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LOK SABHA DEBATES 

LOK SABHA 

Monday, Aprll 23, 2001Nalaakha 3, 1923 (Saka) 

[Translation] 

The Lok Sabha met at 
Eleven of the Clock 

[MR. DEPUTY SPEAKER In the Chalf1 

SHRI MOHAN RAWALE (MUMBAI SOUTH CENTRAL): 
Mr. Deputy-Speaker, Sir, the soldiers of Bangladesh have killed 
our soldiers .... ( Interruptions) Their bodies have been mutilated 
.... (Interruptions) 

[English} 

MR. DEPUTY-SPEAKER: Shri Prakash Ambedkar. I have 
to say something on your own notice. 

(Interruptions) 

MR. DEPUTY-SPEAKER: I am on my legs. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Shrf Shlnde, I have to say 
something. 

(Interruptions) 

(Translation] 

SHRI RAMJI LAL SUMAN (FIROZABAD): Mr. Deputy 
Speaker, Sir. the wheat crop of farmers is being looted 
... (Interruptions) Wheat grower Is disturbed. 

SHRI MOHAN RAWALE:The way the Pakistani forces have 
deceitfully killed our soldiers. sfmllarly Bangladesh soldiers have 
killed our soldiers. 

MR. DEPUTY-SPEAKER: You please sit down. 

DR. RAGHUVANSH PRASAD SINGH (VAISHALI): Mr. 
Deputy-Speaker. Sir, you should listen to us. Our soldiers have 
been killed In a very brutal manner. 

{English] 

MR. DEPUTY-SPEAKER: Dr. Raghuvansh Prasad Singh, 
please take your seat. 

(Interruptions) 

MR. DEPUTY-SPEAKER: There must be some order In 
the House. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Shrl Praloash Ambedkar, St:rtr 
Shinde, I am on my legs. 

(Interruptions) 

MR. DEPUTY-SPEAKER: I am asking him to resume his 
seat. Please resume your seat. 

(Interruptions) 

MR. DEPUTY-SPEAKER: 1Wo notices have bean given. 
One Is regarding suspension of the auestton Hour by Shri 
Mohan Rawale, and the other Is regarding Adjournment Motion 
by Shrl Pntkash Ambe~ar. Both the notices hava been rejeeted 
by the Speaker. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Let m'8 complete wl'lat I haw to 
say, Shrf Ambedkar. 

(Interruptions) 

MR. DEPUTY-SPEAKER: The Government has intimated 
to the Speaker that after the Question Hour, It Is also equaHy 
keen to make a statement. 

(Interruptions) 

MR. DEPUTY-SPEAKER: The Government has lntfma1ed 
to the Speaker In this regard. 

(Interruptions) 

MR. DEPUTY-SPEAKER: The Defence Minister wlll be 
making his statement after the Question Hour, and you can 
also raise the matter at that time. 

Now let us take up Question Hour 

(lnterruptfons) 

[Tra nslatlon} 

SHRI MOHAN RAWALE: When Bala Saheb Thackery talks 
patriotism he Is deprived of his right to vote and when our 
soldiers are getting killed In this manner our Government Is 
doing nothing except writing letters. 

SHRI RAMJI LAL SUMAN: Mr. Deputy-Spnlcer, Sir, the 
matter Is so serious .. (lnterruptloM) 

DR. RAGHUVANSH PRASAD SINGH: Why question was 
not rais8d In the House when we had gt/en notice ... . (Interruptions) 
our soldiers are being badly treated In Bangladesh. 

SHRI MOHAN RAWALE: Mr.Oepuly-Speaker, Sir, dlscus1lon 
should be held over thia. 

SHRI RAGHUNATH JHA (GOPAlGANJ):The Government 
1hould give statement In ftlla regard ... (lntetnlptlon11) 
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[English] 

MR. DEPUTY-SPEAKER: The hon. Mnlster of Parliamentary 
Affairs wanta to say something. Please take your seats. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Please hear him. 

{Translation] 

SHRI MULAYAM SINGH YADAV (SAMBHAL) : Mr. Deputy-
Speaker, Sir, I do not want to speak much over this. I would 
only like to say that the question which hon. Raghuvansh 
Pruadjl haa raised Is a serious one. It would be better If the 
Minister of Parliamentary Affairs give Its reply. Today there is 
reHntment In the entire country over this Issue. Entire country 
wants to know as to why the Bangladeshis have killed our 
soldiers In a brutal manner but so far no serious efforts have 
been made by the Government In this regard. This question 
relates to the country. At present hon. Raghuvansh Prasadji Is 
with Congress. He Is saying that this Issue should be raised 
after 12 o'clock. The House would not continue after 12 o'clock 
.. .. (Interruptions) 

[English] 

MR. DEPUTY-SPEAKER: The hon. Minister will be making 
a statement at 12 o'clock. That has already bean Informed to 
the Speaker and I will call Shrl Mohan Rawale, Shrl Prakash 
Yaahwant Ambedkar and you also at that time. 

[Translation] 

SHRI MULAYAM SINGH YADAV: Mr. Deputy-Speaker, Sir, 
the country Is not safe In the hands of this Government. 
.... (Interruptions) 

MR. DEPUTY-SPEAKER: This Is a very serious question. 
Entire House wants to know about this. 

(Interruptions) 

SHRI MULAYAM SINGH YADAV: Mr. Deputy-Speaker, Sir, 
you please pay attention towards this. This Is a serious question 
which relates to the security of the country. The country Is not 
sate in the hands of this Government be It Bangladesh or Karg II. 
On the other hand, farmers are bing ruined The House would 
not continue after 12 o'clock. It you give us an assurance that 
the House would continue even after 12 o'clock and you will 
give us an opportunity to express our views, then we are already 
to sit here ... (lnte"uptlons) 

MR. DEPUTY-SPEAKER: If you allow the House then only 
the House can continue Its proceedings. 

(Interruptions) 

SHRI MULAYAM SINGH YADAV: Mr. Deputy-Speaker, Sir, 
we want that Debate should be held over this. We are ready for 
that but you should give guarantee that ... (lnte"uptions) 

MR. DEPUTY-SPEAKER: I am here to run the House after 
12 o'clock. But If you allow the House then only the House can 
continue Its proceedings. 

(Interruptions) 

SHRI MULAYAM SINGH YADAV: Mr. Deputy-Speaker, Sir, 
the country is not safe in the hands of this Government. 
.... (Interruptions) 

SHRI MOHAN RAWALE: You ask congress people whether 
they will allow the House to continue Its proceedings or not? 
... (Interruptions) 

SHRI MULAYAM SINGH YADAV: Mr. Deputy-Speaker, Sir, 
we are ready for It If the House continue after 12 o'clock. 
... (lnte"uptlons) 

MR. DEPUTY-SPEAKER:The time for asking one question 
is already over. 

SHRI PRABHUNATH SINGH (MAHARAJGANJ, BIHAR),: 
Mr. Deputy Speaker, Sir, the discussion should be held over 
this only after reaching an understanding with Congress ... 
(Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: Bangladesh is 
behaving In an unfriendly manner under this regime 
... (Interruptions)" 

[English] 

MR. DEPUTY-SPEAKER: Please hear the Minister of 
Parliamentary Affairs. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Dr. Raghuvansh Prasad Singh, 
let us ~ave Question Hour now. Please take your seat. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Now, the Minister of 
Parliamentary Affairs wants to say something. 

(Interruptions) 

[Translation] 

MR. DEPUTY-SPEAKER: What Is happening? Will you not 
allow anyone else to speak. 

SHRI MULAYAM SINGH YADAV: I have sore-throat. 
... (Interruptions) 

MR. DEPUTY-SPEAKER: I also have sore-throat. 

(Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI 
PRAMOD MAHAJAN): Mr. Deputy·SP.eaker, Sir, I myseH and 

• Expunged as ordered by Iha Chair. 
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our Government agree with the concern which all members of 
the House have expressed in regard to the incident that took 
place at Bangladesh Border. This Is not the right place to give 
reply of all those allegations which have been levelled. 
Therefore, I do not want to Indulge In the debate. On behatt of 
the Government, I can only say that Immediately after the 
Question Hour, the Minister of Defence should come here. 
... (lnte"uptions) 

MR. DEPUTY-SPEAKER: First you listen to the hon. 
Minister. What are you doing? 

(Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: Our soldiers are 
being treated so badly In Bangladesh that It Is Intolerable. 
... (lnte"utpions) 

[English] 

MR. DEPUTY-SPEAKER: Do not Interrupt. Let him 
complete. 

(Interruptions) 

'\. MR. DEPUTY-SPEAKER: Please do not Interrupt like this. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Shrl Lal Muni Chaubey, please 
go to your seat. 

(Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: Shrl Raghuvansh Prasad jl, you 
are a senior member. 

[Engl/sh] 

Please resume your seat. 

(Interruptions) 

SHRI. PRAMOD MAHAJAN: Sir, not only that, he cannot 
use such a language. 

MR. DEPTUY-SPEAKER: What words has he used ? 

(Translation] 

SHRI PRAMOO MAHAJAN: He has said" for other 
Members. 

[English} 

MR. DEPUTY-SPEAKER: No such word will go on record. 

(Interruptions) 

(Translation] 

SHRI PRAMOD MAHAJAN: Why are you coming between 
me and the Chair . .. (lnte"uptlons) 

• Expunged .. ordered by the Chair. 

SHRI AVTAR SINGH BHADANA (MEERUT) :• 

[Engl/ah} 

MR. DEPUTY-SPEAKER : All those words wlll b._ 
expunged. 

(Interruptions) 

[Translation} 

SHRI PRABHUNATH SINGH: Mr. Deputy-Speaker, Sit, you 
please ask him to apologize . .. .(lnte"uptlons) 

(Engl/sh} 

MR. DEPUTY-SPEAKER: Shrl Bhadana, you have to 
withdraw your words . 

(Interruptions) 

MR. DEPUTY-SPEAKER: Please withdraw the words. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Please ask him to withdraw thoae 
words. 

(Interruptions) 

MR. DEPUTY-SPEAKER: I am asking him to withdraw the 
words. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Please go to your seats. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Nothing will go on record. 

(Interruptions)•• 

MR. DEPUTY-SPEAKER: Please help me, Shrl Pramod 
Mahajan. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Please go to your seats. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Wiii you pfeaae go to your seats? 

{Interruptions) 

MR. DEPUTY-SPEAKER: Shrl Bhadana, pleaH express 
a regret. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Please go to your seats. 

(lnt•mJptlons) 

• Expunglld u orc:Wed by the Chair. 
•• Not recorded . 
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{Translation] 

SHRI AVTAR SINGH BHAOANA: Mr. Deputy-Speaker, Sir, 
I have not said with such Intention but the way the members ()f 
Ruling Party are behaving in this Houae • ... (lnterruptfona) If the 
members of ruling party and the Minister give orders to the 
Chair . ... (lntt'"uptlons) I have not said like this but even then I 
apologize for that. ... (lnterruptlona) 

DR. VIJAY KUMAR MALHOTRA: Mr. Deputy-Speaker, Sir, 
is there any decorum In the House. 

MR. DEPUTY-SPEAKER: Yea, there Is decorum, 

{Engl/ah} 

He haa •••••ed a r.,ret. Now, 'Question Hour'. 

[Translation] 
II 

SMRI PRABHUNATH SINGH: Mr. Deputy-Speaker, Sir, the 
way the Metnbera of the Congreaa Party are speaking, H I too 
atart doing the aame, then he win take exception to It. You please 
teH him not to apeak Ilka thla . ... (Interruptions) 

[Engllah} 

MR. DEPUTY-SPEAKER: I have expunged all those 
remarks. 

[Tran.iatlon] 

SHRI PRAMOD MAHAJAN: Mr. Deputy-Speaker, Sir, I 
would not like to further aggravate the dispute, neither I have 
given order nor I would like to do ao . ... (Interruptions) 

[Engliah] 

MR. DEPUTY-SPEAKER: It la very unfortunate. 

[Translation] 

SHRI PRAMOD MAHAJAN: I had aald only this that In 
normal courae, one Member doea not address other Member••. 
I had drawn your attention to thla enact but probably he might 
have meant something else and would have said like this. By 
the way, my father does not have any estate what to talk ot this 
Chair so I do not care much about It. 

Mr. Deputy-Speaker, Sir, I was telling that I share the 
concer.na that have bean expr .. aed regarding the Bangladesh 
and I would like to inform the House that exactly after the 
Question-Hour, the Minister of Defence will come and give the 
statement regarding the situation. Thereafter, the Mambera are 
free to hold discussions and to express their concerns in this 
regard. However, I would like to say only this in this regard that 
It Is a very sensitive Issue and so there should be consensus in 
the House regarding the present Issue. I would also like to 
request the members that while holding discussion in this matter, 
they should also keep In mind the situation under which tha 
Bangladesh came Into exlatance and also our relations with 
Bangladeah may not be adversely affected on account of this 
... (Interruptions) 

11.17 h,.. 

ORAL ANSWERS TO QUESTIONS 

[English} 

Contract8 to Malay .. ien CompaniM for Road Project 

•501. SHRI NARESH PUGLIA: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to refer to 
the reply given to Starred Questions No. 203 on March 12, 
2001 regarding Development of Road Projects by Joint Advisory 
Council and state : 

(a) the rates at which the contracts have been given 
to the Malayaalan companies along with the total cost of each 
Contract; 

(b) the names of these six Malayaslan companies; 

(c) the amount Invested In these projects by each 
M11layaslan company; 

(d) whether any of these six Malaysian companies 
has asked for Government's permission to give contract to Indian 
companies; 

(e) If so, tha details thereof; and 

(f) the percentage of work for which the permission 
has been sought and granted? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI): 

[Tra nslatlon] 

(a) to (f) A Statement is laid on the Table of the House. 

Statement 

(a) to (c) As on 12 March 2001, five Malaysian companies 
were Involved In nine contract packages. Details are in Annex I. 

(d) Yes, Sir. 

(e) and (f): Dettals are as under : 
··-----------··-·---------·-----··-----·--------.... -... ·--·-· 

Contract Package Percentage of sub 
contract 

----·-·-----------··~·--------·---~-----

(I) Gurgaon-Kotputli Section 1.7% of contract value 
of NH-8 

(II) Ranlgunj-Panagarh Section 0.2% -do-
of NH-2 

(Iii) Eluru-Vijayawada Section 15.4% -do· 
of NH-5 

(iv) Chennal-bypass NH-4 and 45 20% -do· ----·----



Annex - I • co 

Asked by Shri Naresh Puglia Regarding Contracts to Malaysian Companies for Road Project 

SI Contract Package Length Awarded Rate per Name of the Contractor Name of lncian Name of the Malaysian ~ No. (in Cost Km. Company & its Companies & their share 
> kms) (Rs. Cr) (Rs. Cr) share :::J 

1. Gwgaon-Kotpulli NH-8 126 265 2.1 BSC-RBM-PATI B. Seenalah (i) Road Builder Malaysia I (Hsyana, Rajaalhan) (lndan-Mataysian Joint Company Ltd. (RBM)-2.5% 
Venture) (BSC)-50% (R) Prawessive Aulomation 

Technology 1"'8malonll 
(PATI)-25% 

2. Ranlglq-Pan&QBlh NH-2 42 161 3.8 BSC-RBM-PATI B. Seenaiah (I) Road Builder Malaysia 
(WMt Bengal) (Inclan-Malaysian Joint Company Ltd. (RBM)-25% 

Ventura) (BSC)-50% ProtJeaalve ALllDmation 
Technology lntamational 
(PATl)-25% 

3. 8mwa Addll-Barakar NH-2 43 134 3.1 BSC-RBM-PATI B.Seenaiah (i) Road 8ullcter Malaysia ~ (Bihar) (lndan-Malyaslan Joint Company Lid. (RBM)-25% rn > Venture) (BSC)-50% (ii) ProtJesslve Automalion " Technology 1"'8mational ~ 
(PATI) - 25% $" .... 

4. Eluru-Vijayawada NH-5 72 147 2.0 Man<tlucon-Blnapwi Macllucon - 51% Binapuri Hondngs, BHD - 49% I (Anclva Pradesh) (lndml Malaysian Joint {;; Venture) l 5. Chilaluuipet-\ftayawada-Pacitage-1 25 60 2.4 IJM-Gayatri Gayatri - 40'Yo IJM Corporalon Berhard - 60% 
(Km S5I to Km 380 of NH-5) {llm8J) .... lnc:lan Joint 
(Ancln PfPlh) V.00.e} 

•• Chlakawipet-Vijayawada-Pa~2 18.1 59 3.5 IJM-Qaralfi Gaya1ri - 40% IJM Corpor~ l8fhanl - 60% 
(Km 380 to Km 396 of NH-5) (Ualavtlan-lnclan Joint 
(Anltlra PradMh) Venti.r') 

7. Cllllkaurlpet-V-.-y~Packaga-3 13 55 4.2 IJM-Qafatri Gayafrl - 40% IJN Cor~ a.m.d - 60% 
(Km 408 lo Km "21 of NH-5) (MaielJlien-lnclan Joint 
(Anclva Pradllsh) Venue) 

•• ctWWli Bypus Phase-I NH-4 a 45 19 50 2.1 IJM-Satyasn . S~an- 51% IJM Corporalion e.twd - 49"4 ~ (Timi NIW) f"nlr4ialt-lncbn ...kiint I Ventur~) 

•• Nelore lypass (BOT Project) NH-5 15 BOT Unltad lnfl'aducture lfnll9d ~ R9llCMCe (Ancllra Pr-..tl) (Malavaian) M.~-t00% . 

g 
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[Translation] 

SHAI NARESH PUGLIA : Mr. Deputy-Speaker, Sir, I had 
asked a question on 12 March and It was stated addressing to 
t~ hon'ble Chair thlit If I need further Information then I should 
refer 'ha.question to the Minister. Through you, I would like to 
submh that the work for the construction of Super express 
highways and national highway are being carried out speedily 
and the tion'ble Prime Minister has announced that efforts will 
be made to bulld super express highway from Kashmir to 
Kanyakumari at the earliest. It is quite ironical that the reputed 
Indian construction companies are getting contracts in abroad 
In bigger nations and they are Invited there to work while the 
contract for building national highways and super express 
highways In the country are being awarded to the construction 
companies of a tiny country, Malayasla. I would like to submit 
that hon'ble Minister has reclffltly taken charge of the Ministry 
and so he Is not much aware of the term and conditions of the 
contracts. Through the House, I would like to request the hon'ble 
Minister that he should go deep Into the matter as to why the 
Indian companies could not participate in the bidding and 
get the contracts for construction ~f highways. The terms 
and conditions of the contracts were such that only the 
foreign companies could grab the .contracts by way of 
paying heavy price for It. ~oreover, what is ·more unfortunate 
thing is that the contracts are bagged by the foreign 
companies and the projects are being executed by the Indian 
companies. The entire works are being executed by the Indian 
companies on sub-contract basis. Through you, I would like to 
know from the hon'ble Minister as to how much amount have 
been invested by the Malayaslan company as per the terms 
and conditions of the contract and how much machinery have 
been employed by the company. It constitute part (a) of the 
question. 

[English] 

I halle asked my questions In six parts that Is (a) to (f), so 
I have a right to ask my supplementary In parts too. 

MR.:DEPUTY-SPEAKER: You have a right to ask two 
supplementaries. 

. 
SHRtNARESH PUGLIA: Mr. Deputy-Speaker, Sir, I would 

like to. ask whether the Malayasian companies have sought 
permlaalon from any particular Ministry of Government of India 
regarding giving fUbcontracts to the lndlan companies. If so, 
the companies of which countries' have applied for that and 
when the. permission was given. In part (c) of the question, it 
has bean asked as to what were the terms and conditions of 
the contracts that no Indian company could use It in the bidding 

to win the contract? I would like to urge upon the Minister to 
reply part (a), (b) and (c) of the question. 

MAJ. GEN. (RETD.) SHRI B.C. KHANDURI: Mr. Deputy-
Speaker, Sir, first of all, I would like to clear the subject matter 
as probably there are some misconceptions In this regard. 
Earlier too, I had tried to explain the bidding procedures but 
once again I am repeating the same thing that these are 
International biddings In which Indian companies, as well as 
foreign joint ventures all are permitted to participate. There are 
some pre-qualifications I.e. terins and conditions for participating 
in the bidding. The terms and conditions are available at the 
websites as well as In the newspapers. 

SHAI NARESH PUGLIA: But why are you not telling It to 
the House. The House would like to know about It. Will we have 
to access the website? If you are replying In the house In a 
responsible manner, then let the House know about the termi. 
and conditions of the biddings. We are not interested to visit 
your website. It we have to visit your website, then why are we 
elected as the Members of Parliament? 

[English] 

MR. DEPUTY-SPEAKER: He will give the details now. 

(Interruptions) 

[Translation] 

SHRI NARESH PUGLIA: Earlier too, In course of replying 
to the question, he had escaped the details about the terms 
and conditions of the bidding and now he Is telling to visit 
website. Now I will have to visit the website. You please protect 
me. 

[English] 

MR. DEPUTY-SPEAKER: He is giving the details. 

[Translation] 

MAJ. GEN. (RETD.) SHRI B.C. KHANDURI: Mr. Deputy • 
Speaker, Sir, earlier also when I was telling him about the 
procedure, he told me that It is available In the written form and 
that I am misguiding him by way of explaining him the procedure, 
and I am going by the procedure. Now he Is telling that I am not 
explaining him about the procedure. I have already told him 
about the conditions of the world Bank In this regard. There are 
two three points In the conditions of the world Bank. First 
condition Is that the company has done certain percentage of 
the work that Is to be given on the contract i.e. certain proportion 
of work has been completed by the company. Second Question 
relates to status of the cash flow, what is yourfinanclal condition 
that has to be clarified. The third condition Is related to the 
status of resources, manpower, machinery and equipments. 
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Besides, If you need further details In this regard, then there is 
one entire volume of a book having 150-200 pages that supplies 
each and every details about the pre-qualification of the bidding 
procedure. However, I cannot give you the entire details. There 
are mainly two-three things. I had given Its details on 12th March 
also but at that time you did not permit me to say. I would like to 
submit that it Is in fact your misconception that the Indian 
companies are not being permitted to participate In the bidding. 
I am giving you only figures. Recently, after 12 March, four 
tenders have been floated and out of that In first two tenders, 
the forms were issued to &even Indian companies but only. one 
offered Its bid. 

Even after granting permission 6 companies did not offer 
any. bid. In the second tender 17 persons have .been given 
tenders. Only 7 Indians offered bid. In the third only 1 o have 
been given and none of them offered any bid and In fourth, 40 
have been given and only 7 offered bid. Therefore, It is wrong 
to say that lndlan people are not being given the tenders. It Is a 
very big project worth Rs. 60,000 crore comprising of 13,300 
kms. And that is why tenders are floated at different places as 
per the convenience. You can see that we Invite tenders from 
40 Indian people and only 7 offer their bids. 

SHRI NARESH PUGLIA: They cannot do so because your 
term and conditions Is as such. 

[English} 

MAJ. GEN. (RETD.) SHRI B.C. KHANDURI: 
Mr. Deputy· Speaker, Sir, I need your protection. Let me reply 
properly. 

[Translation] 

Please try to understand that only 40 persons could qualify 
as per the terms and conditions. Why don't you understand? 
Can we ask them forcibly to offer bids. It only 7 out of the 40 
qualified persons offered bids? Previously, there were very strict 
terms and conditions of the World Bank. Now you said that 
what are we doing. World Bank had a condition that If a work 
worth Rs. hundredd crore has to be done, then one should 
have 80 per cent of working capacity as a pre requisite 
qualification. We have reduced It to 40 per cent. We have also 
brought the money aspect 70 per cent. We have eased the 
terms and conditions of the World Bank. So, we are making all 
these efforts. We wish that Indian companies should be Involved 
in this and the Govenment have also helped us In this regard. 
Indian people did not have machinery, they could not buy big 
machinery. The present Government have waived off the 
customs duty and have given unexpected rebate In the Income 
tax. A rebate for 15 years has also been given In the present 
budget. ... (Interruptions) You do not want to listen. 

[English] 

MR. DEPUTY-SPEAKER: Mr. Minister, have you answered 
part (a), part (b) and part (c) of his first supplementary? Now, 
second supplementary. 

[Trans/at/on] 

MAJ. GEN. (RETD.) SHRI B.C. KHANDURI: I can give 
many more statistics. Our Government is willing to Involve more 
and more Indian people and a large number of people 
participating In It are Indians. I can give one more detail In order 
to make them understand. 

[Engl/sh] 

Sir, we are running 82 contracts Including Malaysian 
companies today. 

[Trans/at/on} 

There are In all 56 Indian companies. Total Foreign 
companies, are 9 and total International and Joint ventures are 
17 they are not merely Malaysian but others too. 

Mr. Deputy-Speaker, Sir, 56 out of 82 are Ind Ian companies 
working on this. How can they say that Indians are not working. 
I request the hon. Member not to create such atmosphere. We 
wish that our Indian people may work there. 

SHRI NARESH PUGLIA: Mr. Deputy-Speaker, Sir, I also 
wanted to know from the hon. Minister through you that what is 
the amount spent by Malaysian company In this and how many 
machines have been Imported, but he did not reply to this part 
of my question. 

MAJ. GEN. (RETD.) SHRI B.C. KHANDURI: Mr. Deputy-
Speaker, Sir, I have furnished all Information In the appendix 
attached with my question. I request the hon. Speaker to 
go through·rny entire reply and may read the charts attached to 
it, Intact entire information sought by him has been furnished In 
It. 

[English] 

MR. DEPUTY-SPEAl(ER: Now, you put your second 
supplementary. Have you asked your second supplementary? 

SHRI NARESH PUGLIA: No. Now I am going to ask. 

MR. DEPUTY-SPEAKER: Now, there Is a tendency that 
the questioner makes a statement and a speech. Also the 
Minister equally makes a longer speech. Hon. Member, you 
make your question concise and the Minister will give reply. 

[Translation] 

There should not be a lengthy speech. 
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[Translation] 

SHRI NARESH PUGLIA: Mr. Deputy-Speaker, Sir, through 
you, I would like to know whether the foreign companies have 
Invested the amount and machinery as told by them; because 
as per my information, these companies are getting their work 
done by Indian companies and vis-a-vis, I would also like to 
know as to whether the Government as per Its comments on 
'swadeshi', would consider all types of such contracts to be 
given to Indian companies. 

Engl/sh] 

MR. DEPUTY-SPEAKER: Now he has put a specific 
questions. 

[Translation] 

MAJ. GEN. (RETD.) SHRI 8.C. KHANDURI: Mr. Deputy-
Speaker, Sir, this Is not right that the foreign companies have 
not invested and installed the money and machinery as per 
their commitment. I have given details of this in the appendix 
attached to my answer, I do not want to repeat It, Out of the 
eight Malaysian contractors, five Indian contractors are In major 
partnership I.e. there are 50, 51 and 52 per cent shares and 40 
per cent shares are In rest of the three. Thay are Investing their 
money and machinery In It. 

[English] 

SHRI K. YERRANNAIDU: Mr. Deputy-Speaker, Sir, the 
Indian companies are participating In these contracts. But due 
to the big packages, there is an uproar. Why are the Indian 
companies not participating? It Is because there are big 
packages. In turn, ultimately after the joint venture, they are 
giving it to sub~ontracts. Instead of that, even for big packages, 
you can allow small packages. Even Indian companies are also 
most capable. We are Importing good machinery. Due to the 
condition of big package, more companies are not participating. 
So, Instead of big packages, you can divide In Into two. Then, 
Indian companies wlll also participate. Work will also be going 
up. 

MAJ. GEN. (RETD.) SHRI. 8.C. KHANDURI: The 
suggestion Is very good. We have been appreciating It. I just 
want to let the hon. Member know our efforts. Out of the projects 
that are going on, there Is only one above Rs. 500 crores for 
which there Is an MoU between us and the Malaysians. There 
are only three contracts between Rs. 300 crore and Rs. 400 
crore. There are ony 13 contracts between Rs. 200 crore and 
Rs. 300 crore. There are 23 contracts between Rs. 1 oo crore 
and Rs. 200 crore. Below Rs. 1 DO crore, there are 42 contracts 
out of 82. We are very much interested In reducing and trying 
to do that. 

SHRIMATI SHYAMA SINGH: Mr. Deputy-Speaker, Sir, I 
would like to aka the hon. Minister that considering most of the 
projects and schemes pertaining to the development of Bihar 
have almost been put into the cold storage, in the National 
Highway, NH-1, which Is running from Aurangabad In Central 
Blhar to Rajura, the work was supposed to have been taken up 
four months ago. As yet, we know nothing about it. Is the 
Government really having Intention of having this project 
developed In the National Highway one ? 

SHRIMATI MARGARET ALVA: Rather she wants to know 
whether the Malaysians are interested In that or not. 

SHRIMATI SHYAMA SINGH: Considering all the projects 
in Blhar have been put as under, Is this just coming up? 

MR. DEPUTY-SPEAKER : You have already asked the 
question. Let us hear the answer. 

MAJ. GEN. (RETD.) SHRI B.C. KHANDURI: With due 
respect to the hon. lady Member, this question pertains to the 
Malaysian contract. Whatever she has said I have made a note 
of It. I will sand a response to her. 

SHRIMATI MARGARET ALVA: We want to know whether 
the Malaysians are Interested In that or not. 

[Translation] 

SHRI C.N. SINGH: Mr. Deputy-Speaker, Sir, through you, 
I would like to know from the hon. Minister, whether it Is a fact 
that the Malaysian companies, which have been awarded 
contracts, have no work experience and are obtaining these 
contracts by giving forged certificates as published In some 
newspapers? That is why contracts of this country are being 
sub-contracted with the road-builders. Whether the hon. Minister 
is aware of this fact and whether his Ministry has drawn Its 
attention towards the newspapers? If so, whether you are going 
to hold an enquiry against those six companies and whether 
the hon. Minister is aware of the forged certificates given by 
them? If so, whether he Is conducting any enquiry In this regard? 

MR. DEPUTY-SPEAKER: He is answering your question. 

MAJ. GEN. (RETD.) SHRI B.C. KHANpURI: Mr. Deputy-
Speaker, Sir, as par the orders 50 per cent of the total contracts 
can be given on sub contract. Details of all sub contracts so far 
given, have bean mentioned here. I am well aware of the 
apprehensions of the hon. Members and are keeping an aye 
so that unauthorised sub letting may not take place. We are 
also taking action, wherever required. One or two things were 
brought Into my knowledge and I have taken action on that. We 
had desired that only authorised sub contracting should be 
done. • 
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[English] 

SHRI N. JANARDHANA REDDY: The hon. Minister has 
given a table of various works and the contractors for them. He 
has not mentioned anywhere about the present state of affairs. 

Secondly, Nellore bye-pass is the ninth work, which was 
there under discussion for a long time. It Is in the district 
headquarters of both myseW and the hon. Minister Shrl Venkalah 
Naidu here. It is mentioned here that there Is no joint venture; 
there is only Malaysian contractor and it is BOT - Build, Operate 
and Transfer. Why was he not able to get an Andhra contractor 
when he got all Andhra contractors, as she (Mrs. Margaret) 
was telling? There Is nothing wrong In it. We are proud of it. 

I would like to know what is the state of affairs and what is 
the situation In regard to that Project. Why was he not able to 
get an Andhra contractor or an Indian contractor? 
... (Interruptions) 

SHRIMATI MARGARET ALVA: Why only 'Andhraites'? 
... (Interruptions) 

MAJ. GEN. (RETD.) SHRI B.C. KHANDURl:There are two 
parts of the questions. 

First, he wanted to know as to what is the present state of 
affairs. I want to assure the 'Minister' about the present state of 
affairs ... (lntemiptions) I am sorry, the former Chief Minister. 
... (Interruptions) 

MR. DEPUTY-SPEAKER: The 'Minister' is not on this side! 

(Interruptions) 

MAJ. GEN. (RETD.) SHRI. B.C. KHANDURI: Yes, Sir. I am 
so impressed by him. I want to assure the hon. Member that 
the Prime Minister's project-National Highway Development 
Project (NHDP)-ls going on very well. All the awards on GO 
will be completed by .June and we will complete the work by 
December, 2003. There are initial problems, but In the long run 
these will be completed. The present state of affairs is very 
good. 

Secondly, as far as Nellore bye-pass is concerned, I agree 
that it rs a bad case. It started In 1995. You are asking as to why 
Indians are not coming. There were four Indian companies, 
which came, and the rate of one of the companies was the 
lowest. There was no foreign venture. Thereafter, after 
discussion, that company had some problems and various 
discussions went on. In 1996, it was decided that this 
Malayasian Company in consultation with other people, who 
are Indian Companies, would start the work. Eventually In 
February, 1998, the contract was given to this company, which 
Is Malayasian company. 

Now, this company has not been working properly. It has 
not started the work. We have given the company notices and 
as on today, we are at a stage when we want to concel this 
Malaysian contract and open It for other tenderers. That is the 
present state of affairs. 

SHRI N. JANARDHANA REDDY: Mis Gayatrl was awarded 
in the beginning. 

MAJ. GEN. (RETD.) SHRI B.C. KHANDURI: I know. Mis. 
Gayatri refused to take it. 

SHRI N. JANARDHAt-.iA REDDY: Then, what is the penalty? 

MAJ. GEN. (RETD.) SHRI. B.C. KHANDURI: The penalty 
is that this company has got Its deposit with us. We are going 
to forfeit Its deposit, which Is around Rs. 50 lakh. 

Printing of Postal Stamps 

0 502. SHRI PRABHUNATH SINGH: Will the Minister of 
COMMUNICATIONS be pleased to state : 

(a) whether any scam In the printing of postal stamps 
has come to the notice of the Government; 

(b) if so, the detalls thereof and the action taken 
thereon; and 

(c) the total amount spent on printing of postal stamps 
during each of the last three years? 

[Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR): (a) to (c) A 
statement Is laid on the Table of the House. 

Statement 

No Scam in the printing of postal stamps has come to the 
notice of the Government. The total amount spent on printing 
of postal stamps during each of the last three years is as follows: 

Year Amount 

1998-1999 Rs. 2,29,42,068.50 p 

1999-2000 Rs. 5,28,70,281.60 p 

2000-2001 Rs. 1,72,47,268.50 p 
(till February, 2001) 

SHRI PRABHUNATH SINGH : Mr. Deputy-Speaker, Sir, in 
reply to my question hon. Minister haa replied that no scam 
has come to the notice of Government In the printing of postal 
stamps. On the other hand, the Government has replied to the 
Question Number 111 asked by Shri Sheesh Ram Singh Ravi 
on 21st July, 2000. In that reply. Government had admitted that 



19 Oral Answers APRIL 23, 2001 To Questions 20 

16 such cases have come to light and CBI and police arA 
Inquiring Into.them. According to the reply, action were taken 
against 32 persons. Out of these 19 are outsiders and 13 are 
Department personnel. Action Is also being taken against 22 
employees of the Department. Through you, I woulCI like to know 
from the Government-which reply la true? The one given on 
21st July, 2000 or the one given now. Government la deliberately 
covering up the Issue In spite of serious allegations of 
misappropriation and scams. 

MR. DEPUTY-SPEAKER: He wants to know which of the 
replies Is wrong. 

SHRI PRABHUNATH SINGH: I would like to know whether 
hon. Minister would Inform the House after taking action against 
the offlclal who misled the. hon. Minister and tried to save the 
conspirators of the scam. 

SHRI TAPAN SIKDAR: We will Inquire Into this and as I 
have said no such case has come to our notice .... (lnttmuptlons) 

SHRI PRABHUNATH SINGH: h Is his reply and I will give 
It to him .... (Interruptions) 

SHRI TAPAN SIKDAR: On what subject It Is ? 

SHRI PRABHUNATH SINGH: It was published In 19.3.2001 
edition of 'Hindustan' that a postage stamp printed In the 
memory of freedom fighters and Issued on 28-29th January, 
and on which picture of Yogendra Shukla, Balkuntha Shukla 
and Jubba Sahni are printed Is being forged and sold In the 
Market. It was especlally mentioned that a large number of 
postage stamps of that series has been purchased from the 
Parliament Street post office. The pictures printed on those 
stamps get obliterated if they are put In water for more than five 
minutes. Whether Government is aware of It or not? If not, 
whether Government would conduct an Inquiry on the basis of 
newspaper report and if so, by what time the House wlll be 
Informed of the result of the inquiry. 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN): Mr Deputy-Speaker, Sir, I am not feeling well 
but still I would like to reply In one sentence. Government was 
informed that some of the stamps, published In the memory of 
Yogendra Shukla, if put In water, get discoloured. This was 
Inquired Into and proved false. As you are aware, the postage 
stamps are printed In the press at Naslk. Some printing works 
are also done by private presses approved by the Reserve Bank. 
But Department has conducted an Inquiry Into that particular 
case which you mentioned. 

SHRI MULAYAM SINGH YADAV: Mr. Deputy-Speaker, Sir, 
Shrl Prabhunath Singh asked just one question. The 
Government's reply was that no case of this nature came to the 

notice of Government which merited Inquiry. You said that Inquiry 
was conducted. He has given some concrete proofs regarding 
the scam. Now that It has come to your notice, will you conduct 
an Inquiry into It? 

SHRI RAM VILAS PASWAN: I repeat that the ~Uestlon 
raised by hon. Member was pertaining to ioregery of Klsaf1 ).'lkas 
Patra and Indira Vlkas Patra. This question relates to the prtntlng 
of postage stamp. As far as printing of postage stamps Is 
concerned, it Is done at two places-one at Naslk and the 
second by the private presses. It Is true that the cost of printing 
In Naslk Is very high-It Is about three to four times high. The 
cost of printing one lakh stamps in Naslk Is around Rs. 63,000 
while It Is only Rs. 16,000 In case of printing by private parties. 
Still, we have to do printing work from Nasik because that press 
Is owned by the Government. The printing work is entrusted to 
private parties only when the press at Naslk given In writing 
that their machines are out of order. To ensure transparency, 
only those private presses are entrusted the work which are 
approved by the Reserve bank of India. Private parties are doing 
the printing work at only one-fourth of the cost and I can assure 
you that no scam has taken place and none is expected to 
occur. As far as the Issue of forged stamps or as far as the 
quality ofYogendra Shukla's picture Is concerned, Government 
always conduct an inquiry Into that as well as .other Issues 
relating to quality aspects of stamps. 

PROF. RASA SINGH RAWAT: Mr. Deputy-Speaker.Sir, 
through you I want to know from the Government that according 
to reply given by it, total expenditure was Rs. 2,29,42,068.50 in 
1998-99. It was somewhat less In 2000-2001, but during 1999· 
2000, total expenditure was Rs. 5,28,70,281. Whether more 
stamps were printed during the year, In memory of great lives 
or monuments. It would be better if you throw light on the number 
of stamps printed In a series. 

SHRI RAM VILAS PASWAN : The answer only reflects the 
payment made during each year. The payment may include 
the dues of last year also, and it does not necessarily mean 
that so many stamps have been printed during the year. As far 
as the printing of stamps In memory of great lives Is concerned, 
It Is of two types. One Is postage stamps whictl are of permanent 
nature. Annually we print about 295 crore postage stamps. 
Another type is special postage stamps which we occasionally 
Issue on great personalities. These are called special stamps. 
Its printing depends on the number of potential buyers. Usually 
four lakhs are printed but sometimes one lakh stamps are also 
printed. Last time we had printed a stamp In memory of Raj 
Kumar Shukla of Blhar. One lakh stamps were printed but the 
demand was of more stamps. However, some stamps are 
permanent, such as those published in memory of Baba Saheb 
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Ambedkar or Gandhiji. Stamps are printed on the basis of 
demand but we have recently decided that not less than four 
lakh postage stamps would be printed If they are being printed 
on great personalities. As far as the Issue of expenditure raised 
by you, we sign contracts and have to pay every year as per 
the bills received. Sometimes It is more and sometimes It is 
less. 

SHRI RAGHUNATH JHA: Mr. Deputy-Speaker, Sir, It seems 
that once again officials have misled the hon. Minister. The 
earlier question, if we observe It, was: 

[English] 

'Whether the duplicate postal stamps are in circulation In 
the country; 

if so the number of cases that have come to the notice of 
the Government and action taken thereon." 

[Translation] 

The reply of this part is : 

[Engl/sh] 

"In the last three years only 16 cases were reported on 
fake stamps In the country from different Postal Clrcles 
and Immediate actions were taken in this regard. All these 
cases were reported to the Police. CBI and Police 
authorities have arrested 32 persons Involved in the cases 
19 outsiders and 13 departmental officials. All the arrested 
officials have been suspended. Police and CBI 
investigations In these cases are In progress. 

The Department has simultaneously initiated action and 
identified 19 more officials' involvement. Thus, out of 22 
officials, action has been initiated against 19 officials. In 
the case of the remaining 12 officials, on account of police 
enquiry being In progress .. :· 

MR. DEPUTY-SPEAKER: Shri Raghunath Jha, you please 
ask your supplementary and not read the entire statement given 
In the answer. 

(Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: I know. 

SHRI RAGHUNATH JHA: This is the reply of Government, 
not mine. Government has given this reply to this House and 
such cases have been found to occur In Assam, Delhi, West 
Bengal, Rajasthan, Blhar, Maharashtra, U.P., Dlmapur in North-
Eastern States. However, the offlclals have again misled him 
and said that stamps are altogether a different matter. Now you 
decide what Is wrong and what is right? 

[Trans1at1on] 

MR. DEPUTY-SPEAKER: You may ask your supplementary. 

SHRI RAGHUNATH JHA: I am providing you more 
information than the Government. 

MR. DEPUTY-SPEAKER: What do you want to ask? 

SHRI RAGHUNATH JHA: Recently some cases of scams 
have been unearthed wherein Government employees were 
arrested and then suspended, whereas the official reply was 
that there was nothing of that sort. So, I would Oka to know the 
truth, whether scams have been unearthed or not. If so, what 
action you would Initiate against the persona who misled the 
House. 

SHRI RAM VILAS PASWAN: The question Is (Engl/sh) 
whether any scam in the printing of postal stamps has come to 
the notice of the Government. 

[Translation} 

I have said, 'No'. No scam took place in printing of stamps 
.... (Interruptions) 

There ls so much transparency In printing that the question 
of a scam does not arise. 

SHRI RAGHUNATH JHA: Thia statement was also made 
by you, you may see It. 

SHRI RAM VILAS PASWAN: You give It to me. What he Is 
telllng .... (Interruptions) 

[Engl/sh] 

MR. DEPUTY-SPEAKER: You please hear him fully. 

[Translation] 

Mr. Minister, I have already read It out, there la no need to 
re-read It. 

SHRI RAGHUNATH JHA: You may ask aa to why incorrect 
reply is being given. 

[English] 

MR. DEPUTY-SPEAKER: Shrl Raghunath Jha, let him 
answer. 

(Interruptions) 

MR. DEPUTY-SPEAKER : Shrl Raghunath Jha, let him 
complete his answer. 

[Translation} 

SHRI RAM VILAS PASWAN: Mr. Deputy-Speaker, Sir these 
are separate queationa. One out of these two la dupllcate. What 
Shri Raghunath Is saying In this question. 
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[Engl/sh} 

whether duplicate postal stamps are In circulation In the 
country. 

[Translation} 

First question ls-whether a scam In printing took place or 
not .... (Interruptions) 

SHRI RAGHUNATH JHA : Clrculatlon of fake currency Itself 
is a scam. 

MR. DEPUTY-SPEAKER : The Minister has replied to the 
question. The point being raised by you Is not related to It. 

SHRI RAM VILAS PASWAN : When postal st.lmps are 
released anyone may manage duplicate copy of those. As soon 
as such matters are brought to the notice of the Government 
we hand over the matter to CBI for Investigation. It Is a separate 
matter relating to printing. In that question It has been asked 
whether any type of scam took place or not. I replied , 'No'. 

[Engl/sh} 

National Conference on Spectrum Management 

·so3. SHRI RAM MOHAN GADDE: 

SHRI M.V.V.S. MURTHI: 

Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Telecom Regulatory Authority of India 
(TRAI) called upon the Government and the Telecom Industry 
to work together for a new frequency allocation plan In the 
National Conference on Spectrum Management convened by 
the FICCI recently; 

(b) If so, the details of the suggestions given by TRAI 
at the conference; 

(c) whether the TAAi have any proposal to free 
Incoming calls In cellular: 

(d) H so, the details In this regard; and 

(e) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (e) A 
statement Is laid on the Table of the House. 

Statement 

Chairperson, TRAI, while delivering the inaugural address 
In the conference on spectrum management held on 28th 
March, 2001 lnt•r-al/a, mentioned that users of spectrum and 
the Government should work together on a frequency allocation 

plan. The Chairperson, TRAI also mentioned about the need to 
establish a future oriented spectrum management system based 
on sound and transparent principles known to all stake-holders 
as also to establish a body for efficient spectrum management 
and to have a policy wlhich prevents grabbing and retaining 
the spectrum. 

TRAI Is presently preparing a consulatlon paper relating 
to the Calling Party Pays (CPP) regime In Cellular Mobile 
Telephone Services, so as to obtain the views of all stakeholders 
on the issue. The CPP regime contemplates making Incoming 
calls free for the called mobile subscriber. 

SHRI RAM MOHAN GADDE: Mr. Deputy-Speaker, Sir, may 
I know from the hon. Minister whether In the case where cellular 
operators and basic service providers do not come to some 
understanding, the Group of Ministers on Telecom and 
Information Technology wlll come forward for a compromise 
formula which should be acceptable to bothe the sides ? What 
are the views of the Government in this regard, at present? 

[Tra nslatlon} 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN): A meeting of Group of Ministers Is going on 
in this connection. At this stage, It would be prematur!i to say 
as to what Is being discussed In the Meeting. 

SHRI RAJIV PRATAP RUDY: He would like to provide 
telephone facility at the rate of 40 palse per call In rural areas. 
Hon'ble Minister, please think of rural areas. 

[Engl/sh} 

MR. DEPUTY-SPEAKER: Shri Rajiv Pratap Rudy, please 
do not interrupt. 

(Interruptions) 

MR. DEPUTY-SPEAKER: What Is It that you are doing ? 

(Interruptions) 

MR. DEPUTY-SPEAKER: Shri Rudy, what Is It that you 
are doing ? H you want to ask a supplementary, I ,will give you a 
chance, but you should not do like this. 

SHRI RAM MOHAN GADDE: The Government 
Departments which were allocated spectrum decades ago but 
failed to utilise It judiciously should be asked to vacate them for 
a new frequency allocation. What are the Government's views 
in this regard? 

SHRI TAPAN SIKDAR : Actually, during the Inaugural 
Address In the FICCI Conference, the Chairperson of the TAAi 
expressed both the things that the users of the spectrum and 
the Government should work together. That was mentioned in 



25 Oral Answers VAISAKHA 3, 1923 (Saka) To Questions 26 

his address. The Chairperson also mentioned about the need 
of established future oriented spectrum management system. 
The rest of the portions Is totally under the jurisdiction of TAAi, 
and they are contemplating on free Incoming call system. 

SHRI MANI SHANKAR AIYAR: Mr. Deputy-Speaker, Sir, 
Is It not shocking and scandalous that instead of the Ministry 
itself determining what our policy should be, whether our laws 
are being obeyed or not, and what Is in the national Interest, 
they are leaving it to two sets or capitalists-end basic operators 
and the cellular operators-to come to an agreement among 
themselves and merely endorse this? Is this the manner In which 
this country should be run? Are they not just playing one set of 
capitalists against another, sometimes, taking one and, 
sometimes, taking the other, Instead of having a policy of their 
own, Instead of having a law of their own, and Instead of running 
the telecommunication business In the country In the national 
Interest? Is this the way the Government should be functioning? 

[Translation] 

SHRI RAM VILAS PASWAN: You Insist upon calling a thing 
by another name, but In fact that Is not so .... (lnte"uptions) 

[English} 

SHRI MANI SHANKAR AIYAR: He Is not answering my 
question. Please ask him to answer my question. He has himself 
said that he was leaving it to the basic operators and the cellular 
operators to arrive at a consensus among themselves. Why 
should they be arriving at a consensus? .... (Interruptions) 

MR. DEPUTY-SPEAKER: Shri Aiyar, he Is answering your 
question. 

SHRI MANI SHANKAR AIVAR: I never a•ked about 
elephants. I asked about telecommunications. Please ask him 
to answer my question. 

SHRI RAM VILAS PASWAN: I want to answer the question. 

[Translation] 

I would Ilka to say that only limited Issues are under 
consideration of Group of Ministers. I do not understand why 
Shrl Prlya Ranjan Dasmunsljl has not asked a question relating 
to that .... (Interruptions) 

SHRI PAIVA RANJAN DASMUNSI: Do not worry, I would 
speak and I would speak so loudly that the Government would 
fall .... (lnte"uptiohs) 

SHRI RAM VILAS PASWAN : No question haa been ukad 
about the matter under conalderatlon of Group of Ministers, but 
I would Ilka to tell you about the background. The matter Is that 
when we migrated to revenue sharing from old Licence regime, 

Rs. 5800 crore were outstanding towards cellular operaters. 
They were unable to pay that amount. Under those condition, 
when the matter was at a standstill, we switched over to new 
regime and asked them to repay entire outstanding amount In 
new flnanclal year. They repaid Rs. 7300 crores, entire money 
with interest. Our hon'ble Members raised the matter that If two 
Licence holders can pay Rs. 7300 crore, then four licence 
holders .... (Interruptions) 

SHRI MANI SHANKAR AIVAR: The reply you have given 
does not relate to my question . .... (Interruptions) 

SHRI MANI SHANKAR AIYAR: Sir, he could not understand 
my question. I want your permission to speak In Hindi, since ha 
does not understand .... (lnte"uptions) 

SHRI RAM VILAS PASWAN: I am understanding. 

SHAI MANI SHANKAR AIYAR: Sir, what should I do. He Is 
not replying to what I have asked . .... (Interruptions) 

[Engl/sh] 

IVIR. DEPUTY-SPEAKER: He Is coming to your question. 
He Is going to answer your question. He Is not running away 
from It. Let us hear him. 

(Interruptions) 

SHRI MANI SHANKAR AIYAR: Sir, let me wait for his 
answer .... (Interruptions) 

MR. DEPUTY-SPEAKER: He says that he la coming to 
your question. 

[Translation] 

SHRI RAM VILAS PASWAN: If you want reply In one 
line or one word this supplementary does not pertain to this 
question. 

[Engl/sh] 

SHRI MANI SHANKAR AIYAR: Sir, let him answer my 
question. He haa not answered my questlon .... (lnterruptlons) 

SHRI PAIVA RANJAN DASMUNSI : Sir, I would Ilks to know 
two things from the hon. Mlnt.ter .... (lnte"uptions) 

SHRI MANI SHANKAR AIYAR: Sir, I have the right to ask 
questions .... (lnte"uptlons) 

SHRI PAIVA RANJAN DASMUNSI: Sir, my first question 
Is whether In determination of Spectrum rate of frequency, the 
observation made by the TAAi had been placed before the 
Cabinet and got approved or not. And secondly .... (Interruptions) 

MR. DEPUTY-SPEAKER: Shri Dasmunsl, you ask only one 
supplementary. • 
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(Interruptions) 

SHRI PAIVA RANJAN DASMUNSI: Sir, It Is ten times more 
scandalous than the Tehelka expose .... (lnte"uptlons) 

[Translation] 

It la a great Tehalka ..... (lnt•"upttons) 

MR. DEPUTY-SPEAKER: You are asking supplementary 
in parts as (a) and (b). 

(Interruptions) 

SHRI PAIVA RANJAN DASMUNSI: Sir, secondly, whether 
In calculatlng the rate of frequency, with full mobility, worth Rs. 
7 ,400 crore, the Government was deprived-In the short cut 
route process of 'first come first loot' theory not 'first come first 
served'-of Rs. 13,000 crore or not. Lat the Minister say 'yes' 
or 'no' .... (Interruptions) 

(Translation] 

SHRI RAM VILAS PASWAN: Sir, I wanted to give same 
reply. Initially I replied the same thing but shrl Mani Shankar JI 
thought the reply was relating to his question. I know It when. 

[English] 

The Government provided rebate to cellulor operators in 
migration package there was uproar from opposition 
.... (Interruptions) 

SHRI PAIVA RANJAN DASMUNSI: Sir, how could the 
Minister avoid every question? .... (lnte"uptlons)Thls Is not the 
way ... (Interruptions) Sir, you are protect the House .... 
(Interruptions) 

MR. DEPUTY- SPEAKER: Ha has already answered It. 

(Interruptions) 

SHRI PAIVA RANJAN DASMUNSI: Sir, I wrote to the hon. 
Prima Minister about It .... (Interruptions) He has avoided the 
whole question . ... (lnte"uptlons) Sir, I wanted to know whether 
It was approved by the Cabinet or not.. .. (lnterruptlons) 

MR. DEPUTY-SPEAKER: He Is directly coming to your 
question. 

(Interruptions) 

{Translation] 

SHRI RAM VILAS PASWAN: Sir, Shrl Dasmunsi ji's 
allegation Is totally baseless. I donot know thar 
.... (Interruptions! 

• Not recorded. 

[English] 

SHRI PAIVA RANJAN DASMUNSI: Sir, I challenge It 
.... (lnts"uptions) Let there be a Committee .... (lnte"uptlons) 
Sir, I take exception to It ..... •• 

MR. DEPUTY-SPEAKER: Nothing will go on record. 

(Interruptions)" 

SHRI PAIVA RANJAN DASMUNSI: Sir, he has to withdraw 
his words .... (Interruptions) Sir, It is a question of my privilege 
.... (Interruptions) Sir, this Minister has recklessly ruined the 
Exchequer on this 'first come first loot' basis .... (Interruptions) 
Sir, I say this on record .... (Interruptions) 

MR. DEPUTY-SPEAKER : He has already answered It. 
Yes, Shrl Rajlv Pratap Rudi. 

(Interruptions) 

SHRI PAIVA RANJAN DASMUNSI : Sir, It Is a question of 
Rs. 13,000 crore .... . (Interruptions) 

SHRI RAJIV PRATAP RUDY : Sir, when rural telephony is 
going to take off, the opposition Is trying to stop this great 
exercise ..... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI : Sir, I would like to know 
whether It was approved by the Cabinet or not .... (ln;erruptlons) 

MR. DEPUTY-SPEAKER : He has already answered your 
question. 

(Interruptions) 

SHRI PAIVA RANJAN DASMUNSI : Sir, I would Ilka to seek 
your protection . .... (Interruptions) 

MR. DEPUTY-SPEAKER : I have already protected you. 
He has already answered it. He has answered your question. 

(Interruptions) 

SHRI PAIVA AANJAN DASMUNSI: He has said the other 
way round. 

MR. DEPUTY-SPEAKER: He has said that the allegations 
you have made are baseless. ' 

SHRI PAIVA RANJAN DASMUNSI: I will give notice for a 
privilege motion. Without the approval of the Cabinet, the 
Minister has taken a decision which Involves loss to the treasury 
of the country to the tune of Rs. 12,000 crore. 

MR. DEPUTY-SPEAKER: The question has been 
answered. If you want to give a n_!)tlce for privilege motion 
··-----···---
• Not recorded. 

•• Expunged as ordered b'f the Chair. 
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against any Minister, you can do so. It Is your sweet:wlll and 
pleasure. Your question is answered. .1 , 

SHRI RAJIV PRATAP RUDY: Sir, when rural telephony In 
this country Is going to take off, what are the limitations in 
bringing the WLL to the poor man of the country? 
.... (Interruptions) 

[Translation] 

What is the dHflculty in providing telephone In rural remote 
areas? 

[English] 

MR. DEPUTY-SPEAKER: The Minister may send the reply 
In writing. 

WRITTEN ANSWERS TO QUESTIONS 

[Translations] 

Linking of River Baeln• 

504. SHRI RAMJI LAL SUMAN: 

SHRI ZORA SINGH MANN: 

Wiii the Minister of WATER RESOURCES be 
pleased to state : 

(a) whether the Government propose to Inter-connect 
the river basins to save the country from famines and floods: 

(b) 

(c) 

If so, the details thereof; 

whether the Government have Identified the river 
basins with surplus water and with scarce water separately; 
and 

(d) If so, the details thereof? 

THE MINISTER OF WATER RESOURCES (SHRI ARJUN 
SETHI): (a) and (b) The Ministry of lrrigatlon(now Ministry of 
Water Resources) and the Central Water Commission 
formulated in 1980 a National Perspective Plan for water 

have been completed. The feaaibillty report of S links under the 
Peninsular rivers development component have also been 
completed. 

(c) and (d) The names of the above proposed 31 Inter-
basin transfer links from the presently assessed surplus basins 
to deficit basins are given In the statement attached. 

1. 

Statement 

List of propos9d Water Transfer links for 
which pre feasibility reports have been 

prepared by NWDA 

Mahanadl (Manlbhadra)-Godavarf (Dowlaiswaram) 
link 

2. Godavarl (Polavaram)-Krlshna (VIJaawadaJ link 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

Godavarl (lnchampalli)-Krlshna (Plllichlntala) link 

Par-Tapl-Narmada link 

Ken-betwa link 

Kalislndh-Chambal link 

Pamba-AchankovD-Valppar link 

Godavarl (lnchampalll)-Krlshna (Nagarjunasagar) 
link 

Damanganga-Tansa link 

Bedtl-Varda link 

Netravati-Hemavatl link 

Krishna (Nagarjunasagar)-Pennar (Somaalla) link 

Krishna (Srlsallam)-Pennar (Podattur) llnk 

Krishna (Almattl)·Pennar link 

Pennar (Prodattur)-Cauvery (Upper Anlcut) Hnk .. 

Pennar (Somaalla) - Cauvery (IOwer Anlcut) link•• 

Cauvery (Kattalal) • Valgal (Gundar) link 

resources development which envisages Inter linkages among Hlmal9pn Rivera Development Component 
the various Peninsular rivers and among the Himalayan rivers 
for transfer of water from surplus basins to water deficit basins 
for optimum utilisation of water resources. The Plan envisages 
17 water transfer links under the peninsular rivers development 
component and 14 water transfer links under the Himalayan 
rivers development component. To follow it up, the Government 
of India established the National Water Development Agency 
(NWDA) as an Autonomous Society In July 1982 to inter-a/ia 
cary out the water balance and feaslblflty studies of the National 
Praspective Plan. The pre-feasibility reports of all the 31 links 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Kost-Meehl link . 

Koal-Ghllghra link 

Gandak-Ganga link 

Ghaghra-Yamuna link 

Sarda-Yamuna link 

Yamuna-Rajaathan link 

Rajasthan-Sabarmatl Dnk 
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8. 

9. 

10. 

11. 

Chunar-Sone Barrage link 

Sone Dam-Southern Tributaries of Ganga link 

Brahmaputra-Ganga link (Manu-Sankosh·Tlsta· 
Ganga) 

Farakka-Sunderbans link 

12. Ganga-Damodar-Sunernarekha link 

13. Subernarekha·Mahanadl link 

14. Joglghopa-Tlsta-Farakka link 

r·ni. .. two llnke Nwe been combined lnllO on• Hnk, renamed aa 
"Penner (Somaslla)-Cauvery (Grand Anlcut) Unk'1 

Note : PrefeaalblUty atudlu tor all above links completed. 

Devetop,...nt ActMtlea In Tribal ANH 

·sos. SHRI HARIBHAI CHAUDHARY : WNI the Minister 
of ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether the developmental and other facilities 
related works In the tribal areas have been stopped on account 
of the Foreet (Conservation) Act, 1980; 

(b) If so, the reaction of the Government thereto; and 

(c) the steps taken by the Government so far to 
remedy the situation? 

THE MINISTER OF POWER (SHRI SURESH PRABHU): 
(a) No Sir. 

(b) and (c) The Act does not prohibit any non-forestry 
adtlv11y In forest areas but only regulates Indiscriminate and 
unnecessary diversion of forest land which may adversely affect 
ecological balance and the environmental stability. The Act also 
aims at sustained supply of forest usufructs to local communities 
and safeguarding reduction in the extent of natural forests. 

Every proposal requiring forest land for non-forestry 
purposes Is considered on merit and In case the diversion Is 
necessary and unavoldable, permission is accorded with 
suitable conditions hHplng due regard to environmental security 
of the area. Since 1980, under the provisions of Forest 
(Conservation) Act. 1980, more than 6000 proposals for 
developmental and other facilities related works Involving about 
4.94 lakh hectare forest land has been approved by the Ministry. 

[English} 

A1moapherlc Pollution In Delhi 

·so&. SHRI RAMANAIDU OAGGUBATI: Will the Minister 
of ENVIRONMENT AND FORES.TS be pleased to state : 

(a) whether the Toxicoroglsts at All India Institute of 

Medical Sciences (AllMS) have pointed out that Delhltes are 
slowly being exposed to poison through the air, water and food 
as reported in the Asian Age dated March 21, 2001: 

(b) If so, the details thereof; and 

(c) the steps taken by the Government to save people 
of the Capital from such types of pollution? 

THE MINISTER OF POWER (SHRI SURESH PRABHU): 
(a) and (b) According to the All lndla Institute of Medical 
Sciences (AllMS), New Deihl, the contents of the news item 
are general opinion on the subject and seems to have been 
based on the brochure circulated for the National Workshop 
and Conference on poison control which was held on 30·31st 
March, 2001. 

(c) The s.peclfic steps taken by the Government to 
control pollution in :::>elhl Include the following:-

(1) 

(2) 

(3) 

(4) 

(5) 

(6) 

(7) 

(8) 

The Government has formulated a 
comprehensive Polley for Abatement of Pollution 
that lays stress on both the control and preventive 
aspects of pollution. 

Environmental epldemlologlcal studies have been 
Initiated in different parts of the country to find 
out the Impact of pollution. • 

A Status Paper on pollution In Deihl wtth an Action 
Plan for Its control has bean prepared and the 
same is under Implementation. 

The ambient air quality of Delhi is monitored 
regularly through a network of monitoring stations 
under the National Ambient Air Quality Monitoring 
Programme. 

Ambient air quality standards and emission 
standards for Industrial units have been 
notified. 

Emissions from highly polluting Industrial 
units and thermal power plants are regularly 
monitored and action Is taken against the 
defaulting units. 

Unleaded petrol Is now available throughout the 
country. Sulphur content In petroVdlesal also has 
been reduced. 

Gross emission standards for on-road vehicles 
and mass emiaslon standards for all categories 
of new vehicles have b11en notified under the 
Central Motor Vehicles Rules, 1989. Mora 
stringent emission norms have also been notified. 
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lnveatment In Telecom Sector 

•507. SHRI IQBAL AHMED SARADGI : 

SHRI G.S. BASAVARAJ : 

Wiii the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether the Government's investment In the 
telecom sector has gone up during the yaar 2001-2002; 

(b) if so, the datalls thereof; 

(c) the share of Foreign Direct Investment (FOi) 
therein; 

Interest to meet tha target of $ 69 blUlon by 201 O and to achieve 
the target of 15 per cent teledanslty; and 

(e) 
achieved? 

If so, the extant to whlc:h tha target is llkeJy to ba 

THE MINISTER OF COMMUNJCATIONi;i (SHRI RAM 
VILAS PASWAN) : (a) Vas, Sir. 

(b) In BE 2000-01, the investment of the Government 
In Telecom sector which lncludu tha o.r>artment of Telecom 
Servlcaa and PubHc Sector Undertakmga attached to the 
Department, was Ra. 19441.67 crorae whereu in BE 2001-02 
the Investment proposal Is Ra. 20298.84 crores which Is 4.4% 
more than the previous year. The unlt-wlsa lnvaatment la as 

(d) whether the private sector has expressed Its follows :-

1. Department of Telecomfrelecom Services 

2. Wireless Monitoring Services 

3. Wireless Planning and Co-ordination 

4. Telecom Engineering Cantre 

5. Telecom Regulatory Authority of India 

6. Centre for Dovelopment of Telemattcs 

Total Department of Telecommunlcations 

7. Bharat Sanchar Nigam Limited 

8. Mahanagar Telephone Nigam Limited 

9. Vldesh Sanchar Nlgam Limited 

10. Indian Telephone Industries Limited 

11 . HTL Limited 

Total Telecom Public Sector Undertakings 

Grand Total 

BE 2000-01 

16000.00 

10.00 

5.00 

0.00 

2.00 

(Included In I above) 

16017.00 

o.oo• 
2155.00 

1163.34 

90.00 

16.33 

3424.67 

19441.67 

(Rs. Croras) 

BE 2001-02 

o.oo• 
10.00 

95.00 

4.00 

4.00 

52.00 

165.00 

16574.00 

1600.00 

1814.66 

125.00 

20.18 

20133.84 

20298.84 

• Corporatlsatlon of DeparlrMnt of Telecom Servlcu/Departmant of Telecom Operations to form Bh•at Sanchar Nlgam Umltad was with 
effect from 1/10/2000. 

(c) The total Foreign Direct Investment (FOi) Inflow 
in private telecom sector from August 1991 to January, 2001 is 
estimated· at about Rs. 4,882.7 croras, which Is in addition to 
the above. 

(d) New Telecom Polley enunciated In May 1999 
envisages a tale-density of 7 par hundred population by the 
year 2005 and 15 per hundred population by the year 2010. It 
is estimated that for meeting these targets an investment of 

approximately US $ 37 bUllon by the year 2005 and US $ 69 
billion In the next 5 years I.e. by 201 o would be required. The 
Government haa solicltad private sector Investment and hence 
taken a number o~ steps Including opening up of cellular and 
basic telephony, National Long dtatance (NLO) and other value 
added services to private sector participation. Private Sector 
has shown keen Interest for participation In the development of 
telacom sector. 
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At present there are over 22 llcencees for mobile cellular 
service with a customer base of 3.4 mlllion as on 281212001 . 

There are also 6 operators of basic services operational 
with customer base of over 2 lakhs. 

(e) With the current trends ol growth, It is expected 
that 1he ·above targets of tale-density wlll be achieved. 

{Translation] 

.UH of A8h In Con•tructlon of Road• 

·soe. SHRIMATI JAYASHREE BANERJEE: Will the 
Minister of ROAD' TRANSPORT AND HIGHWAYS be pleased 
to state: 

(a) whether the Central Road Research Institute 
(CARI) has recommended for the use of ash In construction of 
roads; 

(b) if so, the details thereof; 

(c) whether the thermal power plants are llkely to 
provide ash free-of-charge: and 

(d) if so, the detalls thereof and if not, the manner In 
which the Government are likely to meet the ash requirement 
for road construction? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI): (a) and (b) Yes Sir. The Central Road Research 
Institute, has recommended for use of fly ash In construction of 
roads. Fly ash. has been used in Okhla fly over approach 
embankment, Hanuman Setu approach embankment, Second 
Nizamuddln bridge approach embankment, Sarita Viharfly over 
approach e~bankment, plant road at Budge-Budge In Kotkata, 
Dadri In Uttar Pradesh and at Chandrapur in Maharashtra, etc. 

(c) and (d) Yes Sir, Thermal power plants provide lly ash 
without any payment. as per the Ministry of Environment and 
Forest's notification dated 14.09.1999. 

{English] 

LoHH Incurred by Indian Airlines 

·so9. SHRI N. JANARDHANA REDDY: 

SHRI RAMPAL SINGH: 

Wiii the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether the Indian Alrllnes Is likely to suffer a net 
loss of Rs. 2S1 crore during the fiscal year 2001 ·2002 as 
reported in the 'Hindustan Times' dated March 16, 2001; 

.• , . 
(b) If so, whether the Union Government have 

decided to take any corrective measures to save the Airlines 
from such huge losses; 

(c) if so, the details thereof: 

(d) whether radical changes are proposed to be made 
in the administrative set up of the Indian Airlines; and 

(e) If so, the details thereof? 

TH_E MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) to (c) Indian Airlines prepared Its Budget Estimates 
in early March 2001 for financial year 2001·02. The Budget 
estimates a loss of Rs. 251.50 crores for financial year 
2001-02. 

AHumptlona 

The Budget Estimates were based among others on 
following Important assumptions which affect flnanclal 
performance of Indian Airlines: 

1. Avallable aircraft capacity 

Existing aircraft fleet will be Increased by:-

(a) 

(b) 

(c) 

(d) 

to continue to dry lease for two years two Airbus 
A-300 alrcrft taken on lear.e on 1998-99 

dry lease of two Airbus A-320 aircraft from April 
2001 

dry lease of two more Airbus A-320 aircraft from 
November 2001 

dry lease of five 8-737 aircraft by Alliance Air. 

2. Exchange rate 

Average foreign exchange rate of 1 US dollar=Rs. 47 during 
the year. 

3. Aviation Turbine Fuel 

Deregulation of Aviation Turbine Fuel (ATF). 

4. Fare lncreaae 

No general fare Increase across total network. 

Assumption• that have come In to effect 

1. Available Aircraft Capacity 

(a) 

(b) 

Indian Airlines is extending dry lease of two Airbus 
A-300 aircraft for two years after expiry of previous 
agreement in May and June 2001. 

Of the two Airbus A-320 aircraft proposed on dry 
lease from April 2001, first aircraft has arrived on 
20th Aprll 2001 and the second will arrive within 
a fortnight. 
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(c) Representatives of the Leasing Company for five 
8-737 aircraft have advised that they will hold 
discussions with Indian Airlines in the week of 
23rd April 2001, for early delivery of five B-737 
aircraft to Alliance Air. Indian Airlines will invoke 
the penalty clause for any delay in delivery of 
aircrat. 

2. Exchange Rate 

Foreign exchange rate of 1 US Dollar has increased from 
Rs. 44 last year to Rs. 47. 

Aviation Turbine Fuel 

Government has announced a Polley of deregulation of 
Aviation Turbine Fuel. 

Impact of Aviation Turbine Fuel (ATF) Prlcea on Financial 
Performance 

The prices of ATF before 1st Aprll 2001 , were covered under 
'Administered Price Mechanism". The price of ATF was 
increased on two occasions in the year 2000. first increase of 
18% came into effect on 23rd March 2000 and the second 
increase of 25% came into effect on 30th Sept. 2000. 
Additionally certain States had Increased Sales Tax on ATF 
during last financial year. Besides increase in ATF prices by 
the Government of India for domestic operation, the ATF prices 
of international operations both bonded price ex-India and at 
foreign stations had gone up substantially during year 
commencing April, 2000. The financial impact for Indian Airlines 
of these revisions in ATF prices was as under: 

Particulars 
---··--·------

ATF Price 
Rupees per 

Kilolitre 

Financial Impact 
in Rupees Crores 

2000-01 2001-02 
-- R--···--------·-··-----·-----·---------··---

Domestic 

Before 23 March, 2000 

After 23 March, 2000 
(increase of 18.1%) 

After 30 September, 2000 
(increase of 25%) 

International 

Before April, 2000 

ATF ex-foreign station 

During 2000-01 

Bonded ATF ex-India 

ATF ex-foreign station 

15180 

18000 

22500 

11900 

9200 

16400 

12775 

92 92 

73 146 

39 39 

27 27 

231 304 

The above estimates do ~ot ·include financial impact on 
AHlance air. 

lnpact of ATF Price lncreaae on Budget Estimates 

The budget estimates for the year 2001-02 were however 
prepared by taking Into account a reduction In ATF prices on 
account of proposed de-regulation of ATF prices by Government 
from April, 2001. The reduction in expenditure on this account 
during 2001-02 was estimated at Rs. 70 crores. The netflnanclal 
Impact of revision in price of ATF, therefore, tor the year 2001-
02 stood reduced as under: 

Financial Impact Indicated above 

Less likely savings on account of 
de-regulation (estimates at the 
time of preparation of Budget) 

Rs. 304 croras 

Rs. 70 crores 

Rs. 234 crores 

The loss of Rs. 251.50 crores was, therefore, based on 
assumption of additional financial Impact of ATF price Increases 
of Rs. 234 crores. 

Kandhar hi-Jack and Patna Accident of B-737 Aircraft 

In spite of the aforessald Increases In ATF prices and 
Increase In cost of other Inputs, Indian Airlines did not take tha 
soft option of increasing Its fares last year in view of decrease 
in its passenger carriage on account of Kandhar hi-jack and 
accident of a Boeing 737 aircraft at Patna on 17th July 2000. 
The confidence of the travailing public was naturally·an.ct.a 
due to Patna accident which resulted In substantial drop in 
passenger carriage by Indian Airlines. 

Dally PHaenger Carriage of Indian Alrllnee 

The dally passenger carriage of Indian Airlines from July 
to March for last two years Is as under: 

Month 2000-01 1999-2000 
·--------------·--------·-·---····----~-··-···---· 

July 18,878 19,841 

August 17,942 20,"78. 

September 18,425. 1'9,903 

October 19,859 20,589 

November 23,130 23,226 

December 24,403 23,919 

January 23,409 20,877 

February 22,902 21,786 

March 20,880 19,675 
-·--···-·----------------···-------------- ----·-------------·----·-··---------··· ·--·---------
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MH•UrH Taken by Indian AirllnH 

The management of Indian Alrllnea took a number of steps 
in consultation with the Ministry of Civil Aviation including: 

refurbishment of Its Boeing 737 feet 

more stringent application of maintenance norms 

Improved lnfllght 'services etc, 

The combined effect of these measures was return of 
passengers to Indian Airlines. This change Is clearly seen In 
the above details of dally carriage of passengers of Indian 
Airlines. Indian Alrllnas achieved these results In spite reduction 
In Its aircraft fleet by one Boelng-737 aircraft. Indian Airlines, 
therefore, decided at the time of preparation of budget in March, 
2001 for the year 2001-02 to wait for changes In fuel prices 
because of likely announcement of new deregulation policy by 
the Government. 

Additional Meaeure• to Reduce LoHes 

In order to overcome the situation, Indian Airlines has 
prepared a suitable strategy to further improve Its performance 
and productivity especially In terms of cost control and higher 
revenue yield. The Board of Indian Airlines has approved a 
flexible fare policy to be adopted by the company alter obtaining 
the approval of th~ Government. The implementation of the 
flexible fare regime will result In higher realization of revenue. 
Indian Airlines will take necessary steps to monlter and control 
its costs and revenue which are as under : 

lhtler Fleet Utlflaatton through : 

Improvement In the productivity of Piiots, Aircraft 
Engineers 

Night flights on certain domestic sectors 

Increased International operations 

Better scheduling of aircraft and route planning 

Capacity deployment in alignment with market 
requirements. 

Improvement In the Quallty of Product through : 

Improvement In on-time performance and general 
improvement and upgradatlon of services to the 
users. 

Marketing Initiatives: 

Code sharing with the foreign airlines 

High level of participation In CRS 

Various promotional Shames including corporate 
Incentives. 

Cost control measures: 

Control of overtime, casual labour, hoteVtravel 
expenditure 

Freeze on recruitment unless absolutely 
necessary for operational reasons 

Fuel monitoring and tankering 

Control on material consumption 

Review of uneconomic flights 

Inventory management 

Strict control over crew lay over expenditure 

Cost effective outsourcing of services 

(d) and (e.) Indian Airlines has taken steps to downsize Its 
top management by reducing the sanctioned strength of 
Directors from the existing 28 to 23 and that of General 
Managers to 52. 

Indian Airlines has also taken the following steps to contain 
Its manpower: 

(i) Ban on direct recruitment from outside other than 
critical areas like Operations and Engineering. 

(ii) 

(iii) 

(Iv) 

(V) 

Roll back of retirement age from 60 to 58 years. 

Outsourcing of non-core activities such as crew 
pick-up, telecall etc. 

Re-deployment of manpower. 

Voluntary Retirement Scheme proposed to the 
Government for employees other than Pilots, 
Engineers, Technicians and other licensed 
categories. 

Disinvestment of MTNL 

•510. SHRI VIJAY GOEL : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government have taken a final 
decision in regard to disinvestment of the shares of Mahanagar 
Telephone Nigam Limited (MTNL); 

(b) If so, the details thereof; 

(c) The percentage of disinvestment and the benefits 
accruing therefrom to the Government; and 

(d) the manner in which the pension and other 
benefits of the MTNL staff are likely to be protected alongwlth 
the position of the staff on deputation with MTNL? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
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VILAS PASWAN): (a) to (d) The present government holding in 
MTNL is 56.25%. No decision has been taken for any further 
disinvestment. 

At present the Government employees who are absorbed 
in MTNL will get the pension and other benefits for the period 
of service rendered in Government prior to their absorption, as 
well as for the period they render their service In the PSU In 
accordance with the prevailing Government Rules. The staff/ 
officers who are on deemed deputation with MTNL and are not 
absorbed in it will get the pension and 01her benefits as are 
applicatble to other Central Government employees. 

[Translation] 

Norms for Engagement of Private Air Booking Agencies 

•511. DR. BALIRAM: 

SHRI JAi PRAKASH : 

Wiii the Minister of CIVIL AVIATION be pleased 
to state: 

(a) the details of the private agencies whieh are 
engaged in booking of air tickets for different airlines, State-
wise; 

(b) the number of such agencies to whom approval 
has been given to book air tickets from their own office during 

the last one year, State-wise; 

(c) the norms lald down for engaging such private 
agencies; 

(d) whether the Government propose to open such 
more agencies for Indian Airlines/Air India; and 

(e) If so, the details thereof, State-wlae? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAO 
YADAV) : (a) and (b) A statement showing the number of 
agencies, state-wise, engaged in booking of air tickets for Indian 
Airlines (for domestic sales) and Air India (IATA apt0ved) ts 
attached. Information in respect of private airlines Is not 
maintained as Government does not regulate their commercial 
matter. 

(c) lndlan Airlines appoints paBSengar sales agents 
on need and merit basis subject to ellglblllty criteria and 
requirements as lald down In the guidelines issued by It on 
1.7 .1999. Criteria for the accreditation and retention of the IATA 
agency list, are provided for in the IATA Agency Procedures 
Manual Area-3: 

(d) and(•) Appointment of fresh agencies is an ongoing 
process and applications In this regard are considered under 
the laid down guldelinea/crlterla. 

Statement 

No. of Agencies, State-wise, engaged in air ticket bookings 
-·····-·····-···-·····---·------- ·--- .. ---·----------- ~-··-·~ ------·-· ------·-·--····------· --
SI. Name of States Indian Airlines (Domestic) IATA approved Agents 

No. No. of PSAs who IATA approved IATA 
passenger book air agencies for Approval 
Salas tickets Issue of Given 
agents from own air tickets 
(PSA) offica 

2 3 4 5 6 
·'-~···-·------------·------- ·--------·~·--------

1. Andhra Pradesh 94 10 78 8 

2. ArunachalPradesh 

3. Assam 49 2 2 

4. Blhar 12 2 

5. Chhatisgarh 4 

6. Delhi 247 9 350 22 

7. Goa 31 2 23 3 

8. Gujarat 109 4 117 10 
·---------.. ··--.. ·---- ---------------··------ ·~--r-•-•· ··-· -···- ···-····· 
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·-·---- ···- _____ .. ______________________ ---------·-----------

2 3 4 5 6 
,. - .... ---· ----· .. --·-· --· ·----·--·- ----·------------------

9. Haryana 16 2 8 4 

10. Himachal Pradesh 5 

11. Jammu and Kashmir 26 2 2 

12. Jharkhand 15 

13. Karnataka 119 9 118 12 

14. Kerela 94 5 119 9 

15. Madhya Pradesh 26 2 12 2 

16. Maharashtra 349 32 462 35 

17. Manlpur 8 

18. Meghalaya 

19. Mizoram 

20. Nag a land 3 

21. Orissa 18 3 

22. Punjab 15 38 4 
23. Rajas than 38 3 10 2 
24. Sikkim 

25. Tamil Nadu 156 10 169 17 

26. Tripura 9 

27. Uttar Pradesh 63 22 3 
28. Uttaranchal 3 2 

29. West Bengal 116 9 87 10 
Union Territories 

1. Andaman and Nicobar Islands 6 

2. Chandigarh 13 8 

3. Dadra and Nagar Haveli 

4 Lakshadweep 

5. Pondichery 7 5 
6. Daman and Dlu 

. ··--·-. ··----·. --· --- --- - - ----· -~ -- -- - --------- - -- ------ ---
{English] 

Level of Ground Water 

•512. SHRI DILIPKUMAR MANSUKHLAL GANDHI: 

SHRI UTIAMRAO PATIL: 

---- ----------- ·--· _____ ,, ________ ·---· 
Will the Minister of WATER RESOURCES be 

pleased to state: 

(a) whether ground water-level in some parts of the 
country has gone down rendering hand-pumps and tube-wells 
useless; 
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(b) if so, the names of areas identified with reasons amount of Rs. 25.00 crore during the IX Five Year Pian for the 
therefor; 

(c) whether the Union Government propose to 
formulate any action plan to overcome this problem; 

(d) if so, the detalls thereof alongwith the amount 
earmarked for the purpose, State-wise; and 

(e) if not, the reasons therefor? 

THE MINISTER OF WATER RESOURCES (SHRI ARJUN 
SETHI) : (a) to (e) The long-term observations made by the 
Central Ground Water Board have shown a situation of fall in 
the level of ground water in various parts of the country. The 
names of the districts having pockets where fall in the ground 
water level for more than 4 meters (1981-2000) has been 
observed in these States/UT are Indicated in the statement 
attached. As per Information, handpumps/tubewells installed 
in some areas in the States of Andhra Pradesh, Chhattisgarh, 
Jammu & Kashmir, Haryana, Karnataka, Madhya Pradesh, 
Maharashtra, NCT of Delhi, Punjab, Rajasthan, Tamll Nadu and 
West Bengal are reportedly In-operative as a result of decline 
in the ground water level. The decline in the level of ground 
water is mainly due to withdrawal In excess of annual recharge, 
variation in the amount and distribution of rainfall, reduction in 
recharge of ground water due to Increased urbanization, 
deforestation and adoption of water intensive cropping by 
farmers. 

Water being a State subject, action to augment the ground 
water resources is to be taken by the concerned State 
Governments. The Government of India extends financial/ 
technical assistance to the States to facilitate such action. The 
Central Ground Water Board Is implementing a Central Sector 
Scheme on "Studies on Artificial Recharge of Ground Water" 
on pilot basis with a view to assess the efficacy of various 
recharge structures In some 'Over-exploited' and 'Dark' blocks 
of the country. The results of the scheme have been found to 
be very encouraging. The Government has earmarked an 

scheme. The steps taken by the Union Government to check 
the decline in grount water level include:-

(I) 

(ii) 

(iii) 

Constitution of Central Ground Water Authority 
ander the Environment (Protection) Act, 1986 for 
regulation and control of ground water 
management and development. 

Circulation of a Model Bill to all the States/Union 
Territories Including to enable them to enact 
suitable legislation for regulation and control of 
ground water development. 

Circulation of Manual on artlficlal recharge of 
ground water to the States/Union Territories to 
enable them to formulate area specific artificial 
recharge schemes to check the declining trend 
In ground water levels. 

The Ministries of Rural Development and Agriculture are 
also Implementing various programmes In the country having 
a water conservation component. These programmes are :-

1. National Watershed Development Project for 
Ralnfed Areas (NWDPRA) 

2. 

3. 

4. 

5. 

6. 

7. 

Soll Conservation in the Catchment of River 
Vallety Project. 

Integrated Watershed Management In the 
Catchment of Flood Prone Rivers (FPR) 

Watershed Development Project for control of 
shifting Cultivation Area (WDPSCA) In North· 
Eastern India. 

Drought Prone Area Programme (OPAP) 

Desert Development Programme (DDP) 

Integrated Wasteland Development Project 
(IWDP) 

Statement 

Name of the Stat9/ut/dlstrict having pockets with fall in ground water level of mof'll than 4 metre (1981-2000) 

State Fall In Water Level 

2 
·--- --·---·--··-------.·-·---
Andhra Pradesh Adllabad, Anantapur, Chittor, Cuddapah, East Godavarl, Guntur, Hyderabad, Karimnagar, 

Khammam, Krishna, Kurnool, Mahaboobnagar, Medak, Nalgonda, Nellore, Nlzamabad, 
Prakasam, Rangareddy, Srlkakulam, Vljayanagaram, Visakhapatnam, Warangal, West Godavari. 
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·-·--··------------· --············-···------···--··-··-·-·-·----· -----
2 

·····------------------·---- ---··----------·---· 
Blhar (including Jharkhand). Dhanbad, Purb Slnghbhuml. 

Chhattisgarh Bastar, Bilaspur, Durg, Raigarh, Raipur, Rajnandgaon, Satna, Sidhi. 

Gujarat Ahmadabad, Amreli, Banaskanta, Bharuch, Bhavnagar, Jamnagar, Junagarh, Kheda, Kutch, 
Mehsana, Rajkot, Surat, Surendranagar. 

Haryana 

Karnataka 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 
(including Uttaranchal) 

West Bengal 

Pondicherry 

Ambala, Bhiwani, Faridabad, Gurgaon, Hissar, Jind, Kaithal, Kamal, Kurukshetra, Mahendragarh, 
Panipat, Rewarl, Rohtak, Sonepat, Vamunanagar. 

Bangalore (Rural), Bellary, Belgaum, Bidar, Bagalkot, Bljapur, Chitradurga, Devangiri, Dharwar, 
Gadag, Gulbarga, Haveri, Hassan, Kolar, Mysore, Chamarajanagar, Raichur, Shimoga, Kapoi, 
Tumkur, Uttar Kanada. 

Betul, Bhlnd, Chhatarpur, Chindwara, Damoh, Datia, Devas, Dhar, Guna, Gwalior, Indore, Jabalpur, 
Katni. Khandawa, Khargone, Mandsaur, Morena, Narsinghpur, Neemuch, Panna, Raisen, Raigarh, 
Ratlam, Sagar, Sehore, Shajapur, Shivpurl, UjJaln, Vidisha. 

Ahmednagar. Akola, Beed, Bombay, Dhule, Gadchiroii, Kolhapur, Nanded, Nasik Osmanabad, 
Amravatl, Aurangabad, Bhandara, Buldhana, Chandrapur, Jalgaon, Jalna, Latur, Nagpur, Parbhanl, 
Pune. Ratnagiri, Sangli, Sindhudurg, Thane, Satara, Solapur, Wardha, Vavatmal 

Angul, Balasore, Bargarh, Bolangir, Dhenkanal, Gajapatl, Ganjam, Jaipur, Kalahandi, Keonjhar, 
Khurda, Koraput, Malkangiri, Mayurbhan), Nawapada, Nowrangpur, Sundargarh, Suvarnapur. 

Amritsar, Bhatlnda, Fatehgarh, Ferozpur, Jalandhar, Kapurtala, Ludhiana, Moga, Nawashahar, 
Patiala, Roper, Sangrur. 

Ajmer, Alwar, Bhilwara, Dungarpur, Ganganagar. Jaipur, Jalsalmer, Jhalawar, Jhunjhunu, Jodhpur, 
Nagaur, Pali, Ra)asmand, Slkar, Udaipur. 

Coimbatore, Cuddalore, Dharamapurl, Kancheepuram, Kanyakumari, Madras, Pudukkottai, 
Sivaganga, Tanjavur, Thenl, Tlrunelvell, Tlruvallur, Tiruvannamalal, Tiruvarur, Tuticorln. 

Agra, Aligarh, Allahabad, Badaun, Bljnor, Bulandshahr, Etah, Etawah, Farrukhabad, Fatehpur, 
Ghazlabad, Hardoi, Kanpur, Lucknow, Mathura, Meerut, Moradabad, Ral Beren, Saharanpur, 
Unnao. 

Bankura, Barddhaman, Medinapur, N-24 Parganas, Purulia. 

Pondicherry 
-------·-.. ------------- .... --··· ---·· 

Child Labour Projects THE MINISTER OF LABOUR (DR. SATYANARAVAN 
JATIVA): (a) and (b) As per the information received from the 
ILO, DG, ILO visited in February, 2000 a child labour project in 
East Delhi, being Implemented by an NGO, Jlgyansu Tribal 
Research Centre, where non-formal education was being 
provided to rag picking children. 

·s13. SHRI DILEEP SANGHANI : Will the Minister of 
LABOUR be pleased to state: 

(a) whether during last year the ILO Chief visited the 
child labour projects being implemented In India; 

(b) If so, the details thereof; and 

(c) the details of the MOU signed extending India's 
participation in the International programme on elimination ol 
child labour? 

(c) The extension of the Memorandum of 
Understanding (MOU) between th"e Ministry of Labour, 
Government of India and the ILO expired on 31.12.1999. Further 
extension of MOU was signed on 17 .02.2000, in the presence 
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of the DG, ILO, extending the life of the International Programme 
for Elimination of Chlld Labour (IPEC) for two years up to 31st 
December. 2001 In the first instance and thereafter for one year, 
ending 31st December, 2002, by mutual agreement. 

Report on Conservation end Protection on Animals 

•514. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) Whether the Government have submitted a report 
on the proposed steps for proper protection and conservation 
of the animals in National Zoological Parks within stipulated 
time as directed by the Supreme Court In the month of January, 
2001; 

(b) 

(c) 

(d) 
submitted? 

if so, the details thereof; 

if not, the reasons therefor; and 

the time by which the said report Is likely to be 

THE MINISTER OF POWER (SHRI SURESH PRABHU): 
(a) to (d) Yes, Sir. An affidavit has been filed In the Supreme 
Court on 19.01 .2001 by the Member Secretary, Central Zoo 
Authority. The Affidavit placed before the court details the 
outcome of the meeting of Forest Secretaries of different States/ 
UTs which was held under the chairmanship of Secretary 
(Environment and Forests) Government of India on 27 .11 .2000 
to discuss the situation arising out of the deaths of tigers In 
zoos in the country. Member Secretary, along with his affidavit 
has also filed the minutes of the meeting taken by the Secretary, 
(Environment and Forests) to apprise the court of the various 
measures for improvement of zoos on which there was a 
consensus amongst the participants. These decisions are 
summarised below: 

4. 

5. 

6. 

7. 

[Translation/ 

State governments should allow the zoos to utilize 
financial assistance released by the Central Zoo 
Authority on 100% funding pattern directly without 
going through the state budgetary process. 

The zoos should have a definite exchange 
programme of animals in the interest of 
conservation. No price should be charged by the 
donor zoo from other zoos In the public sector. 

Central Zoo Authority should be more proactive 
regarding enforcement of exchange programme 
of animals amongst tha zoos In the interest of 
wildlife conservation. 

The State Governments should create 
appropriate Infrastructure for Improved upkeep 
and health-care of zoo animals. Whenever, 
Central Government stipulate creation of 
additional post, it should be willing to provide 
100% funding for the same. 

Water Management 

•51 s. KUMARI BHAVANA PUNDLIKRAO GAWALI :Will 
the Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government are providing any 
financial assistance under the Command Area Development 
Programme to farmers to ensure their participation for better 
water manage: ''ent; 

(b) If so, the details thereof; and 

(c) the States In which the Command Area 
Development Programme is being implemented at present? 

THE MINISTER OF WATER RESOURCES (SHRI ARJUN 
1. No new zoo should be established in the public SETHI) : (a) to (c) Ministry of Water Resources is providing 

sector for the time being, Situation could be financial assistance, under the Centrally Sponsored Command 
reviewed after 4.5 years. Area Development Programme, to the registered and functional 

2. 

3. 

The veterinary officers should be Inducted In the 
field of zoo management at a younger stage and 
allowed to continue as long as they wish. In-situ 
promotions may also be considered. 

The need for fixing minimum qualifications for 

Water Users Associations through the concerned State 
Governments. The central assistance is prlvlded for sui;h 
associations as a one time· Functional Grant" at the rate of Rs. 
500/- per hactare, which is shared at the rate of Rs. 2251- per 
hactare each by the Centre and the State Government; and 
Rs. 50/- per hactare by the Farmers Associations. The amount 

zookeepers should be examined with a view to so provided is required to be deposited in the bank and the 
get improved inputs from them about the interest accrued thereon Is to be used for activities of the 
behaviour and status of health of the animals. Association. 
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Presently the Command Area Development Programme 
is being implemented In 28 States and 2 Union Territories, detalls 
of which are given In the attached statement. 

SI. No. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26 

27. 

28. 

Statement 

Name of State 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Blhar 

Chattlsgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Karnataka 

Kera la 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orlssa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttaranchal 

Uttar Pradesh 

West Bengal 

····---··--·---···--------···--·---··---------------·-·----~ 
SI. No. Name of Union Territories 

-·-·--,~--·--·--··- --·------ --···---------·----·--·--- --·--· --------·--·--
1. Dadra and Nager Haveli 

2. Daman and Diu 

[English] 

Soil Erosion In Coastal States 

•516. SHRI BHARTRUHARI MAHTAB :Will the Minister 
of WATER RESOURCES be pleased to state : 

(a) whether several areas of Coastal States are lacing 
acute water logging and soil erosion problem; 

(b) 

(c) 

if so, the details of those areas, State-wise; and 

the effective steps taken/proposed to be taken 
by the Government to tackle the problem? 

THE MINISTER OF WATER RESOURCES (SHRI ARJUN 
SETHI) : (a) to (c) Yes Sir, some areas of the maritime States/ 
U.T. of West Bengal, Orissa, Andhra Pradesh, Tamil Nadu, 
Kerala, Karnataka, Goa, Maharashtra, Gujarat and Pondicherry 
are facing the problem of water logging and soil erosion. Details 
of these areas state-wise are given in the attached statement. 

Flood Control including water logging problem and soil 
erosion is a State subject. The responsibility of planning, funding 
and execution of schemes related to these works primarily lies 
with the concerned State Governments. 

However, at the Central level, in so far as the problem of 
water logging Is concerned, the Ministry of Water Resources 
have taken preventive measures in the form of Command Area 
Development (CAD) - activities like construction of field 
channels and field drains. warabandi for equitable distribution 
of water, land levelling and shaping, adoption of suitable 
cropping pattern for scientific use of water for its efficient 
utilization. This would help in promoting the judicious use of 
water. At places where water logging has already taken place, 
remedial measures are being taken for which a new component 
"Reclamation of water logged areas in irrigated commands" 
has been included under the CAD programme since 01.4. 1996. 
Under this component, 50% central assistance Is admissible 
to State Government on matching basis. At present, the norm 
of central assistance is @ Rs. 6000/- per hactare or 50% of the 
total cost of the reclamation whichever is less. 

As regards soil erosion In the coastal States, the following 
two centrally sponsored schemes have been formulated by the 
Central Government. 
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(a) Critical anti-erosion works in Ganga Basin States [Trans/at/on} 
and raising and strengthening of existing embankments along 
Kosi and Gandak rivers, estimated cost Rs. 159.33 crore Inadequate Telephone Facility 

(Central Share Rs. 128.50 crore). This scheme Includes West 0517. DR. ASHOK PATEL : Wiii the Minister of 
Bengal tor providing central assistance tor river erosion works. COMMUNICATIONS be pleased to state: 
This scheme has been approved by the Government and is In 
operation. 

(b) Critical anti erosion works In coastal and other 
than Ganga basin states, estimated cost Rs. 39.97 crore 
(Central share Rs. 30 crore). This scheme has been approved 
by the Expenditure Finance Commmee and is awaiting the 
approval of the Full Planning Commission. 

While provision for river erosion in respect of West Bengal 
Is covered under the scheme at SI. No. (a) above, the provision 
for sea erosion for all the maritime States/U.T. and river erosion 
for such states other than West Bengal has been made In the 
scheme at SI. No. (b) above. 

Statement 

State-wise details of water logged areas as assesssed by 
the working group (1991) constituted by Ministry of Water 

Resoruces and the area liable to floods (including soil 
erosion) as assessed by Rashtrlya Barh Ayog (1980) in 

respect of maritime States/U. T 

S.No. State/U.T. Water togged area Area liable to floods 

2 

1. West Bengal 

2. Ortssa 

3. Andhra Pradesh 

4. Tamil Nadu 

5. Kera la 

6. Karnataka 

7. Goa 

8. Maharashtra 

9. Gujarat 

10. Pondicherry 

Total 

(M.ha.) (Including soil erosion) 

3 

0.19626 

0.26640 

0.01619 

0.01161 

0.02454 

0.01535 

0.17259 

0.70294 

(M.ha.) 

4 

2.65 

1.40 

1.39 

0.45 

0.87 

0.02 

0.23 

1.39 

0.01 

8.41 

(a) whether the telephone factllties In some States 

are lowest In term of population of those States; 

(b) it so, the details thereof and the reasons therefor, 

State-wise; and 

(c) the steps taken/proposed to be taken by the 

Government to Increase the said faclllttes partlcularly llnklng 

of every vlllage panchayat with telephone facillty In those 

States? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 

VILAS PASWAN) : (a) to (c) The details of State-wise tele-

denslty are as per statement attached. There are nine States 

with a tale-density less than the national average. In many of 

these States It has not been possible to extend the 

communication network expandltlously primarily on account of 

reasons Ilka difficult terrain, the need to spread the network to 

remote and Inaccessible areas, tack of other infrastructure 

facilities Ilka power. 

All possible steps are being taken to expedite the growth 

of the network In these States so that communication facilities 

become avatlable on demand by the end of year 2002 in 

accordance with the provisions of NTP-99. For the year 2001-

2002, the following targets have bean fixed by Bharat Sanchar 

Nigam Limited and Mahanagar Telephone Nigam Limited to 

Increase telephone facilities:-

(I) DELs (Direct Exchange 

lines)-

(ii) Transmission : 

Optical Fibre Cable 

Microwave 

Total 

(Ui) VPTs (VIiiage Public 

Telephones)-

72.30 (lakhs) 

126000 (Route Kilometres) 

7500 (Route Kiiometres) 

133500 (Route 

Kilometres) 

144000 
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Statement 
State-wise tele density as on 31.03.2001 

- ·-·----- ..•.... -·. ......... --·- ---------·-·· ---· .. ··----·----------~----------- ---·-------- ·--·----·---
S.No. Name of State Projected populatlon Total DELs Tele density Per 

31.03.2001 100 Persons 
... ·-· --- -···-· ... -·- . ----------- -----·------------~------------------··-------- ---------------·· -- . .----------

1. Andaman & Nicobar 394000 30076 7.63 

2. Andhra Pradesh 76392000 3071899 4.02 

3. Assam 26492000 352239 1.33 

4. Blhar 101819000 950325 0.93 

5. Gujarat 49308000 2633533 5.34 

6. Haryana 20120000 853104 4.24 

7. Hlmachal Pradesh 6805000 359750 5.29 

8. Jammu & Kashmir 10071000 173533 1.72 

9. Karnataka 52720000 2466212 4.68 

10. Kera la 32602000 2435912 7.47 

11. Madhya Pradesh 81189000 1632823 2.01 

12. Maharashtra 93684000 5969707 6.37 

13. North East 12822000 246475 1.92 

14. Orlssa 36156000 548657 1.52 

15. Punjab 24701000 1705700 6.91 

16. Rajas than 54509000 1395445 2.56 

17. Tamil Nadu 63386000 3724886 5.88 

18. Uttar Pradesh 174290000 2886050 1.66 

19. West Bengal 80561000 2148651 2.67 

20. Delhi 14366000 2498919 17.39 
. --·· -·------------------------·-·------ .•. -- --·-·····-~ ······--. ----------· 

Total 1012387000 36083896 3.56 
.. ------------- ·- -- -·-·· .. ··----·---- - ----------~---· ·----······----------·-----------------·. -----·----

Note : Gujarat state lnclud8s Dadar Diu, Daman & Nagar HaveU (U.T.). 

Kerala State Includes LakshactNeep (U.T.). 

Maharashtra State Includes Goa and Mumbai. 

North-East telecom circle Includes Arunachal Pradesh. Manlpur, Maghalay, Mizoram, Nagaland and ll'ipura States. 

Punjab State Includes Chandigarh (U.T.). 

Tamil Nadu Stal8 includes Chennal and Pondicherry (U.T.). 

West BengeJ State Includes Calcutta and Sikkim State. 

Blhar State includes Jharkhand State. 

Madhya Pradesh State Includes Chatti1garh State. 

Uttar Pradesh State includes Uttranchal Slate. 
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Private Courier Service 

•51a. SHRI PUNNU LAL MOHALE : Will the Minister of 

COMMUNICATIONS be pleased to state : 

VILAS PASWAN) : (a) to (d) The Department of Posts, realizing 
the need of customers for fast, reliable and time bound seivlces, 

Introduced various premium products Including Speed Post, 

Express Parcel Post, Business Post etc. The growth of the 
(a) whether the Postal Department has been affected Business seivices during the last few years has been very 

due to the increasing private courier seivices in the country; 

(b) if so, whether the Government have constituted 

any special task force for speedy delivery of mall; 

(c) 

(d) 

if so, the details thereof; and 

the steps taken to check the callousness of the 
postal employees? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 

encouraging and is furnished below: 

Revenue In Revenue In Revenue In 

1997·98 1998·99 1999-2000 

Rs. 103.15 crores Rs. 141 . 76 crores Rs. 222.44 crores 

Mall volume has also vltnessed consistent growth In the 

last faw years as seen from table given below: 

Mall Volume (in crorea) 
------·----·---

Category of Mail 1995·96 

Registered and 1495.74 
Unregistered 
Articles 

1996-97 

1509.64 

1997·98 1998·99 1999·2000 

1574.92 1576.64 1578.15 

The Department has taken several steps to provide speedy In the area of Speed Post, the network of Speed 
delivery of mail which inter-a/ia include:- Post Centres has been expanded. To enhance the satisfaction 

1. 

2. 

3. 

4. 

Segregation of mail Into Rajdhanl, Metro, Green 

and Business mail channels to ensure expeditious 

processing and transmission of mail. 

Installation of Automatic Mail processing Centres 

at Chennai and Mumbai. 

Computerization of registration sorting and 

computerization of transit mail offices. 

Transmission of money orders through Very Small 

Aperture Terminals (VSAT) and Extended 

Statelllte Money Order Stations (ESMOs) to 

ensure quick transfer of Money Orders. 

Besides, the Department undertakes regular monitoring 

of mall routing and delivery by posting Test Letters and Trial 

Cards and Live Mall Suiveys at regular intervals both In rural 

and urban areas to ldentHy weak links and streamlining and 
improving mail transmission and delivery. Surprise checks on 

delivery of mail by supervisory staff and officers are also 

ensured in a regular manner. 

of the customers, delivery system has been restructured 

by creating nodal offices with dedicated delivery staff and 
by mechanizing wherever possible. the delivery beats. 

Periodic drives are launched for effective and 
prompt settlement of complaints. Strict disciplinary action 

is taken against the staff found responsible for derellctlon of 
duty. 

{English) 

Poat and Telegraph Offices In Rural Areaa 

•s19. SHRI C.N. SINGH : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the per capita availability of post and telegraph 
offices In the rural sector in comparison to urban sector at 
present; 

(b) whether the Government propose to set up more 
post and telegraph offices in the rural sector during the current 
year; and 

(c) 
therefor? 

ii so, the details thereof and ii not, the reasons 
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THE MINISTER OF COMMUNICATIONS (SHRI RAM 

VILAS PASWAN) : (a) to (c) Department of Poata 

As on 31.3.2000, lndla has 138149 Post Offices In rural 

and 16402 Post Offices In Urban areas. A post office 

serves on an average a population of 5462 and an area of 

21.26 Sq. Kms. Population served per Post Office In rural areas 

is 4540 whereas the same In urban areas is 13240 (1991 

census). 

A target of opening of 500 Extra Departmental Branch 
offices (EDBOs), 50 Departmental Sub Offices (DSOs) and 

2000 Panchayat Sanchar Sewa Kendras (PSSKs) has been 

tentatively fixed for the current year I.e. 2001-2002 of the Ninth 

Five Year Plan for the whole country. The post offices are opened 

as per projected targets on norm based justification, subject to 

availability of resources. 

Department of Telecom 

One Telegraph Office serves 15443 population In the rural 

area as compared to one Telegraph Office serving 27986 

population in urban area (figures based on 1991 census). 

With the expansion of Telecom Network and introduction 

of STD and FAX facilities the demand for telegraph offices Is 

steadily decreasing. Therefore, no specific targets have been 

fixed. The telegraph offices are provided as per demand and 

justification. 

Direct Exchange Line 

•520. SHRI CHANDRA BHUSHAN SINGH : Will 

the Minister of COMMUNICATIONS be pleased to 

state : 

(a) the targets fixed and achieved In providing of 

Direct Exchange Lines with equipped capacity by the Bharat 

Sanchar Nlgam Limited (BSNL) during 2000-2001; 

(b) the reasons for not achieving the targets; and 

(c) the steps taken by the Government to achieve 

the targets? 

(BSNL) during 2000-2001 is as under: 

Target Achievement %of Target 

Direct Exchange Lines 5350000 5629255 105.2 

Equipped Capacity 6700000 6664850 99.5 

The overall DE Ls target for the country has been exceeded. 

The equipped capacity target of BSNL for the country has been 

almost achieved. A marginal shortfall in Equipped Capacity has 

occurred due to delayed supply of equipment. 

The shortfall in achievement of Equipped capacity will 

be made good during the first Quarter of 2001-2002 as part 

of the ordered equipment is likely to be received by that 

time. 

Audit Objection Relating to Telecom Department 

5243. SHRI VILAS MUTTEMWAR : Will the Minister of 

COMMUNITIONS be pleased to state : 

(a) whether the Audit Report of Comptroller and 

Auditor General relating to National Telecom Policy 1gg9, has 

made some objections; 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) to (c) Sir, a 

paragraph titled "Package of concessions to existing Cellular 

and Basic Telephone Service Operators" (paragraph No. 14) 

has been included in the Report of Comptroller and Auditor 

General of India for the year ended March, 1999 (No. 6 of 2000). 

The para, inter-alia, relates to migration of existing Basic and 

Cellular Service Operators to the revenue sharing regime of 

new Telecom Policy, 1999. 

Government does not agree with the observations 

made by Comptroller and Auditor General of India. The 

Government considers that the policy regarding migration of 
THE MINISTER OF COMMUNICATIONS (SHRI RAM the existing licensees to the New Telecom Polley, 1999 (NTP-

VILAS PASWAN) : (a) to (c) The target fixed and achievement 99) regime of revenue sharing arrangement was formulated as 

made In regard to providing of Direct Exchange Lines with a result of informed and Institutionalised decision In best public 

Equipped Capacity by the Bharat Sanchar Nlgam Limited interest making pragmatic adjustments warranted by ground 
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realities in relation to the Telecom Industry. The uniform 

application of NTP-99 which was desirable to provide a level 

playing field to all operators, was also aimed at ensuring 

accelerated growth of telecom sector by bringing In 

multlpoly, better accessibility and Improved/cost effective 

service to customers and this mldcourse correction was 

considered an important Instrument to achieve the objectives 

of the said policy. 

Dlalnvestment of Mehenager Telephone Nlgam Limited 

5244. SHRI AMIR ALAM: Will the Minister of 

COMMUNICATIONS be pleased to $tate : 

(a) whether the employee unions of Mahanagar 

Telephone Nigam Limited (MTNL I has formed a joint front to 

try and stop the d:sinvestments of Government majority equity 

in It; 

(b) H so, the details alongwlth their grievances thereof; 

and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes, Sir. 

(b) The Executives and Non-Executives of MTNL 

have formed a joint front against: 

(i) alleged disinvestment of MTNL shares. 

(ii) 

(c) (i) 

(ii) 

Review and reversal of the existing decision to 

make payment of pension and other retirement 

benefits from a Pension Fund. 

As of now, there is no proposal to disinvest the 

MTNL Shares. 

As per Department of Pensir>n and pensioners 

Welfare OM dated 1.6.2000, thG PSUs only have 

to make payment of pension and other retirement 

benefits to the absorbed employees and not the 

Government. Accordingly, to ensure continuer! 

and uninterrupted payment of pension and 

retilc~ent benefit:: to the IVITNL employees, it has 

been decided, in consultation with the recognised 

union(s)of IVITNL, to create a Pension Fund under 

the Chairmanship of CIVIQ, MTNL which 

whould have also members from DOT and the 

recognised union(s) one each from Delhi and 

Mumbai Units. 

Setting up of Po1t OfflcH 

5245. SHRI A. NARENDRA: 

SHA: C.N. SINGH: 

Will the Minister of COMMUNICATIONS be 

pleased to state: 

(a) the targets fixed and the achleven1ents made in 

setting up of post offices in urban, rural. tribal and· hilly areas of 

States and Union Territories during the Eighth and Ninth Plan 

Period: 

(b) the steps being contemplated by the Union 

Government to take up the remaining work In this regard; and 

(c) the time by which the same is likely to be done? 

THE MINISTER OF STATE IN THE .:MINISTRY bF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) Targets 

fixed and achievements made for opening of post 

offices in urban. rural, tribal and hllly areas of Postal Circles 

during the Eighth and Ninth Pian are given in statements I 

and II. 

(b) and (c) Delivery and collection of mall is provided to 

all urban rural, hilly, tribal, desert and ln-accesalble areas of 

the country. The three norms on which the propo~ls. for 

opening of post offices are examined relate to distance, 

population and income. The post offices are ope!Wid on norm-

based Jvstificatlon subject to avallablllty of plan targets and 

esources. A target of opening of 60 Extra 'Departmental Br3nch 

offices (EDBOs) In the North Eastern Region and 440 Extm 
•, 

Departmental Branch Post Offices (EOBOs) lri Iha rest of the 

country, 4 Departmental sub offices (DSOs) In the North Eastern 

Region and 46 Departmental Sub Post Offices In rest ol the 

t.uuntry and 1765 Panchayat Sanchar Sewa Kendras (PSSKs) 

haa been fixed for the cummt year i.e. 2001-2002 of the Niri1h 

FiveyYear Plan. 



............. 
Qh:/Hrin 8rNlrup of Pbst Offices CJPfllHld during 81h Five )l!ar Pfan (1992-93 ., 1996-971 

S. 
No. 

Circ191 

And\ra 
PW.duh 

2. Arsam 

3. Bihar 

4. Celli 

5. Gujarat 

6. Haryana 
7. Hlmachal 

8. J&K 

T•get 
1992-93 

Opened 
1992·93 

Bo So Bo So 

19 5 6 9 

27 I 27 3 

70 8 67 2 

Nil 5 NII 9 

25 5 74 7 

10 3 10 3 

15 24 

5 6 Nil 

Target 
1993-94 

Bo So 

17 5 

25 3 

90 8 

NII 6 

20 8 

10 5 

15 2 

5 

9. Karnataka 15 5 39 10 15 6 

10. Kerala 10 3 Nil NII 20 3 

11. M.P. 55 5 111 7 35 5 

12 Maharashtra 55 1 o 114 10 80 11 

13 Norll East 35 5 79 2 40 4 

14. Orlssa 40 5 40 8 35 4 

15. Punjab 10 3 28 3 10 3 

16. Rajasthan 80 6 244 9 30 5 . 
17. Tamil Nacl.I 14 7 30 4 10 4 

18. U.P. 75 10 100 11 93 12 

19. W.Bengal 60 10 92 so 5 

Opened 
1993-94 

Bo So 

12 5 

26 3 

90 5 

NH 

15 Nil 

16 2 

90 3 

23 

11 9 

29 

35 11 

92 12 

40 6 

42 4 

7 2 

30 5 

14 4 

95 13 

37 5 

Total 600 100 1091 99 600 100 704 92 -------------------

Target 
1994-95 

Bo So 

2 5 

5 4 

3 11 

NII 10 

5 12 

2 12 

12 6 

Nil 2 

11 

3 12 

5 9 

10 6 

4 4 

3 5 

5 12 

2 5 

14 19 

3 4 

80 150 

Bo 

NH 

Nil 

Nil 

Nil 

Nil 

Nil 

NII 

Nil 

2 

Nil 

Nil 

Nil 

Nil 

2 

3 

Nil 

10 

Opened 
1994-95 

So 

4 

3 

2 

4 

Nil 

Nil 

3 

Nil 

Nil 

4 

Nil 

4 

4 

Nil 

33 

Target 
1995-96 

Bo So 

2 5 

4 4 

10 11 

Nil 10 

4 12 

2 10 

7 10 

Nil 2 

10 

9 

9 9 

9 12 

4 4 

4 4 

2 4 

5 10 

2 4 

12 16 

2 4 

80 150 

Opened 
1995-96 

BO So 

5 2 

NII 

Nil Nil 

Nil Nil 

Nil 4 

2 

Nil 2 

Nil 2 

4 

Nil 18 

Nil 6 

Nil 7 

Nil 

Nil Nil 

2 

Nil 6 

3 2 

Nil 3 

Nil Nil 

12 61 

Target 
1996-97 

B~ So 

2 5 

2 4 

10 11 

10 

5 12 

4 10 

4 10 

2 2 

2 10 

9 

9 9 

9 12 

2 4 

4 4 

2 4 

5 10 

2 4 

12 16 

2 4 

80 150 

Opened 
1996-97 

Bo So 

6 6 

10 4 

23 13 

NII 4 

14 20 

7 9 

23 3 

Nil Nil 

9 18 

3 12 

17 9 

31 12 

4 3 

12 Nil 

6 5 

12 6 

7 4 

38 9 

3 2 

225 139 

2f 

J 
:::i 

I 
ii1 

;.ag 
;!! 
r-
1\) 
~ 

~ 
0 -

gf 
~ 

I· 
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~ 



Statement-II 

Circ/9-wise break up of Post Offices opened during 9t:h Five '\'ear Plan 

S.No. Circles 

1. An<tlra Pradesh 

2. Assam 

3. Bihar 

4. Delhi 

5. Gujarat 

6. Haryana 

7. Himachal 

8. J&K 

9. Jharkhand 

10. Karnataka 

11. Kerala 

12 MP. 

13. Maharashtra 

14. Norltl East 

15. Otissa 

16. Punjab 

17 Rajaathan 

18 Tamil Na<ll 

19. U.P. 

20. W. Bengal 

Total 

Bo 

Target 
1997-98 

So Bo 

Opened 

1997-98 

So 
-------·-----------

10 2 10 3 

25 2 18 3 

40 5 31 4 

5 2 5 2 

25 2 18 3 

15 2 13 2 

10 2 4 Nil 

15 11 

30 5 24 5 

10 2 7 

37 2 41 2 

35 3 34 4 

25 3 18 3 

27 2 21 3 

17 2 12 2 

33 2 33 

Target 

1998-99 

Bo So 

10 2 

54 5 

72 2 

4 2 

31 2 

13 3 

7 

23 

12 4 

12 3 

50 5 

69 3 

54 3 

10 2 

12 2 

30 

21 2 21 3 10 2 

70 6 57 6 82 3 

50 3 24 4 43 4 

500 50 402 52 598 50 

"Shows Achiewment as on 28.3.2001. 

Opened 

1998-99 

Bo So 

10 2 

54 5 

72 2 

4 2 

31 2 

13 3 

7 

23 

12 4 

12 3 

50 5 

69 3 

54 3 

10 2 

12 2 

30 

10 2 

82 3 

43 4 

598 50 

Target 

99-2000 

Bo So 

15 2 

50 4 

50 3 

4 2 

30 3 

15 2 

7 

15 

21 3 

.. 2 

40 4 

50 2 

40 2 

14 2 

10 

27 2 

1s· 2 

50 3 

43 9 

500 50 

Opened 

99-2000 

Bo So 

4 3 

24 7 

51 Nil 

4 2 

28 2 

12 

2 

14 

21 3 

4 2 

40 4 

50 3 

19 3 

14 2 

9 

2.4 

ts 2 

10 2 

41 9 
--- --~- ------

386 .49 

Target 
2000-01 

Bo So 

15 2 

30 3 

53 5 

4 2 

20 3 

15 2 

7 

5 

22 2 

21 2 

4 2 

40 3 

60 2 

40 2 

10 2 

14 2 

20 2 

15 2 

50 3 

55 7 

500 50 

Sanctioned" 
2000-01 

Bo So 

3 2 

30 

70 

4 

8 

2 

5 

Nil 

21 

4 

40 

80 

.. 
10 

12 

20 

15 

51 

Nil 

360 

3 

2 

3 

2 

3 

7 

3 

2 

2 

2 

2 

1 

7 

47 
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Polley for Promoting Manufacturing Baae 
for Telecom Products 

5246. SHRI SURESH RAMRAO JADHAV: Wiii the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether the Government have prepared a long 
term policy for promoting manufacturing base for high 
technology telecom products; 

(b) 

(c) 

(d) 

if so, the details thereof; 

If not, the reasons therefor; and 

the trash steps taken/proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) Yes 
Sir, New Telecom Polley, 1999 stipulate that with a view to 
promoting Indigenous telecom equipment manufacture for both 
domestic use and e)(port, the Government would provide the 
necessary support and encouragement to the sector, Including 
suitable Incentives to the service providers utilising Indigenous 
equipment. 

(c) Does not arise In view of (a) and (b) above. 

Id) The following Incentives are already allowed to 
the manufacturers of the talecom equipment:-

(i) No industrial license is required for the manu-
facture of te1ecom equipment. 

(ii) 

(iii) 

(Iv) 

(V) 

100% Foreign Direct Investment (FOi) Is permitted 
in the telecom equipment manufacturing sector 
on automatic basis. 

The dividend income and the capital invested in 
telecom manufacturing Is fully repatriable. 

Technical know-how fee of upto US$ 2 million, 
net of taxes can be paid on an automatic basis. 
In addition, royalties upto 5 pet cent on domestic 
sales and 8 per cent on export sales. are also 
permitted 

The Government has constituted Development 
Council for Telecom Sector under Industries 
(Development and Regulation) Act, 1951. The 
Development Council will recommend measures 
for the growth of telecom manufacturing sector 
and service sector. 

Incentives to Agents 

5247. SHRI T. GOVINDAN : Will the Minister of 
COMfllUNICAllONS be pleased to state : 

(a) whether the Government have discontinued 
incentives/commissions to agents collecting deposits through 
Post Office Saving Schemes upto Rs. 5 lakhs; 

(b) If so, the reasons thereof; 

(c) whether the Government have received any 
representations in this regard; and 

(d) If so, the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a)No, Sir. 

(b) 

(c) 
received. 

Does not arise. 

Yes, Sir. A few representations have been 

(d) In view of the reply to (a) above, no acti()n is 
required on these representations. 

[Translation] 

Annual Production of BALCO 

5248. SHRI RAMANAND SINGH: 

SHRI SADASHIVRAO DADOBA ,MANDLIK: 

Will the Minister of MINES be pleased to state: 

(a) the number of employees working at present in 
Bharat Aluminium Company Ltd. (BALCO); 

(b) the amount disbursed per year as salary to the 
exployees of BALCO; 

(c) the annual production of BALCO in terms of 
tonnes during 1998-99, 1999-2000, 2000-2001; and 

(d) the amount of loss Incurred so far due to its 
workers' strike and closure of factory? 

THE MINISTER OF STATE IN THE MINISTRY OF MINES 
(SHRI JAYSINGRAO GAIKWAD PATIL): (a) The Number of 
employees working at present in Bharat Aluminium Company 
Limited (BALCO) Is 6398 as on 31st March, 2001. 

(b) The amount of Rs. 148 crores (approximately) is 
disbursed per year, as salary to the employees. 

(c) The annual production of saleable aluminium 
metal during the last three years is as follow: 

Years 

1998-99 

1999-2000 

2000-2001 

---·----·~-------

Production (in tonnes) 

91,844 

94,345 

86,532 
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(d) The amount of loss Incurred so far owing to the 
workers' strike and stoppage of production In the Korba unit is 
estimated to be Rs. 70 crores, upto 15th April, 2001 . 

(V) ~raate effective enforcement Infrastructure both 
within protected areas and outside protected area 
to prevent poaching. 

[English] (vi) Existing provisions for payment of compensation 
In the cases of deaths due to wltcl animals ware 
axphaalzed, with the objective of ensuring 
compliance by the State/Union Territories 

Conference on Protection of Wiidiife 

5249 SHRI SWADESH CHAKRABORTY: 

SHRI SUNIL KHAN: 

SHRI RUPCHAND MURMU: 

Will the MINISTER OF ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether a conference of State Forest Ministers 
held in Coimbatore in January, 2000; 

(b) If so, the details of recommendations/decisions 
taken thereon; 

(c) the reaction of the Government thereto; and 

(d) the time by which these recommendations are 
likely to be Implemented to protect the Wiidiife? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) Yes, Sir. 

(b) The conference unanimously adopted the 
'Coimbatore Charter' covering afforestation, joint forest 
management, forest fire control, drought prone areas, 
stregthenlng of infrastructure, wildlife conservation, 
environmental laws, solid waste management, environmental 
education and awareness, river cleaning programme and 
international issues. 

(c) and (d) The following resolutions adopted in the 
Coimbatore Charter' pertained to wildlife conservation: 

(i) The ban on recruitment offorestry personnel shall 
be lifted and the vacancies filled up immediately 
on the lines of Police Department. The field 
formations shall the reorganized into viable units 
and be provided with adequate moblUty, fire arms 
and effective communication network. 

(ii) An offective mechanism for intelligence gathering 
and data base ot habitual offenders should be 
developed for praventing wildlife crimes. 

(iii) 

(iv) 

Adequate expertise shall be developed for 
prosecuting offenders and training be organized 
for undertaking investigations. 

Steps shaH be taken Immediately for designating 
special courts for wildlife offences. 

(vii) 

Governments. . ' · . 

An appropriate lnsuran~e scheme for 
compensating damage to agricultural crops falling 
within five kilometers of naaonal parks and 
sanctuaries. 

Implementation of the recommendations Is the 
responslblllty of State Government. Governmen~ of India 
provides financial and technical assistance for Infrastructure. 
weapons, communication equipments, vehicles and for other 
activities related with conservation of wild anlmals and their 
habitats. 

Telephone Connection• to Poat Office• In Blhar 

5250. SHRI RAM PRASAD SINGH: 

SHRI NAGMANI: 

Will the Minister COMMUNICATIONS be pleased 
to state : 

(a) whether telephone connections have been 
provided to all the post offices In Blhar and Jharkhand States: 

(b) If not, the number of post offices yet to be PfOVidad 
with this facility; and 

(c) the tirne by which the said facility la likely to be 
made available to the remaining post offices in the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) No. Sir. 

(b) 6427 post offices in Blhar and 2483 post offices 
in Jharkhand States are yet to be orovided with telephone facftlty. 

(c) Telephone connections 10 tho post offices net 
having the same are provided by Telecom authorities subject 
to the avallablllty of resources. 

ProgreH ofTade lchapuram NH-214 

5251 SHRI K. YERRANNAIOU: Wiii the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to state : 

(a) the details of progress of Tada-lchapuram 
National Highway 214; and 

(b) the action taken for extension of the said Highway 
from Panarru to Ongole? 
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THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETO.) SHRI B.C. 
KHANDURI) : (a) Tada-lchapuram is a section of NH-5 and not 
of NH-214. The stretch-wise details are as under: 

(I) Tada-Nallore Concession Agreement 
for BOT signed. 

(II) Nellore-Chllkalurlpet Contracts are to be 
awarded. 

(Ill) Chilkalurlpet-Eluru 4-lanlng Is progressing. 

(Iv) Eluru-Rajahmundry Contract finalised. 

(V) Rajahmundry-
Ankapalli Contract to be awarded. 

(vi) Ankapalli-
Vishakhapatnam Already 4-laned. 

(vii) Visakhapatnam-
lchapuram Contracts for 172 km, out 

of 233 km finalised. 

(b) There is no proposal to declare Panarru-Ongole 
road as National Highway. 

Survey Regarding Mineral Resources 

525;' SHRI K.P. SINGH DEO: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

la) whether the Forest Survey of Ind la has completed 
1: , ·1pping and assessment of mineral resources of Orissa, 
Cl•l1.:.11: .. qMh. Jharkhand, Bihar and Madhya Pradesh: and 

(b) 11 so. the dotails of tho potential of mineral 
resources in h1 above St<\tes? 

THE MINIS1ER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (e1\ and (b) Forest Survey of India has not 
undertaken any work of mapping and assessment of mineral 
resources of Orissa, Chhattisgarh, Jharkhand, Bihar and 
Madhya Pradesh. However. Forest Survey of India, undertook 
a study, In collaboration with Indian Bureau of Mines (IBM), 
Nagpur, to assess the extent of forest cover in areas leased for 
mining In three mineral rich States namely Bihar (erstwhile), 
Madhya Pradesh (erstwhile)and Orissa. The study was 
undertaken for formulation of a long term strategy for forest 
conservation vis-a-vis mining activities. The study shows that 
in 353 mining leases, covering an area of 90.695 hectare In 
1994, 53217 hectare of leased area was undP.r forest cover out 
of which 71% was dense forest and 29% was open forest. 

Natlonftl S'!'-1lce Schemes 

5253. SHRI SLJSODH MOHITE: Will the Minister of 

YOUTH AFFAIRS ANO SPORTS be pleased to state: 

(a) whether any scheme has been formulated to bring 
youths of country in the process of .national building on voluntary 
basis; 

(b) if so, the details thereof; 

(c) whether the Government have reviewed the 
working of National Services Schemes (NSS) and Its 
achievements; 

(d) if so, the details thereof; and 

(e) the steps taken/proposed to be taken to make 
NSS meaningful and to bring more youth power under the 
Scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH 
AFFAIRS AND SPORTS (SHRI PON RADHA KRISHNAN) : 
(a) and (b) Yes Sir, A new Scheme called National 
Reconstruction Corps (NRC) has been formulated to bring the 
youth of the country in the process of National building on 
voluntary basis. The Scheme will be Implemented in 80 selected 
districts of the country beginning from the current financial year. 
Under the Scheme one Project Officer and 1 oo volunteers for 
each of the selected districts will be recruited on contract basis 
for a year. The Project Officer and the volunteers will be engaged 
in the implementation of the various Schemes/Projects In the 
Ministries/Departments of Government of India/State 
Governments. 

(c) The Government has got the National Service 
Scheme evaluated by the Indian Institute of Public 
Administration (Irr , \ New Delhi in 1996-97. 

(d) ·• , study evaluated the organisational structure 
and programme, assessed the achievements, limitations and 
possibilities of the Scheme during the period 1969-1997. Most 
of the recommendations contained In the evaluation study done 
by llPA have been/are in the process of being Implemented by 
the Ministry. 

(e) To make NSS more meaningful and to bring more 
youth power under the Scheme, recently Ministry has raised 
the scales of assistance for regular and special camping 
programme under the Scheme. Ministry is also Increasing the 
number of NSS volunteers every year. 

{Translation] 

Youth Hostels 

5254. SHRI RAMDAS RUPALA GAVIT: Will the Minister 
of YOUTH AFFAIRS AND &DORTS be pleased to state: 

(a) the number ot ~·o• ... ,; ;-,,::~tels set up so fer in the 



73 Written Answers VAISAKHA 3, 1923 (S11c1) To Questions 74 

country, State-wise and location-wise: and AFFAIRS AND SPORTS (SHRI PON RADHAKRISHNAN): (a) 
Total number of youth hostels aet up so far In the country is 83. 
A statement-I Indicating details Is attached. 

(b) the number of hostels proposed to be .set up, 
State-wise and location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH (b) The detala of youth hostela Pft>POsed to be 881 · 
up are given in the attached Statement-II. 

Stllternent-1 
---------------------------------· -----·--------

SI. Name of State/UT 
No. -------
1. Andhra Pradesh 

2. Arunanchal Pradesh 

3. Assam 

4. Blhar 

5. Gujarat 

6. Haryana 

7. Himacha: ?radesh 

B. Jammu & Kashmir 

9. Karnataka 

10. Karla 

11 . Maharashtra 

12. Manlpur 

13. Meghalaya 

14. Madhya Pradesh 

15. Nagaland 

16. Mizoram 

17. Punjab 

1 B. Rajasthan 

19. Tamil Nadu 

20. Uttar Pradesh 

21 . Andaman & Nicobar Islands 

22. West Bengal 

23. Pondicherry 

24. Tripura 

25. Orlssa 

26. Goa 

27. Sikkim 

No. of Youth 
Hostel Constructed 

4 

4 

4 

2 

3 

3 

3 

1 

2 

2 

2 

2 

4 

2 

4 

4 

3 

1 

4 

2 

Location of Youth Hostel (a) 

Secunderabad, Vijayawada. Tirupathl, Vaisakhapatnam 

Naharlagun 

Nawgaon, Guwahati, Golaghat, Tezpur 

Patna 

Gandhinagar 

Panchkula, Kurukahetra, Bhlwani, Gurgaon 

Dalhousie, Bilaspur 

Patintop, Nagrota, Srinagar 

Mysore, Hassan, Tlrtharameshwar 

Trivandrum, Ernakulam. Calicut (Kozhikode) 

Aurangabad 

Imphal, Ukhrut 

Shillong, Tura 

Bhopal, Jabalpur 

Mokokchung, Kohima 

Aizwal 

Ropar, Amritsar, Sangrur, Patiala 

Jaipur, Jodhpur 

Chennai, Madurai, Thanjavaur, Trlchy 

Agra, Muasoorie, Uttarkashi, Nainltal 

Port Blair 

Darjeeling, Churulla, Burdwan 

Pondicherry 

Agartala 

Purl, Joshfpur, Gopalpur-on-Sea, Koraput 

Panaji, Padam Mapusa 

Name hi 
----------------·-----·--- ·----- -----------·-----···------·-

Total: 63 .. _________________________ _ 
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1 ' -~ ; ;.. l Statement-II 
r · ~ 'l; 

A- ~uth Hosteis Under Construction 
- ···-····-·-··-·--··------····· ..• -----·----------·----·--··-----
S"N. ·Na'1!eol .sta'-'Y,T. 
-· .. ···--·-· ·-------ti 
1. Uttar Pradesh 

2. West Bengal 

3. Orissa 

4. Karnataka 

5. Andhra Ptadesh 

6. Himachal Prlldesh 

7. Sikkim 

A. Kera la 

9. Maharashtra 

10. Madhya Pradesh 

11. Manipur 

Total 

Number Location of Youth Hostel (s) 

4 

2 

2 

2 

2 

3 

20 

Allahabad, Lucknow, Almorah, Varanasi 

· Ba1kkhall, Kaikhall 

Bhubaneshwar 

Karwar, Sogalu 

Warangal, Nagarjunasagar, 

Mana Ii 

'11lngtok 

Wayanad 

Buldana 

Khajuraho, Orchha 

Thoubal, Blshunupur, Churachandpur 
-------·--·-·---·-·· 

-··--···-·-·------·-----------
B- ~uth Hostels Approved in Principle (Construction yet to be started) 

To Questions 76 

.... -- -·-··---·-··--·---·------··---. ------·-···-·----·--·---- -----·-----··----·----------
c; N. Namo of State/UT Number Location of Youth Hostel 

·-- ---·------------------------ ----------- ---------------------·------
Bihar 

~- . ,t.,'.Hat 

3. Jammu & Kashmir 

4. Ma hara~."!: :i 

5. Madhya Prat1esh 

6. Meghalaya 

7. Rajasthan 

8. Uttar Pradesh 

9. Trlpura 

10. Tamil Nadu 

11. Punjab 

12. Mlzoram 

13. Haryana 

Tot:il 

4 

4 

3 

2 

3 

3 

3 

28 

Klshanganj 

Junagarh, Bhavragar, Saputara, Pavagadh 

Leh 

Navegaon 

Indore, Gwalior, Raipur, Chitrakoot, 

Cherapunjl 

Udaipur, Kota, Ajmer 

Barelli, Ballia 

Udalpur 

Uthagamandalam (Ooty), Rameswaram, Coimbaore 

Jalandhar, Anandpur Sahib, Muktasar 

Kolasib 

Sirsa, " "Ttunanagar, Rewarl 
·----------------.. ------------~------
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,£nglish] 

Linking of Rivers 

5255. SHRI G. MALLIKARJUNAPPA: Will the Minister 
of WATER RESOURCES be pleased to state: 

Himalayan rivers development component. The pre-feasibility 
reports of all the 31 links have been completed. 

(d) and (e) It Is progr:immed to complete all the feasibility 
reports of identified interbasin water transfer link schemes under 

Peninsular Component by the year 2004 and those for 
(a) whether the National Water Development Agency Himalayan Component by the year 2008. Implementation of 

has prepared six feasibility reports out of the proposed 16 water transfer link proposals is inter alia linked to how soon the 

interlinking projects; detailed project reports with estimate of cost are orepared after 

(b) If so, whether a study was made on diversion of consensus is reached among the concern States and avallablllty 

water from surplus basins to drought prone areas by interlinking 
major rivers of the country; 

(c) If so, whether the study also includes construction 
of reservoirs to store flood water to Improve drought-prone 

areas; 

(d) if so, the time by which the reports are likely to be 
received; and 

of funds for their Implementation. 

[Translation] 

Setting up of Telephone Exchanges 

5256. SHRI RAJO SINGH : Will the Minister of 
COMMUNICATIONS be pleased to state : 

(a) whether the Government propose to set up 
telephone exchanges in ail the Blocks of Shekhpura and 

(e) the time by which a final decision in this regard Is Lakhlsaral districts; 
likely to be taken? 

THE MINISTER OF STATE INTHE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY) : (a) to (c) 

The Ministry of Irrigation (now Ministry of Water Resources) 
and the Central Water Commission have formulated a National 
Perspective Plan for water resources development which 
envisages inter ilnkages among the various Peninsular rivers 

and among the Himalayan rivers for transfer of water from 
surplus basins to water deficit basins for optimum utilisation of 

(b) If so, the details thereof; and 

(c) the steps taken by the Government for setting up 
telephone exchanges In the said districts and providing better 
telephone services ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) All 
block head quarters of Shekhpura and Lakhlsaral districts have 
been provided with telephone exchanges. New exchanges are 
proposed to be set up as per details given in the attached 

water resources. The Government of India has established statement. 

National Water Development Agency (NWDA) as an (c) Following steps have been taken for setting up 
Autonomous Society In July 1982 to inter-alia carry out the water telephone exchanges : 
balance and feasibility studies of the National Perspective Plan. 
Comprehensive studies have been made by NWDA regarding 
interbasin transfer of water incorporating the diversion of water 
from surplus basins to deficit basins/drought prone areas by 
interlinking major rivers of the country. The proposals of 
interbasin water transfer schemes mostly envisage using 
existing storage reservoirs or storage reservoirs proposed to 
be contructed by the States under therr plan proposals. 
Construction of storage reservoirs, as part of the project 
proposals, is also envisaged, whereaver necessary. The Plan 
envisages 17 water transfer links under the Peninsular rivers 
development component and 14 water transfer links underthe 

(I) 

(ii) 

The equipment for setting up the new 
exchanges in under the process of 
procurement. All the exchanges In the 
above districts will be expanded 
depending upon their capacity utilisation 
and pending demands of new telephone 
connections. 

Transmission media has bean planned. 
Most of the existing media have already 
bean replaced by Optical Fibre Cables 
(OFC). The media of the remaining 
exchanges is also being replaced as per 
details given in annexure-1. 
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Statement 

(a) New C-256 exchangea proposed to be set up. 
-----·-··--·---·-----------------···-----------·-· -- ------·--------------------··---------

SI. No. 

1. 

2. 

Name of Place 

Noam a 

Lohan 

Name of Block 

Halsi 

Arlari 

(b) Replacement of exlatlng media with OFC. 

SI.No. Name of Exchange Name of District 
- --------- ---·------- -··-----·-·---····----·-------
1. 

2. 

3. 

4. 

5. 

Hathiama 

Mehus 

Ghat Kusumbha 

Shekhopur Sarai 

Kajra 

Shekhpura 

Shekhpura 

Shekhpura 

Shekhpura 

Lakhisarai 
------ ·-· ---- - . ------·---··--·---·-------··----------··----------------

Name of District 

Lakhi Sarai 

Shekhpura 

Existing Media 

U/G Cable 

U/G Cable 

4/4 UHF 

212 UHF 

212 UHF 

Pending Casea In Labour Courts (c) the action being taken/proposed to be taken by 

5257. SHRI RAMDAS ATHAWALE : Wiii the Minister of 
Labour be pleased to state : 

(a) the number of pending cases In the labour courts 
in the tr lbal areas of the country including the Pandharpur region 
of Maharashtra as on date, State-wise; 

(b) the number of labour suits disposed of during the 
last three years in the said areas, State-wise; and 

the Union Government to dispose of the labour suits of the 
said areas? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL) : (a) and (b) CGITs, are set up In those 
areas/regions where there is a strong presence of industries 
and workforce irrespective of the area/region being tribal or 
non-tribal 

Statement showing the number of cases pending as on 31. 12.2000 and number of cases disposed during the last 3 years. 

Name of The CGIT-cum-
Labour Court 

------------------------------- ·------

1998 

Cases disposed of 
during the year 

1999 2000 

-·--·- ·----··----·-----
Cases pending as 

on 31.12.2000 

-·· '" --·-·-~·--····-----·----··-· ········-------· ---·----------------··-··-----··--------
2 3 4 5 

·- --·---~-···-··------------------· -------------·-···· ------·-·---------·-·--------------------· 
Asansol 67 25 409 

Bangalore 77 293 6 515 

Calcutta 104 100 28 200@ 

Chandigarh 45 126 23 1787 

Dhanbad-1 10 36 89 1539 

Dhanbad·ll 95 135 1364 

Jabalpur 72 1367 

Kanpur 322 399 122 620 

Mumbai-I 53 66 40 204 

Mumbai-II 100 126 127 278 
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2 3 4 5 

New Delhl 244 25 97 1087 

Jaipur 

Nagpur 

Lucknow 

Chennal 

Hyderabad 

Bhubanseswar 

18 96 

60 

26 

26 

125 

294 

213 

63 

34 
·------------·-----·-------·---···---···· ···--·---

Total 1117 1350 812 10,099 

@ as on 31.12.2000 

(c) Step taken by the Ministry to expedite dispoeal 
of Industrial Disputes: The Ministry does not normally interfere 
with the functioning of the CGITs as they are quasi-judicial 
bodies. However, the following steps are taken from time to 
time to see to it that the pendency does not remain at an 
alarming level. 

(i) Expeditious steps are being taken to fill up the 
few vacant posts of Presiding Officers In the 
Central Govt. Industrial Tribunal-cum-Labour 
Courts after observing all necessary formalities. 

(ii) 

(iii) 

(Iv) 

(V) 

[English] 

The need to reduce pendency of Industrial 
Dispute cases in the Central Govt. Industrial 
Tribunal-cum-Labour Courts is also impressed 
upon the Presiding Officers by taking up the 
matter with them from time to time. 

A meeting of all Presiding Officers was held on 
06.04.99 in which the need to dispose of pending 
cases was impressed upon. 

Departmental manual of procedure for use of 
Presiding Officers In CGIT-cum-Labour Courts 
has been finalised. It is expected that this manual 
would be useful for the Presiding Officers to 
dispose of cases quickly. 

Certain amendments have been proposed in the 
l.D. Act, 1947 to relax the qualifications of 
Presiding Officers so that vacancies could be filled 
up without delay. Besides, the CGIT-cum-Labour 
Courts will also be given more powers to 
implement their awards. 

Flight• on Bhubaneshwar-BanarH-Delhl Sector 

5258. SHRI TRILOCHAN KANUNGO: Will the Minister 
of CIVIL AVIATION be pleased to state : 

(a) whether the Government have received any 
request to provide Airllnk from Delhi to Bhubaneshwar via 
Banaras besides the existing one ; 

(b) if so, the action taken, thereon; and 

(c) the time by which the said alrllnk Is likely to be 
made available? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV) : (a) Yes, Sir. 

(b) and (c) Airlines are free to operate on any route/connect 
any place as per their commercial judgement subject of course 
to compliance with the Route Dispersal Guidelines which 
provide for certain minimum operations In specified category 
of routes. Indian Airlines has no plan at present to alrllnk 
Bhubaneshwar via Varanasi from Delhi due to very low 
passenger demand from Varanasi to Bhubaneshwar. 

Four Laning of Ambals-Chandlgarh and 
Chandigarh-Ludhiana Roads 

5259. SHRI PAWAN KUMAR BANSAL: Wlllthe Minister 
of ROAD TRANSPORT AND HIGHWAYS be pleased to state : 

(a) whether the Government have considered the 
need to tour-lane the Ambala-Chandlgarh and Chandigarh-
Ludhiana roads; 

(b) If so, the details thereof; 

(c) whether any proposal to build fly-overs at critical 
and busy points on these roads; 

(d) 

(e) 
two roads? 

if so, the detaHa thereof; and 

the details of annual volume of traffic on these 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
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TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI) : (a) and (b) Feaslblllty Study and preparation 
of Detailed Project Reports for 4-laning of Ambala-Kalka 
section of NH-22 and Zirakpur-Chandigarh-Klratpur section 
of NH-21 is at present In progress. There is no proposal 
for 4 lanlng of Chandigarh-Ludhiana section of NH-95 at 
present. 

(c) and (d) At present there Is no proposal to bulld any fly-
over on these roads. 

(e) The details of Average Dally traffic on these roads 
is as under: 

Passenger Car Units (PCU)/day 

(i) Ambala-Kalka 25282 
Section (NH-22) 

(Ii) Zlrakpur-Chandigarh 30374 
Section (NH-21) 

(Iii) Chandigarh-Ludhiana 12017 
Section (NH-95) 

Wage to Un•kllled Women Labour 

5260. SHRI ASHOK N. MOHOL : Will the Minister of 
LABOUR be pleased to state : 

(a) whether the Government are aware that some 
State Government are not paying equal wage to unskilled 
women labourers than l'Jlen labourers; 

Upgradatlon of National Highway No. 52 

5261. SHRI M.K. SUBBA : Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state : 

(a) whether the Government has sanctioned Rs. 
250.80 crore for repair of National Highways In the North-east; 

(b) if so, whether National Highway-52 between 
Tezpur to Junal has been In a very bad condition; 

(c) if so, the amount of expenditure estimated to be 
Incurred In upgrading the same to NH-standards; and 

(d) the amount earmarked f9r the purpose Indicating 
details of modifications required? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI 8.C. 
KHANDURI) : (a) The Government allocated a sum of Rs. 57 .13 
crore for maintenance and repair of National Highways in the 
North-East during 2000-01. 

(b) National Highway No. 52 between Tezpur and 
North Lakhimpur Is a two lane road and Is In traffic. worthy 
condition. The section from North Lakhimpur to Jonai Is a single 
lane road and is being maintained in traffic worthy condition 
except for a stretch of 4km, which Is affected by river Ji::i 
Dhol. 

(c) and (d) The development of the National Highway 52 
from Tezpur to Jonai is being carried out in phases based on 
availability of funds. 

(b) If so, the detalls of such States; and [Translation] 

(c) the steps taken by the Government to remove this Optlcaf Fibre in Rajasthan 
discrepancy? 

' THE MINISTER OF STATE IN THE MINISTRY OF LABOUR 
(SHRI MUNI LALL) : (a) to (c) The Equal Remuneration Act, 
1976 provides for payment of equal remuneration to women for 
the same work or work of similar nature. The Central 
Government Is the appropriate Government in relation to any 
Amployment carried on by or under the authority of the Central 
Government or railway administration, or in relation to a banking 
company, a mine, oilfield or major port or any corporation 
established by or under a Central Government Act. In respect 
of all other employments, the State Governments are the 
appropriate governments. Under the Equal Remuneration Act, 
1976 and the Minimum Wages Act, 1948, Officers of the 
appropriate Government notified as Inspectors make 
inspections and prosecute those found violating provisions of 
the Act. The Central Government monitors implementation of 
the Acts. 

5262. DR. JASWANT SINGH YADAV : Will the Minister 
of COMMUNICATIONS be pleased to state : 

(a) whether some telephone exchanges in Rajasthan 
have been connected with the optical fibre; 

(b) if so, the details thereof as on date; and 

(c) the number of telephone exchanges proposed to 
be connect,P with the optical fibre by the end of Ninth Five 
Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. 

(b) Out of 2061 total telephone exchanges, 951 
telephone exchanges are connected.with Optical Fibre. 

(c) 996 Number of Telephone exchanges are 
proposed to be connected with optical fibre by the end of Ninth 
five year plan, subject to timely avaHabllity of materlal. 
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[Engl/sh] 

Renovation of Hotel• of HCI at Mumbai 

5263. SHRI KIRIT SOMAIYA : Will the Minister of CIVIL 
AVIATION be pleased to state : 

(a) whether the Hotel Corporation of India has 
chalked out any programme to renovate and upgrade Its rooms 
facilities in Hotels upto international standards; 

(b) If so, the details thereof; 

(c) the number of rooms upgraded so far particularly 
in Mumbai in different Hotels of HCI; 

(d) the total expenditure incurred by HCI on Mumbai 
Airport and Juhu Centaur; and 

(e) the other steps being taken by tne Government 
to attract more foreigners to Government owned hotels by 
providing more facilities to them? 

THE MINISTER OF _CIVIL AVIATION (SHRI SHARAD 
YADAV) : (a) to (d) Renovation In all the three properties viz. 
Centaur Hotel Mumbai Airport, Centaur Hotel Juhu Beach and 
Centaur Delhi Airport has been proposed during this year. 

Number of rooms upgraded to International standards in 
two hotels of HCI In Mumbai are as follows:-

(i) Centaur Hotel Mumbai Airport : 60 Guest rooms 
alongwith shafts and corridors at an approximate 
cost of Rs. 440 lakhs. 

(Ii) Centaur Hotel Juhu Beach : 40 Guest rooms with 
shafts and corridors. Work for 41 guest rooms and 
3 nos. suits is In progress. The approximately cost 
Is Rs. 462 lakhs. 

(e) Information Is being collected and will be laid on 
the table of the House. 

[Translation] 

Waiting Liet for Telephone Connection• in Jharkhand 

5264. SHRI NAGMANI: Will the Minister of 
COMMUNICATIONS be pleased to state : 

(a) the number of persons on the waiting llst for 
telephone connections in Jharkhand State as on March 31 , 
2001, district-wise; and 

(b) 
waiting list? 

the steps taken by the Government to clear the 

THE MINISTER OF STATE IN THE MINISTRY OF 

of persons In the waiting list for telephone connections in 
Jharkhand State as on March 31, 2001 Is 13322. The district-
wise status is given In the statement attached. 

(b) The following steps have been taken by the 
department to clear the waiting llst: 

(I) 

(II) 

Exchange equipment required for opening new 
exchanges and expansion of existing new 
exchanges is under the process of procurement. 

Laying of under ground cable has been planned. 

Statement 

District-wise Waiting List 
---·-···-------··-·-----.. 

SI. No. Name of District Waiting List 

1. Dhanbad 1621 

2. Bokaro 2114 

3. Hazaribagh 885 

4. Girldih 150 

5. Chatra 25 

6. East Singhbhum 2376 

7. West Singhbhum 404 

8. Ranchi 1112 

9. Lohardaga 77 

10. Gum la 182 

11. Pala mu 260 

12. Garhwa 20 

13. Deoghar 2411 

14. Dumka 447 

15. Sahabganj 423 

16. Koderma 115 

17. Pakur 65 

18. Godda 635 
-------·· ........ ____ - --· --·-----·-·-·-·---··-·- .. -·· -·-·· ·-· 

{English] 

Reclamation of Degraded Fore•t Land 

5265. SHRI DALPAT SINGH PARSTE : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state : 

(a) the annual target of reclamatlon of degraded 
1.JUMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) The number forest land; 
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(b) the funds required and made available for the 
purpose during Eighth and Ninth Plan; 

(c) the area reclaimed so far; and 

(d) the strategy worked out to achieve the annual 
target? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) and (d) Annual targets for reclamation 
of degraded forest land are dependent on the availability of 
funds for the centrally sponsored and State Plan afforestation 
schemes. The central assistance provided to the State 
Governments for this purpose during the Eighth Plan and 
earmarked in the Ninth Plan (Including 2001-02) under the major 
afforestation schemes of the Ministry of Environment and 
Forests (viz. Integrated Afforestation and Eco-Development 
Projects Scheme, Area Oriented Fuelwood and Fodder Projects 
Scheme and Conservation and Development of Non-Timber 
Forest Produce Including Medicinal Plants Scheme) Is Rs. 
413.79 crore and Rs. 550.35 crore respectively. The area 
coverage under these schemes during the Eighth Plan was 
8, 11.056 hectares, while In the Ninth Plan the target for physical 
achievement has been pegged at 6,65,394 hectares. To improve 
the implementation of afforestation projects in the field, people's 
participation through Joint Forest Management has been made 
an integral part of these schemes In the Ninth Plan. 

{Trans/at1on] 

Coat of Telecom Equipments 

5266. SHRI MANIKRAO HODLYA GAVIT : Will the 
Minister of COMMUNICATIONS be pleased to state : 

(a) whether the cost of Imported telecom equipments 
is cheaper than those of indigenously manufactured; 

(b) if so, the details thereof; and 

(c) Though, In the deregulated environment, the 
Government has no role to play In.controlling the price of telecom 
equipment, the following steps taken by the Government would 
result in producing such equipment at cheaper rate :-

(i) 

(II) 

(iii) 

(iv) 

[English} 

No Industrial license Is required for the manu-
facture of telecom equipment and, therefore no 
restriction on number of manufacturing units for 
a particular product. This would generate 
competition and result in reduction in cost. 

India has committed reduction of customs duty 
on IT products to zero In a phased manner as per 
Information Technology Agreement under WTO. 
This commitment also envisages reduction of 
customs duty on components for the IT products 
Including telecom equipment. With the reduction 
of customs duty on the Inputs, the cost of 
indigenous telecom equipment would reduce 
further. 

The Department of Telecom has requested State 
Governments to reduce sales tax on telecom 
products. 

Telecom R&D Council had been set up to promote 
Indigenous product development. 

ESIC Strike 

5267. SHRI Y. V. RAO : Wiii the Minister of LABOUR be 
pleased to state : 

(a) whether the employees of Employees State 
Insurance Corporation (ESIC) went on strike for one day in 
March, 2001; 

(b) if so, the reasons therefor and the details of their 
(c) the steps proposed to be taken by the demands; 

Government tor producing such equipments at cheaper rate? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) The 
cost of telecom equipment depends upon various factors such 
as source of technology, Indigenous availability of raw materiaV 
components, volume of production i.e. economy of scale, 
customs and excise duties etc. The equipment which are being 
manufactured with indigenous know-how and involve large scale 
of mdigenisation are generally cheaper than those Imported 
from outsiut1. However, incase the lndlan manufacturer has to 
pay technical know-how fee and royahy towards technology 
transfer and having higher import content, imported equipment 
may be cheaper than indigeneously manufactured telecom 
equipment. 

(c) whether the recommendations of the committee 
appointed to consider the Implementation of fifth pay 
commission In regard to employees of ESIC have not been 
implemented In the corporation; and 

(d) If so, the Government's response in this regard? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL) : (a) Yes, Sir. 

(b) to (d) Under Section 17 of the ESI Act, 1948. Salary, 
allowances and other conditions of services of the employees 
of the ESI Corporation are required to be in accordance with 
the rules and orders applicable to the employees of the Central 
Government drawing corresponding scales of pay. Accordinoly, 
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benefits of the accepted recommendations of the Vth Central 
Pay Commission have been extended to the employees of the 
ESI Corporation and arrears in this regard have since been 
paid to the employees In December, 1997. The Pay Committee 
constituted by the ESIC has, inter-alia, recommended grant of 
50% fltment benefit, grant of higher pay scales of certain 
categories of staff including Additional Commissioners, 
upgradatlon of post of Record Sorter and its redeslgnatlon as 
Record Keeper, extending the benefit available to Group-A 
Organised Service Officers of the Central Government to Group-
A officers of the Corporation etc. Keeping In view the legal 
provisions of the ESIC Act and also the benefits already 
extended to the ESIC employees on the basis of the 
recommendations of the FHth Central Pay Commission so far, 
It have not been found feasible to accept the recommendations 
of the Pay Committee. 

Railway over Brldgea on National Highway No. 5 

5268. SHRIMATI D.M. VIJAYA KUMAR I: Will the Minister 
of ROAD TRANSPORT AND HIGHWAYS be pleased to state : 

(a) whether the Government have accorded 
necessary sanction for two road over bridges at railway 
crossings on the National Hlghway-5 between Visakhapatnam 
and Vijayawada for ensuring uninterrupted flow of Traffic 
between Madras and Kolkata; 

(b) 

(c) 
taken? 

If so, the details thereof; and 

the time by which the final decision is likely to be 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI) : (a) Two road over bridges on Eluru bypass falling 
on Visakhapatnam-Vijayawada Section of National Highway-5 
have already been constructed. In addition, 3 more are 
sanctioned. 

(b) 

(I) 

(ii) 

(iii) 

(iv) 

The details are as under : 

Km.490/15-491/1 of National Highway-5 between 
Eluru and Denduluru stations: completed. 

Km. 477/3-4 of National Highway-5 between 
Nuzvid and Vatluru stations completed. 

Km. 291.4 near Tuni - sanctioned 

Km. 322.750 near Ellemanchalli - -do-

(V) Km. 344.885 near Bayyavaram - -do-

(c) All the road over bridges are scheduled for 
ompletlon by December, 2003. 

Rehabilitation of Free Bonded Labourer• 

5269. SHRI CHADA SU RESH REDDY: Wiii the Minister 
of LABOUR be pleased to state : 

(a) whether the Union Government have received any 
suggestion from the Andhra Pradesh Government to enhance 
the unit cost for rehabilitation of free bonded labourers; 

(b) 

(c) 

if so, the details thereof; and 

the action taken thereon in view of high cost 
purchase of land, agricultural Implements, etc.? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL) : (a) to (c) Requests for enhancement of 
the rehabilitation assistance to freed bonded labourers had been 
received from various State Governments including the 
Government of Andhra Pradesh. Based on the consultation held 
with the representatives of the State Governments, rehabilitation 
assistance has been enhanced from Rs. 10,000/- to Rs. 
20,000/- per freed bonded labourer with effect from May, 2000. 

Telephone Fault Rate 

5270. SHRI RAGHUNATH JHA : Will the Minister of 
COMMUNICATIONS be pleased to state : 

(a) whether the telephone fault rate In Mahanagar 
Telephone Nlgam Limited (MTNL) areas Is more than In the 
Department of Telecommunications (DoT) areas: 

(b) if so, the reasons therefor; and 

(c) the steps taken/proposed to be taken by the 
Government to bring down fault rate In MTNL areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) The fault rate 
of MTNL, Delhi Is higher than the fault rate to DoT (Now BSNL) 
areas. However the fault rate of MTNL, Mumbai is 11 .3%, which 
is less than the all-India average fault rate of 12.5%. 

(b) The fault rate can be mainly attributed to the 
following reasons : 

(c) 
the fault rate. 

Poor qualify of drop wire. 

Faults In Instruments. 

Cable length being more. 

Adding more plllars at same place and 
Interconnecting them through pipes. 

Very little introduction of new technologies in the 
external plant. 

The following steps have been taken to improve 
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(i) 

(II) 

(ill) 

External plant is being rehabilitated. 

All paper core underground cables are being 
replaced with Jelly filled/optical fibre cables. 

Liberalized policy to replacing old/faulty telephone 
Instruments 

additional services, whenever required, to meet the 
emergencies arising due to natural calamities and disasters. 
After the recent earthquake in Gujarat Indian Airlines had 
operated 184 additional flights from 26th January 2001 to 14th 
February 2001. 

(c) Airports Authority of India has no such 
(Iv) Opening of more Remote switching Unit (RSU) proposal. 

and Digital Line concentrators (DLC). Baile Telephone Services 
Clvll Piiot• Training lnatitute at Muzaffamagar, U.P. 

5272. SHRI MAHBOOB ZAHEDI : Will the Minister of 
5271. SHRI SAIDUZZAMA : Will the Minister of CIVIL COMMUNICATIONS be pleased to state: 

AVIATION be pleased to state : 
(a) whether the Government propose to hand over 

(a) whether tlie Government have any plan for the basic telephone services of 40 circles in different States on 
extending air services In the country to meet with various needs 
including disasters and tourism; 

20 years lease basis; and 

(b) If so, the details thereof circle-wise and company" 
(b) If so, plan of the Government In the matter, state- wise? 

wise; and 
THE MINISTER OF STATE IN THE MINISTRY OF 

(c) whether the Government propose to build an COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) 40 
airport for Civil pilot training at Muzaffarnagar In UP to cater to 
the local requirements of Roorkee and Rlshikesh towns? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) and (b) Airlines operators are free to operate to 
any place/on any route as per their commercial judgement, 
l 

·· subject of course to compliance with the Route Dispersal 
Guidelines which provide for certain minimum operations in 
specified category of routes. Air services are supplemented by 
non-scheduled operators who provide aircraft on charter basis 
for various other needs. In addition Indian Airlines operates 

Letters of Intent have only been issued to 3 applicant companies 
namely M/s Tata Teleservices limited, Mis Reliance 
Communications Pvt. Limited and Mis HFCL lnfotel Ltd. against 
their appllcatlons for licences to provide basic telephone serivice 
in various service areas as per details in statement attaches. 
In case, the said applicant companies succeed to sign the 
licence after compliance in respect of payment of applicable 
entry fee, submission of requisite bank guarantees and other 
requirements then the validity of such licence agreement shall 
be for a period of 20 years initially. 

Statement 

Name of the Applicant Company 

Mis Tata Teleservices Ltd 

Mis Reliance Communications Private Ltd. 

Mis HFCL lnfotel Limited 

----- ·---------..... , .. _ ... _________ .. __________ , ______________ _ 
Letter of Intent (LOI) Issued for 

Orissa, West Bengal (Including Kolkatta and Sikkim), UP (East), 
Madhya Pradesh (Including Chhatisgarh), Blhar (Including 
Jharkhand), U.P. West (including Uttaranchal), Rajasthan, 
Punjab, Haryana, Kerala, Tamil Nadu (including Chennal & 
Pondicherry), Delhi, Maharashtra (including Mumbai and Goa), 
Gujarat, Karnataka. 

Jammu & Kashmir, Andaman & Nicobar, Hlmachal Pradesh, 
Rajasthan, Madhya Pradesh (Including Chhatlsgarh), Blhar 
(including Jharkhand), Orlssa, UP West (Including Uttaranchal), 
Kerala, Andhra Pradesh, Maharashtra (including Mumbai and 
Goa), Karnataka, UP East, West Bengal (including Kolkatta 
and Sikkim), Delhl, Punjab, Haryana, Tamil Nadu (including 
Chennai and Pondicherry) 

Tamil Nadu (including Chennal and Pondicherry), Kerala, UP 
"Vest (including Uttaranchal), Karnataka, Haryana, Delhi, 
Maharashtra (including Mumbai and Goa). 
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lllegel trade In Wildlife 

5273. SHRI B. VENKATESHWARLU : Will the 
MINISTER OF ENVIRONMENT AND FORESTS be pleased 
to state : 

(a) whether In a raid made by CBI near Nagpur and 
tiger skins alongwlth other animals parts have been seized in 
March, 2001 in Maharashtra; 

(b) If so, the details thereof; 

(c) whether some foreign smugglers have been found 
to be involved in the crime; and 

(d) if so, the action taken or proposed to be taken to 
check such type of crimes in future? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) and (b) The details of seizure made by 
officers of Central Bureau of Investigation in March, 2001 at 
Nagpur are given In the statement attached. 

(c) No conclusive evidence to prove Involvement of 
foreign smugglers In this case has been received . 

• 
(d) The action taken to check wildlife crimes are as 

follows: 

(1) Steps taken at the State level: 

(i) 

(ii) 

(2) 

I. 

ii. 

iii. 

Legal protection has been provided to wild 
animals against hunting and commercial 
exploitation under the provisions of the Wiidiife 
(Protection) Act, 1972. 

State level and District level coordination 
committees have been set up in several States 
to prevent poaching and illegal trade in wildlife. 

Steps taken at National level 

Government of India has set up Regional and 
Sub-regional Offices for wildlife preservation In 
major export and trade centres of the country to 
prevent smuggling of wild animals and their 
products. 

Central Bureau of Investigation (CBI) has been 
empowered under the Wildlife (Protection) Act. 
1972 to apprehend and prosecute wildiile 
offenders. Anti poaching efforts are bing 
coordinated with INTERPOL. 

Financial and technical help is being oxtended 
to the States under various Centrally Sponsored 
Schemes, viz. Project Tiger, Project Elephant, 
Development of National Parks and Sanctuaries 

iv. 

v. 

vi. 

vii. 

(3) 

i. 

ii. 

iii. 

Iv. 

To Queations 94 

and Eco-development around Protected Areas tor 
enhanclr.ig the capacity and infrastructure of the 
States for providing effective protection to wild 
animals. Financial assistance is, in particular, 
being provided for raising 'Strike Forces' and 
providing arms to the protection staff for combating 
the organised poachers. Assistance is also 
provided tor giving rewards to the informers of 
eliciting Information about poachers and 
smugglers. 

A Special Coordination and Enforcement Com-
mittee has been set up under the chairmanship 
of Secretary, Environment & Forests, Government 
of India, for control of poaching and illegal trade 
in wlldllfe. 

Export of wild animals and their derivatives is 
prohibited under EXIM policy. 

A National Conference of Forests and 
Environment Ministers of State Government was 
held on 29th and 30th January, 2001. H was 
resolved to organise existing protection staff into 
viable formations for effoctive control of poaching 
and to create !olnfc~:coment infrastructure both 
within and out side protected areas. 

Minister of Home Affairs has written to all the State 
Governments to lend a helping hand to the field 
formations to curb poaching and Hlegal trade in 
wildHfe. 

Step• taken In International level. 

GovtJrnment of India seeks international co-
operation under tha provisions of the Convention 
on International Trade in Endangered Species of 
Wild Flora and Fauna (CITES) for control of illegal 
trade In wildlife items. 

A Memorandum of Understanding (MOU) with 
Nepal has been signed by India to establish a jOint 
Task Force to check the trafficking across the 
borders. 

Inda-Chinese Protocol in tiger conservation Article 
of the protocol inter-alla stipulates joint measures 
to crackdown illegal activities of poaching of tigers, 
smuggling and selling the tiger bones and other 
parts of the tiger as well as Its derivatives 

A Global Tiger Forum Range Countries has been 
cre~ted for addessing International issues related 
to Tigar Conservation. 
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Statement 

Details of seizure made by Central Bureau of Investigation in 
March, 2001 at Nagpur. 

SI. No. Item Seized Action taken 

2 3 

Oil companies have been asked to take necessary action for 
renewal of licence deed for their petrol pumps/ratail outlets. 

Civil Aviation Projecta for Andhra Pradesh 

5276. SHRI SULTAN SALAHUDDIN OWAISI : Wiii the 
Minister of CIVIL AVIATION be pleased to state : 

(a) the details of the civil aviation development 
Tiger Skin-1 Nos 

Tiger s1<ull · 5 Nos. 

2 persons arrested projects taken up at the beginning of the Ninth Five Plan in 

Andhra Pradesh : 

Tiger bones • 23 Kgs. 

Antlers • 1.9 Kgs. 

Tiger claws· 10 Nos. 

Tiger Teeth · 3 Nos. 

2. Leopard skin • 4 Nos. 4 persons arrested 

Clearance to Tallpond Dam Power House 

5274. DR. S. VENUGOPAL: Wiii the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether environmental clearance for Tailpond 
Dam Power House at Nagarjunasagar project In Andhra 
Pradesh has been pending clearance; and 

(b) ii so, the action taken to expedite the clearance 
of the project? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALLI) : (a) and (b) Yes Sir. The project authorities 
have been requested on 12.2.2001 to furnish additional 
information. 

Expansion and Development to National Highway-2 

5275. SHRI SUNIL KHAN : Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be please to state : 

(a) whether due to expansion and development of 
National Highway-2 from Durgapur to Panagarh, petrol pumps 
located at Highway have been affected; and 

(bl if so, the steps taken by the Government to 
remedy the situation? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI) : (a) Yes, Sir. 

(b) As per policy, a licence deed valide for 3 years 
has to be signed for forming approach road from National 
Highways, which stipulates that the licensee has to remove 
the approach road at his own cost, If required for widening. 

(b) whether the works on these projects are going 
on as per the schedule; 

(c) If so, the details of the projects completed, under 
progress and likely to be completed during the remaining period 
of the plan: 

(d) 
far; and 

(e) 

the total amount sanctioned for each projects so 

the efforts being taken by the Government to 
complete these project in time ? 

THE MINISTER OF CIVIL AVIATIO~ (SHRI SHARAD 
YADAV) : (a) to (d) Airports Authority of India (AAI) have 
undertaken following developmental projects in Andhra Pradesh 
at the beginning of the Ninth Five Vear Plan : 

(i) 

(ii) 

(iii) 

In Hyderabad airport construction of new Inte-
grated International Terminal building, 
modification/expansion of existing domestic 
Terminal building, Installation of four Aerobridges 
and profile correction of existing runway 
associated pavements have been completed at 
a total cost of Rs: 50.78 crores. Techno economic 
feasibility study has been undertaken for 
&Atension of existing runway to 10500 feet, so far 
Rs. 1.00 crores has been sanctioned. 

In Vijayawada airport strengthening of runway, 
modification/renovation of existing Terminal 
building and construction of new Apron and linked 
Taxiway have been completed at a total cost of 
Rs. 8.55 crores. 

In Visakhapatnam airport expansion and modi-
fication of existing Terminal building for 400 
passengers is at preliminary stage. Amount 
sanctioned is Rs. 1.00 crore. There is plan to 
develop this airport for AB-300 class of aircraft 
operation by constructing a new runway for which 
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Techno economic feasibility study has been (c) to (f) All buildings/Structures constructed at the airport 
undertaken. Amount sanctioned Is Rs. 1.00 of AAI have been designed to resist/withstand earthquakes and 

(Iv) 

crores, so far. · 

In Tirupathl airport, a new Terminal building for 
300 passengers has been developed and Apron 
and linked Taxitrack expanded at a cost of Rs. 
18.66 crores. 

(v) In Rajamundry airport works are awarded for 
recarpeting the existing runway, construction of 
linked Taxltrack, new Apron and construction of 
boundary ,wall. So far, Rs.7.66 crores has been 
sanctioned for the project. Work is likely to be 
completed by March, 2002. 

(e) All the projects are monitored continuously and 
progress reviewed periodically. 

[Translation] 

these structures are designed conforming to Indian Standard 
Code No. 1893. 

{English] 

Tree Pl•ntatlon 

5278. SHRI E-ADASHIVRAO DADOBA MANDLIK : 

SHRI AMAR ROY PRADHAN : 

Will the Minister of ENVIRONMENT ANO 
FORESTS be pleased to state : 

(a) the number and category of different trees 
planted in the country including the total area covered by them 
during each of the last three years and current year, State· 
wise; 

(b) the targets fixed for plantation of trees for 2001 • 
Earthquake Resistant Building at Airports 2002; 

5277. SHRIMATI SUSHILA SAROJ : Will the Minister of (c) the estimated funds to be spent for the purpoae; 
CIVIL AVIATION be pleased to state : 

(d) whether there is a sharp decline In some of the 
(a) the number of airports are under the control of trees' stocks particularly teak; and 

Airport Authority of India presently; 

(b) the profits, earned by these airports during the 
year 1999-2000 and 2000-2001 and likely to be earned during 
the year 2001-2002; 

(c) whether the Government propose to make 
buildings at airports with earthquake resistant to tackle natural 
calamity: 

(d) 

(e) 

(f) 

ii so, the details thereof; 

tho time by which It Is likely to be done; and 

if not, the reasons therelor? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAO 
YAOAV) : (a) There are 11 international airports, 85 domestic 
airports and 26 civil enclaves at defence airfields which 
are maintained and managed by the Airport Authority of India 
(AAI). 

(b) The profit earned by the AAI from these airports 
Is Rs. 211.38 crores for the year, 1999-2000 and the likely 
profits are Rs. 234.26 crores for 2000-2001 as per Revised 
Estimates and Rs. 251.30 crores for 2001-2002 as per Budget 
Estimates 

(e) If so, the steps taken to increase the same ? 

THE MINISTER OF ENVIRONMENT ANO FORESTS 
(SHRI T.R. BAALU): (a) Under the Twenty Point Programme. 
targets for afforestation and trae planting are fixed annually In 
terms of seedling distribution for planting on private lands 
and area coverage through afforestation on public landa, 
including forest lands. Achievement of tree planting/afforestation 
made under Twenty Point Programme during 1997-2001 are 
given In statement. Species planted are decided by the 
implementing agencies keeping in view the local climatic and 
edaphic conditions. Plantation of indigenous species la 

encouraged. 

(b) and (c) Annual targets for the Twenty Point Programme 
are fixed as per availablliy of funds under the relevant Central 
and State Plan Schemes. Targets for 2001-02 will be fllCed 

accordingly. 

(d) and (e) System of stock taking of trees In the foreata 
has not been developed by any State in the country. Th• 
Information about trea stocks ia, therefore. not available either 
with the Stittea or the Cantre. 
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Statement 

·Achievements of Tree Planting Actlviti9s Twenty Point Programme (TPP) during 1997·2001 

Achievements 
(1997-98) 

Seedling Area .. 
Distribution• 

Achievements 
(1998·99) 

Seedling 
Distr'lbu11on 

Area•• 

··-···-·-------··-·-·---·--·-------

Achievements 
(1999-2000) 

Seedling Area•• 
Distribution• 

Seedlings in lakhs/Area in hectares 

Achievements• 
(2000·01) 

Seedling Area•• 
Distribution• 

--------·-----·--·------·-·-·---
10335.63 965638.15 9377.86 1105275.67 11814.13 1424214.29 8505.39 757052.55 

• Seedling Distribution: for planting on private lands ·under Point No. 16A of Iha TPP . 

.. Area: coverage on public lands Including forest lands· under Point No. 168 of the TPP. 

0 Progress Reports from alll States and Union Territories have not been received. 

Converelon of two Lane National Highways 
Into four Lane In Karnataka 

5279. SHRI A. VENKATESH NAIK : Wiii the Minister cf 
ROAD TANSPORT AND HIGHWAYS be pleased to state : 

(a) whether there is a proposal to convert 625 kms 
stretch of two-lane National Highways In Karnataka Into four 
lane stretches by the National Highways Authority of India; 

(b) If so, the details thereof alongwlth the estimalo'I 
cost of project; 

(c) 
completed; 

the time by which the project is likely to be 

(d) whether the National Highways Authority of India 
has also sanctioned a project for construction of by-passes In 
the State; 

(e) If so, the details thereof; 

(f) whether survey on these projects has been 
completed; and 

(g) 
started? 

If so, the time by which the work Is likely to be 

THE MINISTER OF STATE OF THE MINISTRY OF 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI: (a) Yes, Sir. 

·-··-· ····-·· .. ·------···-·--·-·--·---------

(b) Out of 625 Km, a length of 63 km has already 
been four-laned and the remaining 562 km Is being 4-laned at 
an estimated cost of Rs. 2,410 crore. 

(c) The project Is scheduled for completion by 
December 2003. 

(d) Yt3s, Sir. 

(e) and (f) Bypasses for Tumkur, Sira, Balgaum, 
Ranlbennur, Haverl, Devanahalli Yelahanka are proposed. 
Survey for all except Tumkur has been completed. 

(g) Construction of Slra bypass has already started. 
The work on the remaining 6 bypasses is to commence during 
the current year 2001-2002. 

Limited Mobility Telecom Services 

5280. SHAI A. BRAHMANAIAH : Will the Minister of 
COMMUNICATIONS be pleased to state : 

(a) the State where limited mobility telecom services 
through the wireless In local loop system have been provided 
at present: and 

(b) the date on which the said system Is effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) : 

Name of the service provider Name of the State Date from which the limited mobility 
service through Wireless in Local 
Loop (WLL) Is effective 

--·-·--·--···. ·-·-----·---------------·---·---···-·-----~----- .. -------------------
Bharat Sanchar Nigam Lid. 
Mahanagar Telephone Nigam Ltd. 
Mis HFCL lnfotal Ltd. 
Mis Shyam Telellnk Ltd. 

·Mis Tata Teleservlces Ltd. 

Haryana 
Delhi 
Punjab 
Rajasthan 
Andhra Pradesh 

27.3.2001 
7.4.2001 

27.1.2001 
27.1.2001 
18.3.2001 

·-·-- ----- -·-----·-·------------··--·----·---···-----------····-------·---------------~------------
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International Flights from Cochin to Gulf Countrlea 

5281. SHRI GEORGE EDEN :Will the Minister of CIVIL 
AVIATION be pleased to state : 

(a) whether there is any proposal to start new flight 
in gult countries from Cochin International Airport; and 

(b) if so, the details thereof ? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV) : (a) and (b) Air India propose to start two additional 
flights from Cochin to destinations In Gulf Countries effective 
May 2001 In addition to the 15 International services being 
operated at present by Air India and 13 internatlonl services by 
Indian Airlines. 

Acqulaltlon of Aircraft by Alliance Air 

5282. SHRI K.H. MUNiYAPPA : Wiii the Minister of 
CIVIAL AVIATION be pleased to state : 

(a) whether the Alliance Air has decided to take 5 
Boeing 737-200s on lease; 

(b) if so, whether this is llkely to cover more 
destinations/routes; and 

(c) if so, the new routes/areas that are proposed to 
be served by Alliance air ? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV) : (a) to (c) Indian Airlines had executed a Letter of 
Intent for dry lease of five Boeing 737-200 aircraft with Mis. 
GIAL. As per the lease contract signed in December 2000, 
deliveries of these aircraft were to commence in 3rd/4th week 
of December, 2000. lnsplte of continuous follow-up, Mis. GIAL 
have failed to deliver any aircraft due to problems at their end. 
There are inbuilt penal clauses in the conract to take care of 
non-fulfilment of condltionallties including delayed delivery of 
aircraft by the Lessor. 

Telephone Connections 

5283. SHRI C. SREENIVASAN : 

SHRI THIRUNAVUKARASU : 

Will the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether the Government propose to do BNtay with 
the practice of charging registration fee for booking of 
telephones in the country; and 

(b) if so, the details thereof? 

Sir, for Delhi and Mumbai where MatieinagarTelephone Nlgam 
Limited is operating, It has been decided to make registration 
for New Telephone connection as free w.e.f. 1 .5.2001 . 

For the remaining parts In the country with Bharat Sancflar 
Nlgam Limited, It has been decided not to charge such fee In 
the area where telephones are available 'On Demand'. 

Conatructlon of New Runw•y •nd 
Terminal Building •t Chennal 

5284. SHRI E.M. SUDARSANA NATCHIAPPAN : Will 
the Minister of CIVIL AVIATION be pleased to state : 

(a) whethere the Airport Authorlry of India plans to 
construct a new runway and a few terminal building at chennal 
airport; 

(b) if so, the time by which the work on the project is 
likely to be commenced; and 

(c) the expenditure involved In it ? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV) : (a) to (c) : The existing Anna International Terminal la 
being completely renovated and upgraded at a cost of Rs. 79.66 
crores which is likely to be completed by December. 2002. There 
Is no plan, at present, to construct a new runway. 

[Translation] 

Rest Houses 

5285. SHRI SHIVAJI VITHALRAO KAMBLE : Will the 
Minister of COMMUNICATIONS be pleased to state : 

(a) whether his Ministry has formualated any pollcy 
to enable the Members of Parliament to stay In the rest houses 
of the Department of Telecommunications; 

(b) If so, the details thereof: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) No, Sir. 

(b) 

(c) 

Does not arise. 

Department of Telecom has set up Hollday 
Homes/Inspection Quarters for ha own employees. 

5286. SHRI HARIBHAU SHANKAR MAHALE : 

KUMARI BHAVANA PUNOLIKRAO GAWALI : 

THE MINISTER OF STATE IN THE MINISTRY OF Will the Minister of WATER RESOURCES be 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) Yea, pleased to state; 
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(a) whether the Supreme Court has recently given 
its verdict in regard to the Almatti Dam dispute; 

(b) If so, the details thereof: and 

(c) the measures taken by the Government for 
ensuring the implementation of the verdict? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY) : (a) Yes, 
Sir. 

(b) and (c) The Hon'ble Supreme Court In respect of petition 
filed by the Government of Andhra Prad86h In the Hon'ble 
Supreme Court of India under Article 131 of the Constitution 
against the Government of Karnataka, Mahi-\rasthra and Union 
Government of India In the matter of violation of Krishna Water 
Disputes Tribunal Award by the States of Karnataka and 
Maharashtra and inter-alla observed that "there Is no bar for 
raising the height of the Dam at Almatti upto 519.6 metre subject 
to getting clearance from appropriate authority of the Central 
Government and any other statutory authority of the Central 
Government and any other statutory authority required under 
law". Upper Krishna Stage-II Multipurpose Project (Irrigation 
Portion) with Almattl Dam full resrvolr level (FRL) at 519.6 metres 
and costing Rs. 2385.86 crores (1998-99 price level) has been 
~ccorded the Investment clearance by the Planning 
Commissicm. 

[£:•1rr/ish] 

DisputH on Sharing of Rivera Water 

S~Hi SHRI Y.S. VIVEKANANDA REDDY: 

SHRI SADASHIVRAO DADOBA MANDLIK : 

sr-.:11 G. MALLIKARJUNAPPA: 

SHRI G.S. BASAVARAJ : 

SHRI IQBAL AHMED SARADGI : 

Will the Minister of WATER RESOURCES be 
pleased to state : 

(a) whether the Prime Minister has asked the 
Northern States to resolve their long-pending Issues relating 
to sharing of rivers water; 

(d) if so, whether any concrete suggestions or steps 
have been suggested by the Prime Minister to all the concerned 
States to resolve the water disputes; 

(e) If so, whether the Government have agreed to 
provide help and assistance to these States; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY) : (a) to (c) 
Referring to the existence of an institutional arrangement 
comprising some States for good neighbourly coordination, the 
Prime Minister stated In his speech during the Inauguration of 
Panorama and Science Centre at Kurukshetra on 6.3.2001, 
that It Is necessary for the States of Haryana, Hlmachal Pradesh, 
Delhi and Punjab to frame joint policies on some issues. 
Emphasizing better use of water, he observed that several 
Issues of Irrigation and river disputes are pending while water 
is draining into the sea and the fields are going dry. With specific 
reference to the need for time bound policies for the National 
Capital Region, the Hon'ble Prime Minister suggested the Chief 
Minister of Haryana may take initiative In this regard. Recalling 
that Chief Minister of Haryana is considering to convene a 
meeting of the Chief Ministers of the region, t.he Prime Minister 
wished that such a meeting is held. 

(d) to (f) Dedicating the Ranjlt Sagar Dam In Punjab to the 
Nation on the 4th March 2001, the Prime Ministers had also 
mentioned that if the Chief Ministers of the region could discuss 
and come to an agreement on the issues, Centre would extend 
all help in this regard. As desired by the Prime Minister earlier, 
the Central Government has been endeavouring to discuss and 
arrive at a negotiated settlement on water related issues of 
Punjab, Haryana and Ra1asthan through a meeting of their Chief 
Ministers. 

[English] 

Telecom Facilities 

5288. SHRI CHANDRA VIJAY SINGH : Wiii the Minister 
of COMMUNICATIONS be pleased to state: 

(a) the names of the States which are lagging behind 
the national average In setting up of optical fibre network; 

(b) the number of "Server Farms and Web Hosting~ 
(b) If so, the extent to which these States have taken centres sat up In the country so far; and 

initiatives to reaolve the Issues; 

(c) whether the Minister's urgency to resolve the 
issues was In the context of his stress tor a coordinated 
approach by these States to make more efficient use of available 

rivers water; 

(c) 
the pace? 

the steps taken by the Government to increase 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) Oplcal Fibre 
Network is being set up to augment connectivity of the 
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exchanges with reliable media. Provision of connectivity 
depends upon a number of factors like geographical area, 
number of exchanges, physical terrain etc. Progress of all 
Circles in this respect is satisfactory. As per the plan of BSNL, 
all the exchanges are to be connected with reliable media 
(Optical Fibre Cable, Microwave and Satellite systems) by 
March, 2002. 

(b) and (c) BSNL has not set up any "Server Farms and 
Web Hosting" centre so far. 

Farakka Barrage Project 

5289. SHRI ABUL HASNAT KHAN : Will the Minister of 
WATER RESOURCES be pleased to state : 

(a) whether navigation is being hampered due to 
heavy siltation in the lock channel approach of Farakka Barrage 
Project; 

(b) if so, whether dredging activities/measures have 
been taken to clear the channel in front of Farakka Barrage 
Project; and 

(c) if so, the detail thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY) : (a) 
Sometimes during the lean months the depth of water in the 
navigation channel of Farakka Barrage Project becomes less 
than 2m which is the minimum depth required of navigability. 

(b) and (c) Maintenance dredging has been carried out in 
the vicinity of the lock channel by the Inland Waterways Authority 
of India in 1999 to improve the water depth. 

Amount Spent of NALCO 

5290. SHRI PARSURAM MAJHI : Will the Minister of 
MINES be pleased to state the amount spent on the NALCO at 
Damonjodi in Orissa for its peripheral developments during the 
last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF MINES 
(SHRI JAYS ING RAO GAIKWAD PATIL) : The amount spent by 
NALCO on peripheral development at Damanjodi in Orissa is 
as follows: 

199B - 99 

1999 - 2000 

2000 - 2001 

Rs BB lakh 

Rs. 127 .66 lakhs 

Rs. 1651akhs 

Maintenance of LakH and Rive,.. 

5291. SHRI ABDUL RASHID SHAHEEN : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the Government have provided funds for 
maintenance and beautification of lakes and rivers in Jammu 
and Kashmir; and 

(b) If so, the details thereof alongwlth the 
achievements made in this regard during the last three yea1s? 

THE MINISTER OF ENVIORNMENT AND FORESTS 
(SHRI T.R. BAALU): (a) and (b) The National Lake Conservation 
Plan for conservation of 10 urban lakes including Dal and Nag in 
Lakes in Srinagar was considered by Government on 
29.12.1997 when It directed that the proposal be brought up 
for consideration after a fresh appraisal of the scheme In the 
light of a firm tie up of external financial assistance for financing 
National Lake Conservation Plan. However. Government 
simultaneously approved. in principle. the proposal to take up 
the scheme for conservation of the Dal Lake and decided that 
an amount upto Rs. 20 crore may be spent on land acquisition 
which are considered absolutely necessary by way of advance 
action for speedy implementation of the scheme In so far as ii 
relates to the Dal Lake. An amount of Rs. 75 crore has bean 
released during the period from 1997-981111 date by the Planning 
Commission as additional central assistance through the 
Annual Plan of Jammu and Kashmir for conservation of Dal 
and Nagin lakes. A Detailed Project Report for conservation 
and management of the Dal and Nagin Lakes has been 
prepared at an estimated cost of Rs. 162.87 crore (without land 
cost component). An amount of Rs. 1 .20 crore has been spent 
on the preparation of this report which has bean sent for the 
comments of the state government on 14th November, 2000. 
In addition, an amount of Rs. 0.76 crore has been released 
during the last three years for conservation and management 
of WuUar Lake under a separate scheme called conservation 
of wetlands. The activities undertaken for Wullar Lake 
management include catchment area treatment. soil 
conservation, dweedlng and desilling. 

The Jammu and Kashmir Government submitted a pre. 
feasibility report in December. 1997 on the pollution abatement 
of river Jhelum In four towns namely, Anantnag, Srinagar, 
Sopore and Baramulla at an estimated coat of Rs. 248 .42 crora. 
An amount of Rs. 5 lakhs was released in February, 1998 to 
Jammu & Kashmir Lakes and Waterways Developments 
Authority for preparation of this pre-feasibllity report. The 
proposal was returned to the state government for their 
comments In June, 1998 as It was not found sustainable In 
view of the high cost of operation and maintenance. 

Installation of Survelllllnce Cameraa at Airport Tenninala 

5292. DR. RAJESWARAMMA VUKKALA . 

DR. D.V.G. SHANKAR RAO: 
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. Wiii the Minister of CIVIL AVIATION be pleased 
to state : 

(a) whether the Government propose to install 
surveiHance cameras at airport terminals to supervise and 
survey the entire area tor any suspicious object or persons 
loitering around; 

(b) If so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the manner In which the security around cafeteria, 
book stores etc. is proposed to be tightened? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAVJ . (a) to (c) Surveillance cameras for closed Circuit 
Tolevision (CCTV) system are presently in use at Terminal-IA, 
IB and Terminal-2 of Indira Gandhi International (IGI) Airport, 
Tei 1n1nal-2C of Chhatrapatl Shivaji International Airport and 
domestic terminal of Netaji Subhas Chandra Bose International 
(NSCBI) Airport. The Installation at NSCBI International Terminal 
is in the final stage. New Surveillance CCTV system with 
provision of common control room to be used by Customs, 
Immigration, Security and Airports Authority of India (AAI) are 
likely to be commissioned by the end of July 2001 at Terminal 
1 B. domestic arrived terminal, and Terminal-2 of IGI Airport, 
Ter min•il IB. Terminal-2A of Chhatrapatl Shlvaji International 
Airport. tllfJ domestic terminal of NSCBI Airport, domestic and 
· 'r>rnational terminals of Chennai airport and the domestic and 

~. · ·inatlonal terminal of Thlruvananthapuram airport. 

· : J Cafeteria, book stores etc. are located In the 
tP11nim11 ,uea, where security Is provided through a number of 
measu1·es including access control, posting of surveillance 
teams, install ·;,.'"of CCTV cameras etc. 

En ... roachment of Land of A.A.I. 

YA DAV): (a) and (b) About 97 acres of land belonging of Airports 
Authority of India (AAI) at Hyderabad airport are under 
encroachment. 

(c) Yes, Sir. 

(d) and (e) A rehabilitation plan was finalised In 1994 at an 
estimated cost of Rs. 9.63 crores out of which Rs. 4.58 crores 
was agreed to be paid by AAI. AAI had deposited Rs. 1 .25 
crores in May, 1994 for this purpose. However, the State 
Government later Informed that the cost of rehabilitation had 
Increased and requested AAI to contribute Rs. 17.74 crores 
towards the cost of houses and other amenities. Since the 
contribution requested from AAI Is too high and there Is no 
immediate requirement of the land for operational purposes. 
AAI ts not In a position to bear this high additional cost. 
Moreover, Government has already approved the proposal of 
the State Government for a new airport of International 
standards at Shamsabad. 

Construction of International Airports 

5294. SHRI CHINTAMAN WANAGA : Will the Minister 
of CIVIL AVIATION be pleased to state : 

(a) whether the Government has. decided to bulld 
second International Airport In the cities where already on exists: 

(b) 
wise; and 

(c) 

if so, the names of such cities, State and Territory-

the target date fixed to complete the project along 
with the estimated amount Involved and the facilities to be 
provided on each such Airport? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV) : (a) to (c) No, Sir. However, State Government of 
Maharashtra has plans to develop a second airport at Navi 
Mumbai to meet the long term air traffic requirements. The State 

5293. DR. MANDA JAGANNATH : Will the Minister of Government has been asked to complete the proposed 
CIVIL AVIATION be pleased to state: 

(a) whether land belonging to Airport Authority of 
India (AAI) in Hyderabad has been encroached upon; 

(b) If so, the details thereof; 

(c) whether there is a proposal to rehabllltate the 
encroachers at other sites in Hyderabad and Government of 
Andhra Pradesh has allotted land for them: 

(d) II so, whether Government of Andhra Pradesh has 
requested the A.A.I. to provide infrastructural facilities at the 
new sites; and 

(e) if so. the reaction of the A.A.I. thereon? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 

technical/traffic studies and then send a formal proposal for 
the consideration of the Government. 

[Translation] 

Projects Sanctioned for Civil Aviation In Jharkhand 

5295. PROF. DUKHA BHAGAT : 

SHRI P.R. KHUNTE : 

Will the Minister of CIVIL AVIATION be pleased 
to state : 

(a) the details of the projects sanctioned tor the 
development of civil aviation facilities In Jharkhand during thf 
Ninth Five-Year Plan; 
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(b) the details of the projects on which the work has 
since been started; 

(c) whether the work Is In progress as per the 
scheduled programme: and 

(d) if not, the steps taken and proposed to be taken 
for completion of the projects within the stipulated time? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV) : (a) to (c) The details of projects sanctioned for Ranchi 
Airport in Jharkhand (State) are as under:-

(I) 

(II) 

Runway soil erosion control work at an estimated 
cost of Rs. 2.82 crores. The work Is progressing 
as per schedule and Is expected to be completed 
by June, 2001. 

Construction of canopy In front of Terminal 
Building towards city side Is expected to 

(a) whether Incidents of telephone cables theft hu 
been Increased In Mumbai, Puna and Delhi during the recant 
past; 

(b) If so, the names of telephon·e exchanges of these 
cities along with the amount of losses suffered as a result thereof 
during 2000-2001 and till date, echange-wlse; and 

(c) the steps being taken by the Government to curb 
such thefts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) No increase 
In telephone cable thefts have been reported In Puna in recent 
past. But In Delhi and Mumbai units of MTNL, there has been 
an increase in the incidents of the theft of telephone cable. 

(b) The detlals are given In statements I & II for Delhi 
& Mumbai units of MTNL respectively. 

commence shortly and Is expected to be (c) The following steps are being taken to curb such 
completed by December, 2001. thefts. 

(d) Does not arise. 

[English} 

Theft of Telephone Cablee 

5296. SHRI RAMSHETH THAKUR : 

SHRI AHSOK N. MOHOL : 

Wiii the Minister of COMMUNICATONS be 
pleased to state : 

Statement-I 

(i) 

(II) 

(Ill) 

(Iv) 

Round the clock patrolling 

Locking of Manholes 

Co-ordination with police authorities 

Reduction of length of underground cables by 
providing more number of Extension Network 
Concentrators (CNEs) & Digital Lina 
Concentrators (DLCs) 

Details of Cable Theft Cases Exchange-Wise for the Year 2000-01 

MTNL DELHI 

Name of Area Name of Exchange No. of Cable Thefts Loss involved In Rs. 

2 3 4 
-------- --·------·---' . -----------·------------·-----------· ------------ ---·-· ---- ....... --·---·- -------·- ----------·-·-
Central Kidwal Bhawan 

LodhlRoad 

Rajpath 

Total 
·-----···---·-·-----

Eastern ldgah 

Tis Hazari 

Total 
-"--·----~-----"'------··----

Trans Yamuna Laxml Nagar 

6 

8 

5 

5 

10 

8,712 

1,21,000 

42,000 

1,71,712 

76,002 

84,166 

1,60,168 

20,685 

• t 
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"-·---------~-·--------- ------------ ------·--···---
2 3 

-·· --··--·-----------~---·-·-------·-------- ··--·-· 

North 

Mayur Vlhar 

East Loni Road 

Total 

Bad II 

Bawana 

Alipur 

Narela 
·- -------·- - - ------·-------------

Total 
- -----·---------------------

South-I 

South-II 

Bhlkajl Gama Place 

Hauz Khas 

Chattarpur 

Vasant Vlhar 

Chanakya Purl 

Vasant Kun] 

Total 

Tuglakabad 

Nehru Place 

Tekhand 

Okhla 

Sarita Vlhar 

Total 

2 

2 

5 

7 

4 

6 

11 

28 

7 

16 

8 

2 

3 

4 

40 

5 

11 

11 

8 

2 

37 

4 

76,000 

52,000 

1,48,685 

82186 

76255 

24896 

91100 

274437 

76,407 

5,31,180 

69,203 

16,000 

24,000 

31,849 

7,48,639 

86,772 

62,290 

2,85,100 

1,50,214 

10,275 

5,95,101 

To Question& 112 

---·--------------- -----------
West-I 

West-II 

Dwarka 

Janakpurl 

Delhl Cantt. 

Shadlpur 

Nazafgarh 

Pankha Road 

Total 

Nangloi 

Rajouri Garden 

Total 

JP-SITA 

10 

7 

3 

5 

27 

5 

6 

11 

35,000 

45,050 

5,408 

8,177 

2,11,686 

5,789 
------------- ---

3,11,110 

53,550 

59,000 

1,12,550 

4,000 
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, ·--------·-·· -----·--·-----·-·---
2 3 4 

··---·----·---·-------- ------------·---
GM(Transmisslon) 

Jn. Cable 

CHY-BCP 

JP-AYAAGR 

2 

2 

9,000 

10,400 

Ld. RD-GHITRONI 6,250 

OK-NP 1,100 

CHY-HK 6,000 

Total 8 36,750 

To Questions 114 

---·----------··---------·-----·-·---------·-------·-· -- --·······--· ---- .... ··-·--·-· 
GRANO TOTAL 174 25,59,152 

-·--·----·-- ---------··-----·-·----·---··---·-··-----·----·-n•-·--·-•--·-·•-••--••-•••--·--

Sr.No. Exchange Name 

··-·-----·-··-----·---
1. Vile Parle 

2. Sandra Kurla Complex 

3. Chem bur 

4. Ghatkopar 

5. Powal 

6. Gokuldham 

7. Mulund 

8. Thane Chura) 

9. Murol 

10. Panvel 

11. CBD Belapur 

12. Rab ale 

13. Nerul 

14. Turbhe 

15. Kulumboll 

16 Taloja 

17 Urun 

Total 

Statement - II 

MTNL Mumbai 

No. of thefts 
---·------------·-···--··-

Amount Involved 
(In Rupees) 

·--------·-··----------· 
5 

9 

4 

2 

4 

5 

5 

2 

5 

5 

2 

5 

4 

2 

82 

1,10,869 

2,29,760 

1,42,013 

33,933 

1,00,000 

21,187 

99,145 

77,425 

75,204 

9,64,858 

2,86,800 

14,000 

16,000 

38,200 

2,49,799 

10,000 

10,000 

24,78,991 
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[Translation] 

Telephone Connection• to Senior Citizens 

5297. SHRI Y.G. MAHAJAN: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether separate waiting list is prepared for 
providing telephone connection to senior citizens; 

(b) if so, the details thereof; and 

(c) the time fixed for providing telephone connection 
after registration? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) No 
separate waiting list Is maintained for Senior Citizen for provision 
of telephone connection. However, senior citizens are 
eligible to register their demand for one telephone connec-
tion under Non-OYT-Special Category, which is a priority 
category. 

(c) No lime frame has been fixed for providing 
telephone connections to Senior Citizens. The connections 
are released according to waiting list position under Non-
OYT-Special Category as and when exchange capacity is 
available. 

[Engl/sh} 

Multipurpose Dama In Arunachal Pradesh 

5298. SHRI P.R. KYNDIAH: Wiii the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the Government have any proposal to 
construct multipurpose dams In Arunachal Pradesh to control 
flood In flood prone areas of North-Eastern region; and 

(b) If so, the details thereof and If not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) and 
(b) Yes, Sir. With intention of taking up the following Multipurpose 
Projects In Arunachal Pradesh, the Brahmaputra Board is 
conducting surveys and investigations for preparation of Detailed 
Project Reports. 

(i) 

(ii) 

(iii) 

(iv) 

Lohit Dam Project 

Dalbang Project 

Noa-Dlhlng Project 

Kameng Project 

In addition to the above, the National Hydroelectric Power 
Corporation under the Ministry of Power are also Involved in 

detailed survey and Investigation of six multipurpose projects 
three each on Dehang (Siang) and Subanslrl rivers. 

Flood moderation would be one of the benefits envisaged 
in the above projects. 

Maintenance of National Hlghway-37 

5299. SHRI ABDUL HAMID: Wiii the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether the Government are aware that after the 
inauguration of Narnarayan Setu on NH-37 at Goal Para in 
Assam over the river Brahmputra during 1998 becomes more 
important as It Is the only shortest route to Guwahati and other 
capital cities of North-Eastern States; 

(b) whether the condition of NH-37 lncludlng bridges 
and culverts are in very bad shape; 

(c) If so, the details thereof; 

(d) whether the Bridge approach to the Narnarayan 
Setu have beocme no man's land and neither the National 
Highways Authority of Ind la (NHAI) nor the Railways are taking 
Initiatives for its maintenance; 

(e) H so, the reasons therefor; 

(f) whether the Union Government have made any 
Budgetary Allocation for the reconstruction of NH-37 during 
the current financial year; 

(g) 

(h) 

H so, the detlals thereof; and 

H not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI 8.C. 
KHANDURI): (a) Yes, Sir. 

(b) and (c) NH 37, Including bridges and culverts, is being 
maintained In traffic-worthy condition within the availability of 
funds. 

(d) and (e) The approaches of the Narnarayan Setu form 
part of National Highway No. 37 (South Bank) and NH 31 B 
(North Bank) and are entrusted to the State PWD of Assam for 
maintenance. 

(f) to (h) Allocation of budget Is made State-wise and not 
NH-wise. An amount of Rs. 70.00 crora has been earmarked 
for development of National Highways including NH 37 In the 
State of Assam during 2001-02. 

National Highway No. 29 

5300. SHRI RAJ NARAIN PASSI: Wiii the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to state: 
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(a) whether the Government are aware that a portion 
of National Highway No. 29 near Kaudiram, Gorakhpur has 
badly damaged due to flood in 1998; 

(b) If so, the action taken by the Government to repair 
the National Highway No. 29; and 

(c) If no action has been taken, the reason therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI) : (a) Yes, Sir. 

(b) The damaged portion of Natlonal Highway No. 
29 near Kaudiram, Gorakhpur has been repaired. 

(c) Does not arise. 

[Translation] 

Allocation for New Roads In States 

5301. SHRi NAWAL KISHORE RAI: 

SHRI RAMANAND SINGH: 

SHRI ZORA SINGH MANN: 

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the funds allocated to States for construction and 
maintenance of National Highways during 1997 ·98, 1998·99 
1999-2000, and the actual amount spent during these years, 
State-wise; and 

(b) the length of roads constructed in each State with 
the help of above amount alongwlth the width of the roads? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI): (a) Detials are at statement I to Ill. 

(b) The development of National Highways is a 
continuous process. The funds allocated to States on year to 
year basis are utilised for the various on going Improvement 
works like widening, strengthening, construction of bridges etc. 
The achievement during 1997 ·2000 Is an under : 

---·---------------··-·-·-·--------··· 
S.No. Scheme 

Normal NH works 

Widening to two lanes 

2 Widening to four lanes 

3 Strengthening weak 2 lanes 

4 Bypasses 

5 Major Bridges 

6 Minor Bridges including ROBs 

7 Improvement of Riding Ouallty 

Unit Performance for 
First three Years 
(1997 ·2000) of 
the Ninth Plan 

Km 

Km 

Km 

No. 

No. 

No. 

Km 

Achievement 
(Km I Nos) 

862 

290 

1629 

5 

36 

149 

2434 

Statement • I 

S.No. 

Regarding Allocation for New Roads In States 

A/location tor Construction/Development and Maintenance of National Highways during 1997·98 

Name of States/UTs Allocation for 
Construction 

Expenditure Allocation tor 
Maintenance 

·and Repair 

(Rs. in Lakhs) 

Expenditure 

...... - .. ·--·. ----·-·----·-------·-., ... __________ ...... _ .. _____ ...... _______ .. -·---.. .. ........ ···-·-.. ··-·"···---····· .. .. ..... _, __ ., __ 

1. 

2 

3 

4 

5. 

2 3 4 5 6 ------- ----------------------·---------------·-··-· -------- ---··-··· 

Andhra Pradesh 

Assam 

Blhar 

Chandigarh 

Delhi 

5957.19 

1880.80 

1952.00 

30.00 

800.00 

5200.16 

1388.24 

2094.54 

29.20 

858.21 

3898.00 

1162.55 

3410.77 

71.00 

330.20 

3507.24 

1215.98 

3410.77 

42.93 

264.80 
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--···-· .. ------- .. ---------··--·---····----------------··-.. -.. ··------ .. -----------·---
2 3 4 5 6 

........ --·--·-· .. ------ --- --- - . ·- -----·-··-· -·----------·--···-·--·--·--·------------- M--------·•••·---'"••--· 
6. Goa 971.56 1003.02 450.39 430.34 

7. Gujarat 4322.42 4916.93 3756.96 3835.81 

8. Haryana 10040.00 10191.24 772.34 845.19 

9. Himachal Pradesh 1700.00 1664.94 2034.32 2034.32 

10. J&K 150.00 25.50 87.40 8.00 

11. Karnataka 4236.78 4085.64 3002.90 3059.13 

12. Kera la 8042.48 8182.48 2268.11 2702.97 

13. Madhya Pradesh 4657.06 4215.68 3313.78 3313.78 

14. Maharashtra 8062.43 8062.43 5157.68 5157.68 

15. Manlpur 702.19 670.06 277.03 277.2'i 

16. Meghalaya 979.50 900.51 584.54 512.72 

17. Nagaland 100.00 134.77 37.11 42.22 

18. Orissa 6475.20 6417.39 2522.00 2537.05 

19. Pondlcherry 70.00 15.38 29.96 13.58 

20. Punjab 5378.88 4977.53 1357.75 1400.13 

21. Rajasthan 4315.83 4521.80 3641.71 3536.19 

22. Tamil Nadu 2567.92 1948.93 2981.37 2525.58 

23. Uttar Pradesh 12535.27 11899.20 4949.19 4703.98 

24. West Bengal 7335.00 7641.88 3264.94 3832.06 
--·-···------······---··--------··-----·-------------·--------.----· --·---------------

Statement • II 

Regarding Allocation for New Roads In States 

Allocation for Construction/Development and Maintenance of National Highways during 1998-99 

S.No. 

1. 

2 

3 

4 

5. 

6. 

Name of Statas/UTs 

2 

Andhra Pradesh 

Assam 

Bihar 

Chandigarh 

Deihl 

Goa 

Allocation for 
Development 

3 

4879.82 

2661.10 

3417.35 

82.00 

1400.00 

1100.00 

Expenditure 

4 

4273.04 

1517.99 

3238.60 

70.82 

1225.54 

1172.54 

Allocation for 
Maintenance 
and Repair 

5 

4568.40 

2815.51 

3336.97 

48.04" 

210.00 

617.08 

(Rs. in Lakhs) 
·------.. ---·-· 

Expenditure 

6 

4069.47 

2282.33 

3336.97 

45.40 

209.82 

617.08 
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··--------·---------· --·-·-----------~------·· ·--·---------·-····------·-·--··-----------· 
2 3 4 5 6 ----- ---------------·---H·----·---------.. ••••••-·-----

7. Gujarat 6628.54 9332.70 3296.94 3296.94 

8. Haryana 7588.50 6913.18 1239.42 1040.32 

9. Himachal Pradesh 2500.00 2500.00 2256.01 2256.01 

10. J&K 100.00 6.15 129.65 4.51 

11. Karnataka 3709.01 3772.04 3111.75 3065.34 

12. Kera la 7080.16 8820.63 2090.63 2090.63 

'13. Madhya Pradesh 8247.73 7932.47 3945;04 3787.80 

14. Maharashtra 11382.63 11659.74 4957.67 4957.67 

15. Manlpur 700.30 828.29 365.59 365.59 

16. Meghalaya 1060.50 911.03 625.80 620.50 

17. Nagaland 200.00 210.87 382.90 382.90 

18. Orissa 9726.82 8711.02 2761.15 2760.77 

19. Pondicherry 100.81 86.30 64.18 18.06 

20. Punjab 7148.88 7672.10 1538.81 1440.83 

21. Rajas than 4605.81 4620.18 3718.19 3642.29 

22. Tamll Nadu 3921.27 3652.38 3740.00 3597.85 

23. Uttar Pradesh 12649.35 10722.86 6128.44 6071.10 

24. West Bengal 10150.94 8394.40 2757.83 2757.83 ---·--------·~---··---··-·--------------------- ----------·--·-··----------····--·--.. - --··-· -·-· ... ·- -- . --·-- _, ............ 

S.No. 

Statement • Ill 

Regarding Allocation for New Roads In States 

Allocation for Construction/Development and Maintenance of National Highways during 1999-2000 

Name of States/UTs 

(Rs. in Lakhs) 
---------·----·---·-·----·--·"" ---------·----- ... ---··-··- -- ...... ------ ------· ......... -
Allocation for 
Development 

Expenditure Allocation for 
Maintenance 
and Repair 

Expenditure 

----------··-------------·--·-·------------·--------------------------·-···-----------------------·----------------· -----·---
2 ,3 4 5 6 

---- -·------·-----------------·----------"-·'"··--·-·-··-·-····-~·. - ...... , -··-·-. ··-·../ 

1. Andhra Pradesh 5707.87 3736.51 6897.28 5067.65 

2. Assam 4239.32 2769.61 5420.00 3068.35 

3. Blhar 6117.52 5950.16 11907.64 9059.08 

4. Chandigarh 100.00 73.93 141.50 , 18.30 

5. Delhi 700.00 422.13 139.84 133.27 

6. Goa 1700.02 1670.19 1426.69 1048.64 

7. Gujarat 8851.90 8683.39 3820.17 3660.72 
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8. 

9. 

10. 

11. 

12. 

, 3. 

14. 

, 5. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

2 

Haryana 

Himachal Pradesh 

J&K 

Karnataka 

Kera la 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajas than 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

3 

10000.00 

4000.00 

100.00 

6113.84 

12837.07 

12334.80 

17808.08 

1014.15 

1785.28 

300.00 

800.00 

9228.02 

319.46 

5300.10 

5214.02 

6754.08 

50.00 

12647.45 

8818.02 
------·-·--···-··.---·----- --------------------

Deployment of Policemen at Airports 

5302. DR. CHARAN DAS MAHANT: 

SHRI KANTILAL BHURIA: 

Will the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether the jawans of the Madhya Pradesh police 
are deployed as guards at different airports in the State: 

4 

9046.65 

3502.72 

0.91 

6846.09 

10808.59 

11546.69 

16662.16 

894.90 

1372.61 

282.90 

886.17 

9198.19 

28127 

4233.38 

4311.94 

5348.20 

Q.00 

11776.30 

8072.55 

5 

2011.70 

2726.24 

302.36 

8445.04 

5309.00 

6573.14 

8648.63 

876.08 

1305.89 

780.00 

924.63 

5638.24 

269.00 

1635.80 

7820.00 

13479.66 

24.00 

10179.49 

6260.00 

6 

1544.73 

2428.44 

23.99 

6815.98 

4769.37 

6038.04 

8528.70 

584.60 

814.84 

538.41 

1021.63 

4713.20 

152.27 

468.77 

6336.13 

12160.40 

24.00 

10118.81 

4756.96 

Pradesh, State Police personnel are deployed for security 
duties. At Bhopai airport, Central Industrial Security Force 
(CISF) has been deployed w.e.f. 16.3.2000 in place of State 
Police to perform security duties. 

(b) to (d) The expenditure Incurred by State Police on 
security functions at the airports, is reimbursed by Airports 
Authority of India (AAI). Information regardl,ng the claims of the. 
State Government is being collected. 

(b) if so. whether the State Government has [English) 
requested the Union Government to reimburse the expenditure 
so Incurred on such guards; 

(c) if so, the details thereof; and 

(d) the time by which reimbursement is likely to be 
made to the State Government ? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) At all operational airports except Bhopal in Madhya 

Agreement with British Government for Road Safety 

5303. SHRI. T.T.V. DHINAKARAN: Will the Minister 
of ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) whether any agreement has been entered into 
with the British Government for promotion of road safety; 

(b) If so, the details thereof; 
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(c) whether the Government have proposed to 
Include road safety norms In the school curriculum; and 

(d) If so, the details thereof ? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

[Translation] 

Utilization of River Water 

5304. DR. M.P. JAISWAL : Will the Minister of WATER 
RESOURCES be pleased to state : 

(a) the efforts made by the Government to properly 
utilise the water of rivers In the country; and 

(b) the achievements made so far In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) and 
(b) Water resources development Including contruction of 
storages for utilization of water Is taken up by the State 
Government as per their own priorities. Upto 1995, a Uva storage 
capacity of 177 Billion Cubic Meter (BCM) has been created by 
construction of large dams In the country. Besides, projects to 
add an additional storage capacity of about 75 BCM are under 
construct:on and 132 BCM are under planning. The 
replenlshable ground water Is of the order of 432 BCM, out of 
which about 154 BCM has been developed for use. With the 
help of these storages and other minor irrigation schemes an 
Irrigation potential of 90 Million hectare (Mha) has been created 
upto the end of the Eighth Plan against the ultimate Irrigation 
potential of 139.9 Mha In the country. 

Government of India Is also promoting rain water harvesting 
through Watershed Management Programme, artificial recharge 
of ground water and roof-top rain water harvesting under the 
sector reform project of Accelerated Rural Water Supply 
Programme under the Ministry of Rural Development. for which 
technical and financial assistance is provided to the State 
Governments and other implementing agencies. Central Ground 
Water Board has also taken up pilot studies for artlflcial ground 
water recharge. Assistance Is also extended to State 
Government under Command Area Development Programme 
for bridging the gap between potential created and utilized. For 
early completion of ongoing Irrigation projects Government of 
India Is extending assistance to State Governments under 

Accelerated Irrigation Benefft Programme. 

As a long term mea.aure, National Water Development 
Agency established In 1982 under Ministry of Water Resources 
have formulated National Perspective Plan for water resources 
development which envisages interlinking between various 
peninsular rivers and Himalayan rivers for transfer of water from 
surplus basins to water deficit basins. The agency has 
completed pre-feaslbUlty studies of all the 17 water transfer links 
under the Peninsular rivers development component and 14 
water transfer links under the Himalayan rivers development 
component, FeaslbRlty studies of 5 water transfer Hnk have also 
been completed. 

(Engl/sh] 

Rehabll~tlon of Bonded Labour 

5305. DR. N. VENKATASWAMY: Will the Minister of 
LABOUR be pleased to state: 

(a) whethM the allocation of funds for rehabilitation 
of bonded labourers Is very meagre; 

(b) If so, the amount spent during the year 2000-2001 
and the reasons for not spending the entire amount allotted for 
the purpose; 

(c) the number of bonded labourers identified In the 
country, State-wise; and 

(d) the number out of them rehabilltated so far ? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) and (b) The allocation of funds for 
rehabilitation of bonded labourers Is made on the basis of a 
rehabllltation scheme which has been revised since May, 2000 
~fter detailed consultations with the Planning Commission and 
the State Governments. As per the revised scheme a subsidy 
of Rs. 20 thousand Is given for the rehabilitation of each bonded 
labourer and the State and Central Governments make 
matching contributions for this purpose except in the case of 
North Eastern States where Central Government contributes 
100% of the rehabilitation cost. All identified and released 
bonded labourers are to be rehabilitated and the amount 
allotted Is to meet the coat of their rehabilitation as per 
the scheme. During the year 2000-2001, the budget allocation 
for the rehabilitation of bonded labourers waa Ra. 575 lakha 
against which the Central Government released a subsidy of 
Rs. 920.64 lakhs which amounts to 160"• of the budget 
allocation. 

(c) and (d) Bo.nded labourers Identified and rehabilitated 
State-wise ao far are given In statement. 
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Statement 

~{Hw,: o! the State Number of Bonded Labourers 

Identified and Rehabilitated 
Reteued 

__ ,, .... """·-· ------·---------·-----·-----

.Andhra PradNh 

Bih;;ir 

Madhy•1 Pradesh 

· ·ramll Nadu 

Maharashtra 

Utt~.1 Pradesh 

·Haryana 

Gujarat 
.·:1· 

Arunachal Pradesh 

'total 

2 3 

39,219 29,552 

13,082 12,368 

62.727 55,231 

12,822 11,897 

49,971 46,843 

7,478 6,321 

83,894 61,729 

1,384 1,300 

27,797 27,797 

823 710 

544 21 

64 64 

3,521 2,992 
--------- ----· 

2,80,411 2,56,825 -------- --·-··· - . 

[rranslalion] 

Telephone Connection In Maharashtra 

5306. SHAIDANVE RAOSAHEB PATIL: Wiii the Minister 
of COMMUNICATIONS be pleased to state: 

(a) the number of persons on the waiting list for 
telephone connnections in Maharashtra as on date, district-
wise; 

(b) the number of telephone connections provided 
during the last three years and till date, district-wise; and 

(c) the number of telephone connections proposed 
to be provided during 2001-2002? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) There are 
278191 persons in Maharashtra and 10941 persons in Goa on 
wai11ng list for telephone connections In Maharashtra Telecom 
Circle as on 31.3.2001. District-wise details is enclosed at 
statement. 

(b) The numbe1 of telephone connections provided 
during the last three years is as given below: 

1998-99 

Maharashtra 326724 

Goa 18624 

1999-2000 

437790 

19100 

2000-2001 

620112 

25001 

District-wise details is enclosed as statement. 

(c) About 627300 Direct Exchange lines are planned 
to be provided in Maharashtra and 22700 Direct Exchange Lines 
In Goa during 2001-2002. 

Statement 

~l.No. 

District-Wis• delails ol Number of Persons on Waiting List for Telephone Connections 
a.s on date, No. ol C0nnectlons Provided during the last three years in Maharashtra 

Name of SSA No. ot Persons on 
Waiting. list u on 

31/312001 

No. of Telephone Connections 
Provided last thrae years 

and tiU date 

1998-99 1999-2000 2000-2001 

2 3 4 5 8 ---.. --··-·-----·-·-····· ... _ ·-·--·----··-
Ahmecmagar 26910 10060 25070 36398 

2. Akola 5455 8043 7199 13100 

3. Amravatl 4Cla 6455 8088 12467 

4. Aurangabad 13112 7257 15029 24244 

5. Beed 4373 2800 5310 11379 
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.. ______ 

"'---------··~----·· .. ·-----·· .... ___ 
1 2 3 4 5 6 

·------·---·-----·-···----··------·-----------·-·---------
e. Bhanctara 2350 3400 5007 7351 

7. Buldhana 2172 4810 6606 11145 

8. Chandrapur 3516 6450 5497 11010 

9. Dhui. 3878 7011 7703 15505 

10. GadchlroU 1081 1201 1003 2497 

11. Goa 10941 18624 19100 25001 

12. Jalgaon 11551 13000 15392 24622 

13. Jain a 2868 2251 3225 6065 

14. Kalyan 27625 50515 68376 60939 

15. Kolhapur 11969 15001 17504 35079 

16. Latur 11742 4800 7109 17001 

17. Nagpur 13881 18200 17148 28251 

18. Handed 12704 7018 7478 14509 

19. NMik 11652 25125 32020 43909 

20. Osmanabad 5258 2310 3505 8794 

21. Parbhani 6384 4000 6115 11884 

22. Puna 34258 65400 90151 85633 

23. Rat gad 4180 9210 8903 13430 

24. Ratnagirl 5445 7587 8110 12640 

25. SangH 8371 16002 25029 40419 

26. Satara 9548 10051 12008 25010 

27. Slndhudurg 4394 3604 3033 5802 

28. Solapur 23441 6813 15151 2478e 

29. Wardha 2524 3320 5516 7848 

30. Yaotmal 3523 5030 5505 8415 
··------·--·------ --··--····----{ 

Total 289132 345348 456890 645113 ·----·-------------··--·-------·-· -- -···----

/E,,,W.h} accldenla In coal and non-coal mines and harbours and 

Acc ...... In Colll mcl Non-oG91 .... Md hctorin factories; 

5307. SHRI SHEESH RAM SINGH RAVI: 

SHRI RAM.JEE MANJHt: 

Wit the Minister of LABOUR be pleued to state: 

(a) whether there la an Increase In the number of 

(b) 

(c) 

If ao, the reaaona thereor; 

th8H accidents; and 

(d) 0.- taclliUea pRWlded to th• ~ rnembefs of 
the laboureNworkefa who die ln mine and other llCCldem.? 

ii' 
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THE MINISTER OF STATE INTHE MINISTRY OF LABOUR Insurance Corporation Act, 1948, the Implementation of which 
(SHRI MUNI LALL): (a) No, Sir. falls under the jurisdiction of the State Governments. 

(b) Does not arise. 

(c) Provisions for safety of persons employed In 
mines are contained in the Mines Act, 1952 and the Rules and 
Regulations framed thereunder. The Directorate General of 
Mines Safely (DGMS) also Issues guidelines In the form of 
circulars to the management for Improving safety measures. 
These provisions are required to be complied with by the mine 
managements. The officers of the DGMS Inspect the mines 
p•.•rlodically to oversee the status of compliance with the safety 
privisions, and to take action as provided for under the Mines 
Ar;t, 1952, in case of default. Besides the legislative measures, 
111"' Government Is promoting a number of other Initiatives, such 
as: 

Ii) Conference on safety In mines; 

(JI) Self-regulation by managements; 

(1ii1 Workers' participation In safety management; 

(iv) . Tripartite and Bipartite reviews at various levels; 

(V) Training of work persons; 

(vi} Observance of safety weeks and safety compalgns; 

(vii) National Safety Awards. 

The provisions of Safety and Health of workers emloyed in 
Factories are contained in the Factories Act, 1948. Specific 
provisions relating to safety and hazardous Processes are 
c :.r1tained in Chapter IV and IV-A of the Act. In order to ensure 
the compliance of the provisions of the Act, the Factory 
1nsper:tors visit the factories and conduct inspections. In case 
ol contravention the Occupier/Manager of the factory are 
prosecuted and cases launched in appropriate courts. 

As regards the safety of Dock workers, the Dock workers 
(Safety, Health, and Welfare) Act, 1986 is applicable In major 
ports. The Inspector of Dock Safety enforces the provisions of 
the said Act. The Inspector of Dock Safety undertake Inspection 
of ships/docks/hazardous Installations Including pipelines 
regularly. Wherever any deviations/shortcomings are observed, 
th~ same is immediately brought to the notice of the concerned 
authorities In order to rectify the deviations and to improve .the 
working conditions. 

The safety laws relating to Mines, Docks and Factories 
are kept under constant review and amended from time to time. 

(d) The amount of compensation and other facilities 
are p<atd to the Injured or family of the deceased urider the 
Workmen's Compensation Act, 1923 and the Employees State 

[Trans/at/on] 

Construction of Four Lane National Highway between 
Delhi and Jaipur 

5308. SHRI PADAM SEN CHOUDHRY: 

DR. JASWANT SINGH YADAV: 

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the construction of four lane National 
Highway between Delhi and Jaipur has been completed; 

(b) if so, the details thereof; 

(c) ii not, the time by which the work Is likely to be 
completed; and 

(d) the estimated amount to be spent thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI 8.C. 
KHANDURI): (a) to (d) The Stretches of the Nl!!tlonal Highway, 
connecting Delhi-Gurgaon and Kotputli.Jalpur (Amer) had 
already been 6/4 laned. Four-laning of the section between 
Gurgaon-Kotputli (126 Kms) has also been completed 
substantially. Only minor works llke pavement markings, 
slgnages and turfing are in progress. which are expected to be 
completed by the end of April, 2001 The estimated cost for 
completion of the project of fou1-laning of Gurgaon-Kotputli 
section is about Rs. 380 crores. 

Temporary Workers Working at Par with Permanent Workers 

5309. SHRI THAWAR CHAND GEHLOT: wni the 
Minister of LABOUR be pleased to state: 

(a) whether the Government are aware that 
temporary workers of big industries in the country are not being 
provided salary at par with the permanent workers of the 
Industry; 

(b) if so, the steps taken bythe Government to protect 
the Interest of these temporary workers; 

(c) whether the Government are also aware of the 
dect&lon given by the Supreme Court in this regard; · 

(d) if so, whether the Government propose to 
implement the said decisions; anrt 

(a) If not, the reasons .therefor? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) and (b) In the Central Sphere Industries 
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no complaints or disputes regarding discrimination iri the rate 
of wages/salaries between temporary and permanent workers 
have been received from any union or individual workers nor 
any Inspecting officer has detected any such discrimination In 
salaries between the temporary and the peremanent workers 
employed on same work or work of similar nature. In organised 
Industries like coal, steel, cement, the wages of the workers 
are fixed through bi-partite or trl-partlte settlements. In these 
agreements no discrimination In salaries Is shown betwaan 
temporary and permanent workers of comparable skill. In 
industries, which fall In the scheduled employments under the 
Minimum Wages Act, the rates of minimum wages fixed under 
the Act are uniformly applicable to temporary as well as 
permanent workers. If the temporary workers claim that they 
are not being paid wages on par with permanent workers, they 
can approach the Labour Courts under Section 33(c) (2) of 
Industrial Disputes Act, 1947 for relief or raise industrial dispute 
through trade union before the conciliation officer concerned. 

(c) to (e) There are number of cases wherein the High 
Courts and the Supreme Court have pronounced Judgements 
directing payment of equal wages for equal work Irrespective 
of classification of the workers such as temporary, permanent 
etc. As the details of the case are not given, it Is not possible to 
know as to which particular case of Supreme Court has been 
referred to. 

[English} 

Clo•ure of Chltradurga Gold Mines 

531 0. SHRI KOL UR BASAVANAGOUD: Will the Minister 
of MINES be pleased to state: 

(a) whether Hutti Gold Mines has sought the 
permission of the Government to close the Chltradurga gold 
mines; 

(b) if so, the reasons therefor; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF MINES 
(SHRI JAYSINGRAO GAIKWAD PATIL): (a) to (c) Mis Hutti Gold 
Mines Limited requested for permission to close Chltradurga 
Gold Unit. The permission was not granted as the application 
was found as pre mature. 

Pending Projects of NHPC 

5311. SHRI RAJIV PRATAP RUDY: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether several sanctioned projects of National 
Power Corporation (NHPC) are awaiting environmental 
clearance; 

(b) If so, the details thereof, State-wise; 

(c) whether the environmental clearance takes undue 
time adversely affecting the viability of projects; 

(d) If so, whether there· Is a propOeal to Malo.e 
clearance time bound; and 

(e) If so, the details thereof and If not, the reasons 
therefor? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BMLU): (a) and (b) Only one project of National 
Hydroelectric Power Corporation (NHPC) namely Parbatl 
Hydroelectrlc Project State-II In Kullu district of Himachal 
Pradesh Is awaiting environmental clearance. 

(c) to (e) As par the provisions of EIA notification. 19H4 
and Its subsequent amendments, decision on a proposal tor 
environment clearance Is required to be taken within 90 days 
from the date of receipt of all requisite Information. 

(Tra nslatlon] 

National Telephone Service Committee 

5312. SHRI P.R. KHUNTE: Wiii the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government have set up a 'Nation al 
Telephone Service Committee'; and 

(b) If so, the objective thereof? 

THE MINISTER OF STATE IN THc MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Vea, Sir. 

(b) The telephone network as well aa the consumer 
base covered by It across th• country, In the decade of nineties. 
has Increased manifold and the pace la ever Increasing. The 
Government have been feeling the Impending need to associate 
the consumer's repreHntatlvaa from the length and breadth of 
the country In supplementing the departmenf1 efforta towards 
Improving the telephone services so aa to make them of 
comparable International standards. It Is with this objective, the 
Government has constituted the National Telephone Servicaa 
Committee. 

[English} 

Polluting Cltlee 

5313. SHRIMATI MINATI SEN : WIU the Minister of 
ENVIRONMENT ANO FORESTS be pleued to state : 

(a) the name of cities In India having pollution more 
than the permluble limit; 

(b) Whether any attempt has wer bHn made to check 
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the pollution as also to counter Its effect on the social life of the 
masses; and 

(c) If so, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) The pollution levels reach critical levels 
In certain areas of the following cities:-

States/U.Ts. Cities 

Bihar 

Del hi 

Himachal Pradesh 

Karnataka 

Maharashtra 

Madhya Pradesh 

Rajasthan · 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Chand1ga1h 

Patna 

Dhanbad 

Jamshedpur 

Delhi 

Parwanoo 

Bangalore 

Sholapur 

Nasik 

Pune 

Bhopal 

Indore 

Bhllal 

Raipur 

Alwar 

Udalpur 

Jaipur 

Jodhpur 

Kota 

Madurai 

Dehradun 

Gajraula 

Kanpur 

Varanasi 

Lucknow 

Calcutta 

Chandigarh 

(b) and (c) The steps taken by the Government for 
Prevention and Control of Pollution include the following : 

{Trans/at/on] 

Steps have been taken to Control Pollution from 
17 categories of highly polluting Industries. 

To promote pollution prevention In sman scale 
industries, a number of waste minimization clrciea 
have been set up various parts of the counby for 
adoption of clean technology, better wortc 
practices and energy consarvatlon tachnlquea. 

For control of pollution from automobllea, stricter 
emission standards, Introduction of unleaded 
petrol in major ctti.s, installation of catalytic 
converters, introduction of low sulfur fuels and 
Improvement in the fuel quality have bMn 
undertaken. 

Common Effluent Treatment Plants (CETP) in 
cluster of sman scale industrial units have been 
set up in most of the areas. 

A Network of ambient air and water Quality 
Monitoring Stations has been set up throughout 
the country. 

Effluent and Emission Standards have been 
notified under the Environment (Protection) Act, 
for different categories of Industries. Besides, 
standards for ambient air and water quaflty have 
also bean notified. 

Central PoHutlon Control Board and State PoUutlon 
Control Boards have taken action against 
defaulting Industrial units. 

Schemee for BanHgar Project 

5314. SHRI SUNDER LAL TIWARI: 

SHRI SATYAVRAT CHATURVEDI: 

Will the Minister of WATER RESOURCES be 
pleased to state: 

(a) the namea and the dates from which the achemes 
submitted by Madhya Pradesh Government about Banaagar 
Project are lying pending with the Union Government for 
approval; and 

(b) the them by which the said schemes are likely to 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BtJOYA OHAKRAVARTY): (a) and 
(b) Unit I Dam and Unit lit Power Component of Bansagar 
Project are already approved. The techno-economic clearance 
for Unit II-Canal portion In Madhya Pradesh has been given 
subject to environmental clearance. 



137 Written Answers VAISAKHA 3, 1923 (Saka) To Questions 138 

[English] 

Telugu Ganga Project 

5315. SHRI P D. ELANGOVAN : Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether Telugu-Ganga Project Is tying incomplete 
due to non-clearance by the Central Water Commission; 

(b) If so, the reasons therefor; and 

(c) the steps taken by the Government to expedite 
the project to supply water from Krishna river to Chennal? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) and 
(b) Clearance of the Project Is linked with submission of detailed 
project report after resolution of inter-State issues by Andhra 
Pradesh with the co-basin State of Karnataka and Maharashtra. 

(c) Tamil Nadu Government is getting its share of 
Krishna Water from Andhra Pradesh as per the agreement 
between the Andhra Pradesh and Tamil Nadu Governments 
depending upon the quantum of Krishna Water available in the 
reservoirs of Andhra Pradesh under Telugu Ganga Project 
System. 

National Environmental Protection Agency 

5316. SHRI KAMAL NATH· 

SHRI K. YERRANNAIDU: 

[Tra n.slation} 

Telephone Conneettone In Mandevi 

5317. SHR1 MANSINH PATEL: 

SHRI G.J. JAVIYA: 

Wilt the Mlnlstel" of COMMUNICATIONS be 
pleased to state: 

(a} whether a 1arge number of applicants waiting for 
telephone connections In various telephone exchanges under 
Mandavl region of Gujarat; 

(b) if so, the details thereof, exchange-wise; and 

(c) the steps taken by the Government to clear the 
waiting Ust and upand telephone exchanges In the said region? 

THE MINISTER OF S~TE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes, Sir. 
There is W31i'tg 1st of 9337 il Mandavi (SUrat) region of Gurnrat. 

(b) The Exchange wise details are given In ltlO 

attached statement. 

(c) The waiting list Is likafV to be cleared progress1vi>1v 
in the said region by Increasing the capacity of the existing 
exchanges and by open6ng of new axchanges by 1 1 002 line:; 
subject to avallabUity of Under Ground Cable and Switching 
equipment during 2001-2002. 

s. 
Will the Minister ol ENVIFmNMENT ANO No 

Name of the 
Exchange 

Waiting 
List 

FORESTS be pleased to state: 

(a) whether the Government propose to set up a 
National Environmental Protection Agency to protect 
environment; 

(b) If so, the broad outlin~s of the same: 

(c) whether the Government w0utd provide extra 
funds to the Central Pollution Control Board and State Pollutron 
Control Board for effectively playing their roles; and 

(d) if so, the details thereof; 

THE MINISTER OF ENVIRONMENT AND FORFSTS 
(SHRI TR. BAALU) : (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The Central Pollution Control Board is a Grant.s-
in-aid organisation of the Ministry and sufficient funds are being 
provided to this organisation for its activities. The State Pollution 
Control Boards are also given financial assistance by this 
Ministry tor abatement of poUutlon. 

2 3 
··-----------------•-•""•-------M·----·~• • • 

1. Bardoff 591 

2. Mad hi 460 

3. Kadod 15 

4. Va rad 30 

5. Sarbhon 324 

6. Wankaner 133 

7. Kadodara 1318 

8 Palsana 343 

9. Gangadhara 283 

10. Valod 191 

, 1' Buharl 201 

12. Bappura 257 

13. Oofvan 153 
- . ------------

• 
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-------------· 
2 

------------·--· 
14. Rnkitalav 

15. Nizar 

16. Vyara 

17. Uchchal 

18. Uk al 

19. Ambia 

20. Manda! 

21. Ukhalda 

22. Morthana 

23. ,Shampura 

24. Karjan 

25. Mahuva 

26. Karchelia 

27. Valvada 

28. Anawal 

29. Mandvl 

30. Awa di 

31. Bodhan 

32. Areth 

33. Tadkeshwar 

34. Anumala 

35. Bedkuvadoor 

36. Dolara 

37. Ghata 

38. Kukarmuna 

39. Kathor 

40. Sevni 

41. Dhatwa 

42. Kamrej 

43. Fort Songadh 

3 

5 

58 

755 

96 

226 

101 

36 

51 

43 

11 

71 

541 

171 

185 

73 

438 

114 

21 

149 

72 

316 

62 

123 

56 

68 

187 

65 

7 

615 

342" 

APRIL 23, 2001 To Questions 140 

SHRI SHIVAJI MANE: 

SHRI M.V.V.S. MURTHI: 

SHRI VILAS MUTIEMWAR: 

SHRI SULTAN SALAHUDDIN OWAISI: 

MOHD. SHAHABUDDIN: 

SHRI J.S. BRAR: 

SHRI P.S. GADHAVI: 

Will the Minister of COMMUNICATIONS be plesed 
to state: 

(a) whether the Telecom Regulatory Authority of India 
(TRAI) have recommended limited mobility on Wireless on Local 
Loop (WLL) services; 

(b) If so, the details thereof; 

(c) whether the cellular Industry has opposed the said 
recommendations; 

(d) If so, the reasons therefor; 

(e) whether the Government have taken any action 
on the demands of cellular industry; 

(f) If so, the details thereof; 

(g) If not, the reasons therefor; 

(h) whether the private Fixed Service Providers 
(FSPs) propose to Introduce llmlted mobility at the rate of Rs. 
1.2 per 3 minute call and with a monthly renta! of Rs. 250 In 
Punjab and Rajasthan; 

(I) If so, the details thereof and if not, the reasons 
therefor; 

(j) the steps proposed to be taken to Introduce said 
tariff facility In ail other States in the country Immediately; 

(k) whether the Government have referred the matter 
of Wlreless In Local Loop (WLL) based llmlted mobility service 
to the Group of Telecom and IT convergence; and 

(I) If so, the details thereof? 

, _______ _ 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) Yes, 
Sir. Telecom Regulatory Authority of India (TRAI) recommended 
to allow usage of hand held sets by the subscribers of balsc 
Telephone Service Providers on Wireless in Local Loop (WLL) 
systems within the local areas, I.e. Short Distance Charging 
Areas (SDCAa). 

Total 9337 

[English} 

Limited Moblllty on W.L.L. Syatem 

5318. DR. V. SAROJA: 

(c) and (d) Yes, Sir. Cellular Industry has pleaded that the 
above aald recommendation of TRAI would jeopardize the future 
growth of cellular Industry as It would amount to encroachment 
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In their domain. The Cellular Industry has also moved the 
Telecom Disputes Settlement and Appellate Tribunal (TDSAT), 
a statutory Tribunal, In this regard. The matter Is presently before 
the Tribunal. 

(e) and (f) In order to ensure level playing fleld so as to 
take care of the interests of cellular Industry, the Government 
has accepted the policy changes and concessions 
recommended by TAAi for cellular Industry. 

(g) Does not arise In view of (e) and (f) above. 

(h) to U) The charging of tariffs for the services, publication 
of tariffs, notifications, provision of Information, number of point 
of Interconnection, the charges for access or Interconnection 
with other networks, quality of service etc. shall be as per orders/ 
regulations/directions/determinations issued from time to time 
by TAAi under the provision of TAAi Act, 1997. At present, 
TAAi has permitted to charge calls from WLL subscriber @ Rs. 
1 .20 per unit call, which will be applicable wherever this service 
is made available. 

(k) and (I) The subject matter has been referred for review 
by Group on Telecom and Information Technology Convergence 
(GOT-IT), which has been asked to submit Its report by 30th 
April, 2001. 

lrregularltlea In Finalisation of Tenders 

5319. SHRI RAMJEE MANJHI: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether Department of Telecommunications 
(DoT) had invited tenders for procurement of new technology 
exchanges as brought In the Comptroller and Auditor General 
(C&AG) report for the year 1999; 

(b) if so, the irregularities noticed In the finalisation 
of the tenders; and 

(c) the steps taken by the Government to curb them 
and bring transparency In DoT? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes, Sir. 

(b) The Audit has observed some Irregularities such 
as, incorrect assessment of import content, delay In finalisation 
etc. for New Technology Tenders. All the observations/Issues 
raised by audit were examined and reply was sent to the Audit 
Indicating that there has been no Irregularities In finalisation of 
New Technology tenders. 

(c) procurement procedures of New Technology 
Equipment has already been modified and streamlined. Vendors 
are asked to quote Import content In their Blda and Bill of Material 
Is finalised prior to the opening of tender for expeditious 
evaluation and to bring transparency. 

[Translation} 

Mahl Project In Madhya Pradeah 

5320. SHRI KANTI LAL BHURIA: Wiii the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Mahl Project In Jhabua district of 
Madhya Pradesh has been started; 

(b) If so, the amount made avallable for the first phase 
of this project: 

(c) the amount proposed to be made available to start 
work on the second phase of the said project; 

(d) whether there has been Inordinate delay In the 
completion of the second phase under which the main dam is 
proposed to be constructed; 

(e) If so, the reasons therefor; and. 

(f) the time by which the work on the first and the 
second phases of the said projects Is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) Yes, 
Sir. 

(b) The latest estimated cost of the whole project Is 
Rs. 265.75 crore of which an expenditure of Ra. 54.48 crore 
has been Incurred till March, 2000. 

(c) to (f) Irrigation being a state subject, the responsibility 
of planning, funding, execution and maintaining all types of 
Irrigation projects Including flood-control and drainage primarily 
rests with the respective State Government. 

[English} 

Inadequate Air Services on various Sectore 

5321. SHRI CHANDRAKANT KHAIRE:Wlllthe Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether a large number of complaints for 
Inadequate air services on different sectors of the country have 
been received by the Government during the last three years: 

(b) If so, she details thereof, State and Territory-WIN; 

(c) whether the Government have taken any action 
on these complaints; and 

(d) If so. the details thereof sector-wise? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) and (b) Requests from the local people, 
representatives of people and local bodies/fora for alrlinklng 
particular places/augment air services and Introduction of air 
services have been received from time to time. 

(c) and (d) The representations are passed on to the airline 



143 Written Answers APRIL 23, 2001 To Questions 144 

operators. Airlines operators are free to provide/augment air 
services to specific places/sectors depending upon traffic 
demand and commercial viability subject of course to 
compliance with the Route Dispersal Guidelines which provide 
for certain minimum operations In specific category of routes. 

Decline In Water Level In Raja.than 

5322. COL. (RETD.) SONA RAM CHOUDHARY:Wlllthe 
Minister of WATER RESOURCES be pleased to state: 

(a) whether constant fall In ground water level In 
Ratasthan has cast Its Impact on agricultural production as well 
as on intensive crop cycle; 

(b) if so, whether there Is every possibility of shortage 
of potable water In future where ground water is the only source 
of irrigation; 

(c) If so, the details thereof; 

(d) whether the Government have formulated any 
comprehensive action plan for utility of water shed management 
and water harvesting techniques to recharge the ground water 
level in the State; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) Yes, 
Sir. Due to the consecutive drought for the last 3 years and fall 
in the water level in the State of Rajasthan, the agricultural 
production In the State has declined. 

(b) and (c) RaJasthan depends on ground water to the 
extent of 80% for drinking purposes and 59°/e tor Irrigation 
purposes. Ground water is being over-exploited all over the 
State except In the districts of Ganganagar, Hanumannagar, 
Blkaner and Jaisalmer. In such areas where ground water 
recharge Is meagre, there is possibility of shortage of potable 
water In future due to Irrigation using ground water. 

(d) and (e) Water being a State subject, action to augment 
the ground water resources is to be taken by the concerned 
State Governments. To improve the ground water levels, the 
Government of Rajasthan has started rain water harvesting 
under the Famine Relief Operation. The State Government is 
also preparing a master plan for each district about recharging 
ground water. 

The Government of India extends financial and technical 
assistance to the States. To that effect, the Central Ground Water 
Board is Implementing a Central Sector Scheme on "Studies 
on Artificial Recharge of Ground Water" on pilot basis with a 
view to assess the efficacy of various recharge structures in 
some 'Over-exploited' and 'Dark' blocks of the country. The 
Government has earmarked an amount ol Rs. 25.00 crore 

during the IX Five Year Plan for the scheme. The Central Ground 
Water Board have sanctioned 11 proposals In the State of 
Rajasthan for artificial recharge of ground water and roof top 
rain water harvesting. Similarly, the Ministries of Rural 
Development and Agriculture are also Implementing various 
programmes In the country having water conservation 
component. These programmes are: 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

National Watershed Development Project for 
Rainfed Area (NWDPRA). 

Soll Conservation In the Catchment of River Valley 
Project. 

Integrated Watershed Management in the 
Catchment of Flood Prone Rivers (FPR). 

Watershed Development Project for control of 
shifting Cultivation Area (WOPSCA) in North-
eastern India. 

Drought Prone Area Programme (OPAP). 

Desert Development Programme (DDP). 

Integrated Wasteland Development Project 
(IWDP). 

Varahl Dam Project 

5323. SHRI VINAY KUMAR SORAKE: Wiii the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the height of the Varahl dam in Karnataka 
has been reduced to lessen the Impact of submergence in the 
catchment area; 

(b) if so. whether the Government propose to allocate 
adequate funds for the constuction of dam during 2001-2002, 
considering the vast irrigation potential of the dam: and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) The 
Modified Project Report of Varahl project has not yet been 
submitted by the State Government to the Central Water 
Commission. 

(b) and (c) Since Irrigation Is a State subject, the 
responsibility of planning, funding And execution of this project 
primarily rests with the State Government. 

[Tra nslatlon) 

Review of Foreat Polley 

5324. SHRI MANSUKHBHAI D. VASAVA: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 
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(a) whether the Government propose to review the 
forest policy; 

(b) If so, the detalll thereof alongwlth the background 
thereof; 

(c) whether It Is allo proposed to update the 
Environment (Protactton) Act, 1986 under the proposed review; 
and 

(d) If ao, the detaHa thereof? 

Srllanka are having a free run of India's exclusive economic 
zone and looking seabed treasure Ilka sea cucumber and cut 
down trees of the Andaman Islands; 

(b) If so, the facts thereof; 

(c) whether Dlgllpur and Mayarwende islands have 
lost almost all tree wealth; and 

(d) II so, the action taken by the Government to save 
marine wealth? 

THE MINISTER OF ENVIRONMENT ANO FORESTS THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) No Sir. (SHRI T.R.BAALU): (a) to (d) Vessels from Myanmar, Indonesia, 

(b) Doaa not arise. 

(c) and (d) The review of the Environment (Protection) Act, 
1986 Is at a nascent stage. 

Mt.UH of Coln Dial PCO Boxe• 

5325. SHRI MOHAN RAWALE: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government have received 
complaints of telephone calls made by mischievous elements 
from Coin Dial PCO boxes by Inserting iron voicer and fake 
coins in those boxes in Mumbal and other cities; and 

(b) if so, the steps taken by the Government to check 
said Incidents? 

THE MINISTER OF STATE IN THE MIN!STRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) In some 
cases fake coins/Iron washers are found In the coin boxes by 
the field units at the time of collecting coins from PCO boxes. 
One complaint has been received during the last one year In 
MTNL Deffll and no such complaint has been received by MTNL 
Mumbai and other cities. 

(b) The following steps are being taken to check such 
incidents: 

(i) 

(H) 

(English] 

5326. 

Regular lnapections by field staff 

Replacement of CBT-80 PCO& with CBT-95 In 
which thla type of fraud la difficult. 

Protection of Andam11n Marin• Wealth 

SHRI O.V.G. SHANKAR RAO: 

SHRIMATI O.M. VIJAYA KUMARI: 

SHRI K. BALARAMA KRISHNAMURTHY: 

WW the MINISTER OF ENVIRONMENT AND 
FORESTS be pleaaed to state: 

(a) whether gangs from Myanmar, Indonesia and 

Thailand and other neighboring countries do visit the Andaman 
Islands and sometimes manage to take sea cucumber and other 
marine products. Occasional cutting of trees Is also resorted to 
by them tor meeting their camping requirement and tor repairing/ 
construction of boats. 

There are reports of felling of trees In Diglipur and 
Mayabunder Islands by old revenue settlers and encroachers. 
The Forest Department maintains regular establishments In 
each of these islands and take adequate measures to protect 
forest and wildlife resources. Intensive patrolling Is done by the 
staff to prevent Illegal activities on these Islands. 

Action taken by the Government to save marine wealth of 
Andaman Islands Include: 

(I) Indian Navy and Coast Guards maintain consta.nt 
vigil around the Islands. 

(II) Regular aerial surveillance and patrofflng of 
Exclusive Economic Zone is done by Indian Navy 
and Coast Guards. 

(Iii) Regular anti-poaching operations are carried out 
by Coast Guard. 150 boats have been seized and 
1197 foreign nationals have been arrested by 
them since 1996. 

(Iv) 

(v) 

(Translation] 

Police Department provides protection to natural 
resources of these Islands. 

Forest and Environment Department has 
deployed protection staff In main Islands for the 
prevention of Illegal activities. 

Development of National Highway• 

5327. SHRI AJAY SINGH CHAUTALA:Will Iha Minister 
of ROAD TRANSPORT ANO HIGHWAYS be pleased to state 
the details of programme and provision made by the 
Government tor the development of National Highways during 
2001-2002 and 2002-2003, State-wlH? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETO.) SHAI 
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B.C. KHANDURI) : Improvement works like widening, 
strengthening, riding quality, construction of bridges etc. 
estimated to cost Rs. 3051.47 crore are proposed to be 
undertaken on National Highways In the country during 2001-
2002 as per state-wise details are given In the attached 
statement. It Is too early to Indicate the provisions In the Annual 
Plan for the year 2002-2003. 

S.No. State 

Statement 

Annual Plan 2001-2002 

- ______ .., _____ 
1. Andhra Pradesh 

2. Assam• 

3. Blhar 

4. Chandigarh 

5. Chhattlshgarh 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Hlmachal Pradesh 

11. Jammu and Kashmir 

12. Jharkhand 

13. Karnataka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashtra 

17. Manipur 
18. Meghalaya 
19. Mizoram 
20. Nagaland 
21. Orissa 
22. Pondicherry 
23. Punjab 
24. Rajasthan 
25. Tamil Nadu 
26. Uttar Pradesh 
27. Uttranchal 
28. West Bengal 

···~·--------------------

Total 
·- -·· ~---· ··-·-····---····-------------· 

Plan Provision 

(Rs. Crore) 

140.00 

548.58 

83.50 

8.38 

84.45 

21.91 

33.75 

145.04 

75.00 

82.25 

9.50 

71.05 

123.60 

178.26 

115.75 

94.04 

44.00 
124.90 
28.40 
38.00 

160.40 
16.50 
92.39 

144.20 
171.40 
199.80 
98.88 

117.55 

3051.47 

• Includes Plan provision tor construction ol Boglbeel Bridge ror Ra. 
435 Crs. 

Telephone Exchanges In Madhya Pradesh 

5328. DR. LAXMINARAYAN PANDEYA:Willthe Minister 
of COMMUNICATIONS be pleased to state: 

(a) whether the Government propose to expand the 
existing telephone exchanges network In Madhya Pradesh 
during 2001-2002; 

(b) if so, the details thereof, location-wise; and 

(c) the names of places In Ratlam and Ullain districts 
where new buildings of telephone exchanges have been 
constructed and are functioning at present? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. 

(b) About 155000 Direct Exchange Lines are planned 
to be provided during 2001-2002 in Madhya Pradesh. The 
requirement of Net Capacity and Location-wise details are under 
finalisation. 

(c) In Ratlam district at Jaora and in Ujjain district at 
Mahldpur city, the departmental buildings have been 
constructed and Telephone Exchanges are functioning. 

At Tai and Alote in Ratlam district and at Tajpur in Ullain 
district the departmental buildings have recently been 
constructed. 

[English} 

STDnSD/PCOa BOOTHS 

5329. SHRI K.E. KRISHNAMURTHY: Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) the number of STD/ISO/PCOs booths running In 
Kurnool district of Andhra Pradesh at present; 

(b) the number of booths proposed to be installed In 
the current year; 

(c) the funds allocated for the purpose; 

(d) the number of persons of the waiting list for 
telephone connections in the district till date; and 

(e) the time by which the waiting list is likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) 1225, STD/ 
ISDIPCO booths are functioning In Kurnol district of Andhra 
Pradesh as on 31.3.2001. 

(b) During the current year It la proposed to Install 
100 PCOs. The number may increase If demand from more 
applicants is received. 
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(c) No specific funds are allotted for this purpose. 

(d) 1517 persons are In the waiting list for telephone 
connections in the said district as on 31.3.2001. 

(e) The waiting list Is to be cleared progressively by 
March, 2002. 

Telecommunication• Service Through Satellite 

5330. SHRI P.S. GADHAVI: : Will the Minister of 
COMMUNICATIONS be peased to state: 

(a) whether according to agreement signed between 
the Government and the basic telephone operators, no clause 
has been Incorporated for providing telecommunications 
services through satellite channels in the event of natural 
calamities; 

(b) if so, the reasons therefor; 

(c) 
agreement; 

(d) 

(e) 

whether the Government propose to review the 

if so, the details thereof; and 

if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Although the 
licence Agreement for basic telephone service stipulates that 
licensee shall make hs own arrangements for all infrastructures 
Involved in providing the service yet the situations like natd'tal 
calamities are covered under another specific provision also 
whereby the Licensor has a right to take over the service, 
equipment and networks of the licensed basic telephone service 
optrator, either in part or in whole of the service area as per 
directions, If any, Issued In the public Interest by the Government 
in case of emergency or war or low intensity conflict or any 
other eventuality. Provided any specific orders or direction from 
the Government Issued under such conditions shall be 
applicable to the licensed basic telephone service operators 
and shall be strictly complied with. 

(b) to (e) Do not arise in view of (a) above. 

Financing Agency tor Development of Rural Telephony 

5331. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of COMMUNICATIONS be pleased to state: 

(a) whether a separate financing agency Is proposed 
for the development of rural telephony; 

(b) whether the revenue returns from rural telephony 
are less than of urban areas; 

(c) if so, the details thereof; and 

(d) the steps taken/proposed to be taken by the 
Government to expand and make rural telephony more 
economical? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) No, Sir. 

(b) Yes, Sir. 

(c) The average revenue per line per month from rural 
telephones Is about Rs. 207/- compared with over Rs. 700/-
per urban telephone. This makes the earning from rural 
telephones less than one-third of what Is earned from 
telephones In the towns. 

(d) A large number of small and medium exchanges 
are being set up In rural areas. These will be supplemented 
by new technologies like Centre for Development of 
Telematlcs Time Division Multiple Access Point to Multi-Point 
(C-DOT TDMA/PMP), Wire.less in Local Loop (WLL) and 
Satellite for remote areas of the country, that are being 
inducted In rural network to achieve the targets In the rural areas. 
Cost affective technology wlll be deployed as per terrain in rural 
areas. 

[Translation} 

Irrigation Project• In Uttar Pradeah 

5332. RAJKUMARI RATNA SINGH: 

SHRI AMIR ALAM: 

Wiii the Minister of WATER RESOURCES be 
pleased to state: 

(a) the names of Irrigation projects lying incomplete 
In Uttar Pradesh; 

(b) the date on which these projects were started and 
the target fixed for their completion; 

(c) the reasons for delay In their completion; 

(d) the orglnal cost and estimated actual cost thereof 
on their completion; and 

(e) the names of irrigation projects In Uttar Pradesh 
likely to be completed during Ninth Plan district-wise. 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a), (b), 
(d) and (e) As per the information available, the details of the 
ongoing Irrigation Projects In Uttar Pradesh (before 
reorganization) together with original and latest estimated cost, 
Plan of starting and target for completion and Irrigation Projects 
likely to be completed during ninth plan are given in the 
statement. 

(c) Since Irrigation la a State subject, the 
responsibility for planning, funding and execution of all types ol 
irrigation projects including flood control and drainage primarily 
rests with the State Government. 



SI.No. Project Name 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

.. 10. 

11. 

11. 

11. 

12. 

13. 

14. 

1. 

2. 

Majot Projects 

Maudha Dam 

Madhya Ganga Canal 

Sarda Shayak 

Saryu Nahar 

Eastern Ganga Canal 

Sone Pump Canal 

Gyanpur Pump Canal 

Lakhwar Vyasi 

Jamranl Dam 

Rajghat Dam (U.P.) Share) (IS) 

Rajghat Canal (UP) 

Bansagar Dam (U.P. Share) (IS) 

Bansagar Canal (UP) 

Bansagar Canal (MP)(UP share) 

Tehrl Dam (UP share) 

Jaraufi P.C. 

Providing kharif Channels in 

Hl1l<i9n Krlshnl Doab 

Medium Project9 

Guntanala Dam 

Pathrai Dam 

Statement 

Details of Incomplete Irrigation Pro1ects of Uttar Pradesh (Before reorganization) 
---- -- ------ - - -- - ---~- -----------

Estimated cost 
Rs. in crore 

Original 

66.82 

66.01 

64.84 

78.68 

48.46 

5.54 

110.51 

140.97 

61.25 

123.22 

126.43 

91.31 

159.52 

27.92 

197.92 

47.92 

15.53 

1.85 

12.54 

Latest 

127.90 

615.00 

1290.00 

2810.00 

579.00 

72.55 

159.88 

578.40 

433.00 

133.08 

230.95 

234.00 

268.00 

27.92 

711.14 

48.22 

56.00 

24.00 

48.33 

Started in Plan Target tor 
completion (IX 

I' • 
v 
ill 

v 
v 
v 
v 
v 
v 
~ 

v 
v 
v 
v 
79-80 

90-91 

79-80 

VI 

Vil 

Plan of Beyond) 

IX 

IX 

IX 

Beyond IX 

IX 

Beyond IX 

IX 

Beyond IX 

Beyond IX 

IX 

IX 

IX 

Beyond IX 

IX 

Beyond IX 
IX 
IX 

IX 

IX 

Districts benefited 

Hamirpur 

Bulandshahar, Agra, Aligarh, Mathura, Etawa. Mainpuri 

16 districts# 

Bahraich, Gonda, Basti, Gorakhpur 

Bljnor 

Mirzapur, Sonebhadra 

Mirzapur, Allahabad,Sant Pandavnagar. 

Saharanpur, Meerut, Muzaffarnagar, Ghaziabad 

Nainital. Rainpur, Bareily 

Lalitpur. Jalaun. Jhansi, Hamirpur 

Allahabad, Mirzapur 

1 7 districts S 

Fatehpur 

Meerut, Muzaffamagar 

Banda 

Jhansi 

t The districts benefited are Faizabad. Suttanpur. Jaunpur. AHahabad, Ballia, Lakhimpur, Azamgarh. Ghazipur. Sitapur. Lucknow, Raibweil, Barabanki, Varanasi, Pratapgarh. 
Ambedcarnagar and Mau. 

$ The clstricts benefited are Saharanpur, Muzalfarnagar, Meerut, Ghaziabad, Bulandshahr, Aligarh, Mathura. Aga, Elah. Etawah, Mainpuri, Farrukhabad, Moradabad, Bijnor, Kanpur, 
Fatehpur and AUahabad. 
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[English} 

Vande Mataram Programme 

5333. SHRI ANNASAHEB M.K. PATIL: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government had organised a month· 
long Vanda Mataram Programme throughout the country during 
November-December, 2000; 

(b) If so, the details thereof; 

(a) whether the Government have Issued orders to 
inforce the provisions of Employees Provident Fund In 
organisation providing coµrlers, sanitation and cleanliness 
services; 

(b) If so, the details thereof; 

(c) the details of such organisations providing 
sanitation and cleanliness services who are violating the 
provisions of Employees Provident Fund tlll date; and 

(d) the action taken or proposed to be taken against 
(c) whether the Government have succeeded in them? 

achieving the alms of the programme; 

(d) if so, the details thereof; 

(e) whether the Government propose to organise 
more such programmes in future; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH 
AFFAIRS AND SPORTS (SHRI PON. RADHAKRISHNAN): (a) 
to (d) The Vandemataram Programme was organised from 11th 
December, 1999 to 12th January, 2000. The main objective of 
the programme was to motivate the youth of the country to take 
up positive community action, Imbibe good citizen qualities, 
Inspire them to dedicate themselves for national reconstruction 
and to take up challenges In the field of nation building. 

Broadly, the set objectives were achieved through various 
programmes organised throughout the country. The message 
of Vandemataram was carried through Jathas in 97 Universltks, 
through Nehru Yuva Kendras Volunteers, National Service 
Scheme (NSS) students, National Cadet Corps (NCC) cadets 
and Scouts and Guides. 154 Vahinis took out Jathas to sensitize 
people on socio-economic issues confronting the country. 
Traversing 1,62,522 kms, these vahinls visited 11,263 villages, 
towns and slums holding corner meetings, and exhibiting street 
plays and patriotic film shows disseminating the message of 
the Campaign. On midnight of 31st December 1999, all over 
the country, 1059 pledge taking functions were organised In 
364 districts. 

(e) There Is no proposal to organise any such 
programme In the near future. 

(f) Does not arise. 

[Translation] 

EPF Provtaion for Workers In Courier and 
Santbltion Servlc .. 

5334. SHRI SUKDEO PASWAN: WIU the Minister of 
LABOUR be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) Yes, Sir. 

(b) to (d) A notification extending provisions of th• 
Employees Provident Funds and MisceHaneous Provisions Act, 
1952, to establishments engaged In rendering cleaning and 
sweeping services, courier services etc. was issued on 22nd 
March 2001. As provisions of the Act are applicable to the aaid 
establishments from 1st April 2001, it is too early to identify 
Incidence of their default or take action against them at this 
stage. 

Declaration of Road H National Highway 

5335. SHRI RAMESHWAR DUOI: Will the Minister ol 
ROAD TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether the road leading to Indore via Bikaner-
Nokha-Negaur-Ajmer was declared as National Highway: and 

(b) If so, the time by which the construction of the 
same Is llkely to be started? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. RETO.) SHRI B.C. 
KHANDURI): (a) The stretch from Btkaner-Ajmer via Nokha and 
Nagaur Is connected by NH-89, Ajmer·Ghat Bllod by NH-79 
and Ghat Bllod-lndore by NH-59. 

(b) Development of National Highways Is a 
continuous process. Works on National Highways are taken In 
Annual Plans based on the lnter-ae priority and subject to overall' 
availability of funds. 

[Englfsh] 

5336. 

DTH Platform by VSNL 

SHRI THIRUNAVUKARASU: 

SHRI S.D.N.R. WADIYAR: 

PROF. UMMAREDOY VENKATESWARLU: 

Will the Minister of COMMUNICATIONS be 
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pleased to state: 

(a) whether the Videsh Sanchar Nlgam Limited 
(VSNL) propose to set up Direct to Home (DTH) platform In the 
country; 

(b) If so, the details thereof alongwlth their 
advantages and cost thereof; 

(c) the time by which these are likely to be set up; 
and 

(d) the step taken by VSNL In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes, Sir. 

(b) VSNL is examining financial viability to equip 
Its existing KU-band earth station In Greater Kailash, New 
Delhl for full fledged DTH platform. VSNL being an 
existing Infrastructure provider, It wlll prlvlde a neutral DTH 
platform to all lndlan Broadcasters. The estimated cost Is Rs. 
100 crores. 

(c) By the end of year 2001, depending on the vlabillty 
of project. 

(d) VSNL Is In the process of examining the above 
business case. 

Violation of Wiidiife Laws 

5337. SHRI G. PUTIA SWAMY GOWDA: Will the 
MINISTER OF ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the Government propose to set up 
special cells to register cases of violation of wildlife laws In the 
country; 

(b) if so, the details theeot; 

(c) the States where rampant violation of wildlife laws 
have been found to have taken place; and 

(d) the steps taken In this direction to deal with such 
cases sternly? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) and (b) There is no proposal to set up 
a cell for registering cases of violation of wildlife laws in the 
country at Government of India level. The Government has 
under consideration a proposal to create a small outfit for 
Intelligence gathering on serious wildlife crimes. 

(c) Significant number of wlldlife crimes have been 
reported from Uttaranchal, Uttar Pradesh, Maharashtra, Andhra 
Pradesh, Karnataka, Tamil Nadu and West Bengal during last 
few months. 

(d) The steps taken to prevent and control such 
crimes are as follows: 

(1) Steps taken at the State level: 

(I) Legal protection has been provided to wild 
animals against hunting and commercial 
exploitation under the provisions of the Wildlife 
(Protection) Act, 1972. 

(ii) State level and District level coordination 
committees have been set up in several States to 
prevent poaching and Illegal trade in wildlife. 

(2) Step taken at National level 

I. Government of India has set up Regional and 
Sub-regional Offices for wildlife preservation In 
major export and trade centres of the country to 
prevent smuggling of wild animals and their 
products. 

ii. 

iii. 

Iv. 

v. 

vi. 

Central Bureau of Investigation (CBI) has been 
empowered under the Wildlife (Protection) Act, 
1972 to apprehend and prosecute wildlife 
offenders. Anti poaching effo~ are being 
coordinated with INTERPOL. 

Financial and technical help is being extended to 
the States under various Centrally Sponsored 
Schemes, viz. Project Elephant, Development of 
National Parks and Sanctuaries and Eco-
development around Protected Areas for 
enhancing the capacity and Infrastructure of the 
States for providing effective protection to wild 
animals. Financial assistance is, In particular, 
being provided for raising 'Strike Forces' and 
providing arms to the protection staff for 
combating the organised poachers. Assistance 
is also provided for giving rewards to the informers 
for eliciting Information about poachers and 
smugglers. 

A Special Coordination and Enforcement 
Committee has been set up under the 
chairmanship of Secretary, Environment & 
Forests, Government of lndla, for control of 
poaching and Illegal trade In wildlife. 

Export of wild animals and their derivatives is 
prohibited under EXIM.policy. 

A National Conference of Forests and 
Environment Ministers of State Government was 
held on 29th and 30th January, 2001 . It was 
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resolved to organise existing protection staff Into 
viable formations for effetlve control of poaching 
and to create enforcement Infrastructure both 
within and out side protected areas. 

for Hindustan Copper Limited (HCL): 

PhHe-1: The Khatri unit of HCL alongwlth Taloja Plant will 
be formed into a separate company. The assets of these units 
will be valued and will form 40% contribution from HCL in a 

vii. Ministry of Home Affairs has written to ail the State new company in which 51% equity will be injected by a strategic 
Governments to lend a helping hand to the field partner. 
formations to curb poaching and Illegal trade In 
wildlife. 

(3) Steps taken at International level. 

I. 

ii. 

Iii. 

iv. 

[Translation) 

5338. 

Government of India seeks international co-
operation under the provisions of the Convention 
on International Trade in Endangered Species of 
Wiid Flora and Fauna (CITES) for control of Illegal 
trade in wildlife Items. 

A Memorandum of Understanding (MOU) with 
Nepal has been signed by India to establish a 
joint Task Force to check the trafficking across 
the borders. 

lndo-Chinese Protocol In tiger conservation Article 
of the protocol lnter-alia stipulates joint measures 
to crackdown Illegal activities of poaching of tigers, 
smuggling and selling the tiger bones and other 
parts of the tiger as well as its derivatives. 

A Global Tiger Forum of Tiger Range Countries 
has been created for addressing International 
issues related to Tiger Conservation. 

PrlvatlHtlon of HCL 

SHRI PRAHLAD SINGH PATEL: Will the Minister 
of MINES be pleased to state: 

(a) whether the Government propose to privatise the 
Hindustan Copper Limited HCL); 

(b) if so, the details thereof; 

(c) whether the Malazkhand Copper project Is also 
prososed to be privatised; 

(d) if not, whether In view of the quality production of 
the Malazkhand Project the Government propose to set up a 
smelting plant there; and 

(e) if so, the terms and conditions laid down for setting 
up of a smelting plant? 

THE MINISTER OF STATE IN MINISTRY OF MINES (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) Yes. Sir. The 
Government has decided the following disinvestment strategy 

Phaae-11: The remaining portion of HCL comprising the 
Indian Copper Complex (ICC) and the Malan)khand Copper 
Project (MCP) will be restructured by closure of unvlable mines 
in a phased manner with consequent separation of surplus 
manpower under Voluntary Retirement Scheme. HCL wlll then 
look for one more strategic partner for 51 % disinvestment In 
the remainder of HCL. 

The Phase-I process of disinvestment of HCL is at an 
advanced stage and Is likely to be completed within the currant 
financial year. 

(c) As per disinvestment strategy, the Malanjkhand 
Copper Project (MCP) alongwlth Indian Copper Complex (ICC) 
will be restructured In Phase-II. The process of implementlon 
of Phase-II of disinvestment of HCL will be taken when the 
process of Phase-I of disinvestment Is over. 

(d) ar.d (e) lnview of Govt.'s decision of disinvestment of 
HCL, there Is no proposal for setting up a smelting plant at 
MCP. 

Nexus Between Cricket Players and Mafia 

5339. SHRI RAMSHAKAL : Wiii the Minister of YOUTH 
AFFAIRS AND SPORTS be pleased to state: 

(a) whether Indian Cricket Players have any nexus 
with International Mafia dons; and 

(b) II so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH 
AFFAIRS AND SPORTS (SHRI PON. RADHAKRISHNAN: (a) 
and (b) In Chapter Vi. "Conclusions" of the CBI Report on Match 
Fixing and Related Malpractices it is indicated that there are 
clear stgnals that the underworld mafia has started taking 
interest In the betting racket and can be expected to take 
overall control of this actlvltlty, if not checked Immediately with 
firm hand. No speiclflc details are. however, indicated In the 
report. 

[English] 

Cellular Telephone In N.E.R. 

5340. SHRI RAJKUMAR WANGCHA: Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) whether any private company has been 
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au~hm1r.<Jr:l 1or operating the cellular telephone In the North East .';.:~overnment for workers working in various sectors; 

Hogion (NER); Y·=:-;, (c) lfso,whethertheGovemmentproposetoconduct 

(b) If so, the reasons for such C91"panles restricting 
th•)ir operation in one or two citi&s of th• .Jeglon; and 

(c) the steps taken by the Government to expand their 
c.pa1,1tion in all the States of the region especially in Arunachal 
Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes, Sir 

(b) and (c) Cellular Mobile Teleph~ervice (CMTS) Is 
r :. · "1r.ted. at present, In North East RegFn" including Arunachal 
Pt:vl..·~h due to special circumstances prevallJngJn the region. 
r.._ .. : ... 111v. Bh:imt Sanchar Nlgam Limited (BSNL).hae also been 
given !icense for provldtng CMTS In North .Eaalet'n Region. 
BSN'. has plans to provide Cellular Service m maJor towns/ 
i~~" of North Eastern Region 1otalllng to 49 towns subject to 
~i!'cossary clearance. 

f 11:wslationj 

fl1ndlh1 Road Project In Bihar :4'* .... 
SJA 1. SHRI RAJESH AANJAN ALIAS PAPPU YADAV: 

Wm !he Minlstet ot ROAb TAANSPORT AND HIGHWAYS be 
pleal>~d to "tat1: 

•la) wh•thtr any propoaala of Blhar Government 
r;,;qard1ng rood proJ.Cta lfl pending wtth tha Union Government; 

\b; If lo, th• number of projects approved so far and 
ti.._. nu111b~r of projecti p•ndtng with the Government; and 

. 1 II so, the time by when the Government intends 
l·, ··.pp1ove the projects? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
T nM.JSf'ORT AND HIGHWAYS.(MAJ. GEN. (RETD.) SHRI 8.C. 
1<11ANDURI): (a) and (b) No, Sir. 36 proposaa amounting to 
Rs 74.20 crores have since been sanctiond against Annual 
F-:~m 2000-2001 provisions. 

~C) 

[Engnh} 

Does not arise. 

Worker• Under Unorganl•ed Sector 

5342. SHRI GANTA SR!:ENIVASA RAO: Will the 
Minister of LABOUR be pleased to state: 

(a) whether 90 per cent workers In the country are 
under the unorganized sector; 

(b) if so, whether the Governm8flt are aware that 
there is a wide gap beiWeen the minimum wages fixed by the 

or have conducted any survey in this regard; 

(d) if so, the findings thereof; and 

(ei if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR 
(SHF11 MUNI LALL): (a) Yes, Sir. 

(b) to ('·'I The fixation of minimum wages under the Minimum 
W::iges Act, 1948 depends on various factors Including socio-
economic and agro-climatic conditions, prices of essential 
commodities, productivity, paying capacity and local conditions 
influencing the~ wage rate etc., varying from state to state and 
industry to industry As a result, there Is some disparity In the 
minimum wages throughout the country. To make an 
assessment of th~ ext9nt to which the provisions of the Act 
have been enforced 1n the various Scheduled employments In 
different parts of the country, the Ministry of Labour conducts 
evaluation studies on the implementation of the provisions of 
the Act. The reports of the studies are forwarded to the State 
Governments for further necessary action. 

Disinvestment of Air India and Indian Airlines 

5343. SHRI ANANTA NAYAK: 

SHRI RAJIV PRATAP RUDY: 

SHRI THAWAR CHAND GEHLOT: 

Will the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether Government have a proposal for 
disinvestment of Air India, Indian Airlines and Hotel Corporation 
of India; 

(b) if so, whether the proposal has been finalised; 

(c) 

(d) 

(e) 

i1 so, the details thereof; 

the progress made in the ma.tter so far: 

whether the employees/unions have protested 
against the privatisation of the above undertakings; and 

(f) if so, the grounds of their protest? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) to (c) Yes, Sir. In the case of Air India, It has been 
decided that (I) Government equity be brought down to 40%; 
(ii) 40% of the equity to be di&inveated in favour of a strategic 
partner; (Iii) qpto 10% of the equity to be ofllnd to employees; 
(iv) 10% equity to be sold in capital market to financial 
Institutions and/or public and (v) Foreign holding in case of 
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strategic partner not to exceed 26% cl total equity. As reg;uds \upon the compli:inet1 ot \tlt"! observa!1uni; of the vano~~ central 
Indian Air lines, it has been decided to reduce the GOI equity ,lo (tppraising a~1encic?s by the State l'ovet nrm~nt. '· 
49% through sale of 26% stake to a strategic partner within th9'· . 

Establishment Under EPF/M.P. ACT 
parameters of the Domestic Air transport policy and 25'\o equity 
to domestic financial institutions, employees and other investors 
In the event of the strategic partner being a joint venture with 
an element of foreign holding, the lrmit of foreign holding would 
be 40% of the bidder's equity (26%) i.e. 10.4%. In respect of 
HCI, the Government has approved in principle to disinvest 
HCI and also decided that the revenue realized will accrue to 
Air India. In all these proposal£., Global Advisors have been 
appointed to assist the disinvestment process. 

(d) In response to the public advertisement inviting 
Expressions ol mterest, response from the prosepective parties 
were received. Thereafter, Bid Packs containing information 
Memorandum, Confidentiality Agreement, drafts to the share 
Purchase Agreement and Shareholder Agreement have been 
issued to cHr1ain prospective bidders. The job undertaken by 
the Advisors 1s proceeding as per schedule and the prMpective 
bidders, who have been allowed to the data room have t.tarted 
due diligence 

(e) :rnd (I) No Emplovees and Unions of Air lndi •. 1 1l;1vP 
raised objections against drsinvestment process As regards 
Indian Airlirrns only one unron out of the eight reconnrsN1 
Unions/Associations has objected to the Disinve;,tment 
proposal. In HCI, the Union/Associations have objected to the 
rJisinvestment proposal 

Bhima lmgalron Project 

!5345. DR RAM CHANDRA DOM[ Will the Mini~lor of 
LABOU~ beo pleased to state· 

(a) whf!thE>r t~lf• Clovf'r11111Pnt propose to take over 
some mor A e,;tabli~.hments employinq ?O or more ppt~;on» under 
the EPF and Miscell;:ineuus Provi~rons Act with !?llHct from April 
1, 2001; 

lb) ii so, tho classes of such establishments. and 

(c) the total numhnr of workors are likely to be 
benefited with tr1is proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) to (c) A notifrcation has been recently 
issued by the Govt .. for extending provisions of the EPF and 
MP Act. 1952 to the establishments or r11vate sector aircraft/ 
airlines and to the establishnients enq:igerJ in rendering courier. 
cleaning and sweeprng st•rv1cp;; A~.~ prrivisiom:. of the Act h<ive 
become appl1c:abln to the sard eo.tabli:;hment-; from 1 4 ?OOt it 
is too early to precisely e:;trm;1te the number of worl\ers likely 
to be bcnefitml tl11uusii1 tl1P ~;11d 1wt.f1c;nfln11. 

Free/Concessional Trckcts I or f-nrnrlies of Employee!. 

~,;14r, SHHi CiUTflA Sl.IKfMlE R flFDDY Wrll the 
Mrnister cf CiVIL AVIATION be r*•o1c;i>d to stalo 

1a1 tn•, pol1cv cl the lnd1,111 Arr lrnes and A11 l11d1a rn 
"'l'Jillcf to ttH• '''!•' ;rn:l r:onc1~;;::;ic;n;-11 tr;1v;;I~; allowArJ lo th.-, •.;t;ifl 

5344. SHRI S.D.N.R: WADIYAR: Will the Minister r;f ;.,nd their f;irl1!1ii:'.:. 
WATER RESOURCES h1, plr!;isers lo state: 

(a) wl1etherthe Bhrma Irrigation Proiect 1n Karnatab 
has been lying pending witll the Ur11011 Government sincf; 1987. 

(b) ii so. the reasons therefor; and 

(c) the steps taken/proposed to he taken by the 
Government to clear the prciect? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY) (aJ to (c) 
The Bhrma Flow Irrigation Scheme and Bhrma Litt lrrrgatron 
Scheme were received 1n the Central WaterComr111ssion !CWC) 

(c) !tl!l tc;tal :1mD1;!\t rrwulvuJ 111 p11iv1rJi119 ttwse 
concessions by the Indian /l.ii!1nv. ;il\tJ Air lr;drJ. 

Id i whether self .suppor111 :q :.ind maior sons and 
daughters are also allowed lrP.e and concess1on:il travols: 

rl so, the reasons thow!or arid 

(I) the steps taken to stop it'> 

THE MINISTER or CIVIL AVIATION ISH~11 SHARA[) 
rn i 1 /85 and 12/85 respectrve1y and they were sent bnck to th<;> YADAV). (a) and (b) The polrcv ot providing f11w nnd 
State Government in 1988 due to non-compliance ol CWC 
observations for more than one yt•ar. The Shima Litt lrrrgation 
Scheme is being processed on chapter by chapter liasrs al 
present Sorne additional data required !or trnalrzation of the 
Design flood requested from State Government in June, 1996 
is still ;iwarted Clearance of these projects depends. mter-alia. 

concessional travel allowe<J on Air lndi.1 and Indian Arrlrnes to 
stall and their tamilie,, as well as to th1~ retirf.ld !;fall and tt-1e11 
families are given in the statemrmt 

(c) The passages grant.,d !or travPI ()f': routes ()f All 
lmJ1a/lndian Arrlrne& are sub111ct to load 1 f! on -;.pac:e beillg 
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available In the aircraft after all paying traffic Is accommodated 
at the station of emplanement or at Intermediate stations. As 
such thgre Is no revenue loss at any time due to staff travel. 

(d) to (f) Yes, Sir. However, In Air India, In the case of 
unlimited quota passages I.e. after completion of 25 years of 

services, the passages from this quota cannot be transferred 
to sons who are above 21 years of age and married daughters. 
The serving and retired staff are allowed to transfer their 
passage entitlements In favour of chlldren as per the policy of 
the company. 

Air India 

Statement 

Polley of providing free and concessional travel on Air Ind/a/Indian Air/Ines to working as well 
as retired staff and their families. 

scale of Air PaeHge Conceaalon• tar working Staff 
.... --·-···-- ·--·----.-· ..... ··-----·-

/\fti>r Passages (International) Passages (Domestic within India) 
Completion concession In value% Concession In Value % 
of Service of ----·--·-· . --------··-·--·-- --··-··---------·--

No.1 No.2 No.3 No.4 No.1 No.2 No.3 No.4 No.5 
··-·- ----·-·-- ·-------······· -······ ---- ·-·--··-·-----------·------------

1 Year 100 

:~ Yoars 100 

3 Years 100 

4 Years 100 

5 Years 100 

6 Years 100 

onwards 
-------- -· --------·--· ··---

Scale of Air Passage 
Concetslons for retired staff 

60 10 Nil 100 BS 85 

80 30 10 100 BO 85 

100 50 30 100 100 85 

100 70 50 100 100 85 

100 90 70 100 100 95 

100 90 90 100 100 95 

---·--·-------·· •4•-··----- ----- ----
Scale of Air Passage for 

spouse of deceased employees 
... ---------------------------- .. -------------- ---------

21) Yrs. service 100 

2'~ Yrs. 100 

For children, sons below 
21 yrs and unmarried 
daughters only can avail. 
of domestic unlimited 
paa&ages 

-----·--·- __ •• JI. 

Indian AlrllnH 

90 

100 

90 

90 

95% 
Domestic 
unllmlted 
passages 

Nil 

90 

20Yrs. 

25 Yrs. 

100 

100 

90 

90 

For Children, sons below 21 yrs. 
and unmarried daughters only can 
avail of this facility. 

85 

85 

85 

85 

85 

95 

NII 

90 

The policy of the Ind/an Air/Inn regarding free and concessional travel allowed to staff and their tam/lies Is as under: 

On completion of Free 

A. For staff upto Grade 16 A (upto ID the level of Chief Managers) on subject to load basis. 

Below 5 years of services 

5 years of service 

7 years of service 

2 

2 

2 

Conceaslonal 
95% 85% 

1 

2 

3 

2 

1 

NII 

85 

85 

85 

85 

85 
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1 0 years of service 

20 years of service 

25 years of service 

2 

2 

2 

3 

4 

5 
-------··--·--·-· ·-----------·· .. ···- --·--······ ...•...... -- -··· .. ···-··· ···- .... ····-···--------------------·--·-·· -··---·. 
8. For DlrectorsJGMs and Dy. GMs 
(Irrespective of length of service) 

2 5 

C. For Chairman/MD - Unlimited on Firm basis (for self and family). 

The policy of providing free and concessional travel to the retired staff and their famtllea Is aa under: 
·--------------
Upto Grade 16 A (subject to load basis) Free Conceaslonal 

95% 85% 
------------------·--·---··-·-----·-·-·-- ----------------·--.. -·--····--
Retired on completion of 1 5 years of service 

After 20 years of service 

After 25 years of service 2 

2 

3 

4 

Dy. GMs/GMs/Dlrectors (irrespective of length of service and subject to toad basis and Dy. MDa and above (on firm basis) 

{Translation] 

Irrigation Projects In Madhya Pradeah 

5347. SHRI VIRENDRA KUMAR: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the number of irrigation projects of Madhya 
Pradesh which ware funded by the Union Government during 
the last five years; and 

(b) the steps being taken by the Union Government 
to complete the work of Bina River Project, Rajghat Project on 
Bebas river, Nirandpurdam, Dwiriya dam and Aparchandia dam 
at Shahgarh In Madhya Pradesh ? 

THE MINISTER OF STATE INTHE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) 10 
Nos. of Irrigation Projects of Madhya Pradesh have received 
Central Loan Assistance amounting of Rs. 501.153 crore under 
the Accelerated Irrigation Benefits Programme during the last 
5 years. 

(b) Irrigation being a State subject, the responsibility 
of planning, funding execution and maintenance of lnigatlon 
projects including flood control and drainage rests primarily with 
the respective State Government. The alloctlon under the 
Accelerated Irrigation Benefits Programme (AIBP) is made on 
a years to year basis for those ongoing irrigation projects, which 
satisfy the AIBP criteria and are proposed by the State for such 
projects In their respective annual plans and also keeping In 
view the State specific cefflng of Central Loan Aasiatance 
prescribed by the Planning Commission for the year. 

[English] 

Seizure of Animal Gall Bladdere and lnt .. tlnH 

5348. SHRI SHIVAJI MANE: 

SHRI M.V.V.S. MURTHI: 

Wiii the Minister of ENVIRONMENT ANO 
FORESTS be pleased to state: 

(a) whether the Government have seized 1 O gunny 
bags of animal gall bladders and intestines weighing over B5C' 
kg. from Raxual Railway Station In east Champaran on the lndo 
Nepal Bord.tr as reported In the Pioneer dated April 7, 2001; 

(b) If so, the detalls thereof; 

(c) whether any enquiry has been ordered In !his 
regard; and 

(d) If so. the details and outcome ther.Of? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R.BAALU): (a) to (d) A consignment containing animal 
gall bladders and intestlnes weighing 880 kg. haa been :;elzed 
at Raxual Station In Blhar. The samples from the seized material 
have been sent to Wiidiife Institute of India (Wll), Dehradun for 
ldentltlcatlon of the species to which the organs pertain. Further 
action wm be taken on receipt of report from Wll. 

llultl point Connectlvlly 8Hed Cellulllr Service In 
AndhraPradHh 

5349. OR. B. B. RAMAIAH: Wiii the Minister of 
COMMUNldATIONS be pleased to state: 
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(a) whether the cellular operators are pleading for 
Multi point connectivity in Andhra Pradesh; 

(b) If so, whether In the abse~! of multipoint 
connectivity the two service providers are charging different 
rates for the same service; 

Promotion of Traditional Gamea 

5351. SHRIMATI JAS KAUR MEENA: Wiii the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the details of plans formulated for promoting 
traditional games In rural areas; 

(c) If so, the details thereof and the reasons therefor; (b) whether the rural youth have ever been given the 
and 

opportunity to participate In a sports tournaments outside India; 
(d) the steps taken by the Government to bring parity and 

In their charges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Both the 
existing private cellular operators In Andhra Pradesh Telecom 
Circle viz. Bharti Mobile Limited and Tata Cellular Limited were 
provided multiple points of Inter connection with PSTN (Public 
Switched Telephone Network) of Bharat Sanchar Nlgam Limited 
(BSNL) based on their request subject to Telecom Regulatory 
Authority of India (TRAI) guidelines of technical Integrity and 
technical feaslblllty. Recent determination of Telecom 
Regulatory Authority of lndla (TAAi) dated 8th January, 2001 
regarding provision of point of Interconnection and routing of 
traffic has been challenged before the TDSAT (Telecom Dispute 
Sttlement and Appellate Tribunal). Hon'ble TDSAT has stayed 
lmplementatlori. of the said determination of TAAi. Therefore, 
no, further point .of inter-<;onnection are being provided by BSNL 
to any cellular operator, matter being sub-judlce. 

(b) to (d) Tariff for CMTS is regulated by TAAi Cellular 
Service Providers are also permitted to offer altar[late tariff 
packages in addition to mandatory standard tariff pack1t9e, 
subject to reporting requirement to TAAi. 

Construction of Road with Japanese Assistance In Orlaaa 

5350. SHRI PRABHAT SAMANTRAY : Wiii the Minister 
of ROAD TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether the Government have a proposal for 
construction and widening of Kendrapara-lndupur-Ratnaglri 
Road, Salepur Kuonpal-Balichandrapur-Lalltglrl-Udayglri Road 
In Orissa with Japanese assistance; and 

(b) If so, the steps taken by the Government In this 
regard? 

THE M!NISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI 
B.C.KHANDURI) : (a) No. Sir. The roads mentioned do not fall 
on the National Highway network. As such the development 
and maintenance thereof is the responsibility of the State 
Government of Or Issa. 

(b) Does not arise. 

(c) If so, the details thereof and the Items of the sports 
in which they have participated? 

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH 
AFFAIRS AND SPORTS (SHRI PON. RADHAKRISHNAN) : 
(a) Government of India Is already Implementing the following 
schemes for promoting traditional games In rural areas as well 
as In urban areas of the country: 

I. Assistance to the National Sports Federations: 
Under the scheme financial assistance Is provided for promotion 
of traditional sports such as Kho-Kho, Kabaddl and Alaya 
Patya. 

II. Rural Sports Programme: The scheme contains 
following two sub-components under which traditional sports 
disciplines are played besides the selected disciplines: 

(I) Rural Sports Tournament: Under the Component, 
besides organization of sports tournaments of 
selected disciplines and other traditional games 
like Athletics, Tug-of-war, Arachery, Hockey, Kho· 
Kho, Kabaddl, Welghtllftlng, Volleyball, Wrestling 
and Football, the State Governments organize 
many other Indigenous sports, popular In the area 
at block, dlstlct and State levels. 

(ii) Sports Festival for North Eastern Region: Under 
the component, North East sports Festival Is 
organized Involving sports persons from the 
North-East States every year. Besides the 
selected disciplines, viz. Athletics, Badminton, 
Boxing, Football, Hockey, Judo, Table Tennis and 
Weightlifting, Sports disciplines that are 
popular in these States, are Included in the 
Festival. 

(b) Yes, Sir. 

(c) The Government of India clears teams of various 
recognized sports disciplines from time to time for participation 
In various sports eventa, organized at International level. The 
teams contain sports persons coming from rural as well as urban 
areas. 
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lftdo-Germah Aviation_ Treaty 

5352. SHRIMATI SHYAMA SINGH: 

SHRI M.V. CHANDRASHEKHARA MURTHY: 

Wiii the Minister of CIVIL AVIATION be pleued 
to atate: 

(a) whetMrthe lndo-German aviation treaty has been 
r...-.ct i:,, the Gowmment rte.nttt; 

(b) If so, the detala thereof alongwith the saUent 
featul'M of th• tr .. ty; 

(c) whether the foreign 1Hne1 have been demanding 
mo,. rout .. In India; and 

(~ If so, the detail& thereof and the benefits to India 
lo according auch approvals? 

THE MINISTM- OF CIVIL AVIATION (SHRI SHARAD 
9DAV): (a) and (b) Durtng the bilateral air Hrvtces consulatlon 
wltMiwmany held on 5-6 February, 2001, It was agreed that 
the dealgnatad alrllne of the Federal Republic of Germany will 
be allowed to operate aeven additional services In a phased 
manner agalnet th• unutlllaed entitlement of the Indian aide 
aubjact to commercial errangemant between the designated 
alrtlnea of the two countrlu. Bangak>re was also granted as an 
additional point of call to the designated carrier of Germany 
without; -any 5th fre6dom rights. 

(c) and (d) The operations of fo,.lgn airlines to/from India 
are goV9l'Md ~ the btlataral agreement between lndla and 
the countty concerned. Such agreements are reviewed from 
time to time taking Into account the growth In traffic and sultable 
quid pro quo• to the Indian carriers. 

C.Uular Tariff 

5353. SHRI J. S. BRAR : Wiii the Minister of 
CoMMUNICATIONS be pleaaed to state: 

(a, whethet Telecom Regulatory Authority of lndta 
(TRAI) hu made coat used study'of Cellular Tariffs; 

(b) r so, the detalts thereof; 

(c) whalftar there Is a proposal under consideratiOn 
to tfduca callulat airtime tariffs; 

(d) 

(•) 

If ao, 119 detalls that'90f, and 

If not, the reasons therefor? 

issued a Consuttatlon Paper dated 9th September, 1998 on 
telecom pricing containing detaffl of the coat atudy. Baaed on 
this study, tarlffa tor Cellular Mobla Telephone S8f'Ytca were 
notlled In TRAl's Talac:ornmuntcatlon Tartt Ord9r {TTO), 1999. 

(c) to (•) Fotlowtng mfOration flom • lluid ~ fH to 
revenue ahartng ,.glma affective from 1 at Augwt, 1999, llcttnse 
fee payable by operators haa reduced, tor the PN'•nt. Benefits 
of thll NductllMt Mvll been pl1Wld9d ti»~ by way ot 
reduced rental with atrect from November, 1999 and by way ol 
raduc.d ail'Uma from February, 2000 i:,, Hrvloeprovldera. TRAI 
hu alao notified the TTO {,lWellth Amendment) Order, 2001 
which contain• detalla of rJfund• to be made to the cellular 
aublcrl>era. tn addlllon, TRAI Is keeping th• tartll slluatlon under 
constant rwi.w for Introducing fulther changes In the cellular 
tarlfl, r nec .... ry. 

I 

Conetructlon of National Highway from 
......... to GMgtolc 

5354. SHRI BHI~ CAHAL: WI the Mlnlater of ROAD 
TRANSPORT AND Hlm~AYS be pleased to Ital•: 

(a) whether th~ Union GolMmment h1111e reoewed any 
proposal from Sikkim G6vemment for construction of National 
Highway from SHllgurl tJ Gangtok; 

(b) ·r IO, the d1ta111 thereof; 
I 

(c) the action ~teen~ Iha Government In this 1egard. 

(d) whether th•,. ta any proposal to h<1ndo11n1 
National Highway 31A to~D; and 

(•) I ao, the at.lls In this regard? 

THE MINISTER OF STATE OF THE MINISTRV OF ROAD 
TRANSPORT ANO+ttGHWAY!$ (MAJ. GEN. (AETO.)SHFU e.c. 
KHANDUAI): (a) ID (':) There atndy exfata Nalbnal Highway 
No; 31 between Sllgurt and S.Ok~nd No. 31 A between Sevok 
and Gangtok. However, a PfOi,o.1 w8 rec,lved from 
Government of Sltcklm In November;· .1998 tor construction cf 
an alternative National Highway front SMgurl to Gangtok. 
Sub8equehtlv Government of Sikkim requeatacl In July 2000 to 
dtap thla propoaal as the damattve route wu not considered· 
....... Thll waa accaptacl by the Mlnlatly. 

(d) No, Sir. 

(•) Doaa not artaa. 

Nagpur F"'"8 Club 

THE MINISTER OF STATE IN THE MINISTRY OF 5355. SHRI VILAS MUTTEMWAR: Wll the Mtnlater of 
CIVIL AVIATION be pleased to atate: COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) Yea, 

Sir. The Talecome Regulatory Authorly of lndla (TAAi) had 
conducted a cost baaed atudy of ceftulllr tariff• In 1998-90 and 

(a) whether Nagpur Flying club '9IMinad closed for 
almoat .ix years; 
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(b) if so, the reasons therefor; 

(c) whether State Government of Maharashtra is 
considering to handover this club to private parties; and 

(d) if so, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) and (b) Yes, Sir. This flying club remained closed 
due to non-availability of serviceable aircraft. 

(c) No such proposal has been received In the 
Directorate General of Civil Aviation from the Government of 
Maharashtra. 

(d) Dos not arise. 

Gold Reserves In Karnataka 

5356. SHRI G.S. BASAVARAJ: 

SHRI G. MALLIKARJUNAPPA: 

SHRI IQBAL AHMED SARADGI : 

Will the Minister of MINES be pleased to state: 

(a) whether exploration for the gold reserves In 
Karnataka have shown any positive result; 

(b) if so, the quantity of gold yielded from Kolar, Hatti 
and Ramaglri gold mines during the year 2000-2001; 

(c) whether the Geological Survey of India has 
pointed out that total indigenous production of gold Is quite 
minimal In contrast to the huge demand; and 

(d) if so, the extent to which the new explorations are 
likely to enhance indigenous gold production? 

THE MINISTER OF STATE IN THE MINISTRY OF MINES 
(SHRI JAYSINGRAO GAIKWAD PATIL) : (a) Geological Survey 
of India has estimated the total reserve of 9.863 million tonnes 
of gold ore in different blocks of Karnataka with a grade from 
0.89 gm/tonne onwards. 

(b) The production of gold during the year 2000-2001 
from Kolar, Hutti and Ramaglri gold mines was 65 kg, 1476 Kg 
(upto Feb .. 2001) and zero Kg respectively. 

(c) Monitoring of indigenous production and 
estimating demand of gold in the country are not the accredited 
functions of Geological Survey of India. However. there are no 
firm estimates of demand of gold in country. Very rough 
estimates suggest that the annual demand of gold In the country 
1s about 600 tonnes whereas the average Indigenous production 
during the period 1997-2000 was of the order of 2.9 tonnes. 
However, total Indigenous production of gold In country during 
2000-01 has declined in comparison to this average. 

(d) The exploration/exploitation of the gold deposits 
Is governed in accordance with National Mineral policy, 1993 
and Mines and Minerals (Development and Regulation), Act, 
1957. According to this Policy, gold which was hitherto reserved 
for exploitation by the Public Sector, has been thrown open for 
Private Sector participation, both domestic and foreign. The 
Mines and Minerals (Development and Regulation) Act, 1957 
was amended In December, 1999 to make the provisions more 
Investor friendly. 

{Translation} 

Setting up of Bauxite Based Aluminium Factory In 
Madhya Pradeah 

5357. SHRI RAMANAND SINGH: Will the Minister of 
MINES be pleased to state: 

(a) whether bauxite Is found In abundance in Satna 
district of Madhya Pradesh particularly In Chltrakoot area; 

(b) 
Satna; 

If so, whether bauxite Is sent to BALCO from 

(c) whether the Government are considering for 
setting up of bauxite based Aluminium factory at Chltrakoot; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF MINES 
(SHRI JAYSINGRAO GAIKWAD PATIL): (a) Yes, Sir. 

(b) Bharat Aluminium Company Limited (BALCO) 
purchased 17, 100 tonnes of bauxite from Satna District during 
2000-2001. 

(c) and (d) Central Government has no proposal to set up 
aluminium plant In Public Sector at Chitrakoot, Madhya Pradesh. 

{English} 

Implementation of Water Transfer Link Propoaala 

5358. SHRI SWADESH CHAKRABORTY: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the detailed project reports embodying 
implementation of water transfer link proposals after 
consultations wlth·the concerned State Governments have since 
been prepared; and 

(b) If so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) No, 
Sir. The proposals for Inter !Inking of rivers are at the feasibility 
report stage. 
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(b) Does not arise. 

Recovery of Outstanding Dues 

5359. SHRl. f'.I~~- PRASAD SINGH: Will the Minister of 
CIVIL AVIATION be plaaj~ tO atate: 

(a) whether crores of rupees of the lndlan Airlines 
are outstanding against the ticket agents of the airlines; 

(b) if so, the details thereof; 

(c) the steps taken by the lndlan Airlines to recover 
the outstanding amount from these agents; 

(d) whether there Is any proposal to handover these 
agencies to the educated unemployed youths; and 

(e) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) to (c) As on 31st March, 2001 Indian Airlines had 
to recover about Rs. 3.60 crorea from the Agents. A statement 
showing the amount recoverable from the defaulting Agents Is 
attached. Necessary legal action/recovery proceedings have 
been initiated in all cases as Indicated in the statement. 

(d) and (e) lndlan Airlines has laid down guidelines for 
appointment of Passenger Sales Agents. Passenger Sales 
Agents are appointed at various stations as per Indian Airlines' 
needs from amongst the applicants fulfilling the requirement 
prescribed. 

Sbltement 
-- -------··---------------------------------------------- ----- ---------------·--------- ·- -------- ----------------------
S.No. Name of the Agency Amount Period of Remarks 

Outstanding Outstanding 
(Rs. Lacs) 

------------·------------------- ------- ------·-·-----· .. -
2 3 4 5 

--------- -------------------- -----·-----·----· _ .. ___ 
1. Abroo Travels Chennal 0.37 1998·99 Decree obtained In favour of IC 

2. Menaka Travels, Hyderabad 12.36 1992·93 Decree obtained in favour of IC 

3. Sliver Streak, Chennai 2.15 1995-96 Decree obtained In favour of IC 

4. Sagar Travels, Channel 1.64 1996-97 Court Case under process 

5. Panorama Trvls. Vizag 0.29 1996-97 Court Casa under process 

6. United Tours, Calicut 0.40 1997-98 Court Case under process 

7. Travel Point, Hyderabad 9.01 1997-98 Court Case under process 

8. Eastman Tours & Travels, Chennai 1.29 1998-99 Matter pending with TAAi 

9. Sagar Travels, Chennai 20.82 1998-99 Court Case under process 

10. Shibi Travels, Chennai 1.32 1998-99 Matter pending with TAAi 

11. Calicut Tours & Travels, Calicut 9.70 1999-2000 Legal Action initiated 

12. Palladium Travels, Bangalore 20.49 2000-01 Claim with AIP-9 

13. R.K. Travels, N Delhi 4.31 1991-92 Under legal proceeding/court case 

14. Travel Mart, N. Deihl 5.55 1991 ·92 Under legal proceeding/court case 

15. MAC Travel, Allgarh 7.75 1991-92 Under legal proceeding/court case 

16_ Razdan Travels 21.94 1993-94 Under legal proceeding/court case 

17. Shah Travel, Srinagar 14.04 1992·93 Under legal proceeding/court case 

18. A.S. Travels 3.91 1995·96 Under legal proceeding/court case 

19. Combined Travels 2.06 1997-98 Under legal proceeding/court case ---·------------- ------·····-····-·--·---·-· -···-· -· - .. --·-·-··-··-· -· --· 
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2 3 4 5 
·-- ------.--·-----

20. Winfield Travels 43.07 1997·98 Under legal proceeding/court case 

21. Blue Bird Travel, Srinagar 0.40 1998·99 Under legal proceeding/court cue 

22. Asha Travels, Jammu 1.06 1998·99 Under legatprocHdlng/court caae 

23. Tina World Travels 5.15 1998·99 Under legal proceeding/court cue 

24. Senior Travela, Mumbai 0.66 1994-95 tlndw legal proceeding/court c ... 

25. Real Value, Mumbai 38.83 1998-99 Under legal proceeding/court cue 

26. Olympic Express 1.29 1998-99 Under legal proceeding/court ca•• 
27. Ravi Travels, Pune 57.02 1997-98 Under legal proceeding/court case 

28. Hallmark Travels, Mumbai 8.26 2000-01 Bank guarantee being lnvokAd 

29. Osho Travels, Mumbai 0.42 2000-01 Bank guarantee being Invoked 

30. Asiatic Travels, Mumbai 4.06 2000-01 Under legal proceeding/court caae 

31. New Maharaja Travels, Baroda 15.23 2000-01 Proposed legal action 

32. Piercy Exlm Fin. Calcutta 11.49 1999-2000 Under legal action 

33. Travel Bureau, Dlmapur 4.85 1998-99 Under legal proceedings 

34. Asco Travels, Gauhatl 5.43 1991-92 Under legal proceedings 

35. Ganesh Travels, Agartala 5.66 1993-94 Under legal proceedings 

36. Laxml Travels, Agartala 7.60 1998·99 Under legal proceedings 

37. Mintri Travels, Bagdogra 7.74 1998-99 Under legal proceedings 

38. Safari lndla, Ranchi 1.57 1999-2000 Under legal procHdlnga 

··39. Continental Travels, Gauhatl 1.06 1999-2000 Under legal proceedings 
----··---

Total 360.04 
.. ·---··- --------· 
IC-Indian Airlines. 

TAAi-ll'avel Agents Association of Inda. 

AIP-9-IATA agency tor administration of IATA approved agents. 

Ongoing Irrigation Profecte (e) the time by which these projects are likely to be 

5360. SHRI K.P. SINGH DEO: WHI the Minister of completed? 
WATER RESOURCES be pleased to state: 

(a) the details of the ongoing Irrigation projects under 
execution i:i the drought affected States of Orlssa, Rajasthan 
and Gujarat; 

(b) the progress made so far in each project; 

(c) 

(d) 

the estimated cost of these projects; 

the funds allocated to these projects, tlll~ate; and 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
REsOfJRCES (SHRIMATI BUOYA CHAKRAVARTY): (a) to (d) 
The details of ongoing mator Irrigation projects In the drought 
affected State of Orlasa, Rajaathan and Gujarat are given in 
the enclosed afatement. 

(e) The completion of pro}ecta depends, lnter-•lla, 
upon the adequacy of funds to be made avallable for the projects 
by the respective State Governmenta. 
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Statement 

.(~,. in Crorea) 

SI. Name of Latest Cumulative Proposed Ultimate Potential Target fof' 

No. Project Estimated Expenditure outlay for Irrigation creatacr completion ,. 
Cost up to 2000-01 Potential " upto IX Plan/ 

i 
March, March, beyond IX 

2000 2000 Plan 

2 3 4 5 6 7 8 

0r1 ... 

1. Upper lndravatl 

(a) Dam 176.16 126.94 

(b) Irrigation 718.70 368.58 20.00 ~18.80 05.60 IX Plan 

2. Lower Indra 211.70 8.72 12.50 38.87 .· Beyond IX Plan 

3. Upper Kolab 

(a) Dam 48.81 53.71 

(b) Irrigation 239.00 266.92 18.00 88.7,, ·e:ua ·IXPl&n 

Raj .. than ,., .. , 
•1·· 

1. Jakham 104.00 105.20 3.00 23.50 .23.50 IX Plan 

2. Mahl Bajaj 799.04 458.13 SO.GO 109.19 89.61 Beyond IX Plan 
Sagar 

3. Som Kamla 207.48 199.08 6.50 18.79 17..64 IX Plan 
Amba 

4. IGNP 2267.44 1564.24 177.00 984.00 605.00 Beyond IX Plan 
Stage-II 

5. Narmada 1482.00 170.25 58.71 73.00 0.00 Beyond IX Plan 
(SSP) (IS) 

6. Sldhmukh 309.00 246.55 50.00 67.36 0.00 Beyond IX Plan 
Nohar 

Gujllrat 

1. Panam 106.79 113.85 0.00 43.88 42.39 IX Plan 

2. Sabarmatl 123.57 125.23 0.00 82.39 82.23 IX Plan 

3. Karjan 280.98 305.93 0.00 70.38 88.87 IX Plan 

4. Slpu 102.44 108.80 0.00 22.08 21.15 IX Plan 

5. Sardar 23802.98 9370.42 3300.00 1792.00 75.58 Beyond IX Plan 
Sarovar (IS) 

6. Bhatpur 125.20 1.55 0.10 21.22 Beyond IX Plan 
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[Translation] 

Battery Operated Telephone 

5361. SHRI RAMDAS RUPALA GAVIT: Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) the names of the villages in Dhule district of 
Maharashtra where battery operated telephone based on Tower 
System have been set up; 

(b) the number of telephones out of order in the said 
district as on March 31, 2001; 

(c) whether the system has not been successful; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) The names 
of VPTs working on MARR system in Dhule District of 
Maharasthra Telecom Circle is enclosed In the attached 
statement. 

(b) 75 number of MARR VPTs are out of order in 
Dhule District as on 31/03/2001. 

(c) and (d) The functioning of MARR VPTs has not been 
fully satisfactory. 

The main reasons are : 

(I) Reliabiltty of MARR VPT System Is not up to the 
mark. 

(II) 

(ill) 

Un-Reliable Power Supply at the village level are 
also responsible for the high VPT Fault rate. VPTs 
which depend on power supply for re-charging of 
their Battery are more susceptible to faults due 
to the extended period of power failure and 
subsequent non-charging of Batteries. 

Maintenance problems due to non-availablltly of 
proper approach roads to reach the VPT locations. 

(Iv) Poor maintenance support from suppliers. 

(e) The following steps have been taken to ensure 
smooth functioning of the VPTs: 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Testing of VPTs are carried out dally from the 
exchange. Any VPT not responding on two 
consecutive days are being treated as faulty. 

Testing of MARR links are carried out dally from 
the base Station. 

Meter readings are checked fortnightly and low 
reading Is taken as an Indication of the system 
not performing properly and are being specially 
checked. 

VPT holders have been asked to book their fault 
at telephone exchange/JTO In charge. 

Repair centres are In process of being set-up In 
each circle. 

AMC has been entered Into with many suppliers 
of the system. 

SSA Heads are holding meetings with villagers 
to sort out the grievances. 

Flying squads have been constituted at circle/ 
TCHQ level. 

Following new technologies are being tried in the 
network for induction: 

• WLL (Wireless In Local Loop) 

• C-DOT - TOMA PMP System (C-DOT 
developed Time Division Multi Access Point 
to (Multipoint system) 

• Satelllte Base Terminals for remote and 
inaccessible areas. 

Unserviceable MARR System are proposed to be 
replaced. 

Statement 

SI. 

No. 

2 

Names of VPT on MARR System In Dhule District Maharashtra Telecom Circle 

(Ur. No. CGMT/MH/CS/PO/OY. NO. 5361/13th LS/VV2001 OT. 19/4/2001 
- ·-·-- ····--·-·--------- ·- ·--------·-· ------···--·----··----------··-·-·------

(SDCA-
Sindkneda) 

VPTName 
·-· ...... -----· . -·---·--------·----·-----------------·----

(SDCA- (SDCA-Sakrl) (SDCA- (SDCA-
Kusumba) Pim pa Iner) Shirpur) 

---·--···--- .... ··-·--·-·-··-·---·-·-· ·---·-·-------.. --------------
2 3 

Achchhl Amode 

Akadsa Chhavadl 

4 

Aichale 

Akkalpada 

5 

Amali 

Chlplpada 

6 

Ad he 

Ahllyapur 

(SDCA-
Dhule) 

7 

Ajang 

Ajnale 
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--·---- -·----- ·-·-·-· ··-·-·-··------.. ----··--
2 3 4 5 6 7 

·---------·----------------------------------
3 Amalthe Ghanegaon Ambemohar Oapur Ajanad Amdad 

4 Amara le Hatti BK Astana Oholipada Ambe Anchade 
Tanda 

5 Arave Lamkani Balsane Oholivihlr Bhortek Arni 

6 Babhalda Lonkhada Bahad Ohongada Borgaon Babhulwadl 

7 Bhllaned Burudkhe Jamkhel Borpani Balhane 

8. Chandgad Chlnckheda Jamzlra Chakdu Oahyane 

9. Chimthawal Chipallpada Kadwale Chandpurl Ohamane 

10. Oaswal Darkh•I Khandbara Chandse Dhandane 

11. Oegaon Datartl Kokangaon Chandsurya Olwanmala 

12. Dhavade Oevjlpada Lagadwal Oavllvlhlr Gadutar 

13. Dongargaon Ohan gal Machmal Dondwade Gotane 

14. Hlspur Dhavallvihir Maujipada Fattehpur Haranmal 

15 HolPB Oomkani Mohan a Gartad Henkalwadl 

16. Humbarde Hatti Kh. Pargaon Hated Hlngane 

17. Jakhana lsarde Salbarl Jaltpur Junnar 

18 Jasane Jalbhlm Shewage Jalod Kalkhede 

19. Kalgaon Jambhore Sitarampur Jamnlyapanl Kasvlhlr 

20. Kalmadi Jamda Sukapur Jamnyapada Kundane 
(War) 

21 Kamkhede Jamkikadhare Vlrkhel Japore Morshawadl 

22. Kampur Kadhare Zanzale Jathode Nandane 

23. Kanchanpur Kuruswade Joh Ide Narvhal 

24. Kharde BK Kuttarmare Junlsangvl Nlmkhedi 

25. Kumbhare Mahatmapur Khambale Padalde 

26. Lohgaon Mah Ir Khurkhall Ranmala 

27. Mhalsar Nadse Lau kl Raver 

28. Nevada Nagpur Manjarl Sadgaon 

29. Parsole Nava pad a Manjarlbardl Sanjorl 

30. Plmparkheda Nllgavhan Mukhed Saundane 

31. Rahimpur Pangan Nandarde Sawalde 

32. Ran Jane Panhallpada Nlmzarl SawallTanda 

33. Rawadl Perejpur Parahlpada Sayane 

34. Sahur Peta le Pilode Sukwad PR 
Oangarl 

--· ----·-------··-----------------······----·---------------·--·-----·-----·· -~-·-··---- .. ··-··· ... --·· ·-·· --···--·-----· -
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2 

35. Sarve 

38. Satare 

37. Shenwade 

38. Sondale 

351. Sonewadi 

40. Suray 

41 . Tamthare 

42. Tawkheda PN 

43. Vadade 

44. Vadli 

45. Vaghode 

46. Valpur 

4 7. Valkhede 

48. Varzadi 

49. Vaamane 

50. Vikhurle 

51. Vil<Wel 

52. Waghadl KH 

53 Zirve 

54. Zotwade 

[English] 

3 4 

Phopade 

Pinjarzadi 

Raipur 

Rajanipada 

Sa Itek 

Satmane 

Sayyadnagar 

Surpan 

Tamaswadl 

Tembhe 

Titane 

Umbrandl 

Vardhane 

Vars us 

Vasantnagar 

Vasdare 

Ziranipada 

Runway at B•ngalore International Airport 

5362. SHRI G. MALLIKARJUNAPPA: Wiii the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Government have any pr•)posal to 
introduce one more runway at Bangalore International Airport 
to cater the increasing traffic till the completlon of the second 
international airport; and 

(b) if so, the steps being taken by the Government to 
see that the runway Bangalore at international airport is 
completed within the stipulated period? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YAOAV): (a) Bangalore International airport belongs to 
Hindustan Aeronautics Limited (HAL) and Airports Authority of 
India (AAI) maintains a Civil Enclave at this airport. At present, 
Government has no plan to develop one more runway at 
Bangalore International airport. 

··-······-··-------·-·--·--
5 6 7 

----·-·········---·······---···-·-·-
Plmpri Tamaswadi 

Rohini Tikhl 

Rudawali Tisgaon 

Samrlyapada Udane 

Tajpurl Vajlrkheda 

Tembhe BK Varkhede 

Ukhalwadl Wadel 

Upparplnd 

Vanawal 

Varzadi 

Wagbarda 

Wakpada 

(b) Does not arise. 

[Translation] 

Upper Sakarl Project in Bihar 

5363. SHRI RAJO SINGH: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether Upper Sakari project in Blhar Is lying 
pending with the Government for approval; and 

(b) if so, the time by which the project is likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY) : (a) and 
~b) The modified project report for Upper Sakarl Project was 
received by the Central Water Commission from Go\fernment 
of Bihar in January, 1998. Comments of the different specialized 
Direc1orates of Central Water Commission were forwarded to 
State Government during period 6/98 to 7/98 for compliance. 
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which i1 still awaited. Clearance of the project depends inter-
alia, 111>on the compliance of observations of various Central 
appraising agencies by the State ~overnment. 

Setting up of Post Offices 

5364. SHRI RAMDAS ATHAWALE : WIH the Minister of 
COMMUNICATIONS be pleased to state : 

(a) whether any proposal to open new post offices 
in the States particularly in tribal and dalft dominated areas Is 
pending for clearance; 

and 

(b) 

(c) 

(d) 

if so, the details thereof, State-wise; 

whether any target has been fixed in this regard; 

If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) to (d) 
Collection and delivery of mall services are provided to every 
village In the country. The opening of post office 19 a norm based 
activity. The three norms on which the proposals fOr opening of 
post offices are examined relate to distance, poputatlon and 
Income. Post offices are opened on non-based justlflcation 
subject to availability of plan targets and "'resources. The 
population norm In hilly, trlbal, desert anq inacce$Sible areas 
is a minimum population of 500 in an individual village or 1000 
in a group of Village. The minimum distan~e from the nearest 
existing post offl<?.e is required to be 3 kms. The minimum 
anticipated Income is required to be 15% of the coat. A tentative 
target for opening of 60 Extra Departmental Branch Post Offices 
in North Eastern R;gion and 440 Extra Departmental Branch 
Post Offices in rest of the country, 4 Departmental Sub-Post 
Offices in North Eastern Region and 46 Departmental Sub Post 
Offices in rest of the country has been fixed for the year 2001-
2002. Of these, post offices will be opened in tribal, hilly dHert 
and inaccessible areas where justified subject to availability of 
resources. 

Out-of-Tum Allotment of Telephone Connections 

5365. SHRI A. NARENDRA: Will the Minister of 
COMMUNICATIONS be p' r Id to state: 

(a) whether any scheme to allot out-of-turn telephone 
connections to the soldiers deputed at the borders is under 
consideration of the Government: 

(b) If ao, the details thereof; 

(c) whether the Government are also Including the 
personnels of paramHltary forces under this scheme; and 

(d) If so, the time by which a final deci:>lon is likely to 
be taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) to (d) 
Guidelines already exist for gram of out of turn telephone 
connections to Public Servants p&fforming arduous nature of 
duties but not provided with telephone at residence by their 
employers. It covers Defence/Para-Military personnel. 

[£ngllsh} 

lncreaae in Fare by Indian Airline• and Air India 

5366. SHRI T. GOVINDAN: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the lndlan Airlines/Air India have 
increased Its fare in different sectors; and 

(b) If so, the detalis thereof? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV) : (a) and (b) Effective 1st January, 2001, Air India have 
Increased all fares from lndla to world wide destinations by 
around 10% due to rise in fuel cost. Indian Airlines have not 
increased fares since October, 1998. 

No Objection Certificate by AAI to Enable 
Maharashtra Government 

5367. SHRI SURESH RAMRAO JADHAV· 

SHRI KIRIT SOMAIYA: 

Wiii the Minister of CIVIL AVIATION be pleased 
to state : 

(a) whether any request has been received by the 
Airport Authority of India (AAI) for issue of no objection certificate 
in order to enable Maharashtra Government to implement its 
Slum Rehabilitation Scheme for the slums located on the land 
belonging to AAI in Mumbai: 

(b) if so, the details thereof; 

(c) the reaction of the Government on the request ol 
the State Government; and 

(d) the time by which a decision is likely to be taken 
in the matter? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV) : (a) to (d) No, Sir. However Airports Authority of India 
(AAI) in association with Slum Rehabilltalion Authority. a 
Government of Maharashtra agency and Shivashahi 
Punarvaaan Prakalp Limited, a wholly owned Government of 
Maharashtra company has Initiated action tor removal of about 
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2116 encroachers from the land which Is required for extension 
of taxi track. 

[Trans/at/on] 

Sarl•ka Tiger Project 

5368. DR. JASWANT SINGH YADAV: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the total amount provided by the Union 
Government to the Rajasthan Government for the Sarlska Tiger 
Project during the last three years; 

(b) whether the Union Government are contemplating 
to make it a National Park; 

(c) if so, the details thereof and the time by which It 
is likely to be converted Into a National Park; and 

(d) If not, the reasons therefor? 

THE MINISTER OF ENVIRONMENT AND RJRESTS 
(SHRI T.R. BAALU): (a) The funds provided during last three 
years to Sariska Tiger Reserve under Centrally Sponsored 
Schemes are as below : 

(Rs. In Lakhs) 
- ---- -·---·~--------~------------

SI. No. Scheme 1998-99 1999-2000 2000-01 

1. Project Tiger 58.895 111.94 177.38 

2. Eco development 51.943 15.28 

(b) to (d) Preliminary notification has been to declare 273.83 
sq. kms. of Sarlska Tiger Reserve as National Park In the year 
1982. 

[English] 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) to (c) Approximately 160 acres of Airports Authority 
of India (AAI) land is under encroachment by slum dwellers at 
Mumbai Airport. AAI jointly In association with Slum 
Rehabilitation Authority (SRA), a Government of Maharashtra 
agency and Shivashahl Punarvasan Prakalp Limited (SPPL), 
a wholly owned Government of Maharashtra Company has 
Initiated action for removal of about 2116 encroachers from the 
land which Is required for extension of taxi-track. 

(d) and (e) No Sir, The land getting cleared from 
encroachments under Phase-I Is going to be utilised for 
operational purposes only. 

P.F. Rate of Interest 

5370. SHRI AMIR ALAM: 

SHRI DALPAT SINGH PARSTE: 

Will the Minister of LABOUR be pleased to state: 

(a) whether the Provident Fund Trustees has 
recommended a cut of 0.75 per cent In the interest rate at 10.25 
per cent on the statutory savings by employees against the 
lowering of 1.5 per cent on most admlnisterelS rates proposed 
by Finance Ministry in the Budget for 2001-02; 

(b) whether the special meeting of the Central Board 
of Trustees of Employees Provident Fund has also 
recommended a higher Interest rate; 

(c) If so, the details thereof; and 

(d) the reaction of the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) to (d) The Central Board of Trustees, 
Employees Provident Fund In Its meeting held on 23.3.2001 

Encroachment of Land In Mumbai has made a recommendation for crediting interest In accounts 

5369. SHRI KIRIT SOMAIYA: Wiii the Minister of CIVIL of the EPF subscribers@ 10.25% per annum for the year 2001-
AVIATION be pleased to state: 

(a) the total land of Airport Authority of India (AAI) at 
present under encroachment; 

(b) whether the Government have any action plan to 
clear the land from encroachers; 

(c) if so. the details thereof; 

(d) whether the Government are going to 
commercialise the AAI land In Mumbai and has appointed 
consultants for this purpose; and 

(e) ii so, the details thereof and total amount likely to 
be earned by the AAI by Its commercialisation? 

2002. The recommendation of the CBT has since been referred 
to the Ministry of Finance for necessary action. 

Amendment• of Motor Vehlclee Act, 
1988 to Check Pollution 

5371. SHRIMATI D.M. VIJAYA KUMAR I: Wiii the Minister 
of ROAD TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether the Motor Vehicles Act has 
amended for Implementing the Introduction of LPG as auttJ t. 
using replaceable cylinder to reduce pollution; 

(b) 

(c) 
be finalised? 

If so, the details thereof; and 

if not, the time by which the amendment is llkly to 
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THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI 
B.C.KHANDURI: (a) to (c) The Motor Vehicles Act has been 
amended In August, 2000 to allow use of environmentally 
friendly fuel including LPG for automative purposes. Detailed 
guidelines about use of LPG are expected to be notified shortly. 
No decision has yet been taken regarding use to replaceable 
LPG gas cylinders. 

(Translation] 

Clearance to Rall Project 

5372. SHRIMATI JAYASHREE BANERJEE: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the Government have received any 
proposal from Madhya Pradesh relating to construction of 235 
Km. railway line between Delhi-Rajhara-Rajghat-Jagdalpur for 
environmental clearance; 

(b) if so, the details thereof; 

(c) whether the Government have accorded approval 
to the said proposal; and 

made for the preservation, protection and scl~ntific growth of 
Slmlllpal Forest Res~r:va? · 

THE MINISTER OF ENVIRONMENT AND. FORESTS 
(SHRI T.R. BAALU): (a) The important Flo!a and Fauna of 
Similipal Tiger -Reserve are given .in the statemlM'lt.at1Alr:hed. : 

. '. . .· .1' . I .J 
(b) There is no system of Reglstrat101fof 'florcf·and 

fauna'. Howev&I'\' thsy,· ttava '.'bftn·· decumented in the 
managem.ent pla11 and Status Report of Project. 

" I' f•,. , , • 

(c) For the· preservalien. pr°'ection and scientific 
growth ol Similipal Tiger Reserve, th~ Centrally Sponsored 
Schemes namely Prc;>ject Tiger and Eco development around 
National Park~ arid Sanctllaries Including Tlg,e~ Reserves are 
being implemented. The funds relea~ed duri~g the IXth ~ive 
Year Plan are as below . 

(Rs. in Lakhs) 
__ . _____ _,,_ __ ····-···-----J-._.:....:._ ....... .::.~.---
Schema Released • Relaas~d .. ·, ~leased-' ReJ~ased 

1997-98 1998-99 1999-2000 2000-2001 
- --------.-~.:......- .. --~.l...4.-~ --~·---· __ , __ _.::.___...,:. -:....: ·-'~ .. -..,......·-·-·-- .. 

Project 

Tiger 

·49.30, 
., • ... ,. 

e1.es ,, '· • 84.46 ·· . jl3.3t 
j ! ' I 

(d) ii not, the time by which the said proposal Is likely ·Eco ~ 
to be cleared? deY&lopmeflt 25,625 •.. .i·- 35.0 

THE MINISTER OF ENVIRONMENT ANO FORESTS 
(SHRI T.R. BAALU): (a) No Madam Railway projects do not 
require environment clearance under Environment Impact 
Assessment Notification, 1994. However, Madhya Pradesh 
Government had submitted a proposal for diversion of 259.54 
hectare forest land for construction of Dalll-Rajhara-Rowghat-
Jagdalpur railway ilne under the provisions of Forest 
(Conservation) Act, 1980. This proposal has been rejected on 
merit on 3.8.1999. 

(b) to (d) Do not arise. 

fEnglish] 

Slmlllpal Forest Reserve 

5373. SHRI TRILOCHAN KANUNGO: Will the Minister 
of ENVIRONMENT ANO FORESTS be pleased to state: 

(a) the names of 'flora and fauna' found I~ Slmilipal 
Reserve Forest-cum-National Park and National Tiger 
Sanctuary; 

(b) whether they have been duly registered and If so. 
the details thereof; and 

(c) the details of schemes prepared and provisions 

Statement 

The important Flora and Fauna registered from Simlipal 
Tiger Reserve conslstta of msinlt·107~·species of plants, of 
which 92 speci~s are orchids having ciimllarltles to the Northern 
and Sout~em · lndi~n. orchids,_ 7.% of the Indian species ot 
!lowering plants and 8% ol orchids of India are found in Slmlllpal. 
Soma of the Important tree speCies !ire Shorea robusta, 
Termlna/ia sp., f!Jteroc'arpus marsuplum Anogelssus latlfolia 
Schele/chera . oleasa, Adina cordifolla. Toona cliata (rare), 
Mich/ia champaea, Mangifera indica. Bomba>< celba, Car•ya 
arborea, Diiien/a pentagyna. Gmelina arborea, Gsurgs pinnata. 
Almnea latifolia, Cleistanthus col/inus, Gardenia gummifern. 
G. /at/fol/a, Coromandelica. Syzygium cummi, Stsrculia urens, 
Baswellia rerrata,. Dalbargla G. turgfde, Erylhrlna suberosa, 
Cochlospermu~ gossyplum1 Hellcter'!s lsora and Nyctsnthes 
arbotristls. Orchids commonly found belong to the genert:a 
Acampe, Bu/bophylum, Cymbkiium: Llapris and Vanda 
Common grasses ate lmperata cylldrlca. Them9da giglantia 
and Saccharum spontaneum. 

The main Faunal wealth consists of 42 species of mi:ifor 
mammalS, 242 species of birds' and 30 species o~ reptiles 
recorded so far In the Reserve.· Out of the Indian checklist. 
Simlllpal has 7% reptiles. 20•;. birds and t 1 % mammals. Some 

" 
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Wrmen Answers 

6i th~-l~p~~~~t ma~mal~ are ; Tlg;e~ i'Fii~t~9;a' ilQ.ri~) li;'~1~~lri9 
melanistlc forms, Leopard (Panthera ~a8~U.s), ~l~ph~n1 (~l~ph~~ 
rilkNliribBJ, Sambar' (CtiMis i:m·ro/Or);;sar1<1nffdeer tMUnflacus 
tf<luntJ•k)! Bt&on (Sos gaurut); Jungle cat (Fj//s chatls), Wild 
boiir (Sul ectofti), Giant Squirrel (RstufM Ind/ca) and· Comm1>i1 
ls,ngur (P.re~byt .. tnfell~). 

r' WorlC·on Natlonalfflgtwiily.it · 

5314. sHA1 · suNIL. ~HAN: w111 -1~9 Mln~t&r'~t' ·~o;(6 
'f'R'ANSPOAT AND HIGHWAYS be pteaud to State: , . 

·_. · _(a) ... __ 'wh4ath_er the Govern~e~tp'rop~~~t'~ suWa1\cit'~h~ 
~?r~.-?L~~!~;n~! Hi~h~ay~.?: In the' ru~~1p~ ~v~'( -~-~·r~~Pc~~r, ~~ 
P,~~a,~!~ .. Ip i'tf;~,s, Beng_,1 ,to the prl~te comp~~!ers :·~D 
negotiation basis; 

(b) If so, the details thereof; and 

·_ '·· th~0 cil~~'f,i~~~bri':J113/2mltis'a~'l'ofr~i;!~i:r-1 J:n 
;'·;: ;.f : ·.fr .-:-:n.1 ~·1]i·.J ~.i .. i'·,.'·: l:: -.";'·."·'"/f1CJ;;.r CJ'.1/., ···r-:c'"·::~t·i/.\~-~T 
EiKchangt~.~itn,~lf~rriellli~;: c r,-· ·.-:t;;j.~r~19ii~:-;1 

E'~~'fi!ii-~g'°£i~1 \k\tfi ~a&IB'm~dl~ _! ,, • ' ·'l " 1' 1' 1 ''·~~5r::. 
: ·1·1/-··:: ~-_;'.:··.)'1~Ui".l (.,.·~1 -,1· 1ei:ur L·1 '.,··1 I \ 1 .:: 1 ;,:i·)~ 1 ~ :.:: .. 1~ ·(t;fl~·i1l 

E>i~ga~w~ll,RtJw fl~I~~ 11Ji~i,a-;: - . , ,, ,, , ;,, '-1•,J?. T 

E-iffi<i'nges: 6Yi J\tM-Witlaisle'rtieBfti : · , ·' : "1 .',- 1 · 1 ' 1 ::irt7c·~! 
; 1_.:i1:·~:!\"· ~:!fir' f~.::~1 I 

Total Exchanges 2159 

Kiosks to STDiPCO Operators 
t:J~-tfu·,r::f i1~;i~~ u! !J,:_;,1~:;1,,~JI~) 

5376. SHRI A. BRAHMANAIAH: Will the Minister of 
cb~~{JNfd~ti~be'P\~akei!'•tbi_staffi!\'i -:I j,C• r:c:.•· l 

· ,! l)Scii'.\! -, Eicl :?TC~~J~1::Yl (_]~·,,\ -~·~,1~H1JH~c;.:.;:\.-'~,, ·; 1'.) ~ 1.:.f.::.1ru~Jl 

(a) whether the Bharat Sanchar Nigam LiW!t~~ 

(BSNL) propose to provide kiosks to STO/PCO operators; 
1,'f';f, 1:-.:~<·i·.1~)':11 !:1\:f:.d 1f1':1:nr:1,·,.~·:··.~·°) ,_:,,~i· 1 1.;;~t 1:\\f.I (L.) 

i">: ~)1:;;:a1:i~~8c.IP!1'1~~~ lj'lM~Pf~-ia.1;1~!:_,_1/ :1;:;·J ;; .cq::q 

(c) the reasons for not assigning the work to public ,, .: 1l{ey ::p1.l. tfiSl'ctrier: ifil:!e~J Rf' b°6''~rt)\lltll(t''ite 1 siiltl 
sebtorcompany'sudtdis Hsec. Oli~pufOi'iff?'' - ·:w<i:''' operators by BSNL? 

: ' I ' •.Jt .. t· l d~~·~ \ t:'t~ I 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD THE MINISTER Q'p·• 'St.Al~ '-IN 'T14E ~INIST~ OF 

l'AA~SPORRT ANDHIGHWAVS·~k J1.NGEK. ~I TO.) SHmflB.O. i99MMY~,lqN,tqf1~rl!fl:tf?l:JAP~~;~,l~Cjlt,\f1,l, ;J~) No, rJf. 
KHANDU I): (a) The 4-lanlng wor o atlona Higways-21 J~rp 
Durgapur to Panagarh In West Bengal has been allotted to a 
Joint Venture Mis BSC-RBM-PATI (JV). The work is nmrhg 
completion. No work on thlS stretch Is ~8"' to1S'e'9titS• 
allotted. 

: l''i,I 

, . ~)an~ (~)po not ar!4e. 

· . " o,;tfC.t Plbre In AiP. ' : · r-: 1 

: 'A3.~f '. s.H~r ~0LrAN sA~~~dQbo1~ ~~rs,lr\~irr,1 ~~~~ 
Minjster of c'oM'.MuN1c;:A'rlONS bepl~a'~~<n'O ~tat~:' ·. ·' ''. 
(. l •. "' 1' ' • ' • • • ' ' : • ' ·, •·; '~ 1 ~.· 'li !:."/··-=-'·; 

(fl) the nlfmber of l•l9POorw:;~~~flng~a func\ilmlng 
.~present on qptloal tlbre In Andhra,Pra~t\; - , 

' (b) · whether th$ Govemm.'nt propdse 110-·rtioderl\ISe 
·tranamlsabn finks to· soma- exchano- bY optlcel flbfs Ckilr.I~ 
2001 ·2002; and 

· · (~) · If 56, the det~iis thereht'? 
' • •,I \; ,'., ·. , '· ~.-,.. ', 1' 1 , . , · , , '·I\ . . .. ; . ;\<."", '. , ;· .. i 

I• • .rti~. WN\~;TER ... Q.f,,STA1~.--.ltll.Jtt~ iM~ISTEW, ~9f 
qp"-4,~U:t:·ll<?AT'O~!) ... (~t1R\ . : T~~~: ,, ~l~[?~J».:. , (~_},,i'.~i~-~ 
,~~~~nges ar~ ,~pnnept~t>y opt.~~l,!1b,r~ ~~ ~r,~ra Pr~~8c~~-
' ', ',;(ti) I ' 'in; SJr t1l retnainlng :uch•i;t1Jl•'.llt9-pjanMd 
.1" bti!QOrtnected1wlth optical tibf• 1111 flladlo b¥.Minch,,~. 

(c) It Is planned to p~""Y~btl ·m..at~(tt:{'the 
.f~~l~Q~•nge• (~lu~lng -~-JXcmitn.~" Pffi~d) by 
;~% ~On?. ~~J~ct tq ~yaU~~' Pt r.~RfC~~s Th,~, ~~!l~p 
~:~;:;~~: (6i6'Z:~~n:}sww:;b~~n~f~~~~~1~ 
of resources. 

(b) 

"' 1 'i 111 (e~:. ''•''Tl\• 1 sro,;i>C-o'~&fatt>rr1S''f:'e~ltted to LJ~rade 
the PCO as Internet Dhaba/Public Tele Info C,ilifiW_,>Ftir~~I 
-~ff. ,t1ud~•J.tet;: All. :lflterne.t,,.Qh~s,,~;,~i~1i!~ 1.fM"'lted 
.1;1t,ernet.~91i1~ ~re.~-Qtri;h~ri~~~ ~l~p1 29°("JP.H~ec\$fffi~~~ 
f'fl~Pff<r.~G~~$;-~l:\af9Q~.~~ cqg:ir:il~~.il:>·"~-" :ir1:·,11•, ,,, :1111;•0: 

·' "· :'! ~,:· 1 '0 ·~'~ -~e,m~if Elchiti~esili!,:v' :r:(!f•.· .,,_,,r, 
~'i 1',~i(: :c, .111,i: i·-.·~1 1b ~iJ ::.:~::·11~01 ~ :'':tJi,r 1:<iu.·: ~·;(·:·i tn 1Ji'•1::;1:.•'/:~;·' 

r1.11J~'}U"·'1,,~H-~l1!R~P~~r; ... FPF~ : .. WH\J~~"~inJ.1~~~ ... W 
pq~~~t'lq~[l~N~ ~e~lea1?ep,to st~1e: ;;u:;,_, 1,,. 1 tw: 1_ 

rv t (fi}!' · ' wHe.ll'IB~ 'tiny;,propoeal- ·tot' tl1a1\derteloJ'fMllY1<tif 
various telephone exchanges under Ernakulal~fOiStrictls Ullllder 
consideration of the Government: . ·;:,· ;._., 1 .. _._-, .~ ... ,: n 

(b) if so, the details thereof, 

(c) wh~jQ,&:!~'15r.J~Rf'?~9~1~\P.~~ been cleared; and 

1 _,; )~) ,,,': .::~J1~d~ 1~\W.,,~~~~1cr.~~~~~~opo~a11ts.like1y 
to be,~/~~r,,c;tt :i:c,;r; e«.i ""' ,• _, i-< '.->i.·' Tl1Cif.;L'<-. ,:-;•-,,.-::• t-_, 

ir.cri1,J~~11 ~,l~!~~~~1.J?f1i;~~~Tflc l~nT.':1F:J;~INISTfiJ OF 
.9,QM~~t:!fP,/fflq~1~ (S,!i~ TAFA.N1~11<~.~~~ :,.~a};an~J~)X~· 
Sir. Kerala Telecom Circle has plannned to 9P:~n_J'<~w 
exchanges/expand the capacity of existing telephone 
· exCtttYngis \WiciilfETl\tikOratfl DfS1t'laft!)aj ~ ~ .4 lakll. lfllles at 
67 locations. 

- ' 1''' (t')''ahtl'~YN1i."1Jlf'.lrMli~*" .,.,,.Mibnsidetltion in 
BSNL Headquarter and wlll be cleared In due course. 
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-AHiatance for Construction of Coastal Highways (eJ_. . .. ii r)r;it._ t~~ r~~s_o_n~ ther_efor? 

. sa1i. SHRIDILIPKUMAR MANSUKHLAL GANDHJ:Will . --- THE MW.i1sJ..EAOfSTATE OFJl:iE Ml~T_RY OF ROAO 
the Mfnfalirt of ROAD TRANSPORT AiNORMtGHWAYS be TRANSR:Q~tJD HIGHWAYS (MAJ. GEl)!~~MSHRI B,~. 

plea~18r~~ate: . ; . l'.1' KHAND~1~lt (a) This Ministry Is primarily r~sfo,~sl~le for th~ 
developmen~ of National Highways inctudM!f Yn'a~t1 running 

~ C•:Y'. r whether the Government ha,V,~-R,Wvlded financial 
assistance to certain States and Territories for construction of along thlf•oaut. The funds are allotted to Vi\J~~~#es for 1tl• 
coastiil H~ays In their respective area6! :i:::_;\! ·t< .asre ,,,. .. 11 developm_·~·nt oJ N. alional Highways as a whol .. e.~-' .. "cc_l.uding t,h,e 

funds fort e ~atronal Highways which run alonrf\ne Coast. 
(lij OOS: If so, the assistance provided dUtll:'lg the last three 

yea~~and Territory-wise; ,, . • ir:r:• 

(ru.OS\S whether similar assistan~ ,. ~ also been 
provided to Maharashtra during the last ttiree years; 

fS.SbiEOt HL· i .. j\i) 
(d) If so, the details thereof; and 
00.0 1:ir1 .k 

(b) tb8(9}0.{ Statement giving detalls\Wtl1~8a'tt~h of fund~ 
to Statesllll:&Mft' development of National Hlg~,J:furlng ~ 

lastthre,K.~Js attached. rmrlt.~rj . .-:i J." 

(e) \£ ts~~es not arise. 

CO.O 

Statement r~C.eM3Sr f' ~·. 

2£.~r! r Allocation of funds for development of National Highways In wulous States during the last thrf1.'1~~ef~rn 1 

oo 008Sr 1e.ouor 
_____ __:, ______ ._._._. -· _-=.::.;....:.....:a.;...-._::.~.- ........... ,.!.\lUa.J~h~•-·--------·-··- .. ·-··-.. ···--··---··. - .... 

n~I. i~W)1~t}i19L~.~!{u!. :·:· ... :;~.~ .1~98-99 1999-2000 2000-2001 
HnlM bloD 1elo>I or ,ewoq tn ylqq112 

~~:-------------··---·· - - ...... _______ _:_''_~_:__.:_:._'._'. __ ·_~~:~.;'l -- · ··-------- ····- - :MA~AVP-M~'31-'f8 ~~mt··W .. r-..._., ... , 
".l~~---~:1:1.uh~~_!:~l !;1~~;11n:_:::~~:::: __ ;::.~'.!.-.. ·~~::...~·-~-3 , .. , 
l~ .(;'·"~i>l~jl(tf~~r~(P~a~W~f{r v.«.' \) '" ,, .· ·!48~.:e~:l'.1! -,: ) 

... :;;. ~· h•'. •,:l~:1::b, 1lJ 

2. Assam 2661.10 
:01io1ti'.~1!11~1 nimo:ielsT to t•ram1 •, '·, • ··. ·•· · :,· I• 1· 
t:>ai-; noit:a~br;e ~Hlf lo ~ 11.H • • .·t ,:· .,. , .-~~11J.r~r, i l oCi: 

4 . a1~~dtga1W!"·:!L'~:c.1·· .. , •.. :·· 

b!~e;:t:i.; "'·"eliWJt!IS'girW-· :· • · · 
'.,, 

6. Delhi 1400.00 
9rfl be-1iuµ11e !NF.: rt ln1~,.., ., " . ._ : .. ~ .. 

7. Goa 1100.00 
:'..'ll 

8. 

10. Himachal Pradesh 1',:1r1.290ct.lolo·11oq<'~1 

=19,. YAT2~Mfnif1Mfd ~siilt'hftTa 10 R 31811iftkl.oi.tHT 
erlT .1ia .aeY (6): (AAO>tt2 "1N=lAT IRH2l ?.V101TA:)l~1UMMO::> 
w!~to hoct#l3fl8'l~ amorzuo srlt beoub'.lt bi.;r1 lnsmrmivoD 

13. 

bin. anoif1KW11M1tmo:i9liff to tnsrn 111>qsO i:,tft>S0.16(dl 

4 . 5 
tmARA"1:JVAVIUnl~-rr mr r:; 

5707.87 11186 26 
f;<fr;1;! ol b6aGolq ed a31111M to 10!e1niM ~.11• !i1~'·.-' 

4239.32 5253.64 
!WGr! b"'Jrni.J aeniM bloD t::1srtH !4ti1 !"":'.':.;'.': ' .. 
q,:,r~ GI nc•1Js1c§i'd~·~o<-1 f;lli.;1"'~''";~ ,,,. .. • •'.·•i:JW~7·P~ .. 
qld:wwol Mt b'!§~iM b'c:t) 11_10/l •l'!! :-.! ''".'!'.:.'~4:4.0U 

bnr. ·1o!m11ri1 1>11021;<•1 ->r' . :1 
700.00 483.00 

~!t.;'!01 :; e;; 10UpArl;,'1X'! flr1J 0.1 r ~~: b:•Jl;lflJl!·•:. •:·'i .1 

1700.02 2300 00 . . ·~n, .. ,.~ . ·~ 

-:->:.!1<11r.4 ·m YA~l~31-'T ~1: 3TArc ·'l\.:i n:n;:::r.!l.9.~·-W 
f:.~M1.m11~~1 ld~bo1erooCJ11J..,q OAW,'ij/,r) O/>.i-li)~'llOWG..OOH;.: 
~~~ !!oiiqq.i.-~ (JOTq>ltpelimiJ noilmoq10~) 11c:i:::-:-,,.~~f~ ({' : ··' 
.iJMD8i 09fim1J~C/.,-}fi¥,,, blo;) Jr,11>ri8 0J 11.•N1.iq v~4t•r: t111? i..H 

elni;lri bm; <!E:r11lirogaaoiu1 tol be:~11 n911rl µ,r.rl 1~·1.,oq!50~r!T 
1slo~ bnum.r. qirlenwot 1ol eld&l11.wr. m:H1J .~r.;r tl~Wn~~6b:_00,1r1; 
ylrto lo yl14qu2 qo12 OJ .J;)TCf>t b91~911P91 .JM<18 i:IA9• ·~ hh .. ;: 
.JM08 e~o1::i o81dll;Mneq 01 Jnt'lupe.::rn,:; r1.1oi:; t .. ~~"°'1i·'•·: 

sH 02 to vlq~%:fY.i} .'i•er .~J:>A <?a1uq;:.i0 1r11lijtf1lf.~'"1' 
1,.,.J;,9'.lr:.'111 .~mm•~r.1 ''"'"l'J 

12334.80 13472.11 
l!ll! porl:>xe ertt of aaol on ;:I 1:11ert T ,,,~ . c:-1 ( ::>l 

17808.08 21236.20 
ytua •motau:l ni noif:>uhen 

17. M._.. (d) lo w~:v ni g11hs :on ;:soC100.30(::i) 1014.15 ,. 851_.31 
- -··· ... - ... ··- ... ···--·-------·-·--· .. --·----------·· --·-·-·-------·--·- --· ···-··· ----····· ··-------··-------~---~·-t2':TA44~Aq..~--·-~~ .. ·---- -

9VOdS (:>) to W9ill rn sldG:.itlqqG loVI • (b) 
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·- '"··----·-·------- ··- --·---' .. ., ....... ···-· .. -- ··-------··-··-·-----··-·---·------
2 3 4 5 

.. --·----·-··---· ··--------------··-·-· -- ...... ·-. ---··-·--· , ... - . ·- ··--------------- .. 

18 Meghalaya 1080.SO 1785.28 1708.34 

19. Mlzoram o.co 300 00 1000.00 

20. Nagaland 200.CO 800.00 1500.00 

21 Orissa 9726.82 9228.02 10046.89 

22 Pondicherry 100.81 319.46 200.00 

23. Punjab 7148.88 5300.10 5365.00 

24 Rajasthan 4605.81 5214.02 8720.00 

25. Tamil Nadu 3921.37 6754.08 10342.21 

26. Tripura 0.0::> 50.00 0.00 

27. Uttar Pradesh 12649.35 12647.45 14949.76 

28. Uttaranchal 199.35 

29. West Bengal 10150.94 8818.02 12800.00 ·---·---------------- ---------·--·-- ·--- -- -------·------·----- . .... -·- ···---·-··-··---·---- --·-·--·-····---· .. 

Supptv of Power to Kolar Gold Mines 

5379. SHRI C. SREENISVASAN: 

SHRI THIRUNAVUKARASU: 

Will the Minister of MINES be pleased to state: 

(a) whethe1 the Bharnt Gold Mines Limited have 
issued instruction to the Karnataka Power Corporation to stop 
supply ol Power to the Kolar Gold Mines ,and the township. 
around Kolar: 

(b) If so, the reasons thare1or; and 

(C) 

thereo1? 
the estimated loss to the exchequer as a result 

THE MINISTER OF STATE IN THE MINISTRY OF MINES 
(SHRI JAYSINGRAO GAIKWAD PATIL) : (a) and (b) Karnataka 
Power Transmission Corporation Limited (KPTCL) supplies 25 
Hz and 50 Hz power to Bharat Gold Minas Limited (BGML). 
The 25 Hz power has been used 1or running mines and plants. 
The 50 Hz power has been avallable 1or township around Kolar 
Gold Fields. BGML requested KPTCL to atop supply of only 
25Hz from 1.4.2001 consequent to permission to close BGML 
under Industrial Disputes Acts, 1947. Thus supply of SO Hz 
power ;emains unaffected. 

(c) No, Sir. There Is no loss to the exchequer. 

Reduction In Cuatoma Duty 

5380. SHRI PRABHUNATH SINGH: 

SHRI RAMJEE MANJHI: 

Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Government had reduced the 
customs duty on import of raw material for manufacture of 
underground cable; 

(b) if so, whether Department of Telecommunications 
(DoT) did not take full advantages of the said reduction and 
made excess payment to the manufacturers/suppliers; 

(c) if so. the details thereof and extent of loss suffered 
as a result thereof. 

(d) 
matter; 

(e) 

whether the Government have enquired the 

if so, the outcome thereof; and 

(I) the action taken by the Government on the 
responsible officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. The 
Government had reduced the customs duty on import of raw 
materials 1or manu1acture of PIJF U/G Cables. 

(b) The Department of Telecommunications had 
taken full advantages of reductions In customs duty during the 
last 1our years and didn't roake any excess payment to the 
manufacturers/suppliers. 

(c) 

(d) 

Does not arise In view of (b) above. 

Not applicable In view of (c) above. 
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(e) 

(f) 

[Translation] 

Not applicable in view of (d) above. 

Not applicable In view of (e) above. 

Reduction of Air Fare tor Tour Packages 

5381. KUMAR! BHAVANA PUNDLIKRAO GAWALl:Will 
the Minister of CIVIL AVIATION be pleased to state: 

(a) whether the tour packages for visiting foreign 
countries are cheaper as compared to those for 'Bharat 
Bhrahman' (touring India): 

(b) if so, the reasons therefor; and 

2001 Is as under: 
·--·---. -·--------.. ----.. ---··-· ------··-·----- -···----·· -
Year Production 
------ ------·---
1998-99 

1999-2000 

2000-2001 

541459 

619741 

642844 (Prov.) 

(b) Figures of Aluminium Imported/exported during 
the years 1997-98, 1998-99 and 1999-2000 are as under: 

Vear Import of Aluminium 
(In thousand tonnes) 

Export of Aluminium 
(In thousand tonnes) 

(c) the steps taken to reduce the airfare for attracting 1997-1998 70 

95 

80 

82 

75 

120 

more passengers? 

THE MINISTER OF CIVIL AVIATIONS (SHRI SHARAD 
YADAV) : (a) to (c) Air fares for visiting any country are 
determined a International Air Transport Association llATA) 
Coordinating Conference unanimously by all airlines operating 
in that area. Fares for tour packages are agreed upon based 
on market potential as well as economic situation of the country 
involved and therefore, in some cases it is cheaper for Indians 
to visit foreign countries while in some ccises It Is cheaper for 
tourists to come and visit India. 

Domestic air fares are not regulated and airlines keep 
adjusting their fares as they perceive the market from time to 
time. 

(English] 

Import of Alumlnlum 

5382. SHRI SADASHIVRAO DADOBA MANDLIK: 

SHRI C.N. SINGH: 

Will the Minister of MINES be pleased to state : 

(a) the estimated production of aluminium annually 
at present in the country; 

(b) the details of aluminium imported/exported during 
each of the last three years. till date, 

(c) whether India's aluminium import Is Hkely to rise 
in the next three to four months due to closure of BALCO: 

(d) if so, the details thereof: and 

(e) the steps taken/proposed to be taken by the 
Government to check the rise in import of aluminium? 

THE MINISTER OF STATE IN THE MINISTRY OF MINES 
(SHRI JAYSINGRAO GAIKWAD PATIL) : (a) The production of 
Aluminium during the years 1998·99, 1999-2000 and 2000· 

1998-1999 

1999·2000 
.. -· ···------·--··---

NALCO, the main exporter of Aluminium haa exported 
118,869 Tonnes of Alumlnlum during the year 2000-2001 

(e) to 1:e) The Import/Export of Aluminium metal has been 
kept under Open General Licence (OOL) aa per the Government 
of India Export-Import Polley. No new steps are required in view 
of the loss of production In Bharat Aluminium Company Limited 
(BAL CO). 

[Translation] 

National Highway• Development Scheme• In J A K 

5383. SHRI ABDUL RASHID SHAHEEN: Wiii tha 
Minister of ROAD TRANSPORT AND HIGHWAYS be pleased 
to state: 

(a) whether the targeted development schemes 
relating to National Highways has not been achieved so far In 
Jammu and Kashmir; 

(b) H ao, the target set during the last three years 
and the p&rcentage of work completed so far; 

(c) the reasons for thla poor performance; and 

(d) the action proposed to be taken by the ' 
Government to expedite development of the National Highways 
network In the country with specHic reference to Blhar? 

THE MINISTER OF STATE IN THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETO.) SHRI 
B.C. KHANDURI): (a) No, Sir. The targets of development 
schemes l'ave subatantlally been achieved. 

(b) and (c) The targets and achievements for the 
Improvement ~rka on NH• In J&K tor last three yeara are as 
under: 
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··-·q·-·----·· __ :_!GP_fli:J_i!il <;~(;!~ .. _______ 'c-'~~)1.~.ilJ.l.iLu:..:il'. 01 •1"ir;'>'lqq1 tn!1 __ .(.£). __ 

Year ~~rp~t~o"-·-~~-~-~~)-· ___ _ ____ ,~"~rt~:in~ __ (in Kms)_~ ...... j~, ,.,,,iM~~or 1 ~r1~2~fF,(l~~Tts) -i*--·-
. Target Achli'Nements-· ··· · Ta,rget Achievements Target Ach_levements 

ee,·f"c ----~-~-·- ··-------·····-····-··--- \P'•1li->··~"''M\ 

1998-99 50.00 

1999-2000 31.06 
i.V•:.";'.\_l l>l-8~t.i.l tOOS.·OCOS 

2000-01 l7.3o· · lS-.30 · · 55.55 H1;;~1:''>'·•":: ,,ri ;.1,(IJ.OOV/I .. Jl'/i:J to 1'.'ll&:IOQ srH 
t.•APH~ lt41fl··~.:iic&\tmtroqrntmutnimulA to~---··-· ·ttt:· .... ·-----------·--·--- ·····--····-··--

,·~-;'.·: .. •. ! ;.qqi··i·/ H"i' --~'r·. 1· f·Ji·q 'ii")1 ~~dr ,.._~r!!t:~rtvJ ~:·;) 'rJY:'' •.w tj~v%6~&\F 1mr, ~tt8~!1·8~ifP,Waf~""1s~111h , ... : ... , ··: " .. IJ.Vi!l ttw t-W)!~'er p~ c_IV4:-AY,l~~1qr;.\_,b~~11h~i!-~~ 
fifl"'~lr.H~tWA~i~:S.larid Xi(8fMn~f~-\S"W8q'i/ifiri Annual ~};~~s to state: ' ;· ,,'1 prin:M) ·nsmrll:.,ri8 
·~~MifHJbin.; ,,~j.~yy1 Jriafflc 1 MM bim~'l>!u~'AiPA/f rity and overall 
availability of funds. The Annual Plan -for the Year-200-1--·2002 
provides fSjl sanction of works for ~\amount of IBl.e:JmiS~7 

crores incJ!.{,ding Rs. 83.50 crores forcwe State of ~i0ef·.ac~~ t 

{English] 0 ,,: r 08 r;oos .(-.,; •: r 
·Human and Go~i-khurd Irrigation ·Projects 

. ''lC•J:•::i ~r:!l rnu1n1rnulA 10 rnl!oqxe nism ertt ,O;)_;A:!! 
r5XB8:4CtnQ~HJ9t ~'e.Rmrt ln~IAl/t6ll2~cAil•.'": pf 

ENVIRONMENT AN,lJ FORESTS be pleased to state: 
11v.~i ;.i:rl l;.:1\-li1l rnu!.wnul/\ to l1oqx3\hoqml 9riT (a) 01 (oj 
:r·.z, ·11•($0D orUtt~t3*71(~~pQJ>lm~iro~\.mrkl~n 
· ·M~ • Gbsiklll8d~rigqti1Jm~-~:Rlb4lt1,_bclm1>~i#Blltlh•n 

: •rlfiJel\JE\dl~rttm)G\ln'lll!lfnm8tttt1f>rl8 ni noll:-iuboiq lo a2ol ~rfJ le, 

(b) it so, th~ details thereof; anrJ .(O~JAfj\ 

(c) lhl} time by which these proposals ~Fiil-fdlie 
clalir~ ni aom~rfai:? tnsrnqol9v9Q eyswrtglH lni1oltal1 

_.:·11 1lif.tJIELMl.BM&lHJ1 ilnRCSIJ!l'Jl~~iliH9!f'JD .f.~ESTS 
··o(Sl-li\t;l:-R.~\llJljiflilll~J:t;r~Pftl0911UA'lbq~~n 

River i11iqation projt>ct under the provisions of t'1§:,ijer~t 

(Conservation) Act, HT~ BO 11as been processed but thi:i decision 
J};~~!i~,;~lk9~~~i1~Xa,r1 (}'g~cm8~e9!Me Wrci~~f authoM}l1state 
"' ·r:f <'·'· ti.-.vm~1:i1; no•H rnn ~fcrt ?vcwriolH lsnQJrsvt .ot onifi;.ltl1 Government has nut submit ed tne revrsed ptoposa11orsemng 

;11mrlas)i bns unirrrnL environmental clearance. 
<~it:(;~ ~'«1r!l k1;,: sr1: nnilUb. lea te~1s.t erlr ...o~ lird d £en 1 he Gos1khun:l 1rrigat1on ~ro~ct was ..-.cco e c!A'arance 

J ~:f oc: b~\t> acn o >110.w..lo e0Gtt1no1 ~Q .arli. bn r under Forest (Gonserva ton) ct, l!:lt10"on-T9.~.1111n'l.'DOe 'o 
techniet(k~:l8asaot1H:tal:'oquaffgftllllenbaah1QRfJats. t~t) State 
~oveinme9t sub~11tt~d ~wo revised ,Rroposals for the canal 
·'~~~~~~n\1 j~~·;,, 5~ 10 'kMa~t~~rJl{l, -~"~11~1.A. 0~bth thJbr~vised 
\" .• r ;>-. 11,,rio:!r.lll 'ilrl! lo fli9mQ61QV9 eli QX9 of lr.ernrnevo~) 
proposalsbave been aRpr.ovad ov. e nlstry. 

• 1. fl,FJ' et P.:.in=J•GI~ 1 ;-11t.:.i9q;:; f1!1w '(IJnuoo ad1 rii ;>l1cw!!·!n 

".:i·: ... )H ~~rr,m~~,,~~t~f>~~c:.IJ!l8>'AW!it.!fi~~~~'¥ 
~!! ! (' $3lj?'.J:Jn; SIHJtP M.~N)S8MWiUllBIH 0:.1A rnoq;-;111Atn 

''"::.:: ·1•.Ji9\l!)l, ''s~1t5'~s~ ~~]; ~~N~ {6) :(IAUUV1AH>t .• J.8 
hevt<1~os ne!lld ~11£ilnstadua &vf:'I aemarl::i,·. 

SHA! T.M. SELVAGANPATHI: 
!•1:1 1r;\ ;,•1n~~m~v9i,- .:ii; bn11 P-19Ql£1 eriT (;;>) br·r. id) 
:;n t111~ .:1!.>!.l't o9SIHINa\5iif~lN:iit.6QH~ e)l1ow l1i<mi<.+V01-.lr:ii 

SHRI F\AM MOHAN GADDE: : 1ebnLJ 
r 

(a) wh!)t~~r ~~~,,lftdJ~~.~m~. ~Hf~8''1" Unl~g 1 have 
agreed to jointly spend Rs. 140 crore under the EU·lndla Civil 

"Aviation b6~ratlon Pitijik'ts; ·! ,,_., • '';:. ~ste erll (:JJ 

(b) if so, the details of the agree~~~fri~ .. a:,:i,q 910rn 
. . _.,.. • '.:.. ._.,.. ... \• ! . · 'iU H .H21V11M 3HT 

(c) ,tha ~reas,,w~.are.~~i~Hv~:>~~9unJ1 1~ ~(.?,RB"lf 
, ,JO be spent;.,a,nd '· i"· • · r ~ .w.-;~,-.~'9!nl s b~rnirn101t'b 
·_.:· •,. '(d~::; '' '";•fhe':datall!:0f·rfts1:tfflJ!>a>C11 'dln;ltn8)~01Vil 

:··Avfaftoh''SE!etot'1 · ; , uu: tot <: f-l1i-;l . r.~m; tt;rtt ni 

'Cl" r. "' !. ;-.1N1'srER o.F 'c1v1'L·'~~t~nb1N11119l11~i!:Jil~A'lfXb 
,•:>: .,_,,f-1~ f'A.:, , ... '.,' '.:': · .• · ·. rr •,10IG1J~{1)fll:· ~~1-,·iovm 
! '~"P,~~);: ~ .. a). tp .(q) ,The ~JV~f"'lW.~l Pl: m1~}~~1 ~~~~ .~l9,r;~~ ,~n 
agreement for a Joint Civil Avl~~~r. r~J,~6w~~1 ~,e0f~f~~~~n 
Union. the total expenditure for which Is llkely to be 32 mMion 

;IE!000!1l'h't~"PfdJect-9tWl~tlgtH:IOOrldllk:ting""ottcsh_.,ra.81tiinars 
: ~~d '~01.h-si!s"•lti !~¥arfHUS"~ts •'t:~ Mt1tia1nrUi.t1nl!ltien 
safety, airline management, air traffic management, ae,mrt 
activities, Pilots/Instructor training, product su~~,~~\)l\!ffid 

maintenance In airline industry etc. The project will increase 
Indian awarenessrr&if!Maul~L1°tfiH<JWlt practices Including 

ai~f1h:!M.i.~ ~'f.~~~9~~iill~cA~'-~~~nd ~i:\lt~prove 
and safeguard standards of aviation safety in the region. Further, 
the project will provide for the a~l6prWrlrit1~1an companies 

10tlh~~,,\Q~~~lt19f9~Qi•B~jilhi\eJbe met In part 
~hrough the. assistance in the development of airports 

':'. 1 i{l~~~9Jl-il~iit',ntffio~r~·:·~'f6~~l , 1~~tffitt~ mi\'intena~ and 
overhaul techniques and commerc~'~lltWtraf#1n~.1n9 r.: 9 1<1 J;.; 

'?franslation} .:. ;t:';.il;:•iir,,,•horl! id) 
- : :~ -:i ~· !:i ·' 11 · r t.:~::..l r-11i1 •o d:J6~:i 

Assessment of Expenditure on Road Construction 
•.· .... :~~; .... ,;·:·I '1".~:1· .. rri1.··:1····: .. :· . .:r~ibrr! 1arl;.::H~ ... -- 1·J1 

:::5386,; '·' Sr!.Rl-.AAMJ),~~li,~~~t'il). ;J' (~c.1dt :x~n (•:11 1;; 

SHRIJ~iAWA\-t,K,ilS~~fl..be ti (bl 

, ;1· ".1 ,,,,,~M ,)Nil~_,the .. ~~-h9A~Q~GT~NSPO~T AND 
HIGH\f\llflY&.~_.pJ'-~:.~;Slftl~i· 11111 >!:>orb 01 Jnsmn1evori 

;,·._1;.1r>.{a}'> ·-1~ :w.n•bBHttiir.1 ~Ptr~MrgAA8 any 
~eatU!MaQ\el\ltin reo~n~_lP;~ ~--~~:J~R'-'lltFM~~/~d 
-QOOf1$lf~gt00; _; ·· • .,_ r .et<-ilf:\~ t e1r.fl'( 91it (>nhvb r":uirnmu!A 
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(b) · "so,-the details thereof alongwith the estimated 
.. am.Q~nt ~pent 4'n the c.onstruction of per kilometre of two lane, 

(b) 
completed; 

whether their feaalblllty studies has been 

four lane and it" lane roads; 
.r,\.1 1 :~ (c) if so, the names of pona m Gujarat to be llnke,d 

(c) whether the said expenditure 4mttr~Jr~rr . .'l?.t.~~lt. ·, .~,~~-,f.?~~ network; and 
to State In different circumstances; and 

(} t , 1 , ! ~ (d) the details of the conau,ltancy asslgnm-.rit 
awarded/being awarded and further achaduilng In this regard? If so, the detalls thereof? 

·~: p:1~L·1 1..,1; vi· tJi)~>.B·:~~; rli;·: !...t ~:t~~, ~I·~ 
(d) 

rq ..r .. 1·1 :'~ t~ 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI: (a) Government have assessed that an lnve9\meftt; 1 
of Rs. 1,65,00Q·crore is required to be made in a phf\~~ !~·a·~Pf':r,. 
for removal of deficiencies and ungradation of existing National 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
m~S'PORT ANO HIGHWAYS (MAJ. GEN. (RETO.) SHRI B.C. 

r1"i .. ,.. 
Highways, including Rs. 54,000 crore for National Highways 

KHANDURI): (a) Government has planned to develop road 
linkages to major Ports namely Kandla, Mumbai, Jawaharlal 
Nehru Port. Mormugao, New Mangalore. Cochin, Tutlcorin, 
Chennal and Ennnore. Viaakhap11t1111m, 'Parad!p, Hallda aftd 
r;;~~Y't!l· The road llnkagea Identified for development Include 
stretches of National Highways as also State Roads. The details 
of stretches are given In the statement attached. 

Development Project (NHDP). •. ·;· ... · '~· : , . , ... 

(b) Construction cost would depend on various 
factors like terrain traffic, type of soll, extent of culvertstbri~R~s, ., 
specifications etc. Approximate cost per km for 2-lane, 4-lane 
and 6-lane road may be Rs. 1.25 crore, 4 crore 1and S.5' ci'C>Ye 

(b) Feasibility studies for Haldla, Vlsakhapatnam, 

respectively. ''. ~ 

Yes, Sir. 

Ohenn'1, Ennore. Mumbai and Jawaharlal Nehru Ports have 
·i . r ... , : been completed. Execution work re lat~ to lriiprovemant of r~ad 

connectivity to Kandla and Mormuga~ Porb are under progrU.. 
· 1 ' ' ';.~ ': ·' : · 1: ·"' '·.. ' " '·: " 1 ·' :' F~~~iblilty studies for rest of the ports are under progress. (c) 

(d) 

[English] 

As Indicated in part (b) 1 • •' . 
'' (c) Improvement of road connattlvlty to Kandla ~rt 

1 • •• : In ·<ilujllrat ts being Implemented by way of four lanlng of 

Llnklhg of Road Network with Major Ports Samkhiali-Gandhldham section of NH-BA. 

5387. SHRI HARIBHAI CHAUDHAAV~'Wlft tt'I• Minister ,:(d} Consultancy assignments for Feasibility studies 
of ROAD TRANSPORT AND HIGHWAYS be please~ tq,fS~t,;,_ and Detailed Engineering for development of adequate road 

connectivity to all the major Porta have bHn awarded. 
(a) 1'\e details of action plan to link road netwQr"-~lttl 

the major ports.; 

Statement 
' I '~ •:'; ·If r · 1~) ; ; r.· 1 · I .~' 

Pon Connectivity ProjllCts 

I .i$~j~: '{!i7:'.7 f::·7··~ a0~bhM-:- •... ~-::+:.:;j,1'j-· ....... ·T:1,;.t;-~ff;~hi~t;;itf',-:;;-:·-~~---........ ~-:-:---···-·-· ·c::~-~-~-ic~ ..... -·-- . 
!";n<· : '-~~-~)!.:.~_~·~'.:. ~:::_ .~?· !£'_'.~~:_!~ ~ .. l.~~-:~~ ... ~ _L..'.::.'.::.:..: . .:..:.:.~ ·::152.::·..i.:J.a.~L:i_.~- L~- --· - --·---·-------·-·--~--- ----·=--.. ··--:-------------·----·- -··· -- -·-····------.. 

ol y_1,J'..d.n~:::J.>··~'.JJ..1~i,.L:Lt.l-l;i.'..!;J~;~~~.a.:.o L. ....... ....,... . - ..... ___ -~-----· ·--· ~~---.. ~·-·--··----~·------- ·-~-~----·-· · ----·--·· --· ·· 

1. Calcutta NH-34 
..... 

; : · n ;~ , , ~ ~ ~ ,1 J t•rom Barasat Bypass to Ca~U'ltil 'Oock via 

4. Vlshakhapatnam 

' ''. · : '; ·:' r · · .~ J(~rriatgajl and Joka) 

Nl4-41 

(from Kolaghat on NH·6 to Haldla) 
, '· . 

NH-5AtSH-12 

(from km. Oto km. 74) 

State Road 

5. Chennai and Ennore Chennai-Ennore Expr...way 
- -·-··----- -- -- -------------·------·---------------------~---

65 

74 

2 

6 
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2 

Tuttcorin · · 

•;···· ,. f.'.•' 

I 1: , I,~··,· ') J·-:, 

. 
'' 
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3 

NH-7A 

(Tuticorin-Tirunelvalll section) 

NH-47 

(from km. 348/382 to km. 358/300 Including 5 

To Questions 204 

4 

51 

10 

.,; ' ' ; ~ •: : I ·~~:I ' .. bridge~) 

8.· 

9. 

10. 

11. 

12 

Mang lore 

Jawahar Lal Nehru 

Port 

Mumbai 

Kand la 

· ·, NH-47A 

(entire stretch) 

NH-17 

(Kasargodu-Mangalore-Udupi section) 

and 

NH-48 

(Mangatore-Bentwal section) 

NH-178 

(from Port to Verna Junction on NH-17) 

NH-4 B 

·(entire stretch) 

SH-54 

(from km. 5/000 to km 13/000) 

Amra marg 

NH·3/NH-4 

NH-BA 

Samkhlali-Gandhldham 

8 

60 

18 

26 

8 

30 

56 

.... ___ .. ,_ - .. _ .. ,_,_,,,_,, ____ .. ---------.. ·--·----" .. --·-----------

Revenue Share for Vsat Service Provld'!ra 

5388. SHRI IOBAL AHMED SARADGI: 

SHRI G.S. BASAVARAJ: 

SHRI G. MALLIKARJUNAPPA: 

SHRI Y.S. VIVEKANANDA REDDY: 

(d) whether Telecom Regulatory Authority of India 
(TRAI) had recommended a three-tier licence fee system; and 

(e) H so, the time by which a final decision is likely to 
be taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
.COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) No, Sir. 

Will the Minister of COMMUNICATIONS . be 
pleased to state: 

(b) Does not arise in view of (a) above. 

(c) The existing structure of licence fees for 64 Kbps 
(aJ whether the Department of Telecommunications Closed User Group (CUG) data network via INSAT satellite 
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(ill) 

(iv) 

(d) 

For 4th and 5th year Rs. 75 lakhs p.a. 

For sixth year Rs. One crore p.a. 

The structure of licence fees for VSAT services 
as recommended by TAAi for basic rate bearer service i.e. 64 
Kbps is as follows: 

1 to 500 VSATs Rs. 20,000 per VSAT p.a., with a minimum 
of Rs. 30 Lakhs p.a. ## 

501 to 1000 VSATs Rs. 15,000 per VSAT p.a., with a 
minimum of Rs. 100 Lakhs p.a. 

Above 1,000 VSATs Rs. 10,000 per VSAT p.a., with a 
minimum amount of Rs, 150 lakhs 

TRAI has also recommended that an additional licence 
fee be charged in the form of a surcharge per VSAT for higher 
than basic 64 Kbps) bearer service on the CUG which Is as 
follows: 

(i) Above 64 Kbps and 
upto 128 Kbps Rs. 10,000 

(Ii) Above 128 Kbps and 
upto 384 Kbps Rs. 20,000 

(iii) Above 384 Kbps ana 
upto 512 Kbps Rs. 50,000 

TAAi has recommended that (i) for inclined orbit operation, 
a 25 per cent discount on the per VSAT licence fee and (II) no 
licence fee for "Receive Only" terminals. 

(e) New guidelines forVSAT services are llkely to be 
finalized shortly. 

Training of Foreet Offlclala 

5389. SHRI VIJAY GOEL: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government have received funds 
from World Bank for training of forest officials; 

(b) If so, the details thereof; and 

(c) the areas of training and the number of officials 
trained during each of the last two years, State-wise? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) Yes, Sir. 

(b) and (c) Information In this regard Is being collected and 
shall be laid on the table of the House. 

(Translation} 

On-Going Project• Funded by C.R.F. 

5390. DR. BALIRAM: 

SHRI DANVE RAOSAHEB PATIL: 

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the detalls of the on-going projects funded by the 
Central Road Fund In various States as on date, State-wise: 

(b) the detalls of estimated cost, funds released and 
utilized during the last three years tlll date under each of these 
projects: and 

(c) the time by which these projects are likely to be 
completed? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI 8.C. 
KHANDURI): (a) and (b) Detalls of on going work funded from 
the Central Road Fund (CRF) In various States alongwlth the 
sanctioned cost Is at statement-I. The details of funds released 
during the last three years both under old and new CRF Is at 
statement-II. Central Road Fund Is non-lapsable and funds are 
utilised by State Governments on sanctioned works. 

(c) The works are In various stages of progress and 
are likely to be completed In the next two years. 

Statement - I 

SI. No. 

1. 

2. 

Name of 
State/UT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Works In progress as per earlier 
CRF 

Nos. Sanctioned Cost 

3 4 

16 43.36 

1.18 

(Rs. In Crcre) 

Works sanctioned under CRF 
Act, 2000 

Nos. Sanctioned Coat 

5 6 

57 238.44 

. ------·-- ----- ------··------. -·--·--- --· ----------- ·--------·---···-----~----·-----------····--·-----·--·-· ------------· -------------·-·---· -
fl 
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2 3 4 5 6 

3. Assam 8 2.42 22 29.85 

4. Bihar 3 9.08 29 51 .00 

5. Chhattisgarh 16 67.50 

6. Gujarat 13 10.49 71 46.19 

7. Haryana 3 1.75 3 5.20 

8. Jammu and Kashmir 12 33.90 

9. Jharkhand 5 26.75 

10. Karnataka 8 8.74 32 45.72 

11 . Kerala 9 19.99 

12. Madhya Pradesh 4 2.88 29 141 .63 

13. Maharashtra 36 42 .09 2.7 108.81 

14. Manipur 0.46 3 3.96 

15. Meghalaya 2 2.91 6 7.70 

16. Mizoram 0.28 3.02 

17 . Nagaland 3 0.47 6 5.34 

18. Orissa 5 16.87 

19. Pondicherry 1.05 

20 . Rajasthan 9 7.39 37 53.53 

21 . . Sikkim 8 1.91 

22 . Tamil Nadu 5 4.29 255 156 

23. Tripura 1.40 

24. Uttar Pradesh 2 11 .69 

25 . Uttaranchal 11 10.92 

26. West Bengal 5 20.15 

Statement-II 

Amount in Rs lakhs 

SI. No. Name of State/U.T. Old CRF New CRF 

1998-99 1999-2000 2000-2001 2000-2001 

2 3 4 5 6 

1. Andhra Pradesh 2,6131 2,239 1000,00 2720,00 

2 Aru nachal Pradesh 0 0,7889 0,00 371 ,00 

3. Assam 0,3443 0,2652 0,00 503,00 
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2 3 4 5 6 

4. Bihar• 0,0231 0 0 ,00 856,00 

5. Chattisgarh •• 0 ,00 768 ,00 

6. Goa 0,0209 0 0,00 131 ,00 

7. Gujarat 6, 1391 3,0499 0 ,00 2336 ,00 

8. Haryana 0 ,3312 0 0,00 1047,00 

9. Himachal Pradesh 0,0649 0 0,00 348 ,00 

10. Jammu and Karhmir 0,0152 0 0,00 1028,00 

11. Jharkhand* 0,00 607,00 

12. Karnataka 2,4567 0, 1601 232,50 1917,00 

13. Kera la 1,8704 0,1219 0,00 923,00 

14. Madhya Pradesh** 0,2527 2,8702 0,00 2084,00 

15. Maharashtra CJ , 158 9,6114 0,00 3627 ,00 

16. Manipur 0,(.; :, 11 0,2624 0,JJ 111 ,00 

17. Meghalaya 0,5526 0.0811 0.00 149,00 

18. Mizoram 0,0532 0,0394 0,00 202 ,00 

19. Nagaland 0,3217 0,0492 0,00 85 ,00 

20 . Orissa 1,5575 0,1614 0,00 970 ,00 

21 . Punjab 1,9281 0, 1256 0,00 1433,00 

22 . Rajas than 1,2746 1,3802 128,25 2527 ,00 

23. Sikkim 0 0,1456 1,97 37,00 

24 . Tamil Nadu 4,0139 1,3054 0,00 2234,00 

25. Tripura 0,1939 0,0394 3,44 64,00 

26. Uttaranchal*** 0,00 367,00 

27 . Uttar Pradesh*** 2,8521 2,6427 256 ,01 2932 ,00 

28. West Bengal 1,3217 0,951 87,95 1191,00 

UTs 

29. A&N Islands 0,0022 0 0,00 58,33 

30 . Chandigarh 0,5977 0 0,00 101 ,00 

31 . Dadra and Nagar Haveli 0 0,1315 0,00 40,67 

32. Daman and Diu 0 0,0777 0,00 30,00 

33. Delhi 0,2625 0 0 ,00 1068,34 

34 . Lakshadweep 0 0 0,00 2,33 

35 . Pondichery 0 0 0,00 73 ,00 

Total 29,2524 26 ,4992 1710,12 32941,67 

*Till 1999-2000 Bihar includes Jharkhand also. 

**Till 1999-2000 Madhya Pradesh includes Chattishgarh also. 

***Till 1999-2000 Uttar Pradesh includes Uttaranchal also. 
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[English) 

New National Highway• In Gujarat 

5391. SHRIMATI JAYABEN B. THAKKAR: Wiii the 
Minister of ROAD TRANSPORT AND HIGHWAYS be pleased 
to state: 

(a) whether Gujarat is having the longest Coast line 
in the country and being In proximity of all the States, traffic 
playing through the State has been Increased tremendously; 

[Translation] 

THkforce 

5393. SHRI PUNNU LAL MCHALE: Wiii the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government have set up a task force 
to provide telecommunication facllltles in all the villages of the 
country; 

(b) If so, whether the task force has submitted Its 
(b) If so, whether the Union Government propose to report; 

extend some additional grants to develop certain roads leading 
to ports as National Highways; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI 8.C. 
KHANDURI) : (a) Yes, Sir. 

(b) Government has planned to develop road 
linkages to major Ports in the Country Including Kandla Port 
(Gujarat). 

(c) Improvement of road connectivity to Kandla Port 
in Gujarat is being Implemented by way of four laning of 
Samakhiali-Gandhldham Section of NH-BA. 

Development of Mining Industry In Orlssa 

5392. SHRI BHARTRUHARI MAHTAB: Will the Minister 
of MINES be pleased to state: 

(a) the steps being taken by the Government for the 
development of mining Industry In Orlssa; 

(b) the details of minerals exported from Orlssa 
during each of the last three years; and 

(c) the total Income earned by the State Government 
as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF MINES 
(SHRI JAYS I NG RAO GAIKWAD PATIL): (a) Government of lndla 
had announced the National Mineral Polley, 1993 for 
development of mining sector In India Including the State 
of Orissa. The Mines and Minerals (Development and 
Regulation) Act, 1957 was amended in January, 1994 and 
subsequently in December, 1999 followed by amendments In 
the Rules framed under the Act to make the legal framework 
investor friendly and hassle free. Similarly the policy for 
encouraging private Investment has been Increasingly 
liberalised over the years. 

(b) and (c) Information on export of minerals and income 
earned thereof is not maintained State-wise. 

(c) 
therein; 

(d) 

If so, the details of the recommendations made 

the reaction of the Government thereto; and 

(e) If not, the time by which the report Is likely to be 
submitted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) to (e) Task 
Force teams were set up In the clrcles having large number of 
uncovered villages. The aim of Task Force team is to plan village 
public telephones In the remaining uncovered vlllages and 
closely monitor the progress to achieve the targets set up by 
the Government. 

Fire In Forests 

5394. SHRI JAi PRAKASH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the number of Incidents of fire in the forests and 
the estimated loss suffered during the last three years and 
current year, State-wise; and 

(b) the steps taken by the Government for protection 
of forests from fire? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) The management of forest resources 
at the field level Is primarily the respGmslbllity of the State 
Governments. The forest fire incidents are not recorded and 
compiled at the Government of lndla level. However, the 
Government of India had assessed the losses for forest fires 
based on the satellite imagery and work done by the Forest 
Survey of India. Around 3 milllon ha. of forest area Is annually 
affected by forest fires In the country, causing a loss of around 
Rs. 440 crores. 

(b) The Central Government is Implementing a Plan 
scheme 'Forest Fire Control and Management' since 8th Five 
Year Plan with 100% Central assistance to the States. The 
situation was reviewed In 1999 and a Master Plan was prepared, 
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envisaging assistance to the State Governments based on 
Identification of fire prone areas. The Plan Involves assistance 
to the Joint Forest Management Committees for fire prevention 
and control, taking help of the latest satellite remote sensing 
technology in monitoring offorest fires and assessing the losses, 
preparation of fire danger rating systems and use of other 
traditional methods. 

[English] 

Amendment to Environmental Lawe 

5395. SHRI C.N. SINGH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government propose to amend 
certain environmental laws; and 

(b) If so, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) and (b) Keeping in view the growth In 
Industrial, transportation and other economic activities and 
services, the Government has initiated a process of assessing 
various aspects related to enhancing the efficacy of the 
Environment (Protection) Act, 1986. 

Cellular Service 

5396. SHRI PARSURAM MAJHI: Wiii the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whetherthe Government propose to introduce the 
Global system for Moblle Communications based cellular 
service In Koraput, Bolanglr and Kalahandl regions of Orissa; 

(b) if so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes, Sir. 

(b) and (c) GSM Mobile service Is to be started at the district 
headquarters in the first phase. Th.e following district 
Headquarters In the region are proposed to be covered: 

Bhawanipatna (Kalahandi District) 

Bolanglr 

Koraput 

-1000 lines 

-1000 lines 

-1000 lines 

Following additional towns In the region shall be cov~rd in 
the 2nd phase: 

Nowrangpur, Jaypure, Borlguma, Kotpad of undivided 
Koraput District, Junagarh and Keslnga of Kalahandi 
District. 

Conversion of Ageing Aircraft to Freighter. 

5397. SHRI CHINTAMAN WANAGA: Wiii the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Indian Airlines and Air India have 
decided to convert ageing a-300s alongwlth B-737-200s to 
freighters; 

(b) If so, whether the job has been allotted to some 
agency; and 

(c) ti so, the details thereof alongwlth the estimated 
amount involved therein? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) No, Sir. 

(b) and (c) Do not arise. 

Availablllty of water Reeourcee 

5398. SHRI RAMSHETH THAKUR: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government have conducted any 
survey to assess the avallablllty of water resources In the 
country; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) and 
(b) As per the assessment made by the Central Water 
Commission In 1993, the average annual flow in the river 
systems of India is about 1869 Billion Cubic Metre (BCM), of 
which 1122 BCM Is utillzable comprising of about 690 BCM as 
surface water and 432 BCM as replenishable Ground Water. 

Reconstruction of Ro•d• In Aaaam 

5399. SHRI ABDUL HAMID: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether the Government are aware about the 
worst condition of roads from Karbala (Goalpara) to Tikriklllah 
via Khallsharvita, Aglta to Medhlpathar and Nadanpur to 
Faklrganj in Assam; 

(b) if so, whether the Government have taken any 
steps to reconstruct these roads as well as bridges In the 
Assam; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD) SHRI 
8.C. KHANDURI): (a) to (c) This Ministry is primarily responsible 
for develqpment and maintenance of National Highways In the 
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country. The Roads Karbala (Goalpara) .to Tikrikillah via 
Khalisharvita, Agita to Medipathar and Nidanpur to Fakirganj 
in Assam do not form part of the National Highway network. 

Trees on National Highways 

the State Government as per their own priorities. Upto 1995, a 
live storage capacity of 177 BCM has been created by 
construction of large dams in the country. Besides, projects to 
add an additional storage capacity of about 75 BCM are under 
construction and for 132 BCM are under planning. With the 

5400 . SHRI RAGHUNATH JHA: Will the Minister of help of these storages and other minor irrigation schemes an 
ROAD TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether there are no trees on both sides of the 
National Highways in the country especially on National 
Highways No. 1 and 2 starting from Delhi to Karna! and Delhi 
to Agra side; 

(b) 

(c) 

if so, the reasons therefor; and 

the steps taken to bring the National Highway No. 
1 at par with National Highway No. 2? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI): (a) and (b) By and large there are trees on both 
sides of the National Highways in the country although number 
of trees varies from reach to reach . These are relatively less in 
number in the reaches where four laning work has been 
completed recently including National Highway-1 and National 
Highway-2 where 4-laning has been done. More trees are being 
planted for recouping the same in recently completed fou r lane 
sections. 

(c) The section of National Highway-2 from Delhi to 
Agra has recently been developed and shrubs have been grown 
in the median . However the section of National Highway-1 is at 
present under development and adequate shrubs will be 
provided in the median . 

Un utilised Rain Water 

irrigation potential of 90 Million hectare (Mha.) has been created 
upto the end of the Eighth Plan against the ultimate irrigation 
potential of 139.9 Mha the country. 

As a long term measure, for the sustainable development, 
National Water Development Agency established in 1982 by 
Ministry of Water Resources have formulated National 
Perspective Plan for water resources development which 
envisages interlinking between various peninsular rivers and 
Himalayan rivers for transfer of water from surplus basins to 
water deficit basins. The Agency has completed pre-feasib ility 
studies of all the 17 water transfer links under the peninsular 
rivers development component and 14 water transfer links under 
Himalayan rivers development component. Feasibility studies 
of 5 water transfer links have also been completed. 

For sustainable development of water resources in the 
country, Government of India is also promoting rain water 
harvesting through Watershed Management Programme, 
artificial recharge of ground water and roof-top rain water 
harvesting under the sector reform project of Accelerated Rural 
Water Supply Programme under the Ministry of Rural 
Development, for which technical and fin~ncial assistance is 
provided to the State Government '.'Ind other implementing 
agencies. Cer:itral Ground Water Board has also taken up pilot 
studies for artificial ground water recharge. Assistance is also 
extended to State Governments under Command Area 
Development Programme for bridging the gap between potential 

5401 . SHRI K. YERRANNAIDU: Will the Minister of created and utilized. Further, the Government of India has been 
WATER RESOURCES be pleased to state: 

(a) the details of unutilized rain water wasted to the 
sea every year ; and 

(b) the action proposed by the Government to attain 
sustainable development of water resources in the country? 

THE MINISTER OF STATE INTHE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) and 
(b) India receives an average annual precipitation of 4000 Billion 
Cubic Metre (BCM) which also includes snow-melt. Out of this 
3 ,000 BCM occurs during monsoon. As per the latest 
assessment of the Central Water Commission in 1993, the 
average annual flow in the river-systems of the country is 
assessed at 1869 BCM. Water resources development including 
construction of storages for utilization of water is taken up by 

extending financial assistance under Accelerated Irrigation 
Benefit Programme since 1996-97 to State Governments to 
help them complete early the ongoing irrigation projects. 

Irrigation Projects in Tamil Nadu 

5402 . SHRI E.M. SUDARSANA NATCHIAPPAN: 

SHRI P.O. ELANGOVAN: 

Will the Minister of WATER RESOURCES be 
pleased to state: 

(a) the names of schemes started for completion of 
irrigation projects in Tamil Nadu particularly in tribal and 
backward areas during the last three years; 

(b) the details of projects sanctined and the amount 
allocated to them; 
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(c) whether these projects are likely to be completed schemes are given in the enclosed statement. 
as per schedule ; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) and 
(b) The details of 9 numbers approved irrigation schemes.being 
executed under World Bank assisted Water Resources 
Consolidation Project and 2 numbers unapproved medium 

(c) and (d) Irrigation being a State subject, the responsibility 
of planning , funding , execution and maintenance of all types of 
irrigation projects including flood control and drainage primarily 
rests with the respective State Government. The completion of 
the projects depends, inter-a/ia , on the adequacy of the funds 
to be made available for the projects by the State Government 
of Tamil Nadu. 

Statement 

S.No. Name of District Drought 
Project Benefited /Tribal 

(D/T) 

2 3 4 

1. Advinainar Koil Tirunelveli D 

2. Gridhamal Virudunagar D 

3. Kodumudiar Tirunelveli D 

4. Mordhana Vellore T 

5. Nambiyar Tirunelveli D 

6. Poigaiyar Kanyakumari D 

7. Rajathopekanar Vellore T 

8. Spothuparai Madurai D 

9. Vadakkupachayar Tirunelveli D 

10. lrukkangudi Virudunagar D 

11 Nanganjiar Dindigul 

Modernisation of ATC 

5403. SHRI T.T.V. DHINAKARAN: Will the Minister of 
CIVIL AVIATION be pleased to state : 

(a) whether there is a proposal to modernise Air 
Traffic control (ATC) at major airports of the Country; 

(b) if so, the details thereof; 

(c) whether the modernisation programme is going 
as per the schedule; 

(d) if not, the reasons therefor; and 

(e) the steps being taken to complete the 
modernisation work of ATC in time? 

(Rupees in Crore) 

Latest Expendi Command Likely 
Estimated -ture to and Completion 

Cost end of Area in Ha. 
12/2000 

5 6 7 8 

59.12 28.43 2276 2001-2002 

2.57 2.41 1251 2000-2001 

20.29 7.21 2117 2001-2002 

81 .87 46.42 2870 2001-2002 

15.49 11 .88 1281 2001-2002 

11 .38 9.77 488 2000-2001 

2.56 1.92 219 2000-2001 

30.72 26.97 965 2000-2001 

39.52 24 .62 1780 2001-2002 

Unapproved 

Unapproved 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV) : (a) to (e) Modernisation of Air Traffic Control (ATC) at 
major airports of the country is a continuous process which is 
taken up on the basis of operational requirements. At present, 
replacement/installation of following equipments have been 
taken up by the Airports Authority of India for modernisation 
work at major airports: 

(i) Instrument Landing System (I LS) - Agartala , 
Ahmedabad , Amritsar, Bhopal, and Dimapur. (ii) Instrument 
Landing System co-located with Distance Measuring Equ ipment 
(DME)-Bhavnagar, Dibrugarh , Jammu , Lilabari, Lucknow and 
Silchar. (iii) Flight Data Processing System (FOPS) -
Ahmedabad, Kolkata, Chennai and Nagpur. (iv) Automatic 
Message Switching System (AMSS)-Ahmedabad, Allahabad , 



219 Written Answers APRIL 23, 2001 To Questions 220 

Bangalore, Kolkata, Chennal Cochin, Goa, Guwahati, 
Hyderabad and Lucknow. (v) Doppler Very high frequency Omni 
Range (DVOR)-Chennal, Dibrugarh, Jammu, Mumbai, Port 
Blair, Ranchi and Raipur. (vi) Doppler Very high frequency Omni 
Range co-located with Distance Measuring Equipment (DME)-
Lilab ari. (vii) Distance Measuring Equipment (DME)-
Aurangabad, Bhubaneswar Chennal and Dimapur. (viii) 
Monopulse Secondary Surveillance Radar (MSSR)-Varanasl. 
Other requisite equipments have also been installed wherever 
necessary. 

{Translation] 

Irrigation Projects in Blhar 

5404. DR. M.P. JAISWAL: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) the details of irrigation projects of Bihar which 
have not been completed; 

(b) the dates on which these projects were started 
and the time by which these were likely to be completed; 

(c) the reasons for delay in completion thereof; and 

(d) the original cost and the actual cost on completion 
of these projects? 

THE MINISTER OF STATE INTHE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a),(b) 
and (d) There are 8 Major and 7 Medium Projects In Blhar under 
construction excluding Bansagar Dam Project In Madhya 
Pradesh for which only the cost of dam is being shared by Blhar 
Government. The details of these projects are given in a 
statement attached herewith. 

(c) Since Irrigation is a State subject, the res-
ponslbllity for planning funding and execution of all types of 
irrigation projects Including flood control and drainage primarily 
rests with the State Government. 

Statement 
·-----· .. --· ------------ ····-·- ----··----
SI. Name of Started In Estimated cost Target for completion 
No. Ongoing Plan (Rs. in crore) (I~ Plan or Beyond) 

Projects 
Approved Latest 

Original 
···--·--·-· -·-· ---· -~- ----·---- --·--·------------·-· 

A MAJOR PROJECTS 

1. Upper Kiul v 8.07 109.93 IX 

2. Barnar v 8.03 230.43 Beydnd IX 

3. Bateshwarashthan Pump Ph.I v 13.88 175.85 Beyond IX 

4. Bagmati v 5.78 154.73 Beyong IX 

5. Durgawati v 25.30 266.97 IX 

6. Gandak Ph. II VII UA 578.27 Beyond IX 

7. Kost Eastern Canal Ph. II VII UA 156.32 Beyond IX 

8. Western Kosl Canal Ill 13.49 693.88 Beyond IX 

B MEDIUM PROJECTS 

1. Bllasl AP 78-80 1.46 19.61 IX 

2. Bateshwarashthan Pump Ph. II v 2.97 37.87 Beyond IX 

3 Dhakranalla Pump Ph. I AP 78-80 8.43 173.60 Beyond IX 

4. Dhakranalla Pump Ph. II VII 4.76 11.48 Beyond IX 

5. Malai VII 12.08 Beyond IX 

6. Orni v 2.96 50.12 Beyond IX 

7. Sindhwarni VI 4.45 34.10 Beyond IX 
. ··-··· .. ., ·--·--·----------·-···-·--~--- ------------

UA - Unapproved 
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[English} 

Satyam Committee 

5405. DR. N. VENKATASWAMY: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Satyam Committee set up on the 
functioning of ESI hospitals and dispersarles have made some 
recommendations for the Improvement· of hospitals and 
dispensaries; 

(b) if so, the details of recommendations made by 
the committee: 

(c) 
far; and 

the details of rAcommendatlons Implemented so 

(d) the number out of them which have not been 
implemented along with the reasons therefor? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) Yor., Sir. 

(b) to (d) The recommendations of the Satyam Committee 
have been referred to the ESI corporation for taking necessary 
action. The recommendations of the Committee regarding 
enhancement of ceiling on expenditure on medical care from 
Rs. 500/- to Rs. 600/- per Insured person per annum, issue of 
photo-identity cards to IPs and family members, creation of 
medical posts as per the prescribed norms, enhancement of 
In-house capabilities of ESI hospitals, introduction of a Health 
Record Booklet for each beneficiary, non-reservation In favour 
of small scale industries for supply of medicines, multi-level 
quality control checks, deterrent penal action for supply of sub-
standard drugs, purchase of medicines In strip packs, adequate 
delegation of powers to facilitate local purchase of medicines, 
unformity in OPD timings etc. have been accepted and 
forwarded to the concerned authorities for Implementation. 
Some recommendations like grant of exemption from ESIS on 
unanimous request of employer and employees, matching 
contribution from the Central Government etc., involve 
amendment of the ESI Act and therefore it has not been found 
feasible to implement such recommendations for the present. 

Telephone Connections to Post Offices in MaharHhtra 

5406. SHRI DANVE RAOSAHEB PATIL: Wfflthe Minister 
of COMMUNICATIONS be pleased to state: 

(ai whether the Government propose to provide 
telephone connections to all lhe post offices in Maharashtra; 
and 

(b) If so, the details thereof and the time by which the 
said facillty is likely to be provided In the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDA.R): (a) A policy 
decision has bean taken to provide telephone connections to 
all depanmental post offices. 

(b) · 145 departmental post offices In the State·of 
Maharashtra are still to be provided with telephone connections 
by the Telecom authorities subject to availability of resources. 

(Translation] 

Telephon'~ Connections In Hlmachiil Prad.ah : 

5407. SHRIMATI SUSHILA SAROJ: Wiii the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the number of persons on the waiting list for 
telephone connections in Himachal Pradesh at present, dlstrlct-
wlse; 

(b) the number Of telephone connecetloli provided 
during the laat three years and till date, d(strlct~wlae; 

(c) 
cleared; 

the time by which the waiting list is Ukely to be 

(d) the number of applications received under 
discretionary quota in the State during the fast three year till 
date; and 

(e) the number of telephone connectf9n• provided 
under the said quota during the said period? 

THE MINISTER OF. STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) The number 
of persons on waiting list for telephone connections as on 31 · 
3-2001 In Hlmachal Pradesh as per the District-wise details 
given below: 

S.No. District 

2 

No. of Person on waiting list 
(as on 31.3 2001) 

3 ___ ..; ___ .. ---------·---·-----.............. _..:_ :. - - -

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Kangra 

Chamba 

Kullu 

Lahaul-Spitl 

Mandi 

Bllaspur 

Hamlrpur 

Una 

Shlmla 

128971 

1329 

1006 

638 

4344 

3407 

5164 

3973 

3778. 
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··----· --··-· 
2 3 

---- .. ---·-··---· 
10. Klnnaur 530 

11. Solan 1979 

12. Slrmaur 1870 
--· ----·-·---·-

Total 40815 
-·--· 

(b) The number of telephone connection• .provided 
dlstrtct-wlae during lut thrH years Is u wnaer: 
··--------·---

No. of Telephone Connectlona provided during 

S.No. District 1ea.as 1999-2000 2000-01 
•• ... n-• ·-•·••-•·------· 

1. Kengra 9459 13781 13079 

2. Chamba 758 2707 25t6 

3. Kullu 2878 2625 3246 

4. Laheul-Spltl 488 1050 533 

5. Mandi 5207 7069 7455 

6. Bllupur 2143 3790 3775 

7. Hamlrpur 3417 5810 1108 

8. Una 2975 5174 5742 

9. stUmla 7240 ns5 8510 

10. Klnnaur 1714 2014 1021 

11. Solan 3795 4497 5876 

12. Slrmaur 3188 3715 3390 
. - -------··· ---

Total 43217 80027 61781 
- -----------------

(c) The existing walling list II likely to be cleared by 
March. 2002 subject to the avallablllty of equipment and other 
associated material. 

(d) The number of appllcations received under 
discretionary quota In the state during the last three years la as 
under. 

- ·--·---- -----·-·-··-·-·---
Year 

1998-99 

1999-2000 

2000-2001 
- ------------- ··----

Total 

No. of Applications received 

244 

520 

970 

1734 ------·----·---------
(e) The number of telephone connections p!OVlded 

under the said quota: 

Vear No. of Telephone Connections Provided 

1998-99 244 
1999-2000 512 
2000-2001 684 

Total 1420 

5408. SH-RI THAWAR CHAND GEHLOT: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) the name of laboratories authorised to culture the 
dangerous organlam and undertake research thereon in the 
country, State11ise; 

(b) whether the private pharmaceutical companies 
have also bean authorised In this regard; 

(c) If so, the details thereof; 

(d) whether these laboratories have also been 
authorlaed to export and Import the micro organisms; 

(•) If so, the details thereof; and 

(1) the detaUs regarding culture and research on such 
organisms? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) to (c) The Ministry of Environment and 
Forests Issued a notification granting recognition to 99 
laboratorlaa In the country for allowing the use of pathogenic 
mlcroorganlarns or genetically engineered organisms or cells 
for reaaarch purpoaes. Theae laboratories have been notified 
In accordance with the Rule 7 (2) of the Rules tor the 
Manufacture, Use, Import, Export and Storage of Hazardous 
Mlcroorganlams/Genetlcally Engineered Organisms 
promulgated under the Environment (Protection) Act, 1986. The 
Stat.wise list of these laboratories Is given In the statement 
attached. Some private pharmaceutical companies have also 
been Included In this list. 

(d) No, Sir. 

(e) and (f) Do no arise. 

Statement 

State-wise list of laboflltories authorised to use pathogenic 
microorganisms or genetically engineered organisms 

or ceHs for the purposes of research 

Name of State 

Andhra Pradeah 

Name of laboratory 

2 

1 . · Andhra University, 
Vlsakhapatnam. 

2. Bharat Biotech International Ltd 
Hyderabad. 
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Bihar 
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2 

3. Brilliant Industries Ltd., Delhi 
Sanathnagar, Hyderabad. 

4. Centre for Cellular and Molecular 
Biology, Hyderabad. 

5. Central Tobacco Research 
Institute, Rajahmundry, Andhra 
Pradesh. 

6. DONO Vaclnes and Biologicals 
Private Ltd., Bagh Amberpat, 
Hyderabad. 

7. Directorate of Rice Research, 
Rajendranagar, Hyderabad. 

B. Indian lmmunologicals, Jubilee 
Hills, Hyderabad. 

9. International Crops Research 
Institute for Semi-Arid Tropics, 
Patancheru, Andhra Pradesh. 

10. MAHYCO Research Foundation 
Mahrashtra Hybrid Seeds 
Company Limited, Kamlapurl 
Colony, Hyderabad. 

11. National Research Centre for 
Sorghum, Rajandra Nagar, 
Hyderabad. 

12. Osmania University, Centre for 
Plant Molecular Biology, Deptt. of 
Genetics, Hyderabad. 

13. Dr. Raddy's Laboratories, Banjara 
Hills, Hyderabad. 

'14. Shantha Biotechnics Private Ltd .. 
Banjara HHls, Hyderabad. 

15. Transgene Vaccine ltd., 
Hyderabad. 

16. University of Hyderabad, 
Hyderabad. 

1. Assam Agricultural University. 
Jorhat. 

1. tnidan tnstiture of Technology, 
Kharagpur. 

2. 

Goa 

Gujarat 
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1. All India Institute of Medlc;:it 
Science, New Delhi. 

2. Centre tor Biochemical 
Technology. Mall Road. Near 
Jubilee Hail, Ut>lhi. 

3. Indian Agrlcu1!111al nasearch 
Institute Pusa Road, New Delhi. 

4. International Cantre for Genetic 
Englnealng and Blotachnologv. 
P.8. 10504, Aruna Asat All Marg, 
New Delhi. 

5. lndlan Institute ot Technology, 
Hauz Khas New Delhl . 

6. Jawaharlal Nehru University, New 
Delhi. 

7. National Institute of 
Communicable Disease, 22, 
Shamnath Marg, P.B. No. 1492. 
Delhi. 

B. Ranbaxy, A-2, Phase-I, Okhla 
Industrial Area, New Delhi. 

9. Tata Energy Research Institute. 

1. 

1. 

Darbari Seth Block, Habitat 
Centre, Lodi Road, New Delhi. 

Goa University, Goa. 

Amul Research and Development 
Association, Amul Dairy, Anand, 
Gujarat. 

2. Cadila Healthcare, 244, Ghodasar 
Maninagar, Ahmadabad, Gujarat. 

3. Cadila Pharmaceutlcals Private 
Ltd., 244, Ghodasiu Manlnagar. 
Ahmedabad, Gujarat. 

4. Torrent Pharmaceuticals Llci., 
Ashram Road, Ahmadabad, 
Gujarat. 

5. M.S. University of Baroda, 
Baroda. 

6 SUN Pharmaceuticals lnduatriea 
ltd., Akota, Baroda. 

Rajendra Memorial Reaarch 
Institute of Madlclal Sciences, 
Patna. ·····---.. ~--- - ---~--·-···- - ·-----.--------- --.. •--·--- ------- -··-·- ··------~----- ... 
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Haryana 

Hlmachal Pradesh 

Karnataka 

2 

1. CCS Haryana Agriculture Kerala 
University, Hlssar. 

2. Hybrid Rice International Ltd., 
Gurgaon. 

3. National Dairy Research Institute, 
Karna I. 

1. Central Potato Research Institute, 
Shlmla. 

2. Council of Sclentfic of Industrial Madhya Pradesh 
Research Complex, Palampur, 
Himachal Pradesh. 

3. Dr. Y.S. Parmar University of Maharashtra 
Horticulture and Forestry, 
Department of Biotechnology, 
Naunl, Solan. 

1. Centre Food Technological 
Research Institute, Mysore. 

2. Tissue Culture Division and 
Biotechnology Centre, Mysore, 
Bangalore. 

3. lndo-Amerlcal Hybrid Seeds, 
Bangalore. 

4. lndlan Institute of Horticulture 
Research, Bangalore 

5. Indian Institute of Science, 
Bangalore. 

6. Jawaharlal Nehru Centre for 
Advanced Scientific Research, 
Bangalore. 

7. The Kasturba Gandhi Medical 
College, Manipal. 

B. National Centre for Biological 
Sciences, Bangalore. 

9. RALLIS India Ltd. Agrochemical 
Research Station, Bangalore. 

10. 

11. 

Syngene International Private 
Ltd., Hebbagodi, Bangalore. 

University of Agricultural 
Sciences, Dharwad. 

12. Indian Veterinary Research 
Institute, Hebbal. 

Orlssa 

To Questions 228 

2 

1. Cadbury-Kerala Agriculture 
University Co-operative Cocoa 
Research Project, Thrissur, 
Kera la. 

2. Indian Institute of Spices 
Research, Calicut. 

3. The Rubber Research Institute of 

1. 

India, Kottayam. 

High Security Animal Disease 
Laboratory, lndlan Veterinary 
Research Institute, Bhopal. 

1. Ankur Seeds Private Ltd., Nagpur, 
Mahrashtra. 

2. Bhabha Atomic Research Centre, 
Trombay, Mumbai. 

3. Bombay Veterinary College, 
Mumbai. 

4. Cancer Research Institute, Tata 
Memorial Centre, Parel, Mumbai. 

5. FDC Ltd., Jogeshwari (W), 
Mumbai. 

6. Hoechst Schering Agro Evo 
limited, Andheri (E), Mumbai. 

7. Maharashtra Hybrid Seeds Co. 
Ltd., Mumbai. 

8. Agarkar Researh Institute, Puna. 

9. National Centre for Cell Science, 
Ganeshkhind, Pune. 

10. Tata Institute of Fundamental 
Research, Mumbai. 

11. USV Ltd., Mumbai. 

12. Wockhardt Research Centre, 
Aurangabad. 

13. 

1. 

National Environmental 
Engineering Research Institute, 
Nagpur. 

Central Rice Institute, Cuttack. 

2. Orissa Unlvaslty of Agrlculture 
and Technology, Bhubaneswar. 
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Pondlcherry 

Punjab 

RaJasthan 

Tamil Nadu 

Uttar Pradesh 

2 

1. Vector Control Research Centre, 
Indira Nagar. 

2. National Institute of 

3. 

Pharmaceutical Education and 
Research, Mohali. 

Punjab Agricultural University, 
Ludhiana. 

1. University of Rajasthan, Jaipur. 

1. Anna University, Centre for 
Biotechnology, Chennai. 

2. Entomology Research Institute, 
Chennal. 

3. Madurai Kamraj University, 
Madurai. 

4. 

5. 

Rasl Seeds Company Ltd., Attur, 
Salem Dist. 

SPIC Science Foundation, Gulndy 
Chennai. 

6. Tamil Nadu Veterinary and Animal 

7. 

Sciences University, 
Madhavaram, Chennai. 

Sugarcane Breeding Research 
Institute, Coimbatore, Tamil Nadu. 

a. Tamil Nadu Agricultural University, 

9. 

1. 

Coimbatore. 

University of Madras, Taramani, 
Chennal. 

Banaras Hindu University, 
Varanasi. 

2 

7. Industrial Toxicology Research 
Centre, Lucknow. 

8. Indian Veterinary Research 
Institute, lzzatnagar. 

9. National Botanlcal Research 
Institute, Lucknow. 

West Bengal 1. Calcutta University, Calcutta. 

2. East India Pharmaceutical Works 
Ltd., Calcutta. 

3. Jadavpur University, Calcutta. 

4. Tata Tea Limited, Calcutta. 

5. lndlan Institute of Chemical 
Biology, Calcutta. 

[English] 

Afro-Asian Garnea 

5409. SHRI SUBODH MOHITE: Wiii the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government have decided to hold 
first afro-Asian Games at New Delhi In November, 2001; 

(b) If so, the details thereof; 

(c) whether special ttnanlal allocation has been made 
for this purpose: 

(d) If so, the details thereof; and 

(a) the details of other steps propoad to be taken for 
smooth organisation of the games? 

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH 
AFFAIRS AND SPORTS (SHRI PON. RADHAKRISHNAN): (a) 
and (b) Yes, Sir. The Games ware to be held In November, 2001 

2. Central Drug Research Institute, at New Deihl In eight disciplines by Inviting qualified teams from 

3. 

4. 

5. 

Lucknow. 

Central Institute of Medical and 
Aromatic Plants, Lucknow. 

Central Jalma Institute for Leprosy, 
Agra. 

Dabur Researh Foundation, 
Ghazlabad 

6. G.B. Pant University of Agriculture 
and Technology, Pant Nagar. 

------·-·---·-·······-·-···--·-----------·------------

Asian and African countries. 

(c) and (d) Yes, Sir. The Government has made apectal 
financial allocation of Rs. 20.00 crores for the conduct of the 
Games in the current financial year. For upgradatlon of 
infrastructure, Government provided sufficient funds during the 
last financial year to SAi from the allocated budget. SAi, will be 
provided further funds for the purpose of upgradatlon of 
infrastructure during the current financial year, If required. 

(e) The Government has initiated action for 
upgradatlon of 1nfrastructure and smooth conduct of games. A 
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Steering Committee for infrastructure has been notttled. The 
constitution of the Organizing Committee for conduct of the 
games has also been under discussion with the IOA. However, 
keeping In view the current status for holding the 1st Afro Asian 
Games, Government has decided that it would be appropriate 
to defer the Games. Indian Olympic Association has accordingly 
been advised to suggest new dates for holding the Games. 

[Translation] 

Irrigation Schemes 

5410. SHRI SUNDER LAL TIWARI: 

SHRI SATYAVRAT CHATURVEDI: 

Will the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether a number of irrigation schemes to 
augment the Irrigation capacity alongwith the externally aided 
schemes of different States lying pending with the Union 
Government for clearance; 

(b) if so, the details thereof, State-wise; 

(c) the reasons for delay In according approval to 
these schemes; 

(d) the time by which the approval Is likely to be 
accorded to these schemes; 

(e) the number of projects/schemes under Acce-
lerated Irrigation Benefit programme (AIBP) likely to be given 
approval during the current year alongwlth the time by which a 

final decision Is llkely to be taken In this regard; and 

(f) the funds likely to be made available to different 
States particularly Madhya Pradesh under AIBP during the 
current year indicating the time by which the funds are likely to 
be made available? 

THE MINISTER OF STATE INTHE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) and 
(b) the details of 32 (17 major and 15 medium) Extension, 
Renovation and Modernisation schemes to augment the 
In igatlon capacity received In the Central Water Commission 
from different State Governments Is given In the enclosed 
statement. 

(c) and (d) Irrigation being a state subject, the primary 
responsibility of planning, funding, execution and maintaining 
all types of irrigation projects Including flood control and 
drainage primarily rests with the respective State Government. 
Clearance of Irrigation projects depends, lnter-alia on the 
promptness with which State Government responds to the 
comments of the appraising agencies. 

(e) and (f) The allocations under t\ccelerated Irrigation 
Benefits Programme (AIBP) are made on year to year basis for 
those ongoing Irrigation proJects which satisfy the AIBP criteria 
and are proposed by the State, subject to avallablllty of funds 
and the budget outlays provided by the State for these projects 
in their respective annual plans and keeing in view State ceiling 
of Central Loan Assistance prescribed by Planning Commission 
for the year. 

Statement 

SI. No. Name of Project State 

2 3 
-··--·-------- -··- ------------ ------· 

Major/ 
Medium 

------~-- ---·---· 
4 

---------

Estimated 
Cost 

(Rs. Crores) 

5 

Status 

6 
---····---·-----

1 . Krishna Delta System 
Modernisation (ERM) 

Andhra Pradesh Major 659.16 B 

2. Modernisation of 
Machchu-1 (ERM) 

3 Modernisation of New 
Pratap Canal (ERM) 

4 Modernisation of Dadi 
Canal (ERMl 

5 Modernisation o: 
Nandl Canal (ERM) 

6. Modernisation of l.ar 
Canal (Putwama) (ERM) 

Guja.at Major B.12 B 

J&K Medium 18.42 A 

J&K Medium 10.91 A 

J&K Medium 6.61 A 

J&K Medium 37.05 A 

·-·· ···-·---··-·-··--------------··~1···--------------- -----------···----------·-·-····--·----
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2 3 4 5 6 
~--·· --~----

7. Modernisation of Ahjl J&K M9dlum 7.96 A 
Canal (ERM) 

8. Modernisation of Lar J&K f,13 A 
Canal (Budgam) (ERM) 

9. Modernisation of J&K 4.58 A 
Sonaman Canal (ERM) 

10. Modernisation of Mavahual (ERM) J&K Medium 7.00 A 

11. Modernisation of J&K Medium 17.72 A 
Martand Canal (ERM) 

12. Remodernisatlon of J&K Medium 5.40 A 
Dab Canal Ganderbal (ERM) 

13. Modernisation of J&K 4.n A 

Babul Canal (ERM) 

14. Modernisation of J&K 15.68 B 

Kathua Canal (ERM) 

15. Modernisation of J&K Mectium 13.H B 

Zaingir Canal (ERM) 

16. Imp. Taladanda main Canal and Orissa Major 57.06 A 

distrlbutory No. 12 (ERM) 

17. Upper lndravatl Extn. Orissa Major 138.87 B 

Project (ERM) 

18. Upper Koab Extn. Orlsaa 71.88 B 

Project (ERM) 

19. Imp. To Sason Canal System of OriMa Mojor 34.92 B 

Hirakund Dlstributory 

System (ERM) 

20. Imp. Saiki Irrigation Project (ERM) Orlaaa Major 10.80 B 

21. Modernisation and Extension of Punjab Medium 11.n A 

Badshahl Canal (ERM) 

22. Punjab Irrigation project (Lining of Punjab Medium 49.02 A 

channels) under RIDF fund (ERM) 

23. Raising lining of Bhakra Punjab Major 20.48 B 

Main Canal (ERM) 

24. Kandi Canal Extn. from Hoahlarpur Punjab Major 147.12 B 

to Balachaur (ERM) 
-·----~-~-·--------·-·-- ---···-··- - .. ~·-· ·-------------
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-------· ··-· ... ·-··-·-·--·-·-- ---------· --------·-·· - ---------
2 

..... - -··-·-----------------·--···----
25. Indira Gandhi Nahar 

Stage-I (ERM) 

26. Rajasthan Water Sector 
Restructuring Project (ERM) 

27. Mod. of Cauvery Delta Phase-I (ERM) 

28. Increasing Capacity of 
Bhupali Pump Canal (ERM) 

29. Raising of Meja Dam (ERM) 

30. Lining of Channel in 
Bundeikhand (ERM) 

31. Mod. of Agra Canal (ERM) 

32. Mod. of Kangsabatl 
Res. (Phase-I) (ERM) 

Statu• 
(A) 

. -----·--·---

Under correspondence. 

3 

Rajas than 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttar Pradesh 

Uttar Pradesh 

Uttar Pradesh 

_ West Bengal 

(B) Put up to Advisory Committee and accepted subject to observations. 

[English] 

Study on Water Management 3. Assam 
5411. SHRI P.O. ELANGOVAN: Will the Minister of 

WATER RESOURCES be pleased to state: 4. Bihar 

(a) whether the Government have conducted any 5. Goa 

2 

study on the water management in the country to combat the 
mismanagement of available water resources; and 6. Gujarat 

(b) the details of the available water for irrigational - 7. Haryana 

4 

Major 

Major 

Major 

Major 

Major 

Major 

Major 

Major 

purposes at present, State-wise? · 
8. Himachai Pradesh 

THE MINISTER OF STATE IN MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) and 
(b) Yes, Sir. The water made available through major. medium 
and minor Irrigation projects has created irrigation potential 
approximately of 94.73 m. ha. Upto the end of 1999-2000. The 
State-wise details are given in the Statement attached. 

Statement 

State-wise Irrigation Potential Created upto 1999-2000 

(In thousand hectares) 
- -----------------------------------~--
SI.No. State/UTs Irrigation Potential created upto 

the end of 1999-2000 (Provisional) 

Major & Minor 
Medium Irrigation 
Projects Projects 

Total 

------·--··------·--~· ---- ----·----------------------
2 3 4 5 

------------------- ------------------------------

9. Jammu & Kashmir 

1 O. Karnataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

Andhra Pradesh 3389.20 3045.87 6435.07 20. Rajasthan 

2. Arunachal Pradesh 0.00 93.49 93.49 21. Sikkim ----------· .. ----· 

To Questions 

5 

121.92 

733.60 

78.80 

64.86 

65.00 

57.37 

74.16 

471.90 

3 4 

202.19 600.18 

2887 .39 5236.76 

17.43 21.20 

1398,.22 1973.61 

2090.94 

11.15 

176.69 

1846.63 

589.54 

2398.30 

2851.0,0 

80.00 

0.00 

0.00 

1608.84 

156.50 

378.85 

1570.90 

623.96 

2696.92 

2858.20 

70.39 

51.79 

14.69 

0.00 72.75 

1695.22 1431.48 

2532.25 3398.86 

2363.28 2438.59 

0.00 28.66 

6 

8 

8 

B 

A 

8 

B 

B 

A 

236 

5 

802.37 

8124.15 

38.63 

3371.83 

3699.78 

167.65 

555.54 

3417.53 

1213.50 

5095.22 

5709.20 

150.39 

51.79 

14.69 

72.75 

3126.48 

5931.11 

4801.87 

28.66 
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. ···--------------·------------·------··· 
2 3 4 5 

------·-----------·----· 
22. Tamil Nadu 1549.31 2119.73 3669.04 

23. Tripura 4.35 105.73 110.08 

24. Uttar Pradesh 7670.00 25095.05 32765.05 

25. West Bengal 1575.49 3567.37 5142.86 

Total States 35328.58 59260.37 94588.95 

Total UTs 21.61 118.72 140.33 

Grand Total 35350.19 59379.09 94729.28 

Development of Road as Mechanised Technology 

5412. SHRI SAIDUZZAMMA:Willthe Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether under Indian conditions tarred roads have 
a rather limited life-span and generally work out to be a poor 
investment as compared to cement concrete roads existing In 
some parts of India and in affluent countries like USA; 

(b) if so, the details thereof; 

(c) whether the Government propose to develop the 
mechanised technology for road building as USA has developed 
which is very efficient and speedy with some one mile 
construction in 8 hours shift; 

(d) ii so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI): (a) and (b) Cement Concrete roads and 
bituminous roads both have relative advantages and 
disadvantages. The life cycle cost of a cement concrete road is 
generally lesser than that of bituminous road. Bituminous roads 

have the advantage of stage construction and hence lesser 
initial cost. 

(c) to (e) Mechanised construction is being encouraged In 
road building. 

Development of National Hlghwaya 

5413. SHRI MANSINH PATEL:WllltheMlnlsterof ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 

(a) the target fixed for the development of National 
Highways during the Ninth Five Year Plan together with shortfall; 

(b) 
the plan; 

the prespectlve plan for Its development during 

(c) whether such projects are being discriminated 
against vis-a-vis other infrastructure projects on account ol 10% 
charge being levied on the gross receipts collected by BOT 
(Built, Operate and Transport) operators so as to strengthen 
the financial base of the National Highways Authority; and 

(d) the names of private parties allowed to undertake 
the construction work on the National Highways as envisaged 
by Government? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI): (a) A Statement-I giving detalls of the targets fixed 
for the development of National Highways during the 9th Five 
Year Plan is attached. 

(b) Development works costing about Ra. 3,000 crore 
have already been sanctioned during first four years of Ninth 
Plan and It is proposed to sanction the works amounting to 
about Rs. 3,051 crore during 2001-2002. 

(C) No, Sir. 

(d) A Statement-II giving names of projects given 
under scheme of Built, Operate and Transfer as also names of 
private parties is attached. 

Statement-I 

s. 
No. 

Phys/cal targetslachisvements for the Ninth Five Year Plan of Ministry of Road Transport and Highways 
for projects on National Highways 

Scheme 

Normal NH 
Works 

Unit Ninth Plan 
Target 
(1997-
2002)Km/ 
Nos as Plan 
document 

Performance for period 
(1997-2001) of the 
Ninth Plan 

Target Achievement 

Achievement 
of the targets 
for first four 
years of 
Ninth Plan 
(%age-wise) 

Shortfall in 
achieving the 
targets for 
first four years 
of Ninth Plan 
(°loage-wise) 

Target 
2001-
2002 

--- --· . --· .. -----·· ··----------·------·---. ----·---·- - ------ ---- ··-------·---.. --·. --------··· . ·- ----- --·--------------- ----·---·····-·. ·------···----·----···- ... 
····---··· -----------------------·--------------·----------------------· ·-·--·--····------·--- -- .. ·-· -·--·······------------------ .. ~ -·--. 

2 3 
·----------------
1 . Widening to 

two lanes 
Km 

4 

1194 

5 6 7 8 9 --·-----------------
1293 1261 98 2 452 
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-----·· ------- ------ ·- ·----· .. --.. ·---·--·· 
2 3 4 5 6 7 8 9 

-·------·-·· ··- . ·--· -·--·- ----·-·· ·-------··--·-·--·-----···---------···--··----· 
2. Widening to Km 202 215 337 157 0 51 

four lanes 

3. Strengthening Km 2908 2554 2579 101 0 370 
weak 2 lanes 

4. Bypasses No. 20 28 6 21 79 7 

5. Major Bridges No. 40 84 49 58 42 27 

6. Minor Bridges No. 226 281 232 83 17 67 
including ROBs 

7. Four laning 454 375 410 
under NHDP 

- --· . ---- . ·---· ---··--·-··-----···- --.--
• Achievement for the year 2000-2001 Is upto Feb. 2001. 
#Ii In addition to above, riding quality of 2434 Km have bean Improved during 1999-2000 and about 6000 Km during 2000-2001. 

Statement-II 
. ---· - --·-·· -----------·------·----... ···-----·-·-·· 

S. Project Name NH No. State Contractor 
No. 

. -·-···· ·--·-· .. ----·- --------·---- ---·-· ·--·--···· 
2 4 5 6 

-·-····--·-···---·----------------·--------·- -----··---
1. Thane-Bhiwandi Bypass 3&4 Maharashtra Ideal Road Builders, Mumbai 

2 Chalthan ROB 8 Gujarat Mis Ashvlka Construction Co. Pvt. Ltd. Vadodara 

3. Udalpur Bypass 8 Rajas than M/s ATLANTA Construction Company (I) Ltd. 
Mumbai 

4. Construction of six Bridges 5 Andhra Pradesh PVR Industries, Hyderabad 

5. Coimbatore Bypass 47 Tamil Nadu L&T Ltd, Channa! 

6. Durg Bypass 6 Madhya Pradesh MIS Sancheti Ltd. Nagpur 

7. Narmada Bridge 8 Gujarat L&T ltd. Chennal 

8. Nardhana ROB 3 Maharashtra MIS Ayushajay Construction Pvt. Ltd., Indore 

9. Patalganga Bridge & ROB 17 Maharashtra Ideal Road Builders Mumb~i 

10. Hubli-Dharwar Bypass 4 Karnataka Nandi Highways Developers ltd. Puna 

11 . Nellore Bypass 5 Andhra Pradesh United Infrastructure Resource Pvt. ltd. Mumbai 

12. Koratalaiyar Bridge 5 Tamil Nadu MIS Zoom Developers Pvt. Ltd. Mumbai 

13. Kambatki Ghat Tunnel & Road 4 Maharashtra Ideal Road Bullders, Mumbai 

14. Nasirabdd ROB 6 Maharashtra Ashoka Buildcon Pvt. Ltd, Naslk 

15. Walnganga Bridge 6 Maharashtra Ashoka Bulldcon Pvt: Ltd, Naslk 

16. Mahi Bridge 8 Gujarat Mis Vijay M. Mistry and Raj Kamal Builders 
Ahemadabad 

17. ROB at Klshangarh Bypass 8 Rajasthan MSK Projects (lndla) Ltd. Vadodara 
···---··--------··----·-·----·-·--· ---------------
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2 4 5 6 

18. Bridge Across River Watrak 8 Gujarat L&T Ltd. Chennal 

19. Moradabad Bypass 24 Uttar Pradesh spv· with NHAI 

20. ROB at Dera Bassi 22 Punjab 

*SPV Special Purpose Vehicle. 

Telecom Dispute Settlement Appellate Tribunal 

5414. DR. V. SAROJA: 

SHRI SULTAN SALAHUDDIN OWAISI: 

Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Government have set up Telecom 
Dispute Settlement and Appellate Trlbunal (TDSAT) In all the 
States partlcularly in Tamil Nadu; 

(b) If so, the detalls thereof; 

Mis R.S. Builders. Ludhiana, Punjab 

Appellate Tribunal has been established to adjudicate any 
dispute between a licensor and a licensee, between two or more 
service providers, between a service provider and group of 
consumers, and to hear and dispose of appeals against any 
direction, decision or order of TAAi. 

(d) to (f) After the establishment of the Appellate Tribunal, 
It has received six petitions and six appeals, and has started 
hearing of cases. In a few cases, interim orders have also been 
passed. Besides these, the Appellate Tribunal has also received 
sixteen petitions transferred from TAAi under Section 14M of 
the TAAi Act. 

(c) whether the Government have set up these (Translation) 
TDSATs with the intention of quick and efficient redressal of 
mechanism for the telecom sector as reported In the "Times of 
India" date~arch 21, 2001; 

(d) if so, whether TDSATs, have been successful to 
settle the cases; 

(e) if so, the details thereof and ti not, the reasons 
therefor; and 

(f) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) No, 
Sir. In exercise of the powers conferred by section 14 of the 
Telecom Regulatory Authority of India Act, 1997 (24 of 1997), 
the Central Government had established the Telecom Disputes 
Settlement and Appellate Trubunal vide notification dated 29th 
May, 2000. In terms of Section 14B (3) of the Act, the jurisdiction 
of the Appellate Trubunal may be exercised by the Benches 
thereof to be constituted by the Chairperson of the Tribunal. 
The Benches of the Appellate Trubunal shall ordinarily sit at 
New Delhi and such other places as the Central Government 
may, In consultation with the Chairperson of the Appellate 
Tribunal, notify. At present the Appellate Tribunal is functioning 
at New Delhi. 

(c) The dispute settlement function was, Inter a/fa, 
strengthened as part of the amendments carried out last year 
to the TAAi Act. Accordingly, as per sections 14(a) and (b) of 
the TAAi Act, 1997, the Telecom Disputes Settlement and 

Recognition to National Sports AHoclatlona 

5415. SHRI NAGMANI: Wiii the Minister of YOUTH 
AFFAIRS AND SPORTS be pleased to state: 

(a) the norms fixed for the recognition of National 
Sports Associations; 

(b) the number of spo"ta associations recognised till 
1990-2000; 

(c) whether the Government have received any 
complaints in regard to the corruption in issuing the grants to 
the sports associations In the year 1999-2001; 

(d) if so, the details thereof; 

(e) whether the Government have Investigated Into 
the matter; and 

(f) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH 
AFFAIRS AND SPORTS (SHRI PON. RADHAKRISHNAN): 
(a) Guidelines for granting recognition to National Sports 
Federation as provided in the Scheme for Assistance to National 
Sports Federations are given In the statement. 

(b) Tiil 1999·2000, 61 Sports Federations have been 
recognised. 

(c) to (f) Yes, Sir. Government have received 
psaudorwmous complaints alleging releaae of grant-In-aid to 
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various newly recognised National Sports Federations in 
violation of guidelines. This matter was examined in depth and 
It was found that there were some contradictions in the 
provisions of the Guidellnes-"Assistance to National Sports 
Federations". which governs the financial assistance to National 
Sports Federations. It was due to this that confusion arose in 
payment to newly recognised federations. However, there was 
no wilful or deliberate flouting or malafide on the part of any 
official. Affer examining the matter i! has been felt that the 
Scheme needs to be suitably amended so that In future there 
is clarity in Interpreting the Scheme and newly reognised 
National Sports Federations can avail of grant-in-aid from 
Government immediately after recognition. 

Statement 

Guidelines for Recognition of National Sports Federations 

1 . Introduction 

2. 

1 .1 

1.2 

1.3 

1.4 

1.5 

1.6. 

It has always been the policy of Government of 
India to support and encourage the voluntary 
organisations for development of games and 
sports in the country. 

Over the years, a flexible and federal structure of 
autonomous sports bodies has already emerged 
for several sports disciplines. 

Generally, the voluntary sports body at National 
level (hereinafter referred to as Federation has a 
corresponding State/UT level body affiliated to It 
which In turn, has affiliated District leveVlocal level 
voluntary sports bodies. 

Several National level Federations have already 
been recognised by the Union Government for 
the development of a particular sport In each case. 
They are also being assisted financially and 
otherwise. 

Informally, the criteria for recognition of such 
Federations were based on experience gained in 
the process over a period of time. 

The present Guidelines are being Issued, with a 
view to codify the requirements for granting 
recognition at the discretion of the Government 
to National level Federation. 

Nomenclature and Meaning : 

2.1 The Guidelines shall be called, "The Guidelines 
for Recognition of National Sports Federations." 

2.2 Recognition shall mean recognition of the 

3 

leadership of the Federation in the development 
of a particular sport In the country. 

Eligibility: 

3.1 

3.2 

3.3 

3.4 

3.5 

3.6 

3.7 

3.8. 

The Federation should tiave a legal status as a 
voluntary registered body, not being a proprietary 
concern or partnership firm and should exist and 
funcion for the sole purpose of the development 
of that discipline of sports whose name it bears. 

The Federation should have an exhaustive written 
Constitution in unambiguous terms providing for 
its efficient functioning, in particular, election of 
office bearers, truly representative character of 
the General Body, protection of the interest of 
players. promotion of the Game, maintenance and 
audit of accounts, moving of no confidence 
resolutions etc. 

The Federation must have actively existed for 
more than three years on the date of application 
for recognition. Its various business meetings, as 
required under its Constitution, s~ould have been 
duly held. 

At the time of applying for rec~ion, the 
Federation/Association should have affiliated 
Units in atleast 2/3rd of total States/UTs of India. 

Tenure of the Office-bearers: The tenure of office-
be arers shall be in accordance with the 
Government Orders issued under letter No. 11-
4/74-SP. I dated 20th September, 1975. As per 
above Orders, office-bearers of NSFs may hold 
office· for one term of four years and may be 
eligible for re-election for a like term or period 
provided the office bearers have secured not less 
than 2/3 votes of the members. However, no such 
office-bearers shall hold office consecutively for 
more than two terms or eight years. 

No office bearer of a National Federation shall 
office simultaneously, in any other National 
Federation, excepting the Indian Olympic 
Association. 

The Federation should have the accepted 
mercantile system of accounting. The accounts 
should be maintained properly and audited 
annually by registered Chartered Accountants. 

The Federation should have held, unless exe-
mpted for technical reasons, annual National 
Championships for specified age-group at the 
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3.9 

3.10 

3.11 

3.12 
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Senior, Junior and Sub-Junior levels, conse-
cutively for the three years preceding the year in 
which recognition is sought. These competitions 
should be organised through Inter-District 
Competitions in each State/UT. 

The membership of the Federation should be 
confined to the corresponding State/UT and other 
special units affiliated (like Sports Control Boards 
etc.) and where Federation grant membership to 
individual clubs or Individual persons, such 
membership does not confer on such members 
the right to vote In any of the Federation's 
meetings. 

At the National level, there will be only one 
recognised federation for each discipline of sport. 
Only the duly recognised National Sports 
Federation would be entitled to financial grants 
as admissible. Only one State/UT Association 
from each State/UT shall be admitted as a 
member of the Federation, provided it has a 
minimum of 50% of the district level Associations 
affiliated to it. Any organisation of an all India 
standing and connected with the sport may be 
given the status as that of a State or that of a U .T. 
and admitted as affiliated Member. Other 
categories of membership may also be given but 
while each affiliated State/UT Unit shall have a 
right to cast vote In the General Body Meetings. 
no other class of Member(s) shall have any right 
to vote, in the Federation's meetings. While 
granting recognition/affiliation to a State/UT 
Association, the National Federation should take 
into consideration the representative character of 
the State/UT Association so as to ensure that only 
truly representative body of the game gets the 
recognition/affiliation. 

Federations are required to have the head-
quarters of the paid Joint Secretary/Assistant 
Secretary at Delhi, to avall themselves of the 
reimbursement of his salary/allowances. For this 
purpose, the Federation should have a proper 
office at Delhi. 

There would be only one recognised Federation 
for each discipline of sport, Irrespective of the fact 
that the particular sport caters to youngsters, men, 
women or veterans. However, this condition shall 
not apply to Federations already recognised by 
the Department. 

3.13 

3.14 

3.15 

3.16 

3.17 

3.18 

3.19 

3.20 

To Questions 246 

The Federations are required to intimate 
Government well In advance about Its General 
Body Meeting and other Meetinngs where election 
of office bearers and other Important decisions 
are to be taken. Wherever considered necessary, 
the Government will have the right to send Its 
ovserver to the above meetings. 

The Federation shall update their accounts 
immediately after completion of the financial year 
and bring out annual report covering salient 
features of their activities during the year. The 
Federation shall appoint a practicing Chartered 
Accountant to audit their accounts. The records 
and accounts of the Federation will be accessible 
to the Government and these shall have to be 
produced as and when asked to do so. 

Where an International federation for the sports 
exists, the National Federation must be affiliated 
to the respective International federation. 

Wherever the National Federation is afffllated to 
an international federation, it must provide the 
Department with an attestation from the Inter-
national federation certifying that the National 
Federation Is a member In good standing. 

The Federation must be autonomous and resist 
all pressures of any kind, whatsoever, whether of 
a political, religious, racial or economic nature. 

The federation must hold a General Body Meeting 
at least once in a year and a special meeting 
convened over four years (or earlier as required 
under the tenure of office bearers) to elect the 
members of the Executive Body including the 
President, Secretary etc. 

The State level aasoclatlons which are affiliated 
to the National Federation should In turn have 
a minimum number of affiliated district-
level associations (say 50% of the districts· I') the 
State.) 

Inclusion of prominent sportspersons ?f out-
standing merit as members of the resp&ctive 
sports federations on a tenure basis. The strength 
of such prominent sportspersons with voting rights 
should be a certain minimum percentage (say 
25%) of the total members representing the 
federation and selection of such sportspersons 
should be in consultation with this Department. 
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4. Application: 

4.1 

4.2 

The Application for recognition should be 
submitted in duplicate In the prescribed Proforma 
to the Department of Youth Affairs and Sports, 
Government of India. All the columns of appli· 
cation should be fllled up In all respects. Attested/ 
true copies of all the required documents must 
be enclosed. 

All other materlal information relevant to the issue 
of recognition should be submitted alongwlth the 
Application. Nothing should be concealed which, 
if revealed later, would render the Federation liable 
for cancellation or withdrawal of Its recognition. 

5. Granting of Recognition: 

5.1 Recognition of a federation shall not be a matter 
of right and shall be purely at the discretion of the 
Govt. of India who may grant recognition subject 
to such terms and conditions as It deems flt. 

6. General: 

6.1 All correspondence shall be made at the address 
of the Federation, as mentioned in the Application. 
Any change of address shall be promptly notified 
in writing to the Department of Youth Affairs and 
Sports, Government of India. 

6.2 

[English] 

The Federation shall abide by all the Guidelines 
of the Department of Youth Affairs and Sports, 
Government of India, as issued from time to time. 

Utilisation of Air Traffic Rights by Air India 

5416. SHRI CHANDRAKANT KHAIRE:Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether Air India is not able to utilise half of its air 

traffic rights; 

(b) if so, the reasons therefor; 

(c) whether the Government have taken any action 
to enable Air lndla to utilise Its full traffic rights; and 

(d) 
therefor? 

if so, the details thereof and if not, the reasons 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) to (d) International Air Services to/from India are 
governed by Air Services Agreements (ASAs) which are 
concluded bilaterally with various countries based on the 
principle of reciprocity and fair and equal opportunity. These 

ASAs, inter-alia, specify the frequencies/capacity that can be 
operated by the designated airlines of the two sides. At present, 
the Indian Carriers are utilising 39% of our capacity entitlements 
available under the various ASAs, with Air India's utilisation 
being 26% and Indian Airlines's 13%. Apart from the capacity 
constaints being faced by Air India, the level of utilisation of 
entitlements by Al is influenced by two factors viz (I) the Quantum 
of 3rd/4th freedom traffic to support the utilisation of 
entitlements; and (Ii) Profitability of Al's operations on the 
concerned route. Due to a limited fleet, Air India has not been 
able to optimally utilise all the traffic rights. In order to augment 
its fleet, Air India has already taken two aircraft on dry lease 
from Singapore Airlines and has also signed lease agreement 
with GECAS for two more aircraft which are expected to be 
delivered in the month of May, 2001. 

Laying of Optical Fibre Cablee 

5417. COL. (RETD.) SONA RAM CHOUDHARY: Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether the Government had decided to lay 
Optical Fibre Cables (OFC) for about 375 Km route in Barmer 
district during 2000-2001; 

(b) If so, whether only 125 Km route has been covered 
till date; 

(c) If so, the reasons therefor; and 

(d) the steps taken by the Government to complete 
t~e work within the time frame? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes, Sir. 

(b) 146 Km. of Of. cable has been laid and out of 
which 113 route km. optical fibre cable has been made 
operational during the year 2000-2001 . 

(c) and (d) There was shortage of optical fibre cable due to 
non-acceptance of tendered prices by various vendors against 
24F/12F optical fibre cable tendered during 2000-2001. Fresh 
global tenders and local tenders have been called to procure 
additional cable required so that the requirement of circles could 
be met. 

Strikes and Lock-Outa During 1999 

5418. SHRI VINAY KUMAR SORAKE: Will the Minister 
of LABOUR be pleased to state: 

(a) whether there has been increase in the number 
of ..>trikes and lock-outs during 1999; 

(b) if so, the reasons therefor; and 

(c) the details of the mandays lost on accounts of 
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strikes and lock-outs In 1999 as compared to figurs for the year sought alongwlth the extent thereof; 
1998? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) to (c) According to provlsional 
Information compiled by labour Bureau, the number of strikes 
and lockouts registered a decline from 1097 in 1998 to 927 In 
1999. Mandays lost due to strikes and lockouts, however, 
increased from 22.06 million In 1998 to 26. 79 million in 1 999. 
Increase in mandays lost due to strikes was mainly on account 
of personnel matters whereas increase In mandays lost due to 
lockouts was because of indiscipline and violence. 

[Translation] 

Foreign Aulatence for National Highway• 

5419. SHRI MANSUKHBHAI D. VASAVA: Will the 
Minister of ROAD TRANSPORT AND HIGHWAYS be pleased 
to state: 

(c) the date on which this assistance was obtained 
and the percentage of work completed so far, National 
Highways-wise; 

(d) whether the construction work on certain high· 
ways Is progressing behind the schedule; 

(e) whether the Government have held any officer 
responsible in this regard; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAC 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI): (a) Yes, Sir. 

(b) and (c) The details are given In the statement attached. 

(d) There have been some delays In activities like 
cutting of trees, shifting of utllltles, payment problems by State 

(a) whether foreign assistance Is being sought for Governments and slow progress by Contractors. 
construction of National Highways; 

(b) If so, the names of the National Highways and 
the foreign countries/institutions from which assistance is being 

Statement 

SI.No. Lending Agency Loan loan Amount 

Signing Date 

2 3 4 

(e) 

(f) 

No, Sir. 

Does not arise. 

National Highways No. 

5 

Progress 

6 -----------· ····- ~----·····-----· --·--·------------------------- - ·--·· 

1. World Bank US$ 306 1 (Punjab/Haryana) All the works are 
(Second Package) June 1992 Million 2 (West Bengal) nearing completion. 

3 (Madhya Pradesh) 
5 (Orlssa) 
8 (Maharashtra) 

2. World Bank (Third August US$ 516 2 (U.P., Blhar, Recently awardeJ. 
Package) 2000 Miiiion Jharkhand) 

3. ADB March, USS 245.0 2 (Blhar) 85% 
1995 Miiiion 2 (West Bengal) 80% 

5 (Andhra Pradesh) 53.3% 
8 (Haryana/Rajaathan) 99.7% 
9 (Andhra Pradesh) 97.4% 

4. ADB October, US$ 180.0 8 (Maharashtra/Gujarat) Recently awarded.O 
2000 MIU ion 

5. JBIC January, Jap.Yen 27 (U.P.) 3% 
1994 10037 MIUlon 

6. JBIC January, Jap.Yen 5 (Andhra Pradesh) 47% 
1994 11380 Million 

.... - ·-·---------------------------·--·-···--·-----·----·-··"·• -·-·~---·--·--·-··- ... 
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2 3 4 

7. JBIC February, Jap. Yen 5836 
1995 Million 

8. JBIC Februa!")', Jap. Yen 4827 
1995 Million 

ADB • Asian Development Bank. 

JBIC • Japan Bank for International Cooperation. 

Waatage of River Water 

5420. SHRI AJAY SINGH CHAUTALA: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) the quantity of river water usable for irrigation goes 
waste in the country and the river water that flows to Pakistan; 

(b) the steps being taken by the Government for 
optimum use of river water for irrigation in the country during 
the last three years; and 

(c) the details of further steps proposed for the same 
during 2001 ·2002 and 2002-2003? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) India 
receives an average annual precipitation of 4000 Billion Cubic 
Meter (BCM) which also includes snow-melt. Out of this, 3000 
BCM occurs during monsoon. As per the latest assessment of 
the Central Water Commission 1993, the average annual flow 
in the river systems of the country Is assessed at 1869 BCM. 
Out of this the utllisable surface water is assessed at 690 BCM. 
The annual replenishable ground water resources is about 432 
BCM. In addition, about 200 to 250 BCM can be utilized through 
interbasln water transfer from the surplus river basins to the 
deficit river basins. As per the Indus Waters Treaty, the entire 
waters of Ravi, Beas and Sutlej rivers are utilizable by India 
except for national use by Pakistan and the entire waters of 
Indus, Jhelum and Chenab rivers are utilizable by Pakistan 
except for some used by India. The annual outflows Into Pakistan 
through Sutlej are ranging from 1.33 BCM to 10 .28 BCM 
(average of about 5.43 BCM) as observed at Ferozepur and 
though Ravi are ranging from 0.007 BCMto 4.10 BCM (average 
of about 1 .97 BCM) as observed at Madhopur. 

(b) Water resources development, Implementation 
and funding for Irrigation purposes is taken up by the State 
Governments from their own resources as per their priorities. 
During the last three years, additional irrigation potential to the 
tune of 5.17 million hectare has been created in the country. 
For optimum use of river water for Irrigation in the country, the 
main thrust of the Government of India in the last three years 

5 6 

5 (Orissa) 8% 

24 (U.P.) 48% 

has been on expeditious completion of on-going Irrigation 
projects. Under Accelerated Irrigation Benefit Programme 
(AIBP) launched In 1996-97 with a view to complete on-going 
irrigation projects In time-bour'ld manner, so that their benefits 
could be accrued at the earliest, Central Loan Assistance (CLA) 
to the State Governments have been provided In the last five 
years amounting to Rs. 5878.048 crore. Additional irrigation 
potential of 786.375 thousand hectare has been created upto 
the end of 1999-2000. 

(c) Besides taking policy and programme initiatives 
towards long term action, steps contemplated/proposed by the 
Government of India for Implementation 1(1 the coming years 
are restoration and rehabilitation of old tanks/minor irrigation 
systems through participatory approach; rationalization of water 
charges; formation of Water Users' Association and empowering 
them for collection of water charges and maintenance of water 
works; providing financial assistance for operation and 
maintenance of created irrigation and water supply facilities: 
bridging the gap between potential created and utilized through 
assistance to State Governments under Command Area 
Development Programme; regulating ground water extraction 
and implementation of schemes for 'Artificial recharge of Ground 
Water'; promotion of the micro systems for water harvesting 
through the traditional and the modern methods; popularizing 
'Roof Top Rain Water Harvesting' technology; promoting 
methods of conservation of water through re-cycling and re-
use; improving water quality in rivers and other water bodies; 
strengthening measures/programmes for minimizing soil 
erosions, deforestation. flood proofing, siltation In river beds, 
etc. 

Ultra-Low-Sulphur Diesel 

5421. DR. LAXMI NARAYAN PANDEYA:Wlll the Minister 
of ROAD TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether ultra-low-sulphur diesel is more suitable 
than C.N.G. In place of petrol and diesel as fuel for vehicles: 
and 

(b) if so, the details of availability of ultra-low-sulphur 
diesel in the country? 
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THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI): (a) and (b) Suitability of any auto fuel like petrol, 
diesel, CNG depends on various factors like type of vehicle, its 
engine technology and design, maintenance requirement, 
performance, reliability, costs, local conditions, etc. At present, 
diesel with sulphur levels of 500 parts per million (ppm) 
maximum is available in Delhi and Mumbai. It will be avallable 
in Kolkata and Chennai from 1.7.2001. 

[English] 

Amendment to Motor Vehicles Act, 1988 
for CNG Run Bueea 

5422. SHRI Y.S. VIVEKANANDA REDDY: 

SHRI K.E. KRISHNAMURTHY: 

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government are contemplatlng a 
proposal to amend the Motor Vehicles Act, 1988 to bring the 
buses running on Compressed Natural Gas (CNG) under the 
ambit of the STA permit conditions; 

(b) 

(c) 
finalised; and 

if so, the details thereof; 

the time by which the amendment is llkely to be 

(d) the details of directives issued by the Supreme 
Court with regard to the running of CNG operated buses In 
Delhi? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI): (a) Yes, Sir. 

(b) The amendment seeks to authorise State 
Transport Authorities to issue route permits and fix fares in 
respect of buses running on CNG mode. 

(c) The necessary Siii for the said purpose has 
already been referred to the Parliament for consideration and 
passage. 

(d) The Hori'ble Supreme Court in its order dated 
26.3.01 has granted limited extension of the deadline In 
certain specified cases till 30.9.2001 to such buses and autos 
which carry a permit or authorization signed by Principal 
Secretary. Transport, Delhi Administration. Such relaxation is 
to apply only to those cases where a firm order for conversion 
to CNG/other clean fuel mode has been placed and affidavit to 
that effect filed 1.11:1:-·re the Supreme Court on or before 
31.3.2001. 

Domeatk: Internet. Exehenge1 

5423. SHRI K.E. KRISHNAMURTHY: Wiii the Minister 
of COMMUNICATIONS be pleased to state: 

(a) the number of Domestic Internet Exchanges 
established/being established in the country; 

(b) wheth~ r the Govemment propose to increase their 
speed; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) to (c) Vldesh 
Sanchar Nlgam Limited (VSNL) is already seivlng as internet 
exchange point for smooth flow of Internet traffic in country. 
VSNL has set up robust domestic backbone by employing 
synchronous Transport Module (STM-1) transmission links (155 
Mbps) to Inter link its various Gateways at New Delhi, Mlmbai, 
Chennai, Bangalore, Ernakulam etc. VSNL la continuously 
gearing Itself to upgrade Its domestic backbone to improve the 
speed of Internet exchange in India. To achl&ve this objective, 
VSNL has Increased Its total domestic backbone capacity/speed 
from 209. 1 Mbps as of 31st March 2000 to 1055.1 Mbps as of 
31st March 2001. 

Bharat Sanchar Nlgam Ltd. (BSNL) is In process of 
establishlng National Internet Backbone (NIB) for carriage of 
Internet traffic. It aims at providing easy Interconnect point to 
the Internet Service Providers (ISPs) besides establishing 
Points of Presence (POPs) for BSNL as an Internet Service 
Provider. The National Internet Backbone (NIB) can serve as 
an Internet Exchange Point for all ISPs connecting on the NIB. 
The backbone presently has a capacity of 8 Mbps and will go 
up to 155 Mbps progressively. lnltlally 34 Mbps connectivity 
has bean provided to the International Gateways at Deihl, 
Mumbai, Chennal, Calcutta, Bangalore and Pune. 

As per Internet Seivlce PrOYiders Association of lndla, there 
Is an ongoing programme to develop and promote neutral 
facilities for internet exchange wherein various ISPs can inter-
connect with one another-depending on mutual understanding, , 
thus, ensuring Iha best routing of domestic traffic f rd save on 
precious International bandwidth. 

Tendu Leaf Workers 

5424. PROF. UMMAREDDY VENKATESWAALU: Will 
the Minister of LABOUR be pleased to state: 

(a) whether the Government have received 
representations frol'T' tendu leaf workctrs in the country; and 

(b) i1 so, the details thereof and the reaction of the 
Government thereto? 
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THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) No, Sir. 

(b) Does not arise. 

{Translatlon) 

Projects for Development of Civil Avllltlon In Utter Pradesh 

5425. RAJKUMARI RATNA SINGH: Wiii the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the details of the projects approved for the 
development of clvll aviation In Uttar Pradesh during the Ninth 
Five Year Plan; 

existing runway, provision of shoulders, construction of new 
Terminal Bulldlng to handle domestic and International flights 
are at a preliminary stage. 

{Engl/sh] 

Utilization of Funds tor Development of 
Environment and Foreete 

5426. SHRI ASHOK N. MOHOL: 

SHRI JAGDAMBI PRASAD YADAV: 

SHRI RAMANAND SINGH: 

Wlllthe Minlsterof ENVIRONMENT AND FORESTS 
(b) the names of the projects on which work has been be pleased to state : 

started and whether work on these projects Is going on as per 
the schedule; and 

(c) if not. the steps taken and proposed to be taken 
to complete these projects In time? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) to (c) During the 9th Five Year Plan, the following 
projects for development of Clvll Aviation have been approved 
in U.P. : At Lucknow Airport: (i) Expansion of apron and 
resurfacing of Taxi Track has been taken up and Is likely to be 
completed by June, 2001 , (Ii) Construction of boundary wall 
around the newly acquired land is In progress and Is likely to 
be completed by May, 2001. (Ill) Construction of new Technlcal 
cum Control Tower Is at a preliminary stage. (Iv) Extension of 
runway to 9000 1t. for operation of AB-300 class of aircraft Is 
likely to be awarded by June, 2001. At Varanasi Airport: (I) 
Special repairs to Runway 09 is in progress and Is likely to be 
completed by May, 2001, (ii) Construction of boundary wall 
around the newly acquired land has been awarded and Is likely 
to be completed by July, 2001. (Ill) Extension of runway to 9000 
1t. for operation of AB-300 class of aircraft and strengthening of 

(a) the funds allocated to the various St'ltes for the 
development of environment and forests during each of the 
last five years and current year, State-wise; 

(b) whether some of the State Governments have not 
fully utlllsed the funds allocated for the purpose; 

(c) if so, the details thereof and the reasons therefor; 
and 

(d) the steps taken by the Government In this regard 
and to provide pollution free environment? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) The funds allocated to the various States 
for the development of environment and forests during each of 
the last five years, State-wise are given In the Statement. 
Allocation of funds during current year for the States is yet to 
be made. 

(b) to (d) Funds are released to State Governments after 
details of expenditure are received. The funds so allocated do 
take into account the requirements for mitigating pollution. 

Statement 

(Rs. In lakhs) 
......... ·- -----------········· ------------------· --- ·-·-------
Name of the Scheme States Funds Allocation/Released 

1996-97 1997-98 1998-99 1999-2000 2000-2001 
-- -----·-··-· -----··--··--·------·--------··----------· - -··---------·---·-··------ ----------

Modern Forest Fire 
Control Methods 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Blhar 

3 4 

0.00 14.16 

5 

16.00 

28.35 

6 

20.00 

10.41 

7 

22.35 

15.50 

---------·----------------
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·--·-----------
2 3 4 5 6 7 

--·-------------··------· ··--· -------------~~-·~-·-··-----·--··· -----------··-. 
Chhatlsgarh 44.00 

Goa 15.00 

Gujarat 15.73 23.73 39.06 18.00 26.28 

Haryana 11.67 

Hlmachal Pradesh 19.75 17.37 31.38 31.97 

Jammu and Kashmir 32.70 

Jharkhand 42.15 

Karnataka 6.48 23.41 39.00 34.04 33.55 

Kera fa 10 05 21.22 22.49 25.52 15.30 

Madhya Pradesh 43.40 11.58 22.81 20.97 41 .75 

Maharashtra 8.97 10.00 191 .29 

Manipur 34.00 

Meghalaya 23.69 

Mlzoram 24.60 

Orissa 31.89 23.42 20.40 9.10 

Rajasthan 22.68 

Sikkim 25.00 

Tamil Nadu 15.60 25.80 8.85 

Tripura 32.40 

Uttar Pradesh 18.01 37.11 36.82 20.00 6.40 

Uttranchal 56.40 

West Bengal 34.85 

Association of Andhra Pradesh 10.01 6.55 19.66 21.76 

Scheduled Tribes 
and Rural Poor in 
Regeneration of 
Degraded Forests on 
Usufructs Sharing Basis 

Arunachaf Pradesh 8.18 22.81 

Blhar 29.44 34.09 32.86 19.52 

Gujarat 7.81 14.04 15.00 32.76 

Jammu and Kashmir 12.17 16.00 47.08 

Karnataka 11.41 5.70 18.72 38.72 25.00 

Madhya Pradesh 71.83 47.40 48.01 50.00 70.00 

Maharashtra 45.32 5.00 37.94 20.10 
--·----------·------ .. ------------~------------- ---- -------- -···. -- .... _ ........ _ ......... -- I·-·--·-- -

-----.·---~-·--·----···---
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2 3 4 5 6 7 
-···------

Manipur 9.36 26.33 25.00 

Mlzoram 6.55 18.02 19.98 

Nagaland 6.00 9.80 

Rajasthan 1.40 15.91 32.06 25.00 

Trlpura 4.55 8.00 9.25 

Wast Bengal 7.06 7.61 

Conservation and Andhra Pradesh 8.89 23.80 

Management of 
Wetlands Assam 14.80 

Gujarat 7.00 

Hlmachal Pradesh 12.00 34.80 12.76 46.50 

Jammu and Kashmir 41.00 45.87 45.50 

Kera la 33.33 

Manipur 110.00 97.65 67.48 97.28 70.00 

Or Issa 36.00 55.00 

Punjab 5.40 20.30 70.55 

Rajas than 36.76 

Trlpura 5.00 15.00 15.00 

Project Elephant Andhra Pradesh 1120 18.90 30.21 11.86 46.30 

ArunachalPradash 36.50 10.08 19.30 89.81 

Assam 29.60 25.15 45.00 

Blhar 40.00 26.00 

Jharkhand 5.00 

Karnataka 119.82 51.79 40.00 85.00 51.00 

Kera la 71.96 76.87 143.40 63.55 66.05 

Manlpur 1.00 

Mlzoram 1.00 

Meghalaya 2.39 12.31 20.68 35.73 

Nagaland 6.08 11.00 40.00 35.17 

Orlssa 48.40 25.00 29.75 

Tamil Nadu 15.00 30.60 69.28 48.21 50.00 

Tripura 2.00 

Uttar Pradesh 84.31 111.95 95.00 155.81 80.00 
·----·~--------·----··-··~··----·-- - '~. ----.. ~···---· 
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2 3 4 5 6 7 -------
Uttranchal 20.00 

West Bengal 62.76 84.72 78.44 76.01 79.04 

Project Tiger Andhra Pradesh 16.87 10.70 18.01 29.04 45.00 

ArunachalPradesh 20.00 20.00 47.6B 30.59 32.61 

Assam 40.43 45.08 35.00 87.29 156.10 

Blhar 88.31 38.75 153.99 185.95 87.08 

Karnataka 45.30 25.00 69.34 167.0P 193.36 

Kera la 32.88 34.95 39.19 43.66 50.00 

Madhya Pradesh 141.57 133.78 225.12 332.16 428.35 

Maharashtra 48.11 60.53 110.74 134.78 141.44 

Meghalaya 1.50 

Mlzoram 8.36 12.45 9.65 21.43 27.54 

Or Issa 28.37 49.30 87.65 84.45 82.46 

Rajasthan 131.27 149.88 472.26 222.59 291.70 

Tamil Nadu 28.80 45.60 32.50 58.78 40.00 

Uttar Pradesh 108.28 125.01 199.75 234.23 181.85 

West Bengal 104.67 58.95 179.98 137.14 98.18 

Eco Development Andhra Pradesh 22.03 25.40 40.02 44.53 33.55 

Project 

Arunachal Pradesh 2.19 5.00 15.23 13.82 31.83 

Assam 8.80 10.25 42.34 32.00 45.51 

Blhar 5.25 50.00 104.98 238.39 153.99 

Gujarat 380.00 161.00 698.84 684.95 

Hlmachal Pradesh 58.40 86.84 66.00 

Jammu and Kashmir 22.49 13.70 

Karnataka 9.88 84.65 452.35 1068.95 834.87 

Kera la 9.10 449.50 449.50 439.02 715.25 

Madhya Pradesh 26.30 101.33 431.76 481.00 326.53 

Maharashtra 9.80 7.43 41.88 96.15 27.00 

Manlpur 4.75 10.40 10.11 21.44 

Meghalaya 21.52 

Mlzoram 10.50 2.00 64.55 118.05 

Nagaland 10.00 8.00 23.25 
·-·· --·----·-·---·----.... 
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··-·----·--------·-----.----·-·------- -------·----·-
2 3 4 5 6 7 

·- --·-------------- ----··---·-····-··--·· 
Orlssa 45.77 22.60 12.00 56.16 

Punjab 9.14 10.20 

Rc.ja ·;than 26.7C. 50.00 158.00 150.00 531.28 

Sikkim 5.85 32.63 29.60 

Tamil Nadu 4.12 18.10 31.96 6.30 

Trlpura 44.40 20.00 

Uttar Pradesh 13.27 41.45 101.86 66.51 113.74 

West Bengal 28.66 443.52 502.09 561.69 530.39 

Beneflolary Oriented Karnataka 22.08 25.00 68.50 64.65 
Scheme for Tribal 
Development 

Madhya Pradesh 77.92 45.00 350.00 201.08 200.00 

Maharashtra 46.00 

Orlssa 40.00 

Integrated Afforestation Andhra Pradesh 211.51 143.51 . 149.65 246.55 
and Eco Development 
Project 

ArunachalPradesh 74.32 65.21 14.94 57.87 51.99 

Asa:am 34.90 55.35 50.00 67.15 52.25 

Blhar 29.36 69.35 13.20 60.69 47.56 

Gujarat 0.00 36.63 13.00 58.94 221.45 

Hary,.ina 149.40 62.00 109.93 81.29 77.60 

Hlmachal Pradesh 80.42 0.00 52.28 37.92 78.91 

Jammu and Kashmir 314.88 169.66 288.37 364.09 326.85 

Karnataka 209.98 143.72 37.42 160.36 167.43 

Kera ta 3~.57 135.15 199.35 346.14 486.09 

Madhya ""raa&sh 211.20 279.02 231.27 352.83 327.66 

Maharashtra 6.62 71.46 84.28 17.18 225.68 

Manlpur 261.50 98.3C 283.72 468.73 328.11 

Meghalaya 16.31 0.00 10.21 14.70 

Mizoram 81.50 77.11 96.26 147.56 149.42 

Nagaland 0.00 0.00 38.60 73.64 

Or Issa 6.40 0.00 176.60 239.66 729.00 

Punjab 97.50 57.54 .J7.83 28.62 0.00 
····---------------·----------------------- ------- ·------··-· --------- -··-· ---------------· -
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---·----·-------~.~-- -·-·····---~·------· ··-·---· --
2 3 4 5 6 7 

------··---------···-·-·---~---·--·-·---- ·~--·--·-- ··---
Rajasthan 263.09 242.25 253.39 376.57 432.67 

Sikkim 179.65 91.00 214.59 109.82 183.01 

Tamil Nadu 0.50 0.00 18.02 84.55 

Trlpura 30.35 65.00 58.57 37.77 91.51 

Uttar Pradesh 1049.66 229.95 385.00 367.71 398.4'0 

West Bengal 118.20 15.64 125.60 170.84 121.60 

Pondichery 0.00 0.00 20.12 

Area Oriented Andhra Pradesh 122.74 144.88 89.79 69.92 148.38 
Fualwood and Fodder 
Project 

Arunachal Pradesh 12.23 6.00 7.00 9.28 

Assam 120.66 70.00 83.95 89.69 42.83 

Bihar 75.00 17.40 37.18 190.94 30.00 

Goa 6.61 5.00 3.00 5.69 2.89 

Gujarat 122.73 135.98 157.10 212.45 206.27 

Haryana 255.73 194.38 261.00 265.69 32320 

Himachai Pradesh 190.00 142.08 58.20 181.78 132.96 

Jammu and Kashmir 72.01 120.33 42.31 

Karnataka 245.39 195.31 74.45 153.70 70.00 

Kara la 103.30 87.17 106.96 75.61 65.03 

Madhya Pradesh 482.82 210.18 500.50 388.13 300.00 

Maharashtra 78.67 75.00 27.91 120.91 18.53 

Manipur 146.82 100.00 128.75 127.54 47.90 

Meghalaya 74.46 0.00 0.00 0.00 0.00 

Mizoram 275.00 244.12 211.91 173.22 147.81 

Nagaland 10.00 0.00 4.23 10.87 9.00 

Orissa 138.20 91.14 69.21 116.53 96.12 ' 

Punjab 50.00 Hl9.14 20.98 0.00 

Rajas than 256.62 304.61 263.35 160.00 7.18 

Sikkim 74.00 69.99 67.18 69.52 55.54 

Tamil Nadu 132.95 133.45 84.24 93.03 100.59 

Trlpura 55.19 94.30 33.19 60.00 

Uttar Pradesh 360.47 212.44 205.62 329.02 153.43 

West Bengal 151.64 134.68 168.99 197 .10 178.61 
--------------·-·--·--···----·-----------·--· 
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... -····-·-·---------· ---------------.. ----·---···-··-·--------
2 3 4 5 6 7 

··-···-··-~· -· . ····---------·--· ,. ________ ·-· 
Non-Timber Forest Andhra Pradesh 59.00 46.39 36.86 119.13 168.00 
Produce 

Arunachal Pradesh 25.84 0.00 5.00 30.00 0.00 

Assam 15.00 13.50 14.00 25.00 74.00 

Blhar 0.00 14.00 14.00 0.00 60.00 

Goa 8.45 8.22 10.87 12.13 32.06 

Gujarat 111.13 57.68 58.66 116.65 191.62 

Haryana 39.95 36.30 38.25 29.44 44.35 

Hlmachal Pradesh 43.08 28.63 4.00 32.19 34.99 

Jammu and Kashmir 149.86 97.05 151.35 187.85 110.00 

Karnataka 30.00 43.00 53.87' 51.34 81.63 

Kera la 20.16 10.35 4.00 13.10 45.50 

Madhya Pradesh 54.25 71.00 69.80 77.50 187.50 

Maharashtra 20.00 38.51 48.66 0.00 127.00 

Manlpur 71.36 18.00 47.24 53.94 118.37 

Meghalaya 0.00 0.00 12.00 0.00 38.00 

Mlzoram 8.50 17.90 25.00 53.45 88.82 

Nagaland 10.00 0.00 5.00 0.00 64.00 

Or Issa 78.60' 48.00 102.88 86.08 162.20 

Punjab 80.00 29.50 4.00 0.00 25.00 

Rajasthan 47.30 58.61 130.40 116.21 125.40 

Sikkim 113.00 32.50 61.31 102.00 198.44 

Tamil Nadu 15.00 0.00 33.00 0.00 47.38 

Trlpura 8.00 6.35 10.15 17.25 17.15 

Uttar Pradesh 0.00 53.00 0.00 5.00 78.00 

West Bengal 61.65 21.47 59.70 71.74 79.00 

Taj Protection Mission Uttar Pradesh 0.00 0.00 3200.00 1250.00 2103.25 

Development of Andhra Pradesh 52.06 43.39 50.72 87.54 186.07 
National Parks and 
Sanctuaries 

Arunachal Pradesh 36.46 27.95 57.~1 50.98 121.12 

Assam 0.00 54.62 58.05 53.44 317.20 

Bihar 0.00 6.00 27.85 21.02 

Goa 10.14 11.07 21.30 10.50 
- ---------------·------ ·--·----·--.. ···--·---·--
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---------·- ------·-------·----.......... ··~·-· -
2 3 4 5 6 7 ------- --- ----------····· 

Gujarat 52.73 17.00 13.80 22.10 65.27 

Haryana 11.04 14.57 37.20 21.55 28.35 

Hlmachal Pradesh 12.10 61.50 49.80 47.46 165.30 

Jammu and Kashmir 13.94 124.70 7.00 5.55 0.00 

Karnataka 225.85 78.17 84.12 100.32 307.18 

Kerala 34.96 49.29 49.35 59.97 102.62 

Madhya Pradesh 41.87 195.66 35.93 152.20 182.19 

Maharashtra 13.81 48.84 27.78 123.43 90.96 

Manipur 23.01 13.50 19.64 13.28 41.78 

Meghalaya 2.57 0.00 0.00 0.00 66.36 

Mlzoram 4.60 13.48 8.45 12.30 102.31 

Nagaland 4.31 15.29 9.00 9.70 31.85 

Orlssa 8.38 34.22 68.73 94.74 3.50 

Punjab 0.00 14.03 8.65 11.57 26.39 

Rajas than 37.03 82.34 89.52 66.54 116.00 

Sikkim 15.29 12.51 11.00 12.00 97.45 

Tamil Nadu 20.25 61.28 74.63 61.18 89.83 

Tripura 2.29 29.81 0.00 19.97 21.90 

Uttar Pradesh 56.00 112.11 89.57 117 .81 144.60 

West Bengal 39.31 69.69 72.96 55.20 90.22 

A&N Islands 0.00 20.56 0.00 22.00 50.00 

Chandigarh 0.00 12.00 0.00 28.00 0.00 

National River Andhra Pradesh 210.00 200.00 0.00 677.89 0.00 

Conservation Plan 

Bihar 300.26 0.00 0.00 0.00 286.12 

Deihl 462.50 82.59 200.00 125.00 e-.so 
Gujarat 300.00 650.00 220.00 1713.62 0.00 

Haryana 6337.60 2585.00 2650.00 1482.00 600.00 

Karnataka 115.00 0.00 90.00 435.65 309.00 

Madhya Pradesh 71.56 124.00 500.00 1150.27 698.43 

Maharashtra 12.79 100.00 0.00 233.00 700.00 

Orissa 12.43 0.00 0.00 0.00 77.00 

Punjab 450.00 0.00 500.00 1295.00 651.80 
-- -------------·-------- ------------ - ----·--·---·-·-·· - -·-----···-·-·-· ... ·--· , ..... -. - -·-~···-··-- - -·-----· ---·~ ----· -- -~·- ... -
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2 
·------···--·--'" .... -·--····----····-----~--------·· ---· 

Central Zoo Authority 

Rajas than 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Blhar 

Gujarat 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Mizoram 

Nagaland 

Orlssa 

Punjab 

Rajas than 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

A&N Islands 

3 

0.17 

85.62 

2035.27 

429.62 

44.75 

0.00 

0.00 

15.75 

10.00 

20.37 

4.37 

0.00 

16.87 

27.67 

4.51 

0.00 

2.50 

16.00 

0.00 

11.42 

0.00 

9.22 

0.00 

15.00 

21.61 

0.00 

4 

0.00 

0.00 

5413.50 

2.21 

43.75 

8.12 

19.56 

0.00 

21.00 

0.00 

6.00 

30.00 

29.69 

20.51 

0.00 

0.14 

0.00 

7.35 

41.75 

0.50 

8.88 

16.43 

0.00 

38.50 

29.31 

0.00 

5 

0.00 

90.00 

5350.00 

400.00 

27.25 

12.27 

0.42 

31.70 

45.43 

0.00 

10.90 

0.00 

50.50 

0.00 

4.57 

0.00 

0.00 

3.00 

0.00 

0.85 

0.00 

48.75 

0.00 

23.65 

78.85 

53.00 

6 7 

50.00 0.00 

649.57 1355.00 

6846.51 3085.60 

400.00 150.00 

25.40 

9.68 

0.00 

15.45 

62.07 

10.00 

208.50 

0.00 

21.00 

12.61 

0.00 

0.00 

0.00 

65.50 

0.00 

102.40 

19.38 

154.00 

17.34 

56.86 

34.37 

28.74 

69.75 

19.36 

89.82 

0.00 

95.67 

0.00 

43.00 

46.40 

35.85 

12.61 

49.15 

62.50 

30.00 

44.00 

0.00 

7.02 

48.64 

46.50 

18.84 

10.00 

72.34 

15.65 
·····------------···------·•··· --------- ·-----· 

[Translation] 

Wll System Baaed Moblle Service by B.S.N.L. 

5427. SHRI SUKDEO PASWAN: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Bharat Sanchar Nlgam Limited 
(BSNL) is planning to make available Wireless on Local Loop 
(WLL) mobile services all over the country on lower rates as 
compared to other cellular operators; 

(b) if so, the details thereof; and 

(c) the time by which this plan is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) to (c) Yes, 
Sir. Bharat Sanchar Nigam Limited (BSNL) has already 
planned to provide Wireless In Local Loop (WLL) service In 
major cities of the country. The city-wise details are given In 
the statement attached. The said service has already been 
commissioned In Allahabad and Guragaon. The Installation/ 
Commissioning of WLL In other cities Is under progress and 
likely to be completed during 2001-02. The case for provision 
of WLL service in other parts of the country Is under 
process. 



273 Written Answers VAISAKHA 3, 1923 (Saka) To Questions 274 

Statement 
·-----~-·-- --· ---.. ······-·-···----

S.No. Proposed city for WLL 

1. Calcutta 

2. Madras 

3. Bangalore 

4. Hyderabad 

5. Ahmadabad 

6. Kanpur 

7. Jaipur 

8. Ernakulam 

9. Pune 

10. Indore 

11. Patna 

12. Ludhiana 

13. Lucknow 

14. Gurgaon 

15. Chandigarh 

16. GuwEhati 

17. Allahabad 

18. Shillong 

19. Sindhudurg 

[English] 

Commercialisation of Services of MTNL and BSNL 

5428. SHRI G.PUTTA SWAMY GOWDA: Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether the Government propose to 
commercialise the services of Mahanagar Telephone Nigam 
Limited (MTNL) and Bharat Sanchar Nlgam Limited (BSNL); 

(b) if so, the details thereof; and 

(c) 
dirt>:.tion? 

the steps taken by the Government in this 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR): (a) to (c) MTNL 
and BSNL are providing following services among others to 
their subscribers on commercial basis: 

1 . Fixed Telephone service through Digital Switches. 

2. Internet Services 

3. Integrated Services Digital Network (ISDN) 

4. Intelligent Network (IN) 

5. Leased lines 

6. Wireless in Local Loop (WLL) services 

7. Dynamic STD/ISO controlled facility 

8. Wake up alarm facility 

9. Call alert (hunting) facility 

1 O. Call transfer facility 

11 . Calling Line Presentation (CLIP) facllity 

12. Abbreviated dialing facility 

13. MTNL has already started GSM Cellular Services 
and BSNL is planning to provide this during the 
current year. 

14. BSNL is also providing India's X.25 based Public 
Switched Public Data Network (I-Net) services. 

Sharing of Krishna River Water 

5429. SHRI RAM MOHAN GADDE: Will the Minister ol 
WATER RESOURCES be pleased to state: 

(a) whether Andhra Pradesh received Its share of 
Krishna river water during the monsoon season as per 
Bachawat Award; and 

(b) if not, the action the Union Government are 
contemplating to release its share of waters? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY) : (a) The 
Krishna Water Disputes Tribunal has determined the 75% 
dependable flow of the river Krishna upto Vijayawada as 2060 
TMC and out of this quantity, Andhra Pradesh was allocated 
800 TMC besides return flow and liberty to use the remaining 
water in any water year without acquiring prescriptive rights. 
Year-wise or season-wise allocation has not been made oy the 
Tribunal. 

(b) Does not arise. 

[Translation/ 

Participation of Indian Cricket Team In Toumamenta 

5430. SHRI MANIKRAO HODLYA GAVIT Wiii the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Indian Cricket Team has not been 
permitted to partlclp:ita in the tournaments to be held in cities 
such as Sharjah, Singapore and Toranto; 
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(b) if so, the reasons therefor; 

(c) the total revenue loss to be suffered by the Cricket 
Control Board as a result thereof; and 

(d) the action proposed to be taken by the 
Government to Compensate this loss ? 

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH 
AFFAIRS AND SPORTS (SHRI PON. RADHAKRISHNAN): (a) 
and (b) The Government has recently decided that India should 
not participate for three years in any cricket match to be played 
at non regular venues. This decision has been taken considering 
all aspects of the issue. 

(c) 

(d) 

The information Is being collected from BCCI. 

At present, Government has no proposed plan to 
compensate this loss. 

Youth Programmes 

5431. SHRI RAMSHAKAL: Wiii the Minister of YOUTH 
AFFAIRS AND SPORTS be pleased to state: 

(a) the detalls of Youth programmes being 
implemented by the Government; 

(b) whether youth of the country are not aware of 
these programmes; and 

(c) if so, the steps taken/proposed to be taken to 
make youth aware of such programmes? 

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH 
AFFAIRS AND SPORTS (SHRI PON. RADHAKRISHNAN): (a) 
Information is given in the statement attached. 

(b) and (c) No, Sir. Most of the Schemes being Implemented 
by Government have an in-built component of Information, 
Education and Communication (IEC) which provides for creating 
awareness about the Schemes. Youth Clubs affiliated with NYKS 
and NSS units also create awareness about various Govern· 
men! programmes affecting young people. 

Statement 

(a) Details of programmes for youth being 
implemented by various Government departments are as 
follows: 

MINISTRY OF YOUTH AFFAIRS AND SPORTS 

(a) National Service Scheme: 

The National Service Scheme aims at involving 
student youth on a voluntary basis. Presently, 
National Service Scheme is being operated in 175 
Universities and 22 Senior Secondary Councils. 

(b) 

(c) 

(d) 

(e), 

To Questions 276 

The National Service Scheme has two types of 
programmes, which are undertaken by its 
volunteers. They are regular activities and special 
camping programmes. The scheme has 
tremendous educational value in exposing the 
students to the experience of different problems 
of the community. 

Nehru Yuva Kendra Sangathan (NYKS) : 

NehruYuva Kendra Sangathan Is an autonomous 
organisation under the Department of Youth 
Affairs and Sports. NYKS operates through more 
than 8 mllllon rural youth through a net work of 
about 1.6 lakh village based youth clubs. NYKS 
adopts the strategy of awareness and moblfisation 
of rural youth for socio-economic development 
work in villages with emphasis on voluntary action. 
The various youth related schemes being imple· 
mented by the NYKS are vocational training, work 
camps through voluntary donation of labour, rural 
sports and adventure, national Integration, 
promotion of traditional and folk arts and culture 
etc. 

Scheme of Assistance to Voluntary 
Organisations working In the Field of Youth : 

The scheme alms at Involving voluntary agencies 
in the field of vocational training, youth leader-
ship training programmes. Assistance is given 
to voluntary organisations to conduct voca· 
tional training programmes to promote self· 
employment. 

Scheme for Training of Youth : 

This scheme aims at motivating young people 
through the spread of kno~ledge by participating 
in vocational training courses based on local 
needs and talents. Financial assistance can be 
availed by voluntary organisations, educational 
institutions, Nehru Yuva Kendras and State 
GovernmenVUTs. 

Special Scheme for Promotion of Youth 
Actlvltlea among the Youth of Backward 
Tribes: 

The scheme alms at the development of tribal 
areas as well as the youth of backward tribes 
based on the needs and potential by conducting 
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(f) 

(g) 

(h) 

(I) 
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vocational training programmes, exhibitions, 
national integration camps and programmes on 
general awareness. 

Scheme for Exhibition for Youth : 

The scheme aims at organising active and 
energetic propagation through the media of 
exhibition, the principles of tolerance, harmony, 
national unity, solidarity and peaceful progress. 
The programmes/activities Includes exhibition on 
folk dance, folk songs, paintings, art and crafts, 
books and various development and youth related 
schemes. 

Promotion of National Integration : 

The scheme provides the framework for greater 
exchange and understanding among the youth 
of the different regions of the country and for 
greater involvement of voluntary agencies In the 
task of promoting national integration and 
communal harmony through the organisation of 
camps, inter-state visits, seminars, conferences, 
research publications, regional and zonal 
festivals, cultural programmes for combating 
communalism, regionalism, llngulsttc chauvinism 
and other divisive tendencies. 

Promotion of Adventure : 

The scheme aims to create and foster amongst 
the youth a spirit of risk-taking, cooperative team 
work, endurance and encouraging quick, ready 
and effective reflexes in challenging situation by 
undertaking adventurous activities like 
mountaineering, trekking, rowing, rafting, hiking, 
exploration for collection of data, study of flora 
and fauna In mountains, desert and the seas; 
coastal sailing, etc. and also training of youth 
people to undertake such activities. 

Construction of Youth Hostels : 

The scheme alms at promoting youth travel and 
youth activity programmes by making the youth 
hostels function as a nodal point for promoting 
youth activities. The Central Govt. bears the cost 
of construction of the youth hostels while the State 
Govt. provides land tree of cost, water and 
electricity connection, approach road and staff 
quarters and also bears the inlttal operational cost 
of hostels. 

(j) Scheme of AHlstance to Youth Club and 
Sports Club : 

This scheme has got three components : 

(~ 

{ii) 

(Iii) 

(k) 

(I) 

(m) 

Awards to Outstanding Youth Clubs : 

The Scheme aims at recognising the contribution 
of youth clubs and motivating them tor more active 
participation in nation building. Awards are given 
away at District, State and National level. 

Financial Assistance to Sports Clubs : 

This alms at promoting Nodal Voluntary Sports 
Club/Sports Centers, one In each block in a 
phased manner. 

Financial Assistance to Youth Clubs : 

The principal objective of this scheme is to 
encourage and assist newly established Youth 
Clubs so that they can effectively take part in 
nation building activities and tor promoting 
organised youth club movement across the 
country. 

National Service Volunteer Scheme (NSVS) : 

This scheme aims at providing opportunities to 
students, generally speaking those who have 
completed their first degree, to Involve themselves 
on a voluntary basis in nation building activities 
for a specific period on a whole time basis. The 
beneficiaries of the scheme include Nehru Yuva 
Kendra Sangathan, National Service Scheme, 
Bharat Scouts and Guides, select NGOs working 
in the field of youth and State Governments. 

National Reconstruction Corps (NRC) : 

The NRC Scheme has been launched as a 
Central Sector Scheme in June 1999 on a pilot 
basis for two years In 80 selected backward 
districts of the country. The aim of the sch~me is 
to provide an opportunity lo matriculate youth to 
participate in the process of national building. 

SAi Training Centre• (STC) Scheme : 

The scheme alms at providing training to 
sportpersons in the age group of 14 to 21 year&. 
These trainees are assessed in their chosen 
diaciplinea and finally selected to undergo in 
house training at various SAi centres. At present 
17 sports disciplines bing implemented under 
these centers are Athletics, Archery, Basketball, 
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(n) 

( i) 

(ii) 

(Iii) 

Badminton, Boxing, Cycling, Football, 
Gymnastics, Hockey, Handball, Judo, Swimming, 
Kabaddi, Volleyball, Wrestling, Weight lifting, 
Canoeing and kayaking and Rowing. 

Sports Talent Search Scholar Scheme : 

The schemes aims at recognising achievements 
of young sports persons showing outstanding 
performance at National and State levels. The 
scholarship Is of three categories : 

State level Scholarship, under which scholarship 
@ Rs, 450/- per month i.e. Rs. 5400/- per annum 
will be provided to sports persons excelling at 
State level. 

National level Scholarship, under which 
scholarship @ Rs, 600/- per month i.e. Rs. 7200/- per 
annum will be, provided to sports persons, 
excelling at National level. 

University/colleges level Scholarship under which 
scholarship @ Rs. 750/- per month i.e. 9000/- per 
annum will be provided to sports persons excelling 
in university and colleges. 

MINISTRY OF HUMAN RESOURCE DEVELOPMENT 

(a) 

(b) 

(c) 

Adult Education : 

National Literacy Mission has adopted the 
campaign model as the principal strategy for 
eradication of illiteracy throughout the country. The 
literacy campaigns are area-specific, time- bound 
and are delivered through voluntarism, cost-
effective and outcome-oriented methods. The 
National Literacy Mission alms at imparting 
functional literacy to the 15-35 age group in order 
to achieve the threshold, sustainable level of 75% 
literacy by the year 2005. 

Scholarshlps : 

The department of education administers 
scholarships/fellowship programmes meant for 
Indian students for further studies/research in 
different universities/Institutions in India and 
abroad. These Include programmes sponsored 
by the Government of India and those offered by 
foreign countries. 

Vocationaliaatlon of Secondary Education : 

The main objectives of the schemes are to 
enhance individual employability, reduce the 

mismatch between demand and supply of skilled 
manpower and provide an alternative for those 
pursuing higher education without particular 
Interest or purpose. There is also a centrally 
sponsored scheme of prevocational education at 
lower secondary stage for imparting training In-
simple marketable skills to the students of classes 
IX and X, to develop vocational interest and to 
facilitate students in making a choice of vocational 
courses at the higher secondary level. 

MINISTRY OF RURAL DEVELOPMENT 

(a) Jawahar Gram Samridhi Vojana (JGSY) : 

(b) 

(c) 

The scheme aims at the development of rural 
infrastructure at village level by restructuring the 
erstwhile Jawahar Rozgar Yogana (JAY). The 
primary objective of the scheme Is the creation of 
demand driven community village infrastructure 
including durable assests at the village level with 
a view to enabling the rural poor to have more 
opportunities for sustained employment. The 
secondary objective of JGSY· is generation of 
wages employment for the unemployed poor in 
the rural areas. The youth belonging to Below 
Poverty Line (BPL) families are also beneficiaries 
under the scheme. 

Swarnjayanti Gram SwarozgarYojana (SGSY) : 

The Swarnjayantl Gram Swarozgar Yojana 
(SGSY) has been launched w.e.I. April 1, 1999. 
By merging and integrating erstwhile programmes 
such as Integrated Rural Development 
Programme, Development of Women and 
Children in rural Areas, Training of Rural Youth 
for Sell-Employment, Supply of Improved 
Toolkits to Rural Artisans, Ganga Kalyan Yojana 
and Million Wells Scheme.The scheme aims at 
establishing a large number of micro enterprises 
In the rural areas with the objective of bringing 
every assisted family above the poverty Hne in 
three years. The group (SHG) approach which is 
central to the scheme can be adopted by rural 
youth for sustainable self-employment and income 
generation. 

Employment Assurance Scheme : 

The primary objective of the scheme is creation 
of additional wage employment opportunities 
during the period of acute shortage of wage 
employment through manual work for the rural 
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poor living below the poverty line. The secondary 
objective is creation of durable community, social 
and economic assets for sustained employment 
and development. The scheme is open to all the 
rural poor including the youth who are in need of 
wage employment. 

Development Commi881oner (Small Scale lnduatrle1): 

The Prime Minister's Rojgar Yojana (PMRY) was launched 
on 2nd Oct., 93 with the objectives of assisting educated 
unemployed youth In setting up seK employment venture during 
the VIII Plan and create employment opportunities. 

The educated unemployed youth within the age group of 
18-35 years (18-40 years for the NE States) having famlly 
income upto Rs. 24,000 p.a. (upto 40,000/- p.a. for North East 
States) are assisted to set up seK employment venture costing 
upto Rs. 1 lakh for business activities (upto Rs. 2 lakhs for other 
service activities) In all economically viable activities except 
direct agriculture operations. For partnerships, project costng 
upto Rs. 10 lakh are covered. 

MINISTRY OF SCIENCE AND TECHONOLOGY 

(a) 

(b) 

(c) 

Opportunities for Young Scientist• : 

The Scheme alms at motivating and encouraging 
young scientists to take up research and develop-
ment (R&D) as a career and to engage them In 
the field of science by providing opportunities for 
pursuing exciting and innovative research ideas, 
interaction and exchange of ideas with the 
scientific community at the national and 
international levels and their Involvement in 
national S& T development process. 

Kishore Vigyanik Protaahan Yojana : 

The scheme target the young science students 
at the school and college/M.Sc. level.The scheme 
provides tuition fees, scholarship and financial 
support to such students for various HR 
development activities that include orientation 
visits and summer training in R&D labs/Industries/ 
NGOs, participation in exchange programmes 
with other countries. publication of papers and 
reports, acqulstion of books and periodicals in 
science and technology etc. 

Young Sclentiata in Societal Programme• : 

The scheme aims at giving opportunities to young 
scientists for pursuing innovative research ideas 
tor solving day-to-day problems faced by the 

weaker sections of the society through application 
of S& T and for exchange of Ideas with scientists 
working in the voluntary sector. 

MINISTRY OF SOCIAL JUSTIC AND EMPOWERMENT 

(a) Prohibition and Drug Abuae Prevention : 

(i) 

(ii) 

(Iii) 

Ministry of Social Justic and Empowerment has 
formulated a three pronged strategy for tackling 
prohibition and drug abuse prevention having the 
following components : 

Building awareness and educating people about 
Ill effects of drug abuse. 

Dealing with the addicts through a well rounded 
up programme of motivation, counselling. 
treatment, follow-up and social reintegration of 
cured drug addicts. 

To Impart rehabilitation training to volunteers 
keeping In view to the need build up an educated 
cadre of drug abuse control operators 

MINISTRY OF URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION 

(a) Swarna Jayantl Shaharl Rozgar Vojna : 

The three Urban Poverty Alleviation Schemes, 
namely Urban Basic Services for the Poor 
(UBSP), Nehru Rojgar Yo1ana (NAY) and Prime 
Minister Integrated Urban Poverty Eradication 
Programme (PMI UPEP), have been subsumed 
In the scheme. The scheme alms to provide 
gainful employment to the urban unemployed or 
underemployed by encouraging the setting up of 
seHemployment ventures or provision ol wage 
employment. The urban poor youth are also 
potential beneficiaries under this scheme. 

DEPARTMENT OF WOMEN AND CHILD DEVELOPMENT 

(a) Adoleacent Girl• Scheme : 

(b) 

The scheme Is meant for adolescent girls In the 
age group of 11-18 years aimed at meeting their 
special needs of sett development, nutrition, 
health education, literacy, recreation and skill 
formation. 

Working Women Hostel• : 

The schemes aims at providing safe and 
Inexpensive hostel accommodation to working 
women. single, divorced, mamed and widowed 
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(c) 

(d) 

who migrate to town and cities, where employment 
opportunities are available. 

Support to Training and Employment 
Programme (STEP) : 

The scheme seeks to provide new upgraded skills 
to poor and assetless women in the traditional 
sectors of agriculture, serlcuiture, handicrafts, 
fisheries, daring, poultry etc. for enhancing their 
productivity and Income generation. 

Rashtrlya Mahila Kosh (RMK) : 

Ban on Matches Between India and Pakistan 

5432. SHRI UTTAMRAO PATIL: 

SHRI G. PUTTA SWAMY GOWDA: 

SHRI R.S. PATIL: 

Will the Minister of YOUTH AFFAIRS AND 
SPORTS be pleased to state: 

(a) whether Government have decided not to play 
any game viz. Cricket, Hockey etc. with Pakistan; 

(b) H so, the details thereof indicating the reasons 
It is a National Credit Fund for extending credit therefor; 

(e) 

facilities to the poor and needy women in the 
informal sectors. 

lndlra Mahila Yojana (IMY) : 

The scheme alms at holistic empowermer t of 
women by creating an organizational base for 
women to come together, to analyse and fulfil their 
needs through existing departmental 
programmes. 

MINISTRY OF LABOUR 

Training programmes run by Ministry of Labour 

A number of training schemes are being operated undE1r 
the Directorate General of Employment and Training (DGE& l) 
to ensure regular supply of skilled manpower to industry at 
different level. The schemes include vocational training, 
craftsmen training scheme and apprenticeship training 
programme. 

MINISTRY OF DEFENCE 

(A) National Cadet Corps 

The National Cadet Corps (NCC) created in 1948 by an 
Act of Parliament ls a scheme exclusively for the student 
youth. It is an inter-service organisation consisting of Army, 
Navy and Air Force units. It principal aims are set out as (i) 
development of leadership character, comradeship, spirit 
of sportsmanship and Ideal of service; (II) creation of a 
force of disciplined and trained manpower which in a 
national emergency could be of assistance to the country: 
and (iii) provision of training of students with a view to 
developing in them officer-like qualities and thus enabling 
them to obtain commission in the Armed Forces. 

Enrolment in the NCC is made in three divisions, namely, 
Junior Division, S:::-:ior Division, and Girls' Division. Girls' 
Division consists of Junior wings in schools and senior 
wings in colleges. 

(c) whether the Government are aware that same 
decision is being taken by the Pak-Government in thi& regard; 
and 

(d) If so, the reaction of the Government thereto ? 

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH 
AFFAIRS AND SPORTS (SHRI PON. RADHAKRISHNAN) : (a) 
and (b) No Sir, However, the Government has decided that India 
should not participate in cricket matches to be played at non-
regular venues for atleast three years. 

(c) and (d) No such communication has been received from 
Government of Pakistan. Hence, the question does not arise. 

[English} 

Barrage Across Tungabhadra River 

5433. SHRI S.D.N.R. WADIYAR : Wiii the Minister of 
WATER RESOURCES be pleased to state : 

(a) whether the Government have any proposal to 
construct a barrage across Tungabhadra River near Hammagi 
in Karnataka; 

(b) if so, whether the proposal has been lying pending 
with the Central Water Commission since 1998; and 

(c) if so, the steps taken to expedite the clearance? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY) : (a) Yes, 
Sir. 

(b) Comments of the various appraising agencies on 
the project proposal were sent between August. 199R arirl 
September, 1999 to the State Government. The Sta 
Government Is yet to respond to these comments. 

(c) Clearance of this project depends, inter-alia upon 
the compllance of the observations of various central appraising 
by the State Government. 
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Allotment of Optical Fibre 

5434. SHRI GUTHA SUKENDER REDDY: 

DR. N. VENKATASWAMY: 

Wiii the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the details of optical fibre allotted to each State 
during 2000-2001; 

(b) whether the Government have received any 
request from the State Governements for the allotment of optical 
fibre during 2001-2002; 

(c) if so, the details thereof State-wise; and 

(d) the action proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) State-wise 
details of optical fibre cable allotted to each state during the 
year 2000-2001 is given in the statement-I attached. 

(b) and (c) No, Sir. However, as per BSNL.:s plan, allotment 
to the circles for the year 2001-2002 Is given in the statement-
11 attached. 

(d) Global tenders and local tenders have been called 
to procure optical fibre cable required, so that the requirement 
of optical fibre cable of the circles could be met. 

SI 
No. 

, . 
2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Statement-I 

Allotment for the Year 2000-2001 

Telecom Circle 

2 

Andhra Pradesh 

Allotment In 
Kms 

3 

5500 

Andaman and Nicobar 65 

Assam 830 

Bihar, Jharkhand 3827 

Gujarat 8984 

Haryana 850 

Himachal Pradesh 850 

Jammu and Kashmir 000 

Karnataka 7900 

Madhya Pradesh 8690 

Chhatisgarh - -· - ------- ------ _ .. ---- ·-·· -- -· ----· -- - - --

2 3 

11. Kera la 3324 

12. Maharashtra, Goa 9600 

13. North East 300 
(Meghalaya, Mlzoram, 
Trlpura, Arunachal, Manlpur, 
and Nagaland) 

14. Orlssa 2100 

15. Punjab 1375 

16. Rajas than 9340 

17. Tamil Nadu 5200 

18. Uttar Pradesh (E) 6000 

19. Uttar Pradesh (W) 2000 
Uttranchal 

20. West Bengal, Sikkim 1480 

21. Chennai, TD 550 

22. Kolkata, TD 120 
··-·-·----- -·-- ...... ··- .. -..•.. --- ··----------····--·-·· ·-. 

Total 78885 
---·-···· ·-·-·----··- .. -- ·-· - .. ----.. ~--- _______ ,., - ·-· --........ 

In addition to above, tottowlng allotment waa given to Project 
Circles for Inter-State/Circle long distance network : 

Eastern Telecom Projects 4700 

Northern Telecom Projects 

Western Telecom Projects 

Southern Telecom Projects 

NE Task Force Telecom Projects 

St•ternent-11 

Allotment for the year 2001-2002 

5736 

5602 

5321 

300 

SI. No. Telecom Circle Allotment In Kms. 

1. 

2. 

3 

4. 

5. 

6 

2 

Andhra Pradesh 

Andaman and Nicobar 

Assam 

Blhar 

Jharkhand 

Gujarat 

3 

5900 

119 

700 

2975 

1275 

9600 
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2 3 
---------------·--·---------------------·---------

7. Haryana 1651 

8. Hlmachal Pradesh 1835 

9. Jammu and Kashmir 600 

10. Karnataka 6990 

11. Kerala 1600 

12. Madhya Pradesh 8588 

13. Chhatisgarh 3596 

14. Maharashtra, Goa 11500 

15. North ·East. I (Meghalaya) 
(Mlzoram and Trlpura) 555 

16. North East. II (Arunachal 
Manlpur and Nagaland) 295 

17. Orissa 3300 

18. Punjab 3722 

19. Tamil Nadu 3650 

20. Uttat Pradesh (E) 12400 

21. Uttar Pradesh (W) 1990 

22. Uttranchal 510 

23. West Bengal, Sikkim 4800. 

24. ChennalTD 800 

25. Kolkata TD 300 

26. Rajas than 9750 
. - ·---------- ·- ·-----··----· ····--·-·-------·----·--··---

Total 99001 

In addition to above, following allotment was given to Project 
Circles for Inter-State/Circle long distance network: 

Eastern Telecom Projects 

Northern Telecom Projects 

Western Telecom Projects 

Southern Telecom Projects 

NE Task Force Telecom Projects 

3500 

5000 

5820 

5860 

494 

Dlaparlty in Wagea In Public and Private Sector 

5435. DR. RAM CHANDRA DOME: 

SHRI LAKSHMAN SETH : 

SHRI SUBODH ROY : 

SHRI ANIL BASU : 

Wiii the Minister of LABOUR be pleased to state : 

(a) whether there has been any Increase in per capita 
real wages in public sector vis-a-vis private sector during the 
last decade; 

(b) whether a disparity has been observed between 
the wages of the above sectors; 

(c) if so, the reasons for such a disparity and the 
reaction of the Government thereto; and 

(d) the percentage of expenditure on wages out of 
the total expenditure In public sector separately? 

THE MINISTER OF STATE INTHE MINISTR\' OF LABOUR 
(SHRI MUNI LALL) : (a) Per capita emoluments of Public Sector 
employees In relation to enterprises and increase in average 
all India Consumer Price Index (1960-100) are given as follows : 

Year 

1990-91 

1991-92 

1992-93 

1993-94 

1994-95 

1995-96 

1996-97 

1997-98 

1998-99 

1999-2000 

·-------
Per Capita Emoluments Percentage 

increase in 
(Rupees) average Index 

····---····--------
49179 395.31 

56508 461.98 

64983 517.19 

72043 562.50 

82517 630.21 

106876 703.13 

110662 778.65 

129582 839.06 

138179 961.98 

166592 998.44 

The information on per capita real wages in respect of 
private sector are not maintained. 

(b) and (c) The disparity In the public sector and private 
sector is due to the difference In methods for determination of 
wages adopted by these sectors. The wage structure In the 
public sector Is governed by the guidelines Issued by the 
Department of Public Enterprises from time to time. In the case 
of prtvate sector, there are l'IO such guidelines and wages are 
determined by the employers out of their own profit. 

(d) The percentage of wages to total current 
expenditure In the public sector during 1998-99 was 23.88%. 
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Data Communication Faclllty 

5436. SHRI RAMJEE MANJHI : WHI the Minister of 
WATER RESOURCES be pleased to state : 

(a) whether his Ministry has sanctioned the 
installation of Data Communication Facility with EPABX In 
January 1992 at Central Water Power Research Station 
(CWPRS), Pune to improve the data communication through 
existing computer network; 

(b) if so, whether only 22 per cent ol the ultimate 
potential of 1200 extensions were utilized rendering a major 
part ol expenditure unfruitful; and 

(c) II so, the reaction ol the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY) : (a) Yes 
Sir. Ministry of Water Resources had sanctioned the Installation 
of Data Communication facility with EPABX in January 1992 at 
Central Water and Power Research Station (CWPRS), Puna. 
The scheme was meant !or replacing the then existing telephone 
network by a suitable state of the art network and providing 
telecommunication network for speech and data to meet 
requirement of voice communication among various officers 
and data communication between the main computer center 
and various laboratories. 

(b) and (c) No, Sir. In !act CWPRS has procured and paid 
for the hardware for 352 lines only out of the total capacity of 
1200 lines. The number of extensions installed and functional 
at present are 310 lines i.e. 88% of the available installed 
capacity. The remote access facility for data communication 
through EPABX has been tested and found useful. 

Sale of Bogus Tickets 

5437. SHRI SHIVAJI MANE :Will the MlnlsterofYOUTH 
AFFAIRS AND SPORTS be pleased to state : 

(a) whether the India-Australia Cricket series left 
behind one more controversy of a financial racket of thousands 
of bogus tickets sold in Goa; 

(b) if so, whether any inquiry has been coClducted In 
this regard: 

(c) 1f so, the details and the outcome thereof; and 

(d) the further steps taken by the Government so that 
such incidents not occur in future? 

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH 
AFFAIRS ANO SPORTS (SHRI PON. RADHAKRISHNAN) : (a) 
to (d) The information Is being collected from the Board of 
Control for Cricket in India (BCCt) and will be laid on the Table 
of the House. 

Telephone Connection• In Delhi 

5438. DR. 8.8. RAMAIAH: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether Mahanagar Telephone Nlgam Limited 
(MTNL) has announced a scheme of current telephone 
connection In few telephone exchanges In Delhl: 

(b) if so, the details thereof: 

(c) whether MTNL has received complaints regarding 
curruption In installation of said connections In the capital; 

(d) If so, the details thereof exchange-wise; and 

(e) the action taken by the MTNL agains' the errant 
employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) Yes, 
Sir. MTNL Delhi had announced a schedule for providing 
telephone connection within 7 days in specified localities of 
Delhl as per statement. 

(c) We have received complaints regarding 
corruption In installation of New Telephone connection in MTNL 
Delhi. 

(d) The total complaints received since 1.4.2000 
exchange-wise are as follows : 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12 

13. 

14. 

15. 

Name of Exchange 

Hauz Khas 

Nanglol 

Kanjawala 

Nehru Place 

Saraswati Vlhar 

Okhla 

Mayur Vihar-11 

Yamuna Vlhar 

Laxml Nagar 

ldgah 

Tis Hazari 

Pankha Road 

Na)afgarh 

Delhi Cann 

Dwarka 

Total 

No. of Cases 

2 

4 

3 

4 

2 

2 

27 
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(e) The allegations were not substantiated In 15 
cases and In remaining 12 cases there was circumstantial 
evidence of varying degree against 14 officials and action has 
been taken against them. 

Statement 

MTNL has introduced current telephone connections In the 
following exchanges pertaining to the locations mentioned 
exchange-wise as Indicated below :-

1. Central Exchange : Janpath, Kldwai Bhavan, Sena 
Bhavan, Rajpath, Lodh Road, Localities : All. 

2. Eaat 

ldgah Exchange/Gu/abi Bagh 

Localities : Gulabl Bagh, Sanjay Nagar, lnder Lok, Azad 
Market, Bahadur Garh Road, Main Sadar Bazar, Bartan 
Market, New Market, Roui Mandi, Sadar Thana Road, 

Area, Tri Nagar, Narang Colony, Ganesh Pura, Lekhu Nagar 
Loor Bagh, Kohat, Lok Vlhar, Chander Lok, Raj Nagar, 
Samrat Enclave, Jhulelal, Sandesh Vihar, Vasudha 
Enclave, Kapil Vlhar, N Block Shakurpur, Shakthl Nagar 
Exchange. 

Satyawati Colony, A/Vihar-111, Shankthl Nagar Extension, 
SFS flats Ashok Vlhar IV ODA Flats, A/Vlhar IV, Wazlrpur 
VIiiage, A B·I, B-11 Bl-IV. C·I Cll Blocks of A/Vlhar, BA, 
C.D.E.F. Blocks of ANlhar, A Block and Commercial 
Complex WPIA, B Block G.T. Kamal Road, A Block Derawal 
Nagar, A Block Gujranwala Town, Gur Mandi, New Gupta 
Road, Prlya darshnl Vlhar, lshwar Col. A&D Block, 
Mehendru Enclave, SSI SMI Rajasthan, Udyog Nagar, TPT 
Centre, A Block GTK, Shalimar Bagh, Halderpur, KP KP 
Complex, JP, HP, DP, BP and OD Block of Pitampura, Pura 
Delhi University, Mukherji Nagar, Nirankarl Col., Gandhi 
Vlhar. 

Outab Road, Multani Dhanda, Motla Khan, Nabl Kar.im, s North II: Uttari Pitampura Exchange 
Ara Kashan Road, D.B. Gupta Road, Paharganj (Shiela 
Cinema side), Choona Mandi, Pahar Ganj (Gali No. 1 to 
11) Rajguru Road, Amrit Kaur Market, Shid.,ura, East Park 
Road. Gaushala Marg, Dorlwalan. 

Delhi Gate Exchange Minto Road (RSU) 

Localities : Manak Bhavan, Dayal Singh Library, Mahabat 
Khan Road, Rouse Avenue, New Delhi Railway Station 
(Ajmerl Gate side), Thomson Road, Kamla Market, 
Shardanand Market, Sltaram Bazar, Press Road, Milito 
Road. Residential Complex, Rajnit Hotel. LNJP Hospital, 
Guru Nanak Eye Hospital, Pant Hospital, Chitli Quaber, 
Chooriwalan, Paharl Bhozla, Matia Mahal, Maliwara, 
Bhozpura, Gali Hira Nand, Gali Chhlplan, Nai Sarak (Delhi 
Gate Exch side) Katra Hardayal, Katra Piyarelal, Katra 
Ashrafi, Katra Mohan, Katra Nawab, N.S. Marg, Ansari 
Road, Lal Qulla, New Lajpat Ral Market, Cycle Market 
(Esplanade Road). 

Tis Hazari Exchange and Lothian Road (RSU) 

Localities: ISBT, Madrsa Road, Church Road, Old Court 
Compound GPO Compound. Angoorl Bagh, Lajpat Rai 
Market, Priyadarshni Colony, Kooncha Mahajan!, Old Sectt. 
Kooncha Natwa, Katra Satnarayan, Katra Nageen Chand, 
Katra Lacewan, Charkhewalan, Naya Bans. Tllak Bazar, 
Khari Baoli. 

3. Trana Yamuna : Jafrabad Exchange : Localities : Jafrabad 
Exchange area. 

4. North-1 : Keshav Puram Exchange 

Localities : Lawrence Road, Lawrence Road Industrial 

Localities : Whole Uttarl Pitampura 

Rohlnl exchange 

Localities : Avantlka Enclave, F.M.N.0. Blocks of 
Mangolpuri, Mangolpur Khurd, Rohlni. 

Saraswati Vihar Exchange 

Localities : C-1, C-2 West enclave Harit Niketan, Sansad 
Vlhar, Mausam Apptt. Mitra Vihar, Shivalik Apptt Rang 
Mahal Apptt. Xvler Apptt. 

Bad/I Exchange 

Localities: Sector 18, Rohlni Block A,B,C,D,E, Sector 15 
A,B,C,D, Block Modern Apptt Pusa Appm. Manav Vihar 
Group Housing Air Sector 16 A,8,F,G Blocks, Swaroop 
Nagar, Bhalaswa Dairy, Rajeev Nagar, Sanjay Gandhi 
Transport Nagar to Llbaspur on GTK Road) Kerakalan 
Khera Khurd Badll lndl. area (Ph-I & II) 

Bawana Exchange 

Localities : Villages : Bawana Pooth Khurd, Sultanpur 
Debas, Outab Garh, Harevali, Oachandl Border, Majra 
Oabas, Chandpur, Kateswara, Mungesh Pur, Darya Pur. 

OS/DC Exchange 

Localities : Blocks A. to H of DSIDC and Village Shahpur 
Garhl 

Main Exchange Nare/a (encl) 

Localities : Indira Colony, Bankner, Gautam Colony, Narela 
Mandi. 
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6. South-1 : 

Exchange : Chanakyapurl, Vasant Vihar, Vasant Kunj, 
Mah/palpur. 

Localities : all. 

7. South II: 

Nehru Place Exchange 

Localities : NP Complex, D,E.F. Blocks, East of Kallash, 
CC East of Kallash, Mount Kallash, Dayanand Colony, 
Vikram Vihar National Park, ODS Lajpat Nagar IV, Chlrag 
Enclave, Hemkunt Colony, Krishl Vlhar DOA.Flats, Masjld 
Moth GK-11, GK-Ill, NRI Mandakini, Nehru Apptt. 
Deshbandu Apptt. Baiaji Estate, L-1, L-11 block of DOA 
Kalkaji. 

Savitrl Nagar and Aalad Exchange 

Localities Soami Nagar, S Block PS Park, Shaikh Sarai 
Phase-I Sadhna Enclave, Aslad VIiiage P.S. Enclave 

Sadiq Nagar Exchange 

Localities : Ansal Plaza, Anandlok Andrews Ganj Extn. 
NOSE-II South Extn Plaza I and II Doctors Hostel Masjld 
moth. 

Okhla Exchange 

Localities : Maharani Bagh, Friends Colony, Kalindi Colony, 
New Friends Colony, Sarai Julena, lshwar Nagar, Sukdev 
Vlhar, Abdul Fazal Enclave, Zaklr Nagar, Gaffar Manjil 
(excluding Hazi Colony) Zaklr Bagh. 

Sarita Vihar Exchange 

Localities : A.D.E.L. Blocks Sarita Vihar, LIK Flats, Sarita 
Vihar Sec-7 and 8 Jasola Vlhar. 

Tehkhand Exchange 

Localities : ODA Flats, LIG and MIG Pul Pheladpur, FBC 
Blocks Okhla Phase-I, OSIOC phase-I 

Tughlakabad Exchange 

Localities : RPS Colony. 

8. Weat-1: 

Janakpuri Exchange 

B-1. B-3, B-3A, B-3B. B-1A, B-1B, B-1C NangllZall:> VHlage, 
Fateh Nagar Village, B-1 C Nangll Zalib VIiiage, Fatah 
Nagar, Community Centre, Prem Nagar, Guru Nanak Pura 
Shiv Nagar BA, BB, BE Block, Jall Road Bazar. C-3, C-3A, 
C-SA. C-SB, C-SC, C-SO, C-1, C-2 Pkt-12, C-20, C-1A, 
C-4A, C-4B, C-4C, C-4H, C-4B and Central Jail, Nari 
Niketan. Nirmal Chhaya, OTC Harl Nagar. 

Vikas Puri Exchange 

Localities : Kasho Pur, JJ-111, JJ-11, J-Block, Himglrt Apptt. 
Gujrawalan Aptt. Anand Kunj, Kangra Nlketan, KG-I, KG-ti 
Vlkas Kunj, Shakar Garden, New Krishna Park, AG-1 A 
Block Vikaspurl, C-Block Site II, Ill M Block, MG-1, A-1, 
A-2, A-2A, A-3, A-1 B, A-SA, A-58, A-SC, Asalatpur PG 
Block District Cantre, NPL Society, Laxmi Vlhar Aptt. DG-
1, Bondela, Kriahl Aptt. Jupltar Apptt. Nalanda Apptt. Police 
Line, Shlvam Apptt. Sunrlaa, OG-111, Panchdeep Apptt. 
Raksha Vlkas Apptt. Ever Shina Apptt. Lok Vlhar Apptt. 
Arjun Apptt. Charak Sadan, Maya Apptt. Mahlndera A'pptt. 
Prlya Apptt. Parmarth Apptt. F-Block, G-Block Soldlera 
Tower, Sonia Complex, GG-1, II, Ill, UIJWAL Aptt. Atrb< Aptt. 
H-1, H-11, H-111 Block Neal Kamal Apptt. Trlwanl NOMC 
Apartment. 

Delhi Cantt Exchange 

Localities : Dhaula Kuan, Part-I and ti Carrlapa Vlhar, Klrbi 
Place, Nav Sana Bagh-11, M.T.Llna, K.V.No. 3, C.B. Naralna, 
Basa Hospital, Pratap Chowk, Arjun Vlhar, Subroto Park 
R&R Hospital, Manakshah Marg, Mandlr Marg, Church 
Road, Kabul Lane, New DID Line, P&T Compound and 
Old Nangal. 

9. Weat-11: 

Exchange : Harl Nagar, Paachlm Vlhar. 

Localities ; All. 

Training F1clllty to Women Through NVTllRVTIS 

S439. SHRI SHEESH RAM SINGH RAVI : Will the 
Minister of LABOUR be pleased to state : 

(a) whether Directorate General of Employment and 
Training provides training facilities to women through NVTI/ 
RVTls: 

(b) If so, whether these institutions are not fully 
equipped and have vacant posts of teachers: and 

(c) If so, the measures taken by the Government to 
fill up the vacant posta expeditiously? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL) : (a) Directorate General of Employment 
and Training provides training facilities for women through the 
National Vocational Training Institute at NOIDA and Regional 
Vocational Training Institutes located in different parts of the 
country. 

(b) and (c) Tha!.18 Institutes have been provided with the 
required machinery and equipment as per standard norms laid 
down by the National Council for Vocational Training, except In 
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the case of a few newly introduced trades. There have beert 
difficulties, however, in filling up all the sanctioned posts of 
training staff and the matter Is being continuously pursued with 
the concerned agencies. 

Poat Office Building• In Rural Areas 

5440. SHRI VIRENDRA KUMAR : Will the Minister of 
COMMUNICATIONS be pleased to state : 

(a) whether the Government have any proposal to 
construct Post Office buildings in rural areas; 

Kendras (PSSK) in Gram Panchayats for which space for 
operation is provided by Panchayat. 

Plantation of Mangroves In Coastal Area• 

5441. SHRI PRABHAT SAMANTRAY : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether the Government propose to increase 
plantation of mangroves in the Coastal areas in the country; 
and 

(b) If so, the programmes drawn up for each Coastal 
(b) if so, the estimated requirement of fund for the State to Increase mangrove plantation during the Ninth Plan 

purpose; 

(c) whether his Ministry has sent any proposal to the 
Finance Ministry in this regard; 

and the funds earmarked therefor for each of the States? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) Yes, Sir. 

(d) if so, the response of the Finance Ministry thereto; (b) Conservation of Mangroves Is one of the Thrust 
and 

(e) the year by which the Government propose to 
complete and modernise post office buildings In the rural areas 
in each State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (e) Yes, 
Sir. The Government proposes to construct post office buildings 
in rural areas and modernize them as per operational priorities 
and availability of planned resources. Moreover, most of the 
basic postal infrastructure in rural areas consists of Extra 
Departmental Branch Post Offices for which premises are 
provided by the Extra Departmental Branch Postmasters. 
Expansion of Postal Network in rural areas has also been 
undertaken in the form of opening of Panchayat Sanchar Seva 

Areas identified by the Ministry during the Ninth Five Year Plan. 
On the recommendations of the National Committee on 
Mangroves and Coral Reefs, 30 Mangrove areas spread over 
9 Coastal States and Union Territories in the country have been 
identified by the Ministry for Intensive conservation and 
management. Financial assistance is e~ended to the respective 
States/Union Territories for Implementation of Management 
Action Plans. The activities Include survey and demarcation, 
regeneration and afforestation of Mangroves, protection 
measures and eco-development activities including education 
and awareness related to conservation of Mangroves. Status 
of grants released to the respective State Governments/UTs 
for implementation of Management Action Plans on Mangroves 
during the Ninth Five Vear Plan (1997-1998 to 2000-2001) is 
given In the statement attached. 

Statement 

State-wise status of Grants released to the respective State Governments/UTs for implementation of Management Action 
Plans on Mangroves during the Ninth Five Year Plan (1997-98 to 2000-01) 

(Rs. in lakhs) 
··--· ·-----···-·· ~-·-· ------------------- . ----------------·--··----···-·-·-···-·~ ---- -- ·---·· .. -·-·------·-.. --. --
s. 
N. 

1. 

2. 

State 

2 

West Bengal 

Or Issa 

Mangrove 
Area 

3 

Sunderbans 

Bhitarkanlka 

Mahanadi 

Subernrekha 

Devi 

1997-
1998 

4 

66.82 

1998-
1999 

5 

63.60 

1999-
2000 

6 

44.95 

17.56 

26.50 

2000-
2001 

7 

23.50 

17.25 

Total 

8 

175.37 

17.56 

26.50 

23.50 

17.25 

State 
Total 

9 

175.37 

·-----------·--··--· -----~-· -····-·-······-·------- -··- . ------·--·--···--- .. -- -----·-·-· ·- . 



297 Written Answers VAISAKHA 3, 1923 (Saka) To Quastlone 298 

-··----- ------------- ·-----·------------------· -·---···------··-· 
2 3 4 5 6 7 8 9 

--·- --·-------···· --·-----------------· ·--·-·-·-·------------·····-·---· ----··--·-------·---~---·····--· ---··--··--. ---- ------·---
Dhamra 15.00 15.00 

99,81 

3. Andhra Pradesh Coring a 10.65 31.20 41.85 

Krishna 8.87 14.39 23.26 

East-Godavarl 8.50 14.28 22.78 

87.89 

4. Tamil Nadu Plchavaram 10.62 10.60 4.74 16.00 41.96 

Muthupet 8.40 11.46 64.00 83.88 

Ramnad 4.70 4.70 130.52 

5. Maharashtra Achra-Ratnaglrl 9.88 9.88 

Devgadh-Vijaydurga 9.74 9.74 

Mumbra-Dlva 26.41 26.41 

Valtama 14.05 14.05 

Kundallka-Revdanda 13.52 13.52 

Vasai-Manorl 11.79 11.79 

Shreevardhan-
Varal-Kalsurl 13.49 13.49 98.88 

6. Goa Goa 8.20 8.95 8.95 12.45 38.55 38.55 

7. A&N Islands North· 16.88 7.64 24.52 
Anda mans 

Nicobar 4.00 4.00 28.52 

B. Gujarat GuH of Khambat 21.64 21.64 
Gulf of KU1ch 66.47 66.47 88.11 

··--------- ·--·------··-··----- -··----------·--·---------·--·----------·--.. - ··-·-· -·-·- --···------ .... -· ---------· 
Total 102.52 119.57 124.04 401.52 747.65 747.65 

--·---- -·-··--····- ·- -·-----·-----------------------··-·· ······-------·-------··-. -- ·-------------------· 
(Trans/at/on] 

Harvesting of Rein Weter 

5442. SHRIMATI JAS KAUR MEENA : Will the Minister 
of WATER RESOURCES be pleased to state : 

(a) whether schemes are lying pending for harvuting 
the rain water of the rivers of Rajasthan, Gujarat and Madhya 

Pradesh; 

(b) if so, the schemes formulated for harvesting the 
rain water to save Rajasthan from drought and make available 
water in the State; and 

(c) the time by which the Indira Jalothan Yojana Is 

likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY) : (a) Ther• 
Is one proposal of construction of Earthen Dam and ponds In 
Chlrwara Block of Jhunjhunu district of Rajasthan pending with 
the Central Ground Water Board. 

(b) The Central Ground Water Board la Implementing 
a Central Sector Scheme on "Studies on Art"lclal Recharge of 
Ground Water" on pilot basis with a view to uses• the efficacy 
of various recharge structure In some ·over-exploited' and 'Dark' 
blocks of the country. The Government has earmarked an 
amount of Rs. 25.00 crore during the IX Five Year Plan for the 
scheme. Under this scheme, the Central Ground Water Board 
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has formulated and approved 11 schemes of rain water 
harvesting and artificial recharge of ground water for the State 
of Rajasthan. The Department of Agriculture and Cooperation 
is Implementing a Centrally Sponsored Scheme namely, Macro 
Management Scheme In the States covering Rajasthan, Gujarat 
and Madhya Pradesh. Construction of water harvesting 
structure is one of the component of this scheme. 

(c) The information Is being collected and will be laid 
on the Table of the House. 

[English] 

Telephone Service, Basic Telephone Service, Internet Service 
etc. Multlpoly will drive the licensees to use state-of-the-art 
technology In order to offere Improved/cost effective service to 
their customers in a competitive environment. The licence 
agreements also specify digital technology as per International 
Telecommunication Union/Telecom Engineering Centre 
standards to be used for providing the service, such as for 
Cellular Mobile Telephone Service. 

(b) and (c) Licences are granted to the Indian registered 
companies, foreign equity participation is permitted upto 49% 
In most of the services. Any proposal by a foreign partner 

Motor VehiclH Act, 1988 regarding technology is an Internal matter of any company. 

5443. SHRI ANANTA NAYAK :Wiii the Minister of ROAD Farakka Barrage Project 
TRANSPORT AND HIGHWAYS be pleasd to state : 

5445. SHRI ABUL HASNAT KHAN : Will the·Minister of 
(a) whether the Government propose to amend the WATER RESOURCES be pleased to state : 

Motor Vehicles Act, 1988; 
(a) whether under Farakka Barrage Project the 

(b) if so, the details of new provisions proposed to construction of two bridges on the feedar canal at Amuha and 
be incorporated In the New Motor Vehicles Act; and 

(c) the steps taken by the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI) : (a) Yes, Sir. 

(b) and (c) Suggestions from various quarters regarding 
changes in the Motor Vehicles Act, 1988 have been received 
and these are under examination with a view to undertake a 
comprehensive amendment of Motor Vehicles Act. No final view · 
in this matter has yet been taken. 

World Class Technology In Telecom Sector 

5444. SHRI RAMANAIDU DAGGUBATI: 

PROF. UMMAREDDY VENKATESWARLU: 

SHRI K. YERRANNAIOU: 

Will the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether world class technology has not yet been 
brought into the country by the existing private telecom units; 

(b) if so. whether the Government have received any 
proposal from the foreign units in this regard; and 

(c) if so. the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) Sir, multiple 
licences have been granted In different service areas of the 
country for various telecom services. such as, Cellular Mobile 

Ghoraipara ghats is under the consideration of the Government; 
and 

(b) 
completion? 

if so. the details thereof alongwith time taken for 

THE MINISTER OF STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY) : (a) and 
(b) There is no proposal to take up construction of the two road 
bridges at Amuha and Ghoraipara in the Ninth Five Year Plan. 

National Child Labour Projects 

5446. SHRI A. VENKATESH NAIK: Will the Minister of 
LABOUR be pleased to state: 

(a) the number of National Child Labour Project 
approved by CCEA for the Ninth Five Year Plan: 

(b) the number of National Child Labour Projects set 
up for the rehabilitation of working children, locations-wise and 
State-wise; and 

(c) the funds allocated by the Government for the 
rehabilitation of working children during 1998-99, 1999-2000 
and 2000-2001? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) The Cabinet Committee on Economic 
Affairs (CCEA) in its meeting held on January. 1999 approved 
Increase in the number of National Child Labour Projects 
(NCLPS) to 100 for the duration of Ninth Five Year Plan. 

(b) Government has sanctioned 100 NCLPs in 13 
States for rehabilitation of working children. District-wise details 
of the NCLPs are given in the statement attached. 



301 Written Answers VAISAKHA 3. 1923 (Saka) To Questions 302 

(c) The funds released to the National Child Labour 
Porjects for rehabilitation of working children during the last 
three years are as follows : 

Year Amount 

1998-99 

1999-2000 

2000-2001 

Rs. 2731.21 lakh 

Rs. 3796.78 lakh 

Rs. 3798.24 lakh 

Statement 

List of National Child Labour Projects running In 13 States. 
(Total Projects in Operation : 100) 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

Andhra Pradesh : Anantapur, Chlttor, Cuddapah, 
East Govdavari, Guntur, Hyderabad, Karlmnagar, 
Kurnool, Medak. Nalgonda, Khammam, Nellore, 
Nizamabad, Markapur, Ranga Reddy (Including 
M. V. Foundation), Srikakulam, Vizianagaram, 
Vishapatnam, Warrangal, West Godavarl, 
Mahaboobnagar, Adllabad. (22) 

Blhar: Nalanda, Saharsa. (2) 

Jharkhand : Garwah, Sahlbganj, Dumka, Jamui, 
Pakur, West Singhbhum (Chalbasa). (6) 

Karnataka : Bljapur, Raichur, Dharwad. 
Bangalore Rural, Bangalore Urban. (5) 

Madhya PradHh: Mandsaur, Gwalior, Ujjain. (3) 

Chattlsgarh : Durg, Bilaspur, Rajnandgaon, 
Surguja, Raigarh. (5) 

Maharashtra : Solapur, Thane. (2) 

OriHa : Angul, Bargarh, Bolangir, Deogarh, 
Gajapati (Udaigirl), Ganjam, Jharsuguda, 
Kalahandl, Koraput, Malkanglrl, Mayurbhanj, 
Nabarangpur, Nuapada, Rayagada, Sambalpur, 
Sonepur, Cuttack, Balasore. (18) 

Rajaathan : Jaipur, Udalpur, Tonk, Jodhpur, 
Ajmer, Alwar. (6) 

Tamil Nadu : Chidambarnar (Tuticorin), 
Coimbatore, Dharmapuri. Kamrajar 
(Virudhunagar), Vellore, Pudokkotai, Salem. 
Tiruchlrapalll, Tirunelveli. (9) 

Uttar Pradeeh : Allgarh (including DCCW, 
Aligarh). Firozabad (DCCW Firozabad). 
Moradabad (DCCW Moradabad), Varanasi, 
Mirzapur, Bhadohi, Bulandshahar (Khurja), 

12. 

13. 

Allahabad, Kanpur (Nagar), Saharanpur. 
Azamgarh. (11) 

West Bengal : Burdwan, Dakshln Dlnajpur, 
Mldnapore, North 24-Parganas, South 24-
Parganas, Uttar Dinajpur, Murshldabad, Calcutta. 
(8) 

Punjab : Jalandhar, Ludhiana, Amritsar (3) 

Celling on Payment of Bonus 

5447 SHRI SWADESH CHAKRABORTY: 

SHRI SUNIL KHAN: 

SHRI RUPCHANO MURMU: 

Will the Minister of LABOUR be pleased to state: 

(a) whether the Trade Unions have been demanding 
to remove the eliglblllty limit and calculation celling under the 
Payment of Bonus Act, 1965; 

(b) II so, the reaction of the Government thereto: and 

(c) the time by which a decision Is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR 
(SHRI MUNI LALL) : (a) to (c) The Trade Unions have been 
demanding from time to time that eligibility limit and calculation 
ceiling under the Payment of Bonus Act, 1965 should be 
removed. The Government Is seized of their demands. 

Upgradatlon of State Highway Into Four Lane 

5448. SHRI G.S. BASAVARAJ: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether the Karnataka Government has sent any 
proposal to union Government for upgradation of State Highway 
between Bangalore and Mangalote into four-lane expressway 
on a seven year contract basis; 

(b) if so, whether the National Highways Authority of 
India has agreed to this proposal; 

(c) If so, the detalls thereof; and 

(d) the time by which the final decision Is likely to be 
taken In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI) : (a) No, Sir. 

(b) to (d) Do not arise. 

lndo-Bengla Joint River Commleelon 

5449. SHRI K.P. SINGH DEO : Wiii the Minister of 
WATER RESOURCES be pleased to state : 
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(a) the number of meetings of lndo-Bangla Joint River 
Commission held since 1996; and 

(b) the decisions arrived at the meetings on sharing 
of Ganga water by both the countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY) : 
(a) Three meetings of lndo-Bangladesh Joint River Commission 
(JRC) have been held between India and Bangladesh since 
1996. 

(b) The sharing of Ganga waters at Farakka between 
India and Bangladesh during the lean season (1st January to 
31st May) every year since the signing of the Treaty has been 
discussed in all the three meetings of RJC. It was also agreed 
during these meetings that sharing of Ganga waters at Farakka 
will be done as per the stipulations of the Treaty signed between 
the two countries In December, 1996. 

[Tra nslatlon] 

Telephone Facility 

5450. SHRI RAJO SINGH : 

SHRI NAGMANI : 

Will the MINISTER OF COMMUNICATIONS be 
pleased to state : 

(a) the number of villages having telephone facility 
in Jharkhand State as on date, district-wise; and 

(b) the time by which this facility Is likely to be provided 
in the ramainlng villages of the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) 7003 villages 
in Jharkhand State are having telephone facility as on 1/4/2001 
as per details given below : 

SI. No. Secondary Switching No. of VIiiages having 

1. 

2. 

3. 

4. 

5. 

6. 

Area (SSAVDistrict Telephone Facllity 
- -·· -··---------------·---·------

Daltanganj 

Dhanbad 

Dumka 

Hazarlbagh 

Jamshedpur 

Ranchi 

Total 

718 

1220 

1195 

1346 

1136 

1388 

7003 

(b) All the remaining villages in the Jharkhand State 
are proposed to be provided with telephone facility by March, 
2002. 

[English] 

Rubberlaation of National Highway• 

5451. SHRI T. GOVINDAN : Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state : 

(a) whether the Government have decided to make 
rubberised the main National Highways In the country; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government have received any such 
proposal from Kerala Government; and 

(d) if so, the position thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI) :(a) and (b) In order to provide more durable and 
better performing roads, the Government has decided to 
introduce the use of rubber/polymer modified bitumen in at least 
10% of periodical renewal works of National Highways and also 
in bltumenous wearing course of original works on heavily 
trafficked sections of National Highways. State-wise details are 
given In the statement attached. 

(c) 

(d) 

No Sir. 

Does not arise. 

Statement 
-·----···-----·---------------------

SI No. Name of State Length (in Kms.) with use of 

modified bitumen. --- --·· .. ·-------------·-·------·--
1. Andhra Pradesh 43.400 

2. Chhattishgarh 5.000 

3. Chandigarh 0.820 

4. Gujarat 25.500 

5. Haryana 41.387 

6. Maharashtra 43.600 

7. Madhya Pradesh 37.000 

8. Meghalaya 4.000 

9. Nagaland 3.000 

10. Punjab 29.750 

11. Rajas than 91.500 

12. Tamil Nadu 2.615 

13. Uttar Pradesh 41.500 
----~---------~---···-
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Outstanding Dues 

5452. SHRI KIRIT SOMAIYA: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the MahanagarTelephone Nigam Limited 
has appointed some agents to recover dues from the 
subscribers; 

(b) if so, the details thereof; and 

(c) the amount due against subscribers at present in 
Delhi and Mumbai? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) No, Sir. 

(b) Does not arise In view of (a) above. 

(c) Outstanding dues against telephone subscribers 
as one 31-1-2001 is as under: 

Delhi Rs. 601.86 crores 

Mumbai Rs. 393.28 crores 

[Translation] 

Construction of Houses for Beedl Workers 

education in Uttar Pradesh; and 

(b) If so, the details thereof and the steps taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) There 
is a proposal to provide 7 ,50,000 telephone connections, 
Internet Nodes to all Secondary Switching Areas (SSA's) and 
Reliable Media including optic.al fibre to all major exchanges 
during 2001-2002 in Uttar Pradesh by Bharat Sanchar Nlgam 
Limited (BSNL). There is no plans regarding the use of Very 
Small Aperture Terminals (VSNL) In KU band during 2001-2002 
in Uttar Pradesh by BSNL. 

Use of Stimulants by Sports Pe,..nna 

5455. SHRI RAMDAS ATHAWALE: Wiii the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Delhi High Court has recently 
expressed strong displeasure on the attitude of the Union 
Government and the Sports Authority of India for not furnishing 
the details of the action taken against the sports persons who 
have been found guilty of using stimulants; 

(b) if so, the details thereof alongwith reasons 
5453. SHRI RAMANAND SINGH : Will the Minister of therefor; 

LABOUR be pleased to state: 

(a) whether the Government have formulated any 
scheme for construction of houses for beedi workers in Madhya 
Pradesh; 

(b) whether any scheme has been cleared for 
construction of houses for beedi workers in Maihar and Nagod 
towns of Satana district; and 

(c) if so, the progress made in this regard? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) Yes, Sir. Government have formulated 
an Integrated Housing Scheme for beedi and Mine Workers in 
the country. 

(b) and (c) Sanctions have been issued for financial 
assistance to Beedi workers for con~truction of 250 houses 
each In Maihar and Nagod in Satana district. 

Communication• Development Programmes 

5454. SHRI JAi PRAKASH : Wiii the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether there is any proposal to provide 
infrastructure for the development of communications and IT 
network and latest KU band technology and to promote distance 

(c) whehter the Government have taken/propose to 
take any action against the sports persons found guilty of using 
stimulants; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH 
AFFAIRS AND SPORTS (SHRI PON. RADHAKRISHNAN): (a) 
and (b) No, Sir. However, the Hon'ble Delhi High Court asked 
Indian Olympic Association and Sport Authority of India to 
provide the names of persons who have been assessed positive 
during the testing. 

(c) and (d) The Government is amending the provisions of 
existing scheme of assistance to National Sports Federation 
(NFS) wherein the Government is putting the condition thitt in 
order to be entitled to grants, the federations are required to 
furnish a certificate regarding use of prohibited substances by 
sports persons. 

[English] 

Zudpl Jungle In MaharHhtra 

5456. SHRI NARESH PUGLIA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Chief Minister of Maharaahtra met 
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him recently and discussed the Zudpi Jungle problem in the 
State: 

(b) 

(c) 

if so, the details thereof; 

the action taken so far by the Government in this 

(a) whether the Government have formulated any 
plan to ensure the toolproof safety for workers In mines and to 
achieve the ambitious goal of zero accident level; 

(b) if so, the details thereof; 

regard; and (c) whether the Government have issued any guide-

(d) the time by which the Zudpi jungle issue is likely 
to be resolved? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAAL U): (a) to (d) The High Power Committee 
constituted by the Ministry to resolve the Issue of Zudpi jungle 
land in Maharashtra had identified 1,78,525 ha. Zudpi jungle 
land with Revenue Department. Out of this 32,229.81 ha. was 
fragmented holding not suitable for forestry, 27 ,507 .34 ha. was 
under encroachment and 26,672.13 ha. was already under other 
non-forest uses thereby adding upto 86,409.28 ha. The 
Committee have recommended that the Government of India 
should give permission under Forest (Conservation) Act for de-
notification of this 86,409 ha. Zudpl land. It also identified 92,115 
ha. Zudpi land sultablA for forestry and recommended Its 
notification as Reserved Forest/Protected Forest. 

The Central Government after examining the report of the 
Committee, communicated Its decision to the State Government 
vide its letter No. 4-8/87-FC dated 15.9.2000 to allow 32,230 
hectare of fragmented/patchy Zudpl jungle to be recorded as 
revenue land subject to the condition that it will be used for 
pasture and grazing purpose only and In no case it should be 
used for construction and mining. The State was also directed 
to notify 92, 115 hectare as Reserved Forest/Protected Forest. 
Regarding the other two categories of Zudpl jungle i.e. land 
under encroachment and land already diverted for non-forestry 
use after 1992, the Ministry had already requested the State 
Government vide its letter no. 4-8/87-FC dated 12.02.92 to 
submit specific separate proposals for regularisation of the same 
as also for making mutation in revenue records In respect of 
patchy/fragmented holdings not suitable for management as 
forests. 

At the recent meeting the Chief Minister, Maharashtra was 
apprised of the statutory requirement under the Forest 
(Conservation) Act, 1980 and further progress will depend on 
the time taken by the State to submit the said proposals 
complete In all respects. 

[English] 

Safety of Mine Worke1'9 

5457. SHRI M.V.V.S. MURTHI: Wiii the Minister of 
LABOUR be pleased to state: 

lines/directions to ensure the safety of mines workers; 

(d) if so, the details thereof; and 

(e) the time by which the goal of zero accident level 
in mines is likely to achieve? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) to (e) Mining Is a hazardous occupation. 
Condition of the working area with respect to roof/sides keeps 
on changing as the excavatlon/drlvages are extended into the 
new ground where the geo-mining conditions may be different. 

Provisions for safety of persons employed In mines are 
contained in the Mines Act, 1952, and the Rules and Regulations 
framed thereunder. The safety laws are kept under constant 
review and amended from time to time. The Directorate General 
of Mines Safety also issues guidelines in the form of circulars 
to the management for improving safety rrieasures. These 
provisions are required to be complied with by the mine 
managements. The officers of the Directorate General of Mines 
Safety Inspect the mines periodically to oversee the status of 
compliancy with the safety provisions and to take action as 
provided for under the mine Act, 1952, In case of default. Zero 
rate of accident in mines is very.difficulty to attain. 

However.efforts are made to minimize accidents in mines 
through various Initiatives by Directorate General of Mines 
Safety. 

Besides the legislative measures, the Government is 
promoting a number of other Initiatives, such as: 

(a) Conference on Safety in mines, 

(b) Self-regulation by managements, 

(c) Workers' participation In $afety management, 

(d) Tripartite and Bipartite reviews at various levels, 

(e) 

(f) 

(g) 

[Translation] 

Training of work persons, 

Observance of safety weeks and Safety 
campaigns, 

National safety Awards. 

Refund of Exceaa Amount to Con•umel'9 

5458. SHRI RAMJI LAL SUMAN: 

SHRI ZORA SINGH MANN: 
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Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the cellular telephone operators In Delhi 
and Mumbai have refunded the excess amount charged from 
the consumers; 

(b) if so, the details thereof; 

(c) the details of excess amount charged from the 
consumers In these cities during the recent past; and 

(d) the date on which this amount has been 
refunded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (d) The 
Telecommunication Tariff (Twelfth Amendment) Order, 2001 
notified on 25.1.2001 by Telecom Regulatory Authority of India 
(TAAi) specifies the amount of refunds that shall be made by 
cellular service providers to subscribers of cellular mobile 
service as a result of reduction in license fee. The Order contains 
the amount of refund of rental par subscriber as well as refund 
per minute of use by the subscriber for each company. The 
aggregate refund amounts for each company and for each 
service area will depend upon Individual subscriber usage 
during the relevant period. The refund to subscribers in all 
service areas by each company Including Mumbai and Delhl 
are to be completed within a period of 4 months beginning 1st 
April, 2001. The methodology for providing refunds has been 
specified In Telecommunication Tariff (Twelfth Amendment) 
Order, 2001. A report on actual amount refunded in each service 
area is required to be provided to TAAi at the end of the 
stipulated period of 4 months beginning 1st April, 2001. The 
exact details of the refund effected will be available In due course 
after the service providers submit their report to TAAi. 

[English] 

la.ulng of 08 

5459. SHRI HARIBHAI CHAUDHARY: Wiii the Minister 
of COMMUNICATIONS be pleased to state: 

(a) whether OB Is issued on the day of booking of a 
new telephone connection; 

(b) if so, the number of OBs Issued and the number 
of new telephone connections out of the total provided In Gujarat 
during the last six month; 

(c) the reasons for delay In clearing the pending 
telephone connections; and 

(d) the time by which these connections are likely to 

be provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Sir, no specific 
time period has been prescribed. OBs are issued as early as 
possible. 

(b) In Gujarat, during the last six months. 3,08,796 
OBs were issued and 3,12,796 telephone connections were 
provided which includes execution of carried forward OBs as 
well. 

(c) The delay in clearing the pending telephone 
connections is due to the following reasons: 

(I) Area technically not feasible. 

(ii) 

(iii) 

Delay In getting permisslon from railway 
and local authority for laying underground 
cable. 

Non-availability of connectable capacity. 

(d) It is planned to clear the pending OBs as of 
1.4.2001 progressively during the current financial year. 

8Hlc Telecom Service Llcencee to Modi Group 

5460. SHRI IOBAL AHMED SARADGI: 

SHRI Y.S. VIVEKANANDA REDDY: 

Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Modi Group has applied for basic 
telecom service licences in a big way; 

(b) If so, the details thereof; 

(c) the number of applications received so far by the 
Department of Telecommunications (DoT) from the said Group 
for basic telecom licences; and 

(d) the time by which a final decision is likely to be 
taken in thla regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) to (c) Mis. M?di 
Corp limited has applied for licence to provide Basic Telephone 
Service In ten Service Areas viz., Punjab Karnataka. West 
Bengal, Delhi, Maharashtra, Gujarat, Rajasthan, Haryana, 
Andhra Pradesh and Tamil Nadu. 

(d) Final decision Is subject to rectification of 
deficiencies In the applications of the company with reference 
to the Guidelines dated 25.1.2001 on the subject. 

Construction of Dam• 

5461'. SHRI DILIPKUMAR MANSUKHLAL GANDHI: Will 
the Mlnf&ter of WATER RESOURCES be pleased to state: 
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(a) the places where big dams have been constructed storage capacity to be provided therein? 
in the country as on February 28, 2001; THE MINISTER OF STATE IN THE MINISTRY OF WATER 

RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): (a) to (e) 
The details of 48 numbers completed and 9 numbers ongoing 
large dams of height 100 m and above or with storage capacity 
1 billion cubic metre (b.c.m.) or more have been given In the 
enclosed statement. The completion of ongoing large dams is, 
inter-al/a, linked to the provision of adequate funds by the 
respective State Government and removal of bottlenecks, if any. 

(b) the storage capacity of each dam; 

(c) the total areas of land being used for storage at 
each dam; 

(d) the place where big dams are under construction 
at present; and 

(e) the time fixed for completion of each dam with 

Statement 
···- -·-·-· -------- -·-·-·····----·-·-"'··------·· ·---·--··--------·-·---·-·----

SI.No. Name of dam 

2 

Year of 
completion 

3 

Gross capacity of 
reservoir (b.c.m.) 

4 

Ref\ervolr 
area(km. 

square) 

5 
··- -- -- ---·- ··------------------------------·--------------·----------··----------·-···--------

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

Andhra Pradesh 

Nagarjunasagar Dam 

Sriramasagar 

Srisailam H.E. Project 

Blhar 

Malthon Dam 

Panchet Hill 

Gujarat 

Ukai 

Kadana 

Himachal Pradesh 

Bhakra Dam 

Beas Dam 

Chamera 

Jammu and Kaahmlr 

Salal 

Karnataka 

Krishnarajasagar 

Tungabhadra 

Bhadra Dam 

Linganamakki Dam 

Malaprabha 

1960 

1977 

1984 

1957 

1959 

1972 

1979 

1963 

1974 

1994 

1987 

1931 

1953 

1953 

1965 

1973 
' 

11.56 

3.17 

8.72 

1.36 

1.50 

8.51 

1.54 

9.62 

8.57 

0.39 

0.285 

1.37 

3.76 

2.02 

4.44 

1.07 

284.90 

450.82 

616.00 

106.2 

152.81 

168.35 

260.00 

9.50 

9.37 

129.00 

390.00 

117.30 

316.65 

129.50 
- -··- - ----- .•... -·-·-··--· -- -------------·-···------ -------- ----- ------ c: ----- -- ··----····· -- ----·-- ..• ·----·- . -··---- ... ··-·-------- .. - - -·-··· ··----· 
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17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

Written Answers 

2 

Kldkal 

Narayanpur 

Hemavathy Project 

Supa 

Mani 

Lakhya 

Almatti 

Kera la 

Kakkl Dam 

ldukki Dam 

Cheruthoni 

Kulamavu 

ldamalayar 

Madhya Pradeah 

Gandhisagar 

Tawa 

Hasdeo Bango 

Bargi 

Maharaahtra 

Koyna 

Palthan 

Ujjani 

lsapur 

OrlHa 

Hirakund 

Salandi 

Ba lime la 

Rengall 

Upper Kolab 

Rajaathan 

Ranapratapsagar 

Tamil Nadu 

Mettur Dam 

VAISAKHA 3, 1923 (Saka) 

3· 

1977 

1982 

1983 

1987 

1988 

1994 

1966 

1974 

1976 

1977 

1985 

1960 

1975 

1964 

1976 

1981 

1982 

1957 

1972 

1977 

1985 

1985 

1968 

1934 

4 

1.44 

1.07 

1.05 

4.18 

1.01 

0.245 

6.43 

0.46 

1.99 

1.99 

1.99 

115 

7.32 

2.31 

3.42 

3.92 

2.80 

2.85 

3.14 

1.25 

8.10 

5.73 

3.61 

4.40 

1.22 

2.90 

2.71 

To Questions 314 

5 

78.00 

132.00 

91.60 

123.00 

57.00 

5.72 

790 

17.51 

59.83 

59.83 

59 83 

28.30 

660 

200.55 

273 

115.00 

398.00 

306.50 

727.00 

32.30 

160.08 

353.00 

125.00 

198.29 

153.46 



315 Written Answers APRIL 23, 2001 To Questions 316 

---------- -- ---------------------------------- ----- --· ------------·-··----·----

44. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 

55. 

56. 

57. 

2 

Sholayar Dam 

Uttar PradHh 

Ramganga 

Matatlla 

Rajghat 

West Bengal 

Kangsabati 

Andhra PradHh 

Somasila 

Kandleru 

Blhar 

lcha at Kuju 

Chandll 

North Keel 

Uttar Pradesh 

Tehri 

Klshau 

Lakhwar 

Vyasi 

Illegal Immigration 

3 

1971 

1974 

1964 

1965 

Under cons. 

-do-

-do-

-do-

-do-

-do-

-do-

-do· 

-do-

5462. SHRI VILAS MUTIEMWAR: Will the Minister of 
LABOUR be pleased to state: 

(a) the number of Indians lost their lives in a cargo 
vassel carrying illegal immigrants broke down and sank in the 
Mediterranean Sea on January 1, 2001: and 

(b) the steps being taken by the Government to 
eliminate such illegal immigration? 

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) As per available information no Indian 
has lost his life in the said tragedy. 

(b) The steps taken/being taken to prevent illegal 
emigration of Indian workers Include scrutiny of travel 
documents including employment contracts by the Protectors 
of Emigrants, before grant of emigration clearance, and further 
scrutiny of these documents by the immigration authorities at 
the airports. The State Governments have also been requested 
to issue instructions right upto the police station level to keep a 
strict vigil on the activities of the unauthorised agents. 

[Translation] 

4 

0.15 

0.25 

1.13 

2.172 

1.04 

2.21 

1.92 

1.04 

1.96 

1.17 

3.54 

1.81 

0.58 

1.16 

Allotment of EPF Numbers 

5 

5.26 

19.72 

1388.50 

2453 

124.32 

212.28 

142.32 

127.00 

174.10 

71.20 

42.0 

21.70 

29.50 

9.65 

5463. SHRI SURESH CHANDEL: Will the Minister of 
LABOUR be pleased to state: 

(a) whether he has given orders to all the Provident 
Fund Commissioners for allotment of E.P.F. numbers to the new 
contractors and other employees after their registration: 

(b) if so, the date on which the said orders were 
issued; and 

(c) the number of such people registered and E.P.F. 
nos. allotted to them, State-wise? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL) : (a) and (b) In order to remove administrative 
difficulties In coverage of factories/establishments a letter was 
issued on 17.1.2001 enabling the Employees Provident Fund 
Organisation to allot separate PF code numbers to the 
employers rendering services on contract basis and employing 
20 or more persons and having registration as a shop or 
permanent Income tax number or bank account number. 
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(c) The lnform.ation about new establi15hments 
including those belonging 10 contractor& covered In Feb,. 2001 
is given in the statement.attached. 

St•tement· 
-- -------··--- -- -------------- --·~------·_!·~--

Natne of Region No of estab1ishman1s Covered 

(c) Does not arj&e. 

5465. SHRI RAM PRASAD SINGH: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whahter ttia Alrport Authority of India his a 
durlftg the month· of.Feb, 2001. seheme to re·bUlld Its Image; 

Ar:idhra p,.desh 1~6 

Blhef': 28 

Delhi 54 

Gujarat 72 

Himachal Pradesh 8 

Haryana·:· \: r' ·' ,.47, 

Karnatall:a 92 

Kera la 23 

Maharashtra 172 
'· 

Madhya Pradesh 36 

NEFl 12 

Orissa 8 

Punjab 64 

Rajsthan 24 

Tamil Nadu 74 

Uttar Pfadesh 44 

West&engal 93 
·---· ---·-" 

[English] 

. Accldenbl In Portt/Factod••. 

5464. SHRI RAGHUNATH JHA: Wiii the Minister of 
LABOUR be pleased to state: 

(al whether there is an increase In aci:idents in major 
ports and factories: 

(b) whether the Director General of Factory Advise 
$ervices and Labour Institute is not performing tile responsibility. 
of ~a.tety and worki119 conditions in factories and ports; and 

· · (cl if so. the steps taken by the Gove;nment agalns1 
DGFASLI forfallure tn pet'formance Of Its duties? 

THE MINJSTER OF .. ~:rA.T.E INTHE MINISTRY OF LABOUR 
(~HRI MUNI LALL): (ar"o, Sir. 

(bl No, Sir. 

(b) l1 so, the details therebf; and 

(c) th• extent.to which the Alfpor1 Authority of lndla. 
Is likely to succeed In thla regard? 

THE MINISTE0R OF civil. AVIATION (SHRI SHARAO 
YADAV): (aj to (c) Yea, Sir. Corporate Image building exerelSe 
Is a continuous process. Airports Authority of India briefs the 
media through Preas conferences at regular intervals on all 
important happenln.gs ln the organisation. The success of this 
exercise Is overall satisfactory. 

[Translation) 

Payment of Provident Fund. 

. 54~6. SHRI AAMTAHAL'CHAUOHAPl'V:Wmthe'Mlnister 
of LABOU~ be pleased 10 state~ 

(a) whether the payment of provident fund is made 
within thirty days after applying for the same; 

(b) if so, the number of cases rep6rted In which 
payment of provident fUlld has not beerrmads within thirty days 
during the last two ye~rs, State-wise; an~ 

(c) the number of. ottic~~s held responsible for not 
settling the cases within thirty days, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) The Employees Provident Fund claims 
complete in all respects are required to be settled within 30 
days from the date of their receipt in the concerned Employees' 
Provlden1 Fund Office. 

(b) and (c) The requisite information is being collected and 
win be laid on the Tabte of the House. 

{£ng/11hj 

EmpfOyee• flen•lon Scheme 

5467 SHRI BIKASH CHOWDHURY: Will the Minister 
of LABOUR be pleased to state 

(a) the numb•r of subscribers ceased 1heir 
membership of E.P.F. scheme between 1995-9e and 1998-99 
as wall as the number of p~nslon benificiaries aa on Mar~ti 21 , 
1999; 
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(b) whehter a large number of employees covered 
under pension scheme are not getting their due pension for the 
last three years; 

(c) if so, the reasons thereof; and 

(d) the steps taken by the Government In this regard? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) to (d) During the period between 1995-
1:16 and 1998-99, there were 4,94, 102 persons who applied for 
payment of persion under the Employees pension Scheme, 
1995. Number of cases settled for pension benefits during the 
said period was 2,92,600. Under the Employees Pension 
Scheme, 1995, pension claims complete in all respects are 
required to be settled within a period of 30 days from the date 
of their receipt in the concerned EPF office. However, 
sometimes, settlement of claims Is delayed due to Incomplete 
application forms, lack of succession certificate, photographs 
etc. Sometimes a claim is rejected as the same Is not admissible 
under the scheme. According to available information, 
necessary arrangement has been made, to ensure payment of 
pension on monthly basis to the ellglble persons. In order to 
provide prompt service to the EPF subscribers, a massive 
computerisation programme has been launched in the EPF 
Organisation. 

[Translation] 

5468. SHRI SHIVRAJ SINGH CHOUHAN: 

SHIR VIJAY KUMAR KHANDELWAL: 

SHRI JAIBHAN SINGH PAWAIYA : 

Will the Minister of MINES be pleased to state: 

(a) the production of mica In the country during 1999-
2000, 2P00-2001 and 2001-2002 till date; 

(b) the percentage of mica exported out of the total 
production during the last three years; and 

(c) the total foreign exchange earned from its export 
during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF MINES 
(SHRI JAYSINGRAO GAIKWAD PATIL): (a) to (c) As per 
Information available with Indian Bureau of Mines (IBM), a 
subordinate office of Ministry of Minas, the production of mica 
during 1999-2000 and 2000-2001 (upto Feb.) Is given below: 

Item 
Production 

Mica (crude) 

Mica (waste and scrap) 

1999-2000 

1273 

1039 

(Quantity in Tonnes) 

2000-2001 

964 
879 

- ------·-··-···-·····-------------· ··------ ---··. j 

The figures for production of mica in 2001-2002 Is not 
available. Production estimates of mica are made by IBM on 
the basis of the information furnished by reporting mines. 
However, mica is also recovered from secondary sources 
and tailings, details of which are not maintained. The 
statistics on export of mica Include export of mica In all forms. 
Hence it Is not feasible to relate the percentage of mica exported 
and the total production of mica. However, as per Information 
furnished by Department of Commerce in the Ministry of 
Commerce and Industry, the total foreign exchange earned from 
exports of mica in 1998-99 Is Rs. 7019 Lakhs, in 1999-2000 Is 
Rs. 6354 Lakhs and In 2000-2001 (upto October, 2000) is Rs. 
3653 lakhs. 

[English] 

Employment In Abandoned Mining Townships 

5469. SHRI BASU DEB ACHARIA : Will the Minister of 
MINES be pleased to state: 

(a) whether the Government are aware that in normal 
circumstances, a mining township Is destinated to die when a 
mining company depletes the mineral res.ources and leaves for 
a new location resulting in social and economic disruption In 
old township; 

(b) If so, whether the Government have contemplated 
any policy In regard to broad base activities and sources of 
employment in abandoned townships; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF MINES 
(SHRI JAYSINGRAO GAIKWAD PATIL): (a) to (c) Under the 
National Mineral Policy, 1993, It has been provided that mineral 
deposits being exhaustible, once the process of economical 
extraction of a mine Is complete, there is need for Its closure. 
Whenever mine closure becomes necessary, it should be 
orderly and systematic and so planned as to help the workers 
and the dependent community rehabilitate themselves without 
undue hardship. 

It Is known quite In advance before the actual closure of 
the mines that the mining activity In the area would cease. 
The mining lease holding Companies facilitate smooth 
transition through a pollcy of offering voluntary retirement 
as wall as absorbing the surplus personnel to the ex1ant 
feasible In other units of the mlnlg company, and In soma 
cases also undertake career counseling on alternative means 
of employment. The community facilities and services 
maintained by the mining company are also gradually handed 
over to other service providers, includl9'g the State Government 
concerned. 
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Release of World Employment Report 2001 by ILO 

5470. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of LABOUR be pleased to state: 

(a) whether ILO has released Its world employment 
report 2001; 

(b) if so, whether despite the growing potential in 
information technology to create jobs and super development 
the global employment picture remain deeply flowed especially 
in respect of India; 

(c) whether the Government have gone through the 
main aspects of ILO report in regard to India; 

(d) if so, the details thereof; 

Regional Employment Exchang .. 

5471. SHRI PR. KYNDIAH :WHlthe Minister of LABOUR 
be pleased to state: 

(a) whether the Government have received any 
request from North-East States for creating regional employ-
ment exchanges In each district; and 

(b) If so, the steps taken so far in this regard? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) and (b) Ministry of Homa Affairs had 
received a copy of the demands submitted to the Prime Minister 
by the North-East M.Ps forum. One of these demands Included 
creation of a regional employment exchange Ministry of Home 

(e) whether inspite of best talent in the IT in India, Affairs have sought comments from concerned agencies/ 
the country has not provided sufficient opportunities of ministers. 

employment; and [Translation] 

(f) if so, the steps being taken by the Government In 
this regard? 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL) : (a) Yes, Sir. 

(b) The world Employment Report has indicated that 
global employment situation is Improving but remains "deeply 
flawed" in many areas, but there are no specific references to 
India in t~e above remarks. 

P.F. CHea for Payment 

5472. SHRI RAM TAHAL CHAUDHARY : Will the 
Minister of LABOUR be pleased to state: 

(a) whether several cases relating to PF payments 
are lying pending in different States; 

(b) If so, the number of such cases as on date and 
the reasons for not making the payment State-wise; and 

(c) Yes, Sir. (c) the steps taken by the Government for ensuring 

(d) The World Employment Report has brought out of P.F. payment In time? 
that only about one half of the world's population has access to 
the electricity, phone-lines and other infrastructure necessary 
to enable them to adopt imformation technologies in production 
and consumption; that leaves a large proportion of the world 
population at a significant disadvantage. The report 
also indicates that the software industry In India which grew 
at an annual rate of over 50% during the 1990's is one of 
its spectacular achievements and has created thousands of 
jobs. 

(e) and (f) The employment opportunities in IT industry 
are expanding. However, some of the IT professionals are 
leaving the country for better employment opportunities. This 
movement of knowledge workers increases the long-term 
opportunities of Indian IT companies In the global market. 
Government of India is adopting measures to strengthen the 
infrastructure and promoting of venture creation. thereby 
encouraging IT companies to set up off-shore software 
development and IT enabled services. 

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR 
(SHRI MUNI LALL): (a) to (c) A statement showing pending 
Provident Fund claims. region-wise. as on 31.3.2001 is 
attached. The PF claims complete In all respects are required 
to be settled with 30 days from the date of their receipt In the 
concerned Employees Provident Fund Office. However, 
sometime, settlement of PF claims Is delayed due to Incomplete 
application form, lack of succession certificate, photographs 
etc. A massive computerization programme has been launched 
in Employees Provident Fund Organisation for prompt 
settlement of PF claims. Procedures and rules have bean 
reviewed and simplified for facilitating expendltious dlsposat of 
EPF claims. Public Grievances machinery has bean 
strengthened and fully computerized. The vigilance machinery 
has also been strengthened and activated to check and prevent 
malafide delays in settlement of PF claims. Lok Adalats are 
being organised in the EPF offices for on the spot redreasal of 
grievances ·of EPF subscribers. 
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statement 
--·~•··-·....-TT_..._._, _ _.. _____ ~-----·---

Name of Region 

Andhra Pradesh 

Blhar 

Delhi 

Gujarat 

Himachal Pradesh 

Haryana 

Kal'nataka 

Kera la 

Maharashtra 

Madhya Pradesh 

NER 

Orissa 

Punjab 

Rajsthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

12.01 h.rs. 

No. of Pending PF clalms as on 

31 .3.2001 (Provisional) 

161 

1g3 

828 

12',084 

264 

·2069 

6242 

314 

25779 

25 

532 

9'5 

1930 

560 

8168 

6260 

1217 

PAPERS LAID ON THE TABLE 

(~rigllsh] 

THE MINISTER OF POWER (SHRI SURESH PRABHU): 
Sir, on t;>ehalf of Shrl T.R. Baalu, I beg to lay on tile Table: 

(1) 

(2) 

(3) 

A copy of the Annual Accoonta .(Hindi and English 
versions) of the Central Pollution Control Board, 
Delhi, for the year 19t9"20D0,.10gether with Audit 
Report thereon. 

Statement (Hindi and EngHsh verslonl!i) showing 
AJasons for delay In laying the papers mentioned 
at (1) above. 

/Placed In library. See No. LT 3570/2001] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Central Zoo 

(4) 

(5) 

(6) 

(7) 

(8) 

[Translation] 

Authority, New Delhi, for the year 1999-
2000, alongwlth Audited Accounts. 

(II) A copy of the Review (Hindi and English 
veraions) by the Government of the 
working of the Central Zoo Authority, New 
Delhi, for the year 1999-2000. 

Statement (Hindi and .English versions) showing 
reaso.ns tor delay In .laying the papers mentioned 
at (3) above. 

(i) 

/Placed in Library. See No. LT 357112001) 

A copy of the Annual Report (Hindi and 
English versions) of the Wildlife Institute 
of India, Dehradun for the year 1 E'.99-2000, 
alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Wlldllfe Institute of India, 
Dehradun, for the year 1999-2000 

Statement (Hindi and Englis~ versions) showing 
reasons for delay In laying the papers mentioned 
at (5) .above. 

(I) 

/Placed in library. See No. LT 3572/2001) 

A copy of the Annual Report (Hindi and 
English versions) of the G.B. Pant Institute 
of Himalayan Environment and Develop-
ment, Almora, for the year 1999-2000, 
along-with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the G.B. Pant Institute of 
Himalayan Environment and Development. 
Almora, for the year 1999-2000. 

Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (7) above. 

tptaced In Library. Sea No. LT 357312001) 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA); Sir I beg to lay on th_e Table: 

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the V.V. Girl National 
Labour Institute, Nolda, for the year 1999-
2000, along-with Audited Accounts. 
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(2) 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the V.V. Glri National Labour 
Institute, Nolda, for the year 1999-2000 

Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1 ) above. 

Placed In Library. Sea No. LT 357412001) 

THE MINISTER OF MINES (SHRI SUNDER LAL PAlWA): 
Sir I beg to lay on the Table a copy of the Memorandum of 
Understanding (Hindi and English versions) between the 
National Aluminium Company Limited and the Ministry of Mines, 
for the year 2001-2002. 

[Placed in Library. See No. LT 3575/2001) 

{English] 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): Sir, I beg to lay on the Table: 

(1) A copy each of the following papers (Hindi and 
English versions) under sub-sectlon(1) of section 
619A of the Companies Act, 1956: 

(2) 

(i) Statement regarding Review by the 
Government of the working of the Vayudoot 
Limited, New Delhi, for the year 1995-96. 

(Ii) Annual Report of the Vayudoot Limited, 
New Delhi, for the year 1995-96, along-
with Audited Accounts and Comments of 
the Comptroller and Auditor General 
thereon. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. See No. LT 3576/2001] 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 
TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) SHRI B.C. 
KHANDURI): Sir, I beg to lay on the Table: 

(1) A copy of the Notification No. G.S.R. 208 (E) (Hindi 
and English versions) published In Gazette of 
India dated the 23rd March, 2001 making certain 
amendments In the Central Motor Vehicles 
(Amendment) Rules, 1998 under sub-section (4) 
of section 212 of the Motor Vehicles Act, 1988 
together with an explanatory memorandum. 

/Placed In Library. See No. LT 35nt2001) 

(2) 

(3) 

(4) 

A copy of the Notification No. S.O. 2f::3(E) (Hindi 
and English versions) published In Gazette of 
India dated the 29th March, 2001 making certain 
amendments in the Nottticatlon No. 556(E) dated 
the 7th June, 2000 !Hued under section• 7 and 
BA at the National Highways Act, 1956. 

(I) 

iPlaced in Library. Saa No. LT 3578f2001] 

A copy of th• Annual Report (Htndl and 
EngUsh versions) of the Nattonat ~ 
Authority of India, for the .Year 1998-99, 
along wtth Au~ed Accounts, under section 
24 of the National Highways Authortly of 
India Act, 1988. 

(ii) A copy of the R..,lew (Htndi Yd Engliah 
versions) by the Government of the 
working of the National Highways Authority 
of India, for the year 1998-99. 

Statement (Hndl and Engllah veralOna) 111\owlng 
re~ fof delay In .,g the papera mtntlnoned 
at (3) above. 

/Placed in Library. See No. LT 3579/2001] 

THE MINISTER OF WATER RESOURCES (SHRI ARJUN 
SETHI): Sir, I beg to lay on the Table: 

(1) A copy each of the following papers (Hindi and 
Engllah versions) under sub-section (1) of section 
819A of the Companies Act. 1956: 

(2) 

(3) 

(I) Review by the Government of the working 
of the National Projects Construction 
Corporation Limited, New Delhi, for the 
year 1999-2000. 

(II) Annual Report of the National Projects 
Construction Corporation Llmlt9d, New 
Delhi, for the year 1999-2000 along with 
Audited Accounts and commanta of the 
ComptroUer and Auditor General thereon. 

' Batemant (Hindi and EnGllah versions) ahowlng 
reasons tor delay In laying the papers mention.ct 
at (1) above. 

tptaced In Library. See No. LT 3580/2001] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Batwa River Board, 
Jhansl, for the year 1999-2000 along with 
Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
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(4) 

{Translation] 

English versions) by the Government of the 
working of the Betwa River Board, Jhansi, 
for the year 1999-2000. 

Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (3) above. 

/Placed in Library.See No. LT 3581/2001] 

THE MINISTER OF STATE IN THE MINISTRY OF MINES 
(SHRI JAISINGRAO GAIKWAD PATIL) : Sir, I beg to lay on the 
Table a copy of the Memorandum of Understanding (Hindi and 
English versions) between the Hindustan Copper Limited and 
the Ministry of Mines for the year 2000-2001. 

JPlaced in Library. See No. LT 3582/2001] 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): Sir, I beg to lay 

(4) 

of the Central Silk Board, Bangalore, for 
the year 1999-2000. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

/Placed In Library. See No. LT 3584/2001] 

THE MINISTER OF STATE INTHE MINISTRY OF LABOUR 
(SHRI MUNI LALL): Sir, I beg to lay on the Table: 

(1) (i) 

(Ii) 

A copy of the Annual Report (Hindi and 
English versions) of the Employees' State 
Insurance Corporation, New Delhi, for the 
year 1999-2000. 

A copy of the Annual Accounts (Hindi and 
English versions) of the Emoloyees' State 
Insurance Corporation, New Delhi, for the 
year 1999-2000 together with Audit Report 
thereon. 

on the Table: (2) Statement (Hindi and Engljsh versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956: 

(2) 

(i) 

(Ii) 

Revelw by the Government of the working 
of the Jute Corporation of India Limited, 
Kolkata, for the year 1999-2000. 

Annual Report of the Jute Corporation of 
India Limited, Kolkata, for the year 1999-
2000, along-with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

Statement (Hindi and English versions) showing 

/Placed in Library. See No. LT 3585/2001] 

12.03 hl'll. 

COMMITTEE ON WELFARE OF SCHEDULED CASTES 
AND SCHEDULED TRIBES 

Thirteenth Report and Minutes and 
Tour Report 

[Translation] 

reasons for delay In laylng the papers mentioned SHRI KARIYA MUNDA (KHUNTI): I beg to present the 

(3) 

at (1) above. Thirteenth Report (Hindi and 'English verisions) of the 

(i) 

{Placed In Library. See No. LT 3583/2001] 

A copy of the Annual Report (Hindi and 
English versions) of the Central Silk Board, 
Bangalore. for the year 1999-2000. 

Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes including minutes (Hindi and English versions) of the 
sitting of the Committee relating thereto on "Action taken by 
the Government on the recommendations contained in their 
Second Report (Thirteenth Lok Sabha) on Ministry of Law, 

(ii) A copy of the Annual Accounts (Hindi and Justice and Company Affairs (Department of Justice) Represen-

(iii) 

English versions) of the Central Silk Board, 
Bangalore for the year 1999-2000, together 
with Audrt Report thereon. 

A copy of the Review (Hindi and English 
V('rsions) by the Government of the working 

talion of Scheduled Castes and Scheduled Tribes in Judiciary 
with special reference to the appointments in Supreme Court 
and High Courts:" and to lay Study Tour Report (Hindi and 
English versions) of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes. 
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Development and upgradation of 

12.03~ hrs. 

STATEMENT CORRECTING REPLY TO STARRED 
QUESTION NO. 65 FEBRUARY, 26, 2001 RE: CELLULAR 

220 RE: Exodus of Piiots-Laid 

Prasad Singh, M.P. and Shrl R.S. Patil, M.P. 
regarding Developm.ent and Upgradatlon of 
Airports; and 

TELEPHONE SERVICE · (ii) correcting the reply given on March 12, 2001 to 
Starred Question No. 220 by Shrl G .S. Baaavaraj, 
M.P. and Shrl Iqbal Ahmed Saradgl, M.P. 
regarding Exodus of Pilots. 

AND 

STATEMENT GIVING REASONS FOR DELAY 

(Translations) 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN): Sir, some typing errors have inadvertently 
crept In the annexure to the reply to Starred Question No. 65 
on 26.2.2001. 

Therefore, in the annexure 1 to the reply, under heading 
Value Added Service, the words and figures at Serial No. 4,5,7 
and B should be read as following: 

(4) 

(5) 

(7) 

(B) 

Calling Line 
Identification (CLI) 

Voice Mail 
Service (VMS) 

Call conferencing 

Item-wise Biii 
(detailed bill) 

Rs. 50 per month; 

(a) Rs. 100 per month or 

(b) On receipt of 
message Rs. 2 per 
minute 

Rs. 50 per month 

Rs. 50 per month 

As soon as the errors were detected action was initiated 
to correct the reply. 

12.04 hr•. 

[English] 

•STATEMENTS CORRECTING REPLY TO STARRED 
QUESTION NO. 210 RE: DEVELOPMENT AND 

UPGRADATION OF AIRPORTS 

AND 

STARRED QUESTION NO. 220 RE: EXODUS OF 
PILOTS-LAID 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YAOAV): Sir, I beg to lay statements regarding: 

(I) correcting the reply given on March 12, 2001 to 
Starred Question No.210-by Shri Raghuvansh 

--------·-----
;.r;~ted"·~~-,aid ;;the Table of the House. 

Statement 

(I) Statement Correcting the Reply to starred 
question No. 210 on 12th March, 2001 regarding de119/opment 
and upgradation of Airports 

In reply to parts (e) and (f) ot the Lok Sabha Starred 
Question No. 21 o on 12th March, 2001 regarding Development 
and Upgradatlon of Airports, It wu stated under Item No. (Ii) : 

The runway at callcut airport in Kerala has been extended 
upto 9000 feet at a cost of Rs. 9.60 crores. There Is a plan 
to expand the international terminal bulldlng. 

2. On scrutiny later, It was found that there was an 
Inadvertent error in reply to Item No. (Ii) of parts (e) and (f) of 
the question. Instead of Indicating.the correct cost of the project 
of expansion and strengthening of runway as 'Rs. 99.60 crores', 
It was erroneously typed as 'Rs. 9.60 crores'. The error is deeply 
regaretted. 

3. The reply to Item No. (ii) of parts (e) and (f) of the 
question should read as follows: 

(e) and (f): (ii) The runway at Cahcut alrpnrt in Kerala has 
been extended upto 9000 feat at a cost of Rs. 
99.60 crores. There Is a plan to expand the 
International terminal building. 

Statement 

(ii) Statement Correcting th• reply to starred question 
No. 220 In Lok Sabha on 12.3.2001 regarding exodus of pilots. 

In the English version In reply to Parts (a) and (b) of Lok 
Sabha Starred Queatlon No. 220 on 12.3.2001 regar11ng 
Exodus of Piiots, It was stated: 

"During the last 1 O years, the main outflow of Pilots was 
during the period 1991 to 1995 when 165 Piiots had resigned. 
However, during the next five years only 21 Piiots had resigned. 
During the years 2000 and 2001 (till date) though 13 Pilots had 
submmed their resignation, only one resignation waa accepted 
since the remaining 12 pilots had not given the requisite notice 
period. 

No Information is available whether the Piiots who left Indian 
Airlines had joined International Airlines." 
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2. On scrutiny later, It was found that there was an 
inadvertent error in' English version bf the reply to the question. 
The e~ror' Is deeply regretted. 

3. The correct reply to English version of parts (a) 

12.0SYii hrs. 
·,_i 

M~TIERS UNDER. RULE .377• . . ~ ' . ' : . ' ' ' ' 

and (b) of the question should read as fOllows: (i) Need to promote uport of sugar 

"(a)- .and (~) One hundred and eighty six (186) Pilots 
resigned from Indian Airlines during the.years 1991 to 2000 
and upto 28.2.2001 In the current calendar year. Of these, 
resignations of 12 Pilots fn·the year 2000, who did not give the 
1equ.isite notice period, have not .been accepted. The reasons 

· given· by ·~&e Pilots are: 
.. ·-· ------ . ---·-.. ·------------·.,..-~~--..,.-

Various reasons 
Including 
petsot'laVdbmestic 

Prevailing 
'conditions in 
IMo Join 

Reasons · Total 
not given · 

Air India 

64 ---··- ----. ~···------·-·-----------
37 85 186 

··---\o-·•·+-·--:....:.... ...... ~-········ ..... -----.. --_.o......... ..... , _ __..,.~-

Indian A:lrllnes has· no .Information re;garding the 
employment of these Pilots by international airlines. However, 

. of the 186 ·.Pilots referred to above, 12 have rejoined Indian 
Airli~es and 39'have joined Alliance Air o~ contract basis." 

'12.05 hni. 

{~_n9!ishj 

·----------
MOTION RE: TWENTIETH REPORT OF 

BUSINESS ADVISORY COMMITIEE 

·THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MIN'ISTE·R OF JNFORMATION TECHNOLOGY (SHRI 
PRAMOD MAHA.YAN): Sir, I beg to A'IOV8 the following: 

"That this House do agre1ntlth the Twentieth Report of the 
Bµsjness Advisory Ccnnmin.a presented to the House on 
th• a011:l. April; ~0_01 .. " 

·.MR OEPUTY-SPEAKER; The question is: 

"That this House do agree with the Twentieth ·Report df the 
Business Advisory Committee presented.to the House on 
the 20th.·Aprll, .2001 :· 

The motion was adopted.' 

[EngfrS,h}' 

MR. DEPUTY-SPEAKER: Item No.15. Matters under Rule 
37.7 liste~Jor .the_ day m.&Y .please b~ treatad_ as.laid on the 
Table of the House. 

[Translation] 

SHAI ·MANSI NH "PATEL ·(iMANDVI): ·'A· tiuge quantity of 
sugar has been stocked and it wlll get perished like wheat and 
consequently, the Government of India wlll have to bear the 

· 16$s of sugar worth erores ohupees. In this' regard, I request 
·tfi& · Governrnetrt to promote Its export by giving subsidy· on ·It, 
Whld1 wo'uld result In the earning of foreign' exchange and 
farmers would get incentives for sugarcane cultivation also. It 

·will also help In opening .of· closed $A.1gar mills. As the whole 
country la aware, that.a number of sugar mills are olt>sed leading 
to difficulties to lakhs of people-be they farmers;-mill workers 
or owners. 

Thetefore, !'request the Union Government to arrange for 
the export of sugar by providing subsidy on it. 

· {II) Need tor:proper maintenance.of Mahatma Gandhi 
. $etu on River Ganga In Patna, Blhar . 

. DR. M'.P.JAISWAL (BETIIAH): I want to draw the attention 
of Government towards the dilapidated condition of Ganga 
bridge, !Glc;eied in Patna over River Ganga, which is popularly 
known as Mahatma Gandhi Setu. T.hls bridge connects National 
Highway 19 and National Highway 77. It was constructed in 
1982 and Is the dnly bridge to connect'North and South Bihar. 

: ·ha cond;!tlon is very poor and at some places it is badly 
damaged. The State Government has even put up a ·board to 
the effect that the bridge is in a dilapidated condition. The 
maintenance and repair of the bridge is vital keeping in view its 
Importance otherwise its fate would be the same as tl'lat·of'the 
bridge in Korea where half of bridge had fell in the river. 

I. requegt ·the Vnion Govemtnent to take .the ,bridge in its 
control and get It repaifed so as to avoiQ any major ~ccident. 

(iii) Need for construction· of National Highway 
between Umarpare and Ambaji in Gujarat. 

SHRI MANSUKHBHAt 0: VASAVA (BHARUCH): In Gujarat, 
the tribal highway runs from Umarpara on the Southern border 
of Gujarat t9 Ambaji on the northern Border.of Gujarat. Normally, 
the transportation in Gujar't d.epends on National Highw~y _No.8 
from Dhulia towards Gujarat. There is heavy traffic on this 
highway ilnd therefore, It 1$ often gets jammed. The burden on 
thit:i roUte will lessen With the c0ns'fructlon of· the tribal State 
highway. Besides, the industrial development. l~eracy and other 
developmental works will be promoted In the tribal areas. It will 
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atao ·help Jn establishment of smaff Industries hwe since the 
raw material would become easily .available. 

I request through this House that the process of cons-
truction of 1hls highway be started soon ao that the development 
of tribals Is ensured. 

(iv) . Need to establish a Central_ Agrlcultural Re .. arch 
Institute in Bahraich district, U.P. 

SHRI PADAM SEN CHOUDHURY (BAHRAICH): FoUowlng 
·the reorganisation of Uttar Pradesh, the Agrlcultural University 
of Pant Nagar now falls under Uttaranchal and the Teral region 
of Uttar Pradesh does not have any institution for agricultural 
.·fasearch and education. Fortunately, In district Bahraioh of my 
ParHamentaty constituency there is Girijapuri Central State farm 
which ha$ thousands of acres of land and where work on 
evolving new techhlque for breeding seeds is going on. This 
·region is agriculturaHy backward. A Teral Agricultural Research 
Institute is needed for the Agricultural d&Yelopment of this region. 
Therefore, I ·request you to sanction the opening of a Central 
Terai Agricultural Research Institute in district Bahralch, Utter 
Pradesh. 

(v) Need to develop Swal Madhopur railway )unction 
In RaJasthan as a model rallway stat.On~ . 

SHRIMATI JAS KAUR MEE NA (SWAI MADHO.CUR); Swai 
Madhopur has come on the map of the world as far as tour~m 
ls concerned. The ·raliway station here caters to the needs of 
tourists of National Tigar Project but Its concmion is not good 
and does not present a good image of the city to the world. The 
Government should take decision Immediately to make this 

station a model station. 

on an· average, .very year 50000 for11igners· visit the tiger 
project area and lakhs of domestic tourists use this station. 
However, the station offers practically no facilities. An Information 
centre was sanctioned during last session, but It is yet to be 

opened. 

I strongly demand for declaring the India famous Swai 
Madhopur junctiOn railway station. Ra]asthan as model station. 

(vi) Need to restore Jal Ohara Yoj•n• In Jh•rkh•nd. 

SHRI RAM TAHAl CHAUDHARY (RANCHI): Most of the 
• area of Jhatkhand is hilly region and dotted by forests and small 
and marginal farmers live there. Jal Ohara Irrigation is vital tor 
farmers and tribals of the area as check dams have not been 
constructed .small irrigation projects or large projects have not 
been implemented and the farmers have to use Jal Ohara Yojana 
to irrigate their fields. This scheme has been discontinued since 
1998·99 which is causing dttficultles to the farmers for the 
irfigatlon of their·fields. Many peopkl, who had dug wefts under 

1ha scheme, were l"io.t paid the due amount and many wells 
have become non.functional. 

Through this House, I request the Union Government to 
make payment for the wells dug under Jal Ohara Yojana and 
also for the construction of check dams. The digging of wells 
under the schen:ies should be discontinued so that poor farmers 
could Irrigate their fields In time, since these schemes are vital 
for the State of Jharkhand. 

(vii) Need to reetore service of Gondwan. ExpreH 
running between Nagpur end Nizamuddin 

[€ngfish] 

SHRI VIL.AS MUTTEMWAR (NAGPUR); Sir, from the 
Railway Budget for the year 2001-2002, I find that the Vidarbha 
region has not been given adequate facilities In respect of 
Railways. There 18 no provision tor new trains from Nagpur and 
no fresh pro)acte for this region has been contemplated. Even. 
the people of Vidarbha region are being denied with the exiatlng 
train facility provided to them tor the aector Nagpul'-Nlzamuddln. 

The Gondwana Express from Nagpur to Nizamuddin which 
was started In 1995 as a dally train, was subsequently made 
biWeekly. 

There is a lot of resentment among all sections of people 
for the withdrawal of Gondwana Express, tho only direct train 
connecting Nagpur with the country's capital. 

Sir, I would urge upon the Minister of Railways to kindly 
reconsider their decision and to restore Gondwana Express 
Immediately to run between Nagpur-Nlzamuddin biweekly, if 
not daily. 

(viii) Need to Include .ynonyma of Meda Community 
of Kamataka in the llat of Scheduled Tribe 

SHRI S.O.N.R. WADIYAR (MYSORE): I would like to draw 
the attention of the Government of India to the need for the 
inclusion of some communities rn l\arnataka Slate In the list of 
Scheduled Tribes. "Medaara, Medaru, Medari, Buruda ;lnd 
Buddaru theae five synonyms of "Meda" community have been 
left out fotm the il&t of Scheduled Tribe. The students and the 
Government employee• belOnging to the above synonyms are 
f~ing a great hardship as they are treated as general category. 
Unless the Union Government takes up their cases on priority, 
they will continue to suffer as they are deprrved of the reservation 
facilitiu as granted to the Scheduled Tribes. 

As such, I demand that the synonyms of Meda community 
be Included in the list of Scheduled Tribe without any further 
delay. 
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(Ix) Need to provide more funds to Government of 
Rajasthan for providing relief to the people 
affected by drought in southern Rajasthan. 

{Translation] 

SHRI TARACHAND BHAGORA (BANSWARA): South 
Rajasthan is a tribal dominated areas. My Parliamentary 
constituency Banswara falls in the same area. Dungarpur and 
Banswara both districts fail under my Parliamentary 
constituency. At present South Rajasthan is In the grip of severe 
famine. A famine of such severity has not occurred in the last 
100 years. The common men are facing the problem of drinking 
water, toodgrains and employment. There is no fodder for 
animals. As a result, cattle are dying. Ponds and wells in the 
villages have dried up. The greatest problem Is that water 
level has receded considerably and so the hand pumps 
and tubewells have become non-functional. People of that area 
also tried to migrate to neighbouring State of Gujarat and 
Madhya Pradesh but they had to return because famine was 
there too. People are facing hardships due to non-avallability 
of drinking water, fodder and foodgralns. I request the 
Government of India to increase the allocation to the maximum 
possible extent to Rajasthan Government to tackle the famine 
situation. 

(xi) Need for early repatriation of Reang refugeea 
camping in Trlpura to Mlzoram 

SHRI SAMAR CHOUDHURY (TRIPURA WEST) : Since 
October 1977, Government of Tripura has been facing a problem 
of influx of Reang Tribals in Tripura from Mizoram. These 
refugees presently numbering 31,811 (5,885 families) have 
come gradually over a period of 2 years and are accommodated 
in six camps in Kanchanpur Sub Division of North Trlpura 
District. The Government of Trlpura has taken up the issue of 
their Immediate return with the Government of Mlzoram as well 
as the Government of India. In November, 1997 after persuasion 
by the Home Ministers of Trlpura and Mizoram, 3000 Reangs 
returned to Mlzoram but came back subsequently. There have 
been a number of meetings regarding their repatriation. Chief 
Ministers of Tripura and Mizoram met in May, 1998. Union Home 
Minister held a meeting on 7th August, 2000. It was decided 
therein that 16000 refugees shall be repatriated by October, 
2000. While the rest shall be accepted back by Mizoram after 
verification within December, 2001. However, nothing 
happened. The latest decision Is that the Joint Secretary (N.E.), 
Home Ministry shall visit Mlzoram in. April, 2001 and after 
consultation draw up a phased repatriation programmed. Earlier, 
In October, 1999, National Human Rights Commission after a 
spot assessment, had emphasised that it is the constitutional 

(x) Need to Include Bhuban town In Dhenkanal obligation of the Government of Mizoram to take back the Reang 

[English] 

Parliamentary Constituency, Orlssa under 
Centrally Sponsored Integrated small and 
medium town development scheme 

SHRI K.P. SINGH DEO (DHENKANAL): The Bhuban 
Notified Area Council (NAC) came Into existence on 5th June, 
1972. The total population of NAC is above 20000 and It 
stretches over an area of 18.04 Sq. Kms. The basic amenities 
are totally absent in this town. On the other hand, It is gaining 
prominence day by day because of its close proximity to the 
proposed steel plant of Neelachal lspat Nigam Ltd. at Dubri. It 
is located at the broder of Dhenkanal. Jajpur and Keonjhar 
districts. The ongoing Daitarti-Banaspani and Angul Suklnda 
Road line are not very far from this town. Unless the town is 
developed in a systematic way, It will not be able to cope up 
with the basic need of the growing population. The State 
Government is not able to pay proper attention for the 
development of the town since it is facing a serious financial 
crunch. 

As such. I demand that Bhuban town in Dhenkanal 
Parliamentary constituency be Included In 2000-2001/2001-
2002 financial year under the centrally sponsored Integrated 
small and medium town development scheme. 

refugees and ensure their peaceful resettlement. Even after 
more than three years, nothing concrete for return of the 
refugees has yet been done. 

I request the Union Government to look In the matter. 

(xii) Need to safeguard the interests of Powerloom/ 
Handloom worker• In Bhagalpur, Blhar 

[Translation] 

SHRI SUBODH ROY (BHAGALPUR): Due to insufficient 
supply of power, yarn and other. necessary items, the world 
famous silk Industry of Bhagalpur has been badly affected. As 
a result, weavers working on ten thousand powerlooms/ 
Handlooms vis-a-vis their families and families of more than 5 
lakh poor people associated with this industry are facing the 
situation of starvation and are fleeing from there under 
compulsion. Entire business of the area and development 
process have come to a stand-still. The situation has 
deteriorated all the more iffter re-organisation of Blhar as the 
Union Government have not given any economic package to 
the state. 

I, therefore request the Government to take effective 
measures tor supply of power directly from Kahalgaon NTPC 
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and for providing yarn in order to Improve the said condition. 

(xiii) Need to strengthen Cooperative Banks by 
providing financial aeslstance 

[English} 

SHRI K. YERRANNAIDU (SRIKAKULAM): The 
Government of India should encourage Co-operative Banks by 
assisting them for sustenance as they are serving 11 crore 
farmers. The Government of India in the past have given Rs. 
25,000 crores to Commercial Banks tor re-vitalisation. The Co-
operatlye Banks also need assistance In view of liberalisation. 
Just like Banking reforms for which the Government gave 
assistance, so also the co-operative banks need reforms. The 
Jagish Kapoor Committee set up by the Government in 1999 
submitted their recommendations on 27th July, 2000 and 
subsequently the Government constituted a Committee 
consisting of representatives of State Governments, Financial 
Institutions and national level federation to go through the 
recommendations. That Committee recommended for 
acceptance of the report but there is no mention In the Budget 
for uplifting the Co-operative Banks whose role in rural 
development is very vital. in the last Budget, the Finance 
Minister assured that funds would be raleased through NABARD 
and modalities would be decided by Jagdisl) Kapoor Committee. 
As nothing has been done so far. I urge upon the Government 
to take steps for reforms in Co-operative Banks through one 
time assistance to the tune of only Rs 7500 crores for re-
vitalisation of the Banks. 

(xiv) Need for a cantonment at Kaimur hills In Rohtas 
District, Blhar 

[Translation} 

SHRi RAM PRASAD SINGH (ARRAH) : An ancient 
Rohtasgarh Fort is built on the Kaimoor hill under Rohtas Police 
station in Rohtas district of Bihar. This fort was built by king 
Rohitashva. I is a famous tourist centre. Every year thousands 
of Indian and foreign visitors come here to see it. It has a glorious 
past. But during the last few years, this fort has become a haven 
for anti-social elements, news to this effect has been published 
in many newspapers. It has also been suggested in the 
Newspapers that 12 Battalions of the army would be deployed 
to get It evacuated. If the Government do not pay attention in 
time, then this fort would completely become a haven of 
criminals and anti-social elements. 

Therefore, through you, I request the Government to make 
an army cantonment on the Kaimoor hills as soon as possible 
so that this fort could be protected and peace could be restored 

here. 

(xv) Need to eave Moredabad In UP from recurring 
floods 

[English} 

SHRI CHANDRA VIJAY SINGH (MORADABAD) : Each 
year hundreds of villages are Inundated during the monsoons 
by water from rivers Ramaganga and Gangan, in Moradabad 
District of U.P. Experts recommended setting up mud, rubble 
and stone embankments to prevent recurrence leading to losses 
and Inconvenience to the public. Estimates were made for about 
Rupees Twenty Eight Lakhs for these works that would, In effect, 
save crores In damages and In relief measures. No work has 
been started. no money has been sanctioned to make 
embankments-leaving Moradabad city and numerous villages 
at the mercy of floods; water retention; disease causing 
Inconvenience. 

I request the Union Government to take steps for 
construction of embankments on the rivers and save Mor adabad 
from recurring floods. 

[English} 

MR. DEPUTY-SPEAKER: Now, the Statement to be made 
by the hon. Raksha Mantri. 

(Interruptions) 

[Translation} 

KUNWAR AKHILESH SINGH (MAHARAJGANJ. U.P.) : Mr. 
Deputy-Speaker, Sir, today the condition of farmers In the 
country is very bad, they are living under worse circumstances 
... . (Interruptions) 

MR. DEPUTY-SPEAKER: Let the hon Minister of Defence 
speak. Please first listen to his statement. 

[English] 

It Is the solemn ocassion. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Nothing will go on record except 
the Statement of the hon. Minister. 

(Interruptions)' 

12.06 hrs. 

STATMENT BY MINISTER 

Recent lncldenttl At lndla-Bangladeah Border 

THE MINISTER OF EXTERNAL AFFAIRS ANO MINISTER 
OF DEFENCE (SHRI JASWANT SINGH) : Hon. Member are 
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aware of the. grave incidents on the India-Bangladesh border 
during 16-19th April, 2001, caused by the unwarranted and 
unprovoked intrusion by the Bangladesh Rifles forces into the 
village of Pyriduwah, in the East Khasi Hill District of Meghalaya. 

Tension, thereafter, spread to other sectors, including In 
Assam where there was heavy exchange of fire between the 
BSF and the BOA in Boraibari on the night of April 17-18. On 
18th April morning, one of the BSF patrol parties went missing. 
Thereafter, we learnt with concern that Bangladesh media had 
reported a statement by the Director-General, Bangladesh 
Rifles, that 16 BSF personnel had been killed in an encounter. 

The matter was immediately taken up through the regular 
channels of the BSF as also through diplomatic channels both 
in Delhi and in Dhaka, to convey our grave concern at this 
unprovoked and unwarranted intrusion by the BDR and calling 
for immediate cessation of firing; withdrawal of the BOA and 
restoration of the status quo ante. Confirmation was received 
from the Bangladesh Government. the same night (18th April), 
that necessary instructions were being issued for withdrawal of 
the BDR and restoration of status quo ante. This withdrawal 
was completed by the night 19th April. 

When the bodies of our BSF personnel were returned on 
20th evening, as demanded by us, shocking marks of injury 
and mutilation, as also evidence of eight of them having been 
shot at point blank range were found. In the case of Deputy 
Commandant Mandal, rigor mortis was just setting In, indicating 
that death had occurred within the last 24 hours. The marks'of 
Injury on all bodies were recorded and signed by rePfesentatives 
of both BSF and BOA. 

A strong protest was lodged with the Government of 
Bangladesh at the inhuman treatment of our BSF personnel. 
We have been assured by the Bangladesh Government that all 
aspects of these incidents would be Investigated, also that the 
BDR action was taken without their knowledge and was 
regrettable. Prime Minister Sheikh Hasina has spoken to Prime 
Minister Vajpayee last night. The Prime Minister conveyed to 
her India's deep sense of hurt and anguish over the inhuman 
treatment meted out to our BSF personnel. Sheikh Hasina stated 
that she, too, was deeply saddened and concerned by these 
incidents and confirmed that a full ivestlgatton would be carried 
out into ail aspects of the incidents including the mutilation of 
the bodies of BSF personnel. 

Earlier. I had received a call from the Bangladesh Foreign 
Minister expressing exactly the same sentiment. 

I would like to reiterate that strong ties of friendship exist 
between the two countries, and acts of criminal adventurism 
should not be permitted to affect these ties. It Is now up to th~ 

Government of Bangladesh to act against the perpetrators of 
these crimes and restore confidence and trust. 

The Government of lndla would like .to place on record 
admiration for the selfless sacrifice of our brave BSF personnel. 
Our hearts go out to their families. 

(Interruptions) 

MR. DEPUTY-SPEAKER: The Leader of the Opposition 
wants to make a submission. 

(Interruptions) 

(Translarton] 

SHRI MULAYAM SINGH YADAV (SAMBHAL) : Mr. Deputy-
Speaker, Sir, we wish to have friendly relations with Bangladesh 
but how is it that this friendship is being maintained at the cost 
of killings of our soldiers. 

SHRI MOHAN RAWALE (MUMBAI SOUTH CENTRAL) : 
Mr. Deputy-Speaker, Sir, I have given a notice in this regard. I 
should also be given a chance to speak ... (Interruptions) 

[English] 

MR. DEPUTY-SPEAKER: I have given the floor to the hon. 
Leader of Opposition. 

SHRIMATI SONIA GANDHI : Mr. Deputy-Speaker, Sir, the 
brutal killing of our brave jawans of the BSF by Bangladesh 
Rifles personnel and the indignities perpetrated on them even 
as the bodies were being returned have shocked and shaken 
every one of us, every Indian. 

We condemn this inhuman and barbarous act in the 
strongest terms. I join the hon. Minister of External Affairs in 
expressing our profound sorrow and deep anguish to the 
members of the bereaved families. No word of ours can soften 
the blow that has befallen them. 

The Congress Party treats this as a national matter, which 
impinges directly on our relationship with Bangladesh. We attach 
great importance to this relationship. At the same time, it is our 
earnest hope that the Government of Bangladesh, without delay, 
would constitute an Inquiry and bring to book those guilty of 
this heinous crime. I also hope that such an Incident would not 
be repeated, lest It adversely affects our bilateral relationship. 

At this moment, I do not wish to say more except that the 
hon. External Affairs Minister's statement allays some of our 
doubts and fears but not all of them. I trust, as more facts come 
to light that the Government would keep this House informed. 
Was there an intelligence failure? Was there any slackness in 
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vigilance? These are grave matters to which this Housa and 
the country await answers. 

[Translation] 

SHRI MULAYAM SINGH YADAV : Mr. Deputy-Speaker, Sir, 
I agree that good relations should be restored between 
Bangladesh and India. Thousands of our soldiers sacrificed 
their lives and thousands of millions of rupees were wasted to 
restore good relations with Bangladesh. We gave refuge to lakhs 
of Bangladeshi people in our country and privided everything 
to them Including land and property. We are not satisfied with 
the statement of hon. Minister of Defence In this regard. How 
the Government have reacted to the brutal killings of our 
soldiers. We want friendship with them but not at the cost of 
such inhuman killings. I would like to know the facts In this 
regard. Same thing is happening in Kashmir also. Friendly 
relations are being maintained at the cost of the lives of the 
people of the state and army men. 

We do want that India should have good relations with 
Pakistan and Bangladesh but the way our soldiers were killed, 
prove that they were caught, oppressed and tortured by them, 
and ultimately shot dead. Hon. Minister has himself asserted 
that the soldiers were caught hold of and were shot dead from 
a very short distance. It is an inhumane and torturous behaviour, 
it is a conspiracy to resort anti India propaganda in Bangladesh 
whether only Bangladesh is involved in this incident or any other 
country is also involved in it. 

Mr. DepU1y-Speaker, Sit, hon. Prime Minister Is sitting here. 
He should clarify the fact In this regard and should consider 
this matter seriously. Mr. Deputy-Speaker, Sir, there Is a saying: 
"Bhaya Bin Preet Na Howe Deva", meaning thereby, that even 
friendship does not take place without fear. Entire country Is 
aggrieved by this Incident and the security forces have been 
demoralised. You should take an action which may strengthen 
the security of our country as also maintain the morale of our 
defence forces. Mr. Deputy-Speaker, Sir, borders of our country 
are not secure in the regime of BJP Government This is the 
feeling that prevails In the entire country. We do not want to 
play politics with the security of our country because It is 
foremost for us. You will have to be serious In giving your reply 
in this regard. Therefore, if you cannot give your reply alongwith 
the facts then give It tomorrow or day after tomorrow positively 
to the House. Mr. Deputy-Speaker, Sir, there should be no 
negligence with regard to the security of our borders with 
Bangladesh. our country has secrlliced many lives for 
maintaining Its friendship with Bangladesh, but Bangladesh, in 
turn, has adopted an inhumane behaviour with the soldiers of 
our country. Kindly answer to these facts, keeping In mind the 

entire state of affairs. 

MR. DEPUTY-SPEAKER : Mulayam Singh JI, you know that 
it is not a convention of our House to give clarification or reply 
on a statement. 

SHRI MULAYAM SINGH YADAV : Mr. Deputy-Speaker Sit'. 
this matter pertains to the security of the country. 

MR. DEPUTY-SPEAKER : We have listened to you, the 
entire House is concerned on this Issue, every Member Is 
becoming emotional, we all feel anguished on this. And that is 
why hon. Minister ol defence has given this statement. 

SHRI MULAYAM SINGH VAOAV : Mr. Deputy-Speaker, Sir, 
I know that It Is according 10 the rules, I have seen the Rule 
Book. You are right, but we should not look Into the rula& and 
regulations when there Is a question of country's security. And 
that is why I would like to know as to why our soldiers ware 
given such an Inhumane treatment and killed brutally. 

MR. DEPUTY-SPEAKER : Mulayam Singh Ji, this matter 
has to be dealt with very seriously. 

(lnt11rruptlons) 

[English] 

MR. OEPUTY·SPEAKER: I am allowing the hon. Members 
only to express their concerns, as an extra-ordinary case. 

(Interruptions) 

MR. DEPUTY-SPEAKER : Shri Mulayam Singh Yadav, 
please resume your seat. Now, Shrl Yerrannaidu. 

(Interruptions) 

SHRI K. YERRANNAIDU (SRIKAKULAM): Mr. Deputy· 
Speaker, Sir, the killing of BSF personnel by Bangladesh Rifle& 
is a very serious matter. II is a heinous crime. We have to deal 
with rt sternly. We have to use our diplomatic relations also. It is 
a very shocking news. When we are maintaining good relations 
with that country, why has It happened? In my view, l'Omething 
is wrong somewhere. So, we have to assesa the siluatron. Even 
while we .are maintaining good relations, this ha• happened 
and it I& a very serious matter. 

Everywhere this question Is being asked. I went to my' 
constMuency and everybody was asking me this question-it ts 
a small country, we are maintaining good relations; when It is 
so, why did It happen like this? Sixteen BSF personnel were 
killed in the incident. tt is not a small thing. We have to create 
confidence in them. The Government of India also should take 
stern action. 

On my own behalf and on behalf of my party - Telugu 
Desam Party- I convey heart-felt condolences to the mernbers 
ol the bereaved families. 
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[Translation] 

SHRI SUBODH ROY (BHAGALPUR): Mr. Deputy-Speaker, 
Sir, the statement given by the hon. Minister of Defence with 
regard to the incident that took place at Bangladesh border is 
not satisfactory. The morale of our army has gone down due to 
such painful and shameful incidents that have occurred In the 
recent past. The entire defence system Is In disorder. There is 
no doubt saying that we would like to maintain good relations 
with our neighbouring countries and good relation should be 
maintained at any cost. But this fact should also be thoroughly 
enquired into as to which power is trying to make our relationship 
harsh and wants to create a bad environment through such a 
provocative action In the country. The Government should make 
a clarification in this regard. 

MR. DEPUTY-SPEAKER : The Government have given a 
statement In this regard. 

SHRI MOHAN RAWALE : Mr. Deputy-Speaker, Sir Hon. 
Minister of Defence has given a statement that this Incident 
took place on 17th April. I had raised this issue on 18th April. 
Hon. Prime Minister and the Minister of Defence were also 
Present here. Why did you make a delay in giving the statement? 
Our soldiers have been brutally killed, bolled water was thrown 
on them, knives were pierced in their eyes and even their dead 
bodies were not handed over to their family members, it means 
they were killed in such a gruesome manner. How a small 
country dared which got Independence due to us, our people 
sacrificed their lives for them. For how long shall we support_ 
non-violence. You will say that LS.I. Is behind this, even It has 
been published in the newspapers also that ISi Is Involved In it. 
ISi activities are going on. I have repeatedly asserted in the 
House that activities of ISi have Increased in our eastern states. 
Today they have dared to do such a brutal act against us. I 
urge upon the Government to take action against them. For 
how long shall we keep on deliberating. We made the Tashkant 
agreement and the 'Shlmla Agreement' but what happened, 
we penetrated inside In 1947. We released Azhar Masood in 
Kandhar, but what was the out-come thereof. Our men are being 
killed by them as well as ISi agency of Pakistan through Proxy 
was. I demand from the Government to attack on Bangladesh 
on this incident. Around four crore people from Bangladesh 
have infiltrated in India. I had raised this issue during the tenure 
of Shivsena and Bharatiya Janata Party in Mumbai, but many 
hon. Members of this House had opposed it. When Shri 
Balasaheb Thackeray a true patriot raised his voice to oust the 
Bangladeshi people, he was deprived of casting his vote. Bogus 
ration cards have been issued to four crore people for casting 
their vote. 

MR. DEPUTY-SPEAKER : We have to restrain on it. 

SHRI MOHAN RAWALE: Today, the number of people are 
being killed in the country, how long should we restrain. Such a 
small country is attacking us. 

MR. DEPUTY-SPEAKER : Mr. Mohan Rawale, this is a very 
delicate Issue and we should talk carefully on it. 

SHRI MOHAN RAWALE : Should we consider it delicate 
even despite the fact that they have attacked us. 

MR. DEPUTY-SPEAKER : You please see the statement 
of the hon. Minister of Defence. 

SHRI MOHAN RAWALE : They entered the red fort and 
killed our soldiers, a bomb has been found In the North Block. 
Parking even then should we keep quiet we should teach a 
lesson to both Pakistan and Bangladesh. 

MR. DEPUTY-SPEAKER: I have given you a chance to 
speak, you should not do llke this. 

DR. RAGHUVANSH PRASAD SINGH (VAISHALI) : Mr. 
Deputy-Speaker, Sir, the Inhumane and barbarous treatment 
meted out to. Our soldiers at the border do not only make us 
sad, but angry as well. We have made contribution for the 
Independence of Bangladesh, and the )lme has come when 
we are seeing this plight. There is a saying in rural areas v/z-
"Samaya Pare Kl Barambar, Machhi mare lathar'' it shows the 
plight of our soldier on the border of Bangladesh. We are not 
satisfied with the statement given by the hon. Minister. People 
of the country would like to know whether our soldiers were 
unarmed? People say that the common people besieged and 
killed them. Some say that they were first caught, then beaten 
up, dragged out and then Inhuman treatment meted out to 
them. We are totally kept under dark on this. We do not know 
the actual position what Is happening on the border. Whether 
intelligence report has come or not the Intelligence report was 
hushed up. Which department shown carelessness in this 
regard which did not show activeness. This Issue is haunting 
us. We have read in the newspaper as to how the hands of our 
soldiers were tied to their backs and Inhuman treatment were 
meted out. How the civilians were bringing the dead bodies of 
our soldiers on their shoulders like animals. We have received 
deformed and mutilated dead bodies of our soldiers and we 
don't understand why the department of Home Affairs, the 
Department of Defence as also department of Foreign Affairs 
do not take prompt action. We are apprehensive that today our 
country Is not secured, its broders are not safe. Such a conduct 
does not boost the morale and psychology of our soldiers. These 
people have later on made correspondence. Therefore we would 
like that the truth should come out. .... (lnte"uptions) 

MR. DEPUTY-SPEAKER: Shri Rajesh Ranjan. 
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(Interruptions) 

MR. DEPUTY-SPEAKER: Your name Is also there in the 
Zero hour. I will call you also. 

(Interruptions) 

[English] 

SHRI PAIVA RANJAN DASMUNSI (RAIGANJ) : Sir, we 
had been demanding for the JPC ..... (lnte"uptlons) 

Jtion] 

)1&..'6 hrs. 

At this time, Kunwar Akhllesh Singh, Col. (Retd.) 
Sonaram Choudhary and some other Hon. Members stood 

on the floor near the Table of the House. 

[English] 

MR. DEPUTY-SPEAKER: Please go to your seats. I will 
hear all of you. 

(Interruptions) 

12.26\it hrs. 

At this time, Shr/ Rajesh Ranjan atlas Pappu Yadav 
stood on the floor near the Table of the House. 

[English] 

MR. DEPUTY-SPEAKER: The House stands adjourned to 
meet tomorrow at 11 a.m. 

12.27 hrs. 

The Lok Sabha then adjourned till Eleven of the Clock On 
Tuesday, April 24, 2001Nalsakha 4, 1923 (SRka) 
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